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LOK SABHA DEBATES

LOK SABHA

Friday, April 11, 1969/
Chaiitra 21, 1891, (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Use of Solar Heaters for Cooking

+
*]021. SHRI D.R. PARMAR:
SHRI R.K. AMIN:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state;

(a) whether it is a fact that Israel
makes a wi-espread use of “Solar Heaters™
for cooking purposes;

(b) if so, the scope of use of similar
heaters in India; and

(c) whether Government propose to
popularise it in India? .

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) The: Govemnment have no
information on ‘Solar hea‘ers’ for cooking
purposes im Israel. However, Israel is
known to have developed solar water
heaters.

(b) and (c). A type of Solar Heater for
cooking purpises developed at the Natio-
nal Physical Laboratory, New Delhi was
made and marketed by two firms in early
fifties but it did not find much favour
with the consumer.

2
SHRI D. R. PARMAR: The hon.
Minister has stated that a solar heater

was developed. Hawve any attempts been
made to develop solar cookers which can be
developed cheaper in our country than in
other places because our country is near
the Equator... (Interruptions).

DR. V.K.R.V. RAO: As far as solar
cookers ate concerned, I do not think that
any further work is being done at the
moment because a solar cooker was
invented and tried out commercially but
it was found that it was not appreciated
by the consumers. As far as solar water
heaters are concened, I should like to tell
the hon. Member that we had dome
rescarch and the National Physical Labo-
ratory has prepared a solar water heater
and it is undergoing field trials, I am told,
in the houses of the ex-Direc’or G neral
of the CSIR, ex-Minister of Education,
ex-Controller -of Research and Develop-
ment, Ministry of Defence. As z result
of these field trials this matter had been
referred to the National Research Develop-
ment Corporation to see if it can be used
commercially. The  Central Building
Research  Institute, Roorkee has also
developed a solar water heater and the
process has mot only been communicated
to the NRDC but a licence for commer-
cial manufacture has been granted 10
Messts. M.S. Jay Eagineers, Roorkee,

SHRI D.R. PARMAR: Are the solar
heater cheaper than electric heaters or not?

DR V. K. R. V. RAO: The information
I have says that as far as the Roorkee
heater is concerned, the manufacturing cost
is estimated to be neerly Rs. 600 per unit.
It may be less if it is produced on a large-
scale. Ido not have comparative figures.
It is also a question of the amount of
energy required and the gallons of water to
be heated:



3 Oral Answers

SHRT R.K. AM'N: Tt is not surprising
to me to hear from the hen.  Education
Minister that the NPL has invented a
solar heater which is not bring used in the
ceuntry because 1 find that in cur country
most of our investment cn research is cn
such projects which do mnot yield results
or ben fit a larg> number cof peop'e. Is
he awire of the fact that cme farmer in
Tamil Nacfw, an M.L.A., has already
invented his cwn device of a solar heater
for heating water in his farm ani he finds
it eccoomical to wse it? If the Govem-
ment are aware of it, do they realiss how
much ccw-dung can be saved ani put to
better use ani why have they not popu-
larised such devices?

DR V.K.R.V. RAO: T shall be happy
an indeed grateful to have my education
rcinforced by the information at the dis-
posal of the hon. Member,

Capital ouotlay for Rural Roads

*1022. SHRI KAMESHWAR SINGH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it isa fact that the total
capital outlay for rural roads has been
approved accorcing to the findings and
recommendations of the Rural Roads
Cummittee; and

(b) if so, the total capital cutlay?

THE DEPUTY MINISTER TN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SH'PPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). The provi-
sion for rural roads has to be incluced
in State Plans as these rcads fall within
the sphere of State activities. Copies of
the report of the Rural Roads Committee
have, therefore, been forwarded 10 all
Siate Governments and Administrations
of Uni n Terrirories for keeping in view
the recommen 'aions of the Committee
while formulating proposals for inclusion
in their respeciive State Fourth Five-Year
Plan. The p-ovision for rural roads in
these Plans can, however, be inlicated
caly after the Fourth Plan allocations have
be n finalised. The  Committee have
recommcnded a total outlay of Rs. 1430
crores for rural roads spread over a period
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of 20 years commencing from this finan-
cial year.

st wri fag @ w0 wEEw ¥ wRr
2% 1,030 %07 wyor wor g gy
Ffar s@ g ¥ fae s T
g AT wrgm g fr el ¥ fEm
* ey firdemr ?

it yeas fag @ ag faew &1 @@
T T A A A fE g oA
IaY T8 fFar g 5 s qv shrw
QU FET E A1 9N, qid, @ WK
grad = ¥ 1,430 FUT  T9AT FAET
g fage #r frer feem, ot o
TEEl arew ¢ foaa dew w®e
A R SaE qarfas SEe frar
s | fRET uw ' & feaar faemm,
WA ¥ w98 N feRse § 59
TR

ot v fag : fag ¥ aw U
ofd I o7 Y AT IEWET ¥ HeGE
o, ofs A grEd 31 9T §, Jeer
frem & faqow weF @ Fodw srd
IE AT 47 | Ig 5% AT ¥ HHT F
g F07 &1 TaF gwfE wgew
TEA Y1 T FIF H A9 A wEY
1 & s owear § fFowoaw
aer ¥ ffw ¥ fag, @ amfs
g N WA ge, @R o faiw
gt @i @fs ag wew W T WF
I FWY A4 9T g o a7 ¥ ?

st prare oy : ot av fame ¥
[T AN TTH! & gy g, q@ O w
TaHeE g qar gwd g |

ot =i w@w : gt 9 9
¥ fag s #gr & fF 1,430 507
war @S F@ A owaa W foid g
T SAwT #7 fEE & wR W@t
g @e% widr § 1 SgF Qi3 #§
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W@ gOPI & Taadd &1 w1 I
gIH ¥ fr T ¥ @ww A o
i d 7 et & I F;E,
qar La® F FY FIT HFLA 7

ot e fog : F08  fod &
qarfes &t @ewl ¥ fag woar g ag
AT REF W @ # frem @
gHIr W Rt 3T 9w §, 39T
saer at wnfar sfraT & s
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st fig wow @ Teeafy aTEA
g IO T ¥ 91 @ A e
FeHl & fafw ¥ fau 449 sgRa s
o faar a1 saF swIH R W
s fear war ar 5 SYdy Ao
¥ gawr T wiwaT ) SE 9w ¥
faar mra & ¢ refas == €1
Fog et & go@ A & 1w e
FrEUT ¥ JAgL TF g & AWAT-
TT-FEEAR §, TF FAT FOGEE
g & wEAWEE ¥ e oF g1
oAT STEET § TR ST swETEd W
TH T R & are ¥ famr ar sEw!
FAT W WY O FL4 ? 47 WY I
swa¥F fiwg 74 & w0 F @
Fedl F1 Wy T4 Al SAar &
ATH & A TR FT A FraaT 8 7

wt yware Ty : | A TEH &
T § ®z waddzd & freard &)
R W H agy @ feeafoa o33
& | R TaAizy I AW §

st for smomw : § fFET faAw
g%F &1 AT A F@r g\ & wgar g
fr fafrecarey aT g @O F aw
W §EE FAW A q@ A, IEE R
e | ¥ wgw § Fuw @ ag and
aifs qew ¥ fiw we FEgfadaa w
gfaar swwew &1 ag wiv agm ST
gL agme $% wT A v @ &
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war wgar § 5 o asEl S oww
Fq TF FEAIT F I 7 '

st yrawe Tag @ RO @1 fwiw
gty fFar arar 47 fF ag @ R AT
qFT W9 G @R guE 2 fE
ot g g% a9 1 Ta& AalEs
% 3 @ 46 gIX HW AGF AT
"R |

st gEW W wTAw : § AeEE
AT ot ¥ 9T aEar g R oag ot
1,430 F0T w741 W@Ig 20 a9 # 59
AN Y fod ¥ qafas o &
g9l 9%, a1 Ia% fag oY ;9 far
T & FHE F gra SEd feadt mady
Fratys @7 wagt ¥ aew fwad
Tfgw, T #1E fgaw s § AR
ag 20 @re F WY 1,430 FUT w947 /H
Fenarfem g g s FT T IR
& WA AR W F AR A A
fra-fFg wra ¥ fran-feaar e=l
9T, IAFT AT ATGE QO 7

ot rae fag: ot a9 59 am
FATAF A% N F g g fF
AT T9AT @ N WA 3T H Frenw
geHl F 7AW FIgAFET § A THH
s g @ g fFawes ma st @ A
EF F A9EF A, TR gEF ¥
qFaT I A aF W gal A1 oy
g § waf smar WAl 9 & a8
wrs W 7% g 1 3G TS o § wgh
faegw st A § ag 12 #a F gh
% AT A4, 98 TR @I ¢ |

=it o ®OAW : IE %4 IF
g ? fRaar wWa ST NTOW
x7?

stgwam fag : & =g f5 20
gﬁz@a‘mr O IH 9 ¥ gE
1

SHRI NARENDRA SINGH MAHIDA:
The former Minister of Transport and
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Shipping, in ome of his speeches, had
stated that it #s wvery essen‘ial to have
rural roads, and he had estimated abtout
Rs. 1,200 crores as the expenditure for
rural roads. At this rate, owing to short-
ag~ of finance we shall never have rural
roads, and rural India will be neglected.
May I, therefore, ask the hcn. Minister
to have a national scheme in which
voluntrers from the rural areas can be
taken into service? 1 offer 1,000 vo'un-
teers, rural workers, to start the scheme
ane construct roads free of charge. Un-
less you hamess a naticmal volunteer
scheme to construct these roads, I do mot
think we - shall make any heacway. May
I, therrfere, ask the Minister whether he
will consider such a scheme?

SHRI 1QBAL SINGH: Regarding rural
roads, all these ccnsiderations have bern
taken note of by the Crmmi'tee. We
have also takenmnote of these things: one-
third could come as voluntary cortribution

from the villages.

MR. SPEAKER: What about his offer
of 1,000 people?

=t mgraw fag Wt ¢ § s
wrgaT § 6 om Y WIOA W oqars §
grf g2l ¥ fqu, ¥ g9y ag w7 o
mifew & st g dfRdl F S atw
Fatai ¥ ges T F fow 16 wqar
feam, 1)6 Tvar frmr, 13 soar we

C o 13 T §g MaEe Y, E
ag @+t zeR wfrer @ 7 g @
ferear wqar Su% fag w@r AT § 7

=t yeare oy 3@ w9 F A
feor #1€ ¥ =g oY, 7g &Y o TEE
o1 ot fF T Zerdt aewi & faw 20 @
FT FOAT T AR A [T FEF
fow #1739 1 § 77 9T Ve Taie
1 FT § | WA ag @9 9% miaw §
ot g ¥ Frelt A aw ¥ ot T E

SHRIMATI SAVITRI SHYAM: The
condition of the rural roads is most un-
satisfactory and on account of this the
rural economy could not be developed.
The development  requires money.

APRIL 11, 1969
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Therefore, may I know from the hon.
Minister whether the Government would
set apart, the revenue separately, raised
by the road transport industry, for the
development of rural roads?

SHRI I1QBAL SINGH: Regarding the
rural rords, we have sent the- report of
this Committee to the State Governments,
and it is for them to take mote of those
recommendations. Regarding that fin-
ances, we have made some recommenda-
tions and it is for the State Governments
to finance these schemes.

St TS W : geTe Agied, ¥ WAy
TERT FT AT TF ATE TEF FT qF
giwr g § foad avd oy
Tqmar a1, A gErR Somarg foer F -
A A qart g A A ¥
W AT g A e E At
g FEd & % a8 T TTHT HT qTHAT
IR W ¥ TR ¥ gt g ™
I E Y ag wEy § AT @
FTATAAT & | 9TTU S g7g 48 &
FATAL UF WTEF 9% § o ATAfE
gfeewin & Y aga agage & Wk &w
FT ATEAT T O I TEHF WA WK
T ¥ e @ ¥ aw w
oI 39 qLE TAT § [T FI7 T4 =0
Fagagiiam &g ?

it yrae fag: gt @ 0w
THT FT qToAF ¢ (6 15 o qg9
Tu 9 §, a9 At fas e ari-
AT FET @ F I E | I TG
far =1 TwdaT wfgr @ ag &
AT GTET Y 2 §Far § AfeT wrg
oo A T g A ag s
e wiafra & weT 7978 @7 g%
t fous waws g @S @ &
At g AR IEH A ¥ AR g
FH A EFATR |

SHRI S.C. SAMANTA: The Nagpur
Plan had made some recommenda‘ions.
What percentage of that plan has been

fulfilled and what will be [ulfilled by the
tweaty-year plan?
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SHRI IQBAL SINGH: The Nagpur
Plan was an old one. After that, a few
other committees have gone into it. The
Nagpur Plan was made in the forties.
The latest one is made by the Chief
Engineers Committee.

st AW WigAR : geAw "EET,
arondt &Y fad 20 @ g At ¥
|r & mr FAr 9Y fF guey o 9
fartat e wed § @g® a4t | wT S

FHEr Y foid @ 9ud gqafaw ww

20 919 WX ITHT  FFAAT FEAT TS0 1
# AT g § & SR q Sy fid i

g WX SEH 9 ST @ § O el
g weaTd al ;AT g e feaqy aed
Tl & WX feg s & fead-foadt
FEF a1 §, 98 TG WA FTAT 4T
T § var ¥y fear ? mfex g9 W
ar =T g @ AT qay o few
s § et g% il s fear

®e Qe anit fFadt Faaw gréy a5,
THE! FI% TEHIAT FAET ?

ot pewre fog k@ ¥ et
T, g Fqr awar §—3 arw 46
T M | 3wl Re § fradt ol ag
ui®g 5 awg g WA § |

SHRI N.K. SOMANI: In view of this
need 10 rapidly develop the rural infra-
structure not only for rapid rural
economy but for fulfilling the social needs
and the well-known views expresscd by
the erstwhile Minister, Dr, V.K.R.V. Rao,
on road-making, I would be surpris.d if
the Munister says that the Government of
India bhave nothing to do about the
implementation of the recommendations
of the rural roads committee, which has
submit.ed a twenty-year master plan,
based on the Chief Engineers® note to the
Government, involving a sum of Rs.
1.450 crores. What is the total demand—
all the Stuates in India together made 10
the Planning Commission in the Fourth
Plan? As against the need, which is put
at Rs, 265 crores. What is going 10 be the
Central assistance to the Staes in the
Fourth Plan? May I know whether the

CHAITRA 21, 1891 (SAKA)
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Minister has brought to the notice of the
State Governm_nts the n:cessity of mecha-
nised road-building by providingthe Staies
equipments such as mortar graders, road
rollers and haulage tractors?

SHRI IQBAL SINGH: Itis true that
the recommendation of this committee
is that the total, plan ouwdlay for rural
roads in the Fourth Plan should be Rs.
265 crores. All this will form part of
the State Plan, It is only aiter the
finalisation of the Fourth Plan we will
know how much is being provided.

SHRI N.K. SOMANI: I have not
asked about the finalisation of the Fourth
Plan. What is the demand of all the
States in the Fourth Pian for road
buiiding programme? Do you know it
or not?

SHRI IGBAL SINGH: That informa-
tion cannot be supp.ued now.

MR. SPEAKER; He requires notice.

Holding of Interviews at Gauhati for
Recruitment to Central Services

*1023. SHRI BEDABRATA BARUA:
Will the Munister of HOME AFFA.RS
be pleased to state:

(a) whether it is a fact that interviews
and examinations are held in Calcutta
for recruitment to0 several posis in the
various Cenural Services;

(b) if so, whether candidates from
Assam are not at a disadvan.age in that
they are required to come to Caicutia
which involves three days’ journey; and

(c) what steps have been taken to
arrange such interviews at Gauha.i?

THE MINISTER OF STATE IN THE
MINiSIRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 1o (c). A statemeny is laid on the able
of the House.

Statement
The selection of centres for examina.

tions and interviews held by the Union
Public Service Commission for recruit-
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ment to Central Services is made by the
Union Public Service Commission them-
selves taking all relevant factors into
consideration. Recruitment falls under
two categories, namely:—

(1) recruitment by selection through
interview; and

(2) recruitment on the results of com-
petitive examinations, the schemes
of which might include viva voce/
interviews for personality test of
candidates who qualify on the
results of the written part of the
examination.

2. Interviews in connection with
recruitment 10 Central Services by selec-
tion throgh interview alone are generally
held at New Delhi. As regards compe-
titive examinations for recruitment to
Central  Services'posts  falling under
caregory (2) above, the writien parts of
examinations are held at selected centres
including Calcutia and Shillong and viva
voce in'erviews for personality test of
candidates qualifying on the results of
written parts of the examinations are
generally held at New Delhi. In certain
cases, for example, recruitment to Central
Services through the combined competitive
examinations, the inierviews are held at
Bombay, Calcutta, Madras and Allahabad
apart from Delhi. The candidates called
for in'erviews are geaerally given sufficient
notice for attending the interviews and
they are also paid usual contribution
towards travelling expenses. The posi-
tion, therefore, is that New Delhi remains
the main centre at which intervicws are held
by the Union Public Service Commission
and it cannot be said that the candicates
from Assam are a particular disadvantage
in the matter of these interviews because
they are called up for interviews at
Calcutta,

SHRI BEDABRATA BARUA: My
intention in asking the question was to
raise the problem of employment in all
the sectors and in all the departments
uncer the Central Government in the
geographically isolated pocket of Assam.
In Assam 5,000 graduates are passing out
of the universities every year and no new
industries are set up. For the existing
industries the offices are locateded outside

AFRIL 11, 1969
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Assam and s0 appointments are also made
outside Assam. Some of the Central
institution, like the Indian Airlines, do
not even advertise in Assam papers. In
the Indian Airlines, from top to bottom,
there are not even half a dozen  persons
from Assam. Isit comsistent with the
spirit, if not the letter, of the Constitution
which guarantees equality of employment
opportunities for all people in India that
the peop'e of the whole of North East
India are practically shut out from job
opportunities even in their own region?
Will he institute an inquiry into the
present position, find out facts and evolve
measures to correct the imbalance?

SHRI VIDYA CHARAN SHUKLA:
I appreciale the anxiety of the hon.
Member, as far as employment oppor-
tunities in Assam are concerned. But,
as far as the UPSC is concerned, it is
holding competitive examinations in
Shillong, the capital of Assam.

SHRI BEDABRATA BARUA: What
about the lower services?

SHRI VIDYA CHARAN SHUKLA:
As far as the lower services are con-
cerned, it would te impracticable for the
UPSC to hold examinations in various
parts of the country. For that we nor-
mally use Delhi where all the candidates
are called for interview and the system
has been found workable and satisfactory.

SHRI BEDABRATA BARUA: During
the last few years railways and the postal
departmenis in Assam have made a
serious lapse by mnot recruiting people
belonging to that area, even those who
have made that area their home. The
Home Ministry cannot way that this is
not their problem because the question of
unemployment is the crux of the law
and order situation anywhere in India. So,
would the Home Ministry tell the railways
and the postal department in no uncer-
tain terms that their action in mot
recruiting people of Assam is causing the
greatest injury to the interests of India
and that they should correct this imba-
lance?

SHRI VIDYA CHARAN SHUKLA:
1 cannot authoritatively speak about the
system that the railways and the postal
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department are following. 1 understand
that they have regional centres for tests
here and there. As far as Cen ral recruit-
ment through UPSC is concerned, we
have tried to spread it out as much as
possible for competitive tests. As far
as the question of employment opportuni-
ties and its relation with law and order
it concerned, ] do not think we can
discuss this matter during the Question
Hour.

SHRI JYOTIRMOY BASU: This
matier was discussed by the Estimates
Committee once when it took up the
UPSC for conmsideration. The suggestion
made at that time was that recrui.ment
for all cadres of emp'oyment by the UPSC
should be done through the State Public
Ssrvice Commission and the University
Students Counselling Bureaus so that
those areas which are not fully represen-
ted in Central services, those isolated
pockets here and there, should have full
opportunity to come and prove their worth
in he Central Services, Will the Home
Minister consider this suggestion and take
suiiable steps?

SHRI VIDYA CHARAN SHUKLA:
Certainly, we shall consider all good
sugg.:stions,

SHRI R. BARUA: I have a very limited
question. So far as the Indian Airlines
are concerped, will the hon. Minister give
an assurance that they will put up a cell
in Gauhati so that interview for recruit-
ment to the lower cadre can be made
there? So far as O&NGC is concerned,
so far as recruitmeat to the lower posts
are concerned, not the top omes, instead
of calling people to Dehra Dum, will the
Minister give an assurance that interviews
for those posts will bo made at Gauhati or
Sibsagar?

SHRI VIDYA CHARAN SHUKLA:
All there suggestions of the hon. M.mber
would be duly communicated to the
Minister of Civil Aviation and the
Minister of Petroleum and Chemicals.

SHRI HEM BARUA: The problem of
educated unemploymint in Assam is the
highest in India because Assam has been
systematically neglected by this Govern-
meat. There was an announcement with
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fanfare here on the floor of the House by
the Minister of Swate fir Finance that
all jobs carrying a salary of Rs. 500 a
month will g» 1o the people in the lo:za-
lity. 1 can site many insances where that
rule or assurance has bszen by-pissed. In
view of that, may | koow what specific
stcps the Government have taken to see
that regional imbalance in emp oyment is
removcd so that people belongng to a
particular area, people beongiag to
Assam and backward and und.viloped
areas, can get an opportunity to serve this
country as their oww?

SHRI VIDYA CHARAN SHUKLA:
It is a fact that because of its geographical
location and oth:r factors, the probiem of
employment in Assam is very acute. We
have seen the evidence of it in various
agitations about the lo:ation of a refin.ry
there and such other agiaiions which have
occurrvd there from time to time. But
this isa very wide question. The Esti-
mates Commitiee of this hoa. House had
the opportuni'y of going imto this quesiion
and it has made a number of vaiuable
recommendatioas. A good many of them
were accepied by goveinment and instru-
clions were issucd, Still itis a wvery very
complicated question. ©On all h.dia pro-
jects where the couniry’s money is invesied
bhow much prelcrence or roprese.tation
shou'd be givem to local pople is a
complicaied question. These are ques ions
which will have 10 be conminuously «onsi-
dered and in a very very carclul manner,

SHRI HEM BARUA: You have some
principles which you do not impemecnt:
Have you implemenud that principle
atout pursons diawing Rs. 500 aod
below?

SHRI VIDYA CHARAN SHUKLA:
We have issued in consultaiion with the
Bureau of Public Ent.rpri-es, which is
managed by the Ministry of Finunce,
cer.ain instructions r.gar.ing this matwr;
The implemen.ation of it is left w0 be
authorities of the public secior concern.
I would say, by and large, they are imp.e-
mened. There may be launae here and
there. We have be.n hearing comp aints
about mnon-implemenaiion of those
instructions, but whercver we come in
and we can take up the mater we do
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take up the matter and try to correct
them,

SHRI BASUMATARI: It is observed
that nepotism, favouritism and regionalism
are observed by the men in authority,
not to speak of th: general question, in
regrd to Scheduled Cas'es and Scheduled
Tribes who have been guaranteed certain
reservations in the matter of services
under the Constitution. Even they have
be n deprived of their legitimate rights.
1 want to know from the Minister what
actual step has been taken by him to
remove the observance of npepotism,
favouritism and regionalism by men in
authority?

SHRI VIDYA CHARAN SHUKLA:I
do not know whether the hon. Member is
asking about alleged favouritism and npepo-
tism in bublic sector understandings or in
Government employment.

AN HON. MEMBER: In both.
MR. SPEAKER: Everywhere, he says.

SHRI VIDYA CHARAN SHUKLA: As
far as the UPSC is concerncd there is no
favouritism and no nepotism. It is a fair
and high level test that they conduct. As
far as the UPSC operations are concerned
1 do not think there is any scope for allega-
tion of favouritism and npepotism. As far
as the public sector industries are concerned,
1 do not think 1 am called upon to answer.

SHRI SWELL: Sir, my hon. friend,
Shri Bedabrata Barua has made it abun-
dantly clear that what he has in mind is
not the higher services recruited by the
UPSC but the lower services under the
Central Government or the Central Govern-
ment enterprises. 1 would like to know
whether the Home Ministry is prepared to
issue some kind of a direction to all the
Ministries and Central Government enter-
prises that in all recruitments made in Assam
and the whole of North-eastern area for any
office or Central Government enterprise
functioning in that area recruitment has to
bz made locally through some kind of a
test conducted locally?

SHRI VIDYA CHARAN SHUKLA:
As far as the question of recruitment to the
lower grades in the local offices of Central
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Government is concerned 1 suppose the
recruitment is done through the local em-
ployment exchanges for the lower categories
of staff in the various capitals of States in
India where the Central Government offices
may be located, and I do mot think there
is any complaint about that. The main
complaint is about such employment as is
available in Delhi for various Central
Government offices in the Secretariat,
Attached Offices and Subordinate Offices
where the conduct of test for recruitment is
held ‘in Delhi. Therefore, those people
who are in and around Delhi have got a.
chance of coming in those examinations and
they naturally get some advantage over
others. As faras that particular matter is
concernzd 1 do not think much can be done
about it because the capital is located here
and there will be certain advantages that
will accrue to the population mnearby. If
you have anmy workable suggestion or any
suggestion by which we can extend the
op:ration and get more and more people
from various parts of the country we will
be very happy to consider that.

SHRI SWELL: My question is whether
you are prepared to issue such a circular.
Mention has been made about IAC, the
Feniliser Corporation and many other
Central Government enterprises working in
Assam. May 1 know whether you are
going to issue some kind of a direction to
all those Central Government enterprises
and other Central Government offices like
the Post and Telegraphs functioning within
Assam that they should rceruit local people
of a certain category and tests and recruit-
ment should bz made locally in Assam
without coming to Delhi?

SHRI VIDYA CHARAN SHUKLA: 1
have already replied to this guestion.

MR. SPEAKER: You pass on the
information to the Minisiry concerned.
wiws yre feftfrator dar, o= d

auy fafwear da

1024, u‘it;'hwmmﬁ:
st qw Waw e
il WMWY T AL
=it wavn fag W -
St GO W
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T AE-wTE  HAT g A W FA
w0 fF - '

(7) #ar ag g= ¢ f& ofqaw &
97T 312(1) & wwwia femw 1961
¥ asq 91 @TU W fRY T §ReT &
AT § Sfaadr, a7 qar fafacar dar
# gfeq wArg AT ATA F AL H
agafa &t 49 ; %

(@) afz gf, @ =8 s=ra & ¥
FIAATE ®T T wgAr FA F fae
g?

nged HAen A e oA (s
faora gw) : (F) o &, s

(@) wiilg a7 Fa1, W
fafear a1 @rw & ok W
gofrad o (faar, afs, wav o
¥3%) & Wow w1 awr ¥ favw wfew
W ¥ afafraw, 1951 1 faawas,
1963 & waifaa fear mar ar )

WA 37 &4 1 1 e, 1966 F
TS gHT | AREERE THA F 1% MG
T JAT H A WA HiT qFyAfw oA

TE gi

wTErs fafemr gar @R #F@r®
1 w7adt, 1969 & wa7 wfaygfaa w< faar
aar | qrfeas a5 §F w9 st &

TE @7 T g 1

gearfaa wredrg g iTadr 97 F71
wdf 577 & frg qar 937 saw & fag
frge} #1 Uo7 g F oUwE ¥ §A
fFar a1 & WY E9 WF ¥9T [TAAT A
g & v drmr g @ frm
shaner A @ swdar T &
e ®rars # s

Wt oTW MNE WS e
wEre, & s Jgar § e ga Wy aw
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fran Toffay, TeX WX S F
gl FHIfEl #1 wfew g @7
FT wregar & 7% & 7 @At ot werwr-we
HETT qaT= ®I FIT FT |

it fawuraow s < W oW qETEn
f& IFS @1 gres< mit T qfady afsw
e gE & At gad faaw, S9-fraw
e gamg 13 § 1 o= gfady vfeq )
FEAT W Fq7 FRar AT T 99T _
aFm & zaF weaT fead & oW
aFd £ |

ot TR Mas seArs ¢ fFaAT aug
& ?

it faaran % - §F g9 S H
Faran fF afess we gow afaw ot a7
Tt &, 9% fog 1 s s Afefed-
aq W W gar § W Ew fraw
AT &9 Ty a1 @ § | 9 & IEH
el ot gE @ sl | syt &% a7 &
FT TATH §, TG TT THI g, WA AT @ gH
-uF T g W @ g e
sffraf 3Ty at & & w3
fraw gearfe g9 &F FaT g & O
A1 AT g, A IR ALK AT A
2, 3% T ¥ oY Y faaw Iq-fgw ad
& qg w1 FC W AT FT AA Y

o AW AW W1 : NeIY WA,
A7) AEEG Y S ggt 9% 9u faar
& TST W § ag) sEaE g9 61 ¥ qrw
g9T AT WIX IHF 1T HIIT A § 84T
afsdw ¥ # waw fear @ife ag
goftfrad q¢ ot a1 Y &% 1 vEF AR
oIqA AATT RIF ¥ ITHT TS hHfw qi,
mit 2Rz ¥ 7@ fafage £ a7 9 faar,
oTeR qrg AAILEN A & afady ¥ IR
¥ ferm & Ywse faor o & fee &
wAAT AR § 5 sd A s W Y
T, % JHAE T AT AT W R
frawt awg & foifad & fag wm
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mwfrTafm TR IO W
& wafs & awwar § 9 Y a7 AW
wod avg & wew § 5 gw aww 20-22
TR geatfrgd AFR § @) I o
FE F owoF g wE @ gar
TE?

it faererew e < ot aw TR-
frafor afaw 173w &, 9 g@ 99%
¥ qaman fr vad T anfe g€ Rm
T & 3 § fF wud gu g afew
gfew wdm JaEl FY @ ¥
2T gafag & § w46ifF g fafa=r oww
@A &1 §gURT ¥AT ggar @, 999
TUAS FTAT ¥l §—0Cg qIg I A9
fafar T ge I ara 9o ot §—
9q OF g7 IH! G694 3 g% a9 9%
safa s gfeww it @ | =% wwm
Y ¥l B q7 § qg7 a4 wfew-
A At § SAFT A g AT T g |
wgt an getmatar afaw #1 g9 &,
g g & fafwsw swmel #§ o
9% qra-q § AaNg 91 | 99 HaNg F1
T T H gHa 99 g | 5 /1 wfe-
argdl & a1 wa Gt feafa o1 o @ ww
fF ug afaw amF st § O ST W

g A P g g1

SHRI 5. 5. KOTHARI: Article 312
(1) of the Constitution provides for regulat-
ing the recruitment and the conditions of
service of All India Services other than
IAS and IPS. Article 312(2) provides for
regulating the concitions of service with
respect to JAS and IPS. What is happen-
ing is that the various All India Services
such as the Railway Service, the Indjan
Audit and Accounts Service and other
Services which are to be created are being
discriminated against with regard to emolu-
ments and promotion of officers as compared
to the officers belonging to IAS and IPS.
Since it is the IAS people who generally
take the bulk of the dscisions with regard
to other services also, their conditions have
not been improved and the gap with
regard to emoluments and promotion still
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remains. In view of all this it creates
dissatisfaction among the cadres and among
the members of the other services. Will
the hon. Minister kindly look imto it and
say what steps he is taking to end the dis-
crimination and reduce the gap between the
All-India Services and JAS services?

SHRI VIDYA CHARAN SHUKLA:
We have looked imto this matter. Really
speaking, there is no discrimination. There
are two different kinds of things. The
All-India services are only two—the Indian
Police Service and the Indian Engineering
Service. Other Service, the hon. Minister
quoted, are central services for which the
examination pattern as devised by the UPSC
is different. 1 am not saying that basically
they are different. Basically the purpose
is the same,

SHRI RANGA: But JAS people can
be transferred anywhere in India.

SHRI VIDYA CHARAN SHUKLA:
The All-India Services and the Central
Services have got certain similarities and
certain dissimilarities. But here as far as
this panicular matter is concerned, there
is mo discrimination. Discrimination can
be alleged omly if they are equal but by
their constitution and by their scheme they
are different from each other.

*SHRI S. S. KOTHARI : The gap with
respect to emoluments should be closed.

.St §TH W : AeqE wgIEg, of T
afgds anf o § o5 S F @iw
FgaT 9FaT § fF 6 g I A
wega gresw & fag w1 fodaw @
@ ST g ) IH qEredT A ¥
fFr ¥ §—UuF Y Wy ¥ Sr0 A
Fgam o< foam sman § SR gEY T
etz fear o @) SY /W EQREA
g7 fau oy § 98 A F T T an]
¥ & fg o § 9% 99 1 o
T & s aF TEEE Ui N W
y frey ReF W A F @awm &
oA % agt 9T Fygy mv ar
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“The orders regarding ~reservation for
Scheduled Castes and Scheduled Tribes
would apply to such direct recruitment,
unless any such posts are specifically
exempted from the purview of the
reservation orders.” '

@ eratwe TEgdz ¥ W WRIw FIR
afe st ofefardt & dfaw o= 7@
far oma 1 3T FEw W faar v
g o\ agaw fear aman & 7 & gfe-
frge & SiF dv ¥ w9 Af FT IwA
| ¥ wfafes T vifme 29 w
gax fau fodeas & frar o @
Tafae gd Fre F @Af@E mt .
T § AR A ceifen qaifeEr @
i § WK fe ghwm e Agfe
Jodt @t § | gafae & s SEar
g fr ifaot ok ¥fe &t =i wr
gerF< Wifom Faeifedaa & afew
9T FEYFE FEE A UYFE 1557 &1
fooreg dizm & F X @i @ F 9w
fs g7 foodem quo adfgwr &, 9w
fifee 1 2w @ & fav o agraw ?

st faumew gwe ;7 afadw
A F1 Y g @ A IWH ST pe-
#z f aman @, WA TEHT ST
¢ ga¥ feadae @), @ sa¥ foe @
st § afew g ag a9 wAsw 4t fF
fearda #1zr ¥ g foas &l +Y v
TeY ¥ wronfaal s gfrdt #Y, s
T8 X o ¥ F4F I9F N FudRar
s} § d23 ¥ I ¥ aga ¥w
AT AT FQ ¥ | AfFT 9w A
g A 5 sad fag dws $hw
=y wifw ffe 9@ | g @
wWREE AR 0F Amw & wegger
wrezer WY dger e & frg e
& far e eavfam ey @t o feoed
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¥l ¥ ¥hizg N Corfree ¥
g dmw @ fm & 9t § aifF -
A A T sy AR T wET & &R |
gae1 s W #vgr fear ) foew
dim wrl § frat dege greew @
foord 3 of a8 @7 WX T8 § oK
T O F @ T gL,

ot gm0 W @ g sAfwaw  Teed
FT AN

at faurrw qwe 0§ gifEe
TR AN IAFT@E

ot groraw ¢ 7 afad@s 9 g
T & 1

it faemercw s ¢ T wfade Ot
qarE wrdt € A1 o e O
ghar & 9Ed ¥ fag o § 1 Wi A w
T AW ¥ AfaFrd 7w wm T
T & I o FIT A oY afcesar g A
ot FeFrd § 9o ot Iggee FE AR
AZTT® ZT5oA F1 SART o417 &FT foam
ST 1Az 9w g A ag A G
& wff aw & Iy ¥ g
9T gl aF @ QR & Afg F7 '
ag difa faegmr erz g fr g 7 Faw
feord F3at & a7 318y & afeF oy v
Fedior § o oft waTEr ¥ swar AW
Frafmsugmag §frama
% | 9 g feax Aifa @ A TE
F{ $T a7 G B TAEw T

ot e W A a1 SO A
faar | § gz @1 5 #7 dfce Tt a

‘#t gEEt ok fafom saeifedae &

I FT AN | werw  wgeE, & srow
AR¥AT TR |
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MR. SPEAKER: You took five minutes;
he took five minutes; it is the other
Members of the House who must be
protected.

SHRI KARTIK ORAON: Nowhere
in the world are engineers so much under-
estimated as they are in our country. Parti-
cularly when our country can boast of our
ambitious plans and they can be imple-
mented only with the strength, efficiency
and determination of the engineers. Nothing
would be more humiliating than to know
that in some of the State Governments s:nior
engincers are hit by the opportunistic
officers. For want of All India Services,
we have to keep on knocking around for
suitable persons to fill up the posts of various
Chairmen of the wvarious gigantic pro-
Jects....

MR. SPEAKER:
question.

Please come to the

SHRI KARTIK ORAON: I am coming
to the question. That is the reason, Sir, why
for many months we have to go without the
Chairman. That difficulty would have been
obviated if we have the Indian Service of
Engineers. I would like to know from the
Government—not  only know from the
Government,—but I would like to have a
categorical assurance from the Government,
—as to the time by which they will be
able to create an All-lndia Service of
Engineers with a view to removing the heart-
burning, frustration and discontent among
the rank and file of the engineers in this
country.

SHRI VIDYA CHARAN SHUKLA:
1 have already said in my main answer that
the rules for the All-India Service of
Engineers have been sent to the UPSC and
after the consent is received, we shall take
necessary steps to constitute the Services.

SHRI LOBO PRABHU: The All-India
Services, to be meaningful, should be for
all Indian States and administrations. It is
applicable for the States and the officers in
those States. Since the Rajya Sabha has
approved certain services as All India
Services and Rajya Sabha has representa-
tion from =il States, may I knmow from the
Government why the option is still left
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to the States to adopt these All-India Services?
If any State is not exercising this option in
favour of All-India Services, will the
Government take suitable steps to impose
some kind of penalty to make them accept
All-India Services?

SHRI VIDYA CHARAN SHUKLA:
According to the constitutional procedure
no such All India Szrvice can be constitured
without Rajya Sabha agrecing to it. The
hon. Msmber is quite right there, The
Rajya Sabha adopted a resolution in pur-
suance of that and the All-India Services
Act was amended and after such amend-
ment these Services have been formed. But
there is no provision and I do not think it
is possible on the part of the Central
Government to force the State Government
to adopt them. I don't think we have
powers to force the State Government to
join an Indian Service of this kind and there
is no question of forcing anybody and
penalising any State Government to join these
All-India Services.

ot oflr waw : gAR AW F
37 @ ofewrs weex Hmg § @ Fw
FW AT wfasrw @01 ar & fem &
gaTgg W 9 &0 wr 9w &)
# #41 wERa § wmAr Sgar g f
o ufers wvex Hew & fog o a1
wrw sfwwar afqq w19 a7 &1 da<

g7

Fa FaTe ¥ ag & fr tfeaT e
gfqa ¥ #9 § ®9 wrfeafagl $1 74T
e & wrfgw 1 a8 faued & wveIrs
T g1 gt W 9 (v AvzE AR
afada % gherdl Wi sfearfedl & aga
gua &7 o o § | @ o N
¥ fag o wgRy e & 7

ot faren wow 5w : gt @ g
arfeaifedY & qae § ag &1 A}
f oo o= Jaret # & srafaear freer
wifgw | gx oy frer wifgw 1 W A
wigd fF ¥Faw oAt @ § difm T
1T | T W AT RN & W -
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¥ UEE" T AN BT WU FEAT AR
g

agt o ofess meex fFm &1
I THF q A o) g g A
gwe faar @ sv% o faa w9
e s

SHRI SRADHAKAR SUPAKAR: The
Central Engineering Service as distinct from
the All India Engineering S:rvice has been
in cperation for several years in the past.
May I know, when the new All-lndia Engi-
neering Service comes into operation, what
will be the priority of claims of these Central
Engineering Service employees and also
senior engineers from the States, who with-
out taking examinations may seek entry into
this service?

SHRI VIDYA CHARAN SHUKLA:
These are all matters which we have to sort
out on the advice of the Union Public Service
Commission.

fir-wmaT g= 9X wwe W

+
«1025. =t steTaTT reAt ¢
it Toreita fog
St qETe wEE
=it graaTe Ay
it Avit wiwe gt
it Ty Tag st
=t fay AT ATt
ot fewe fag :
T frr aq gaw ¥ W Oy
Fa &t g1 Fa F
(%) wa o feafer a3
For-wrar g ®Y Frnfraa feaT &
(=) w7 g8 s GIFIL q¥ 1Y
o # fag wfr=gs §; WK
() forr Tdi & xw gx w1 PET-
frarar Forar wmar @, 7t ¥ ofam feer
g7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAQ): (a) to (c). Education being a State
subject, the responsibility for the implementa-
tion of the Three-Language Formula rests
with the State Governments. A statement
showing the position in regard to the
implementation of the Three-Language
Formula by the various States is placed on
the Table of the Sabha. [Placed in Library.
See. No. LT 694/69.]

§t sEmaT e : & ag s
g § 5 ag faacg st & gew 9%
WA g wwar var § 5 ooy
FEO T A AT §FE AW IE IH-
Frfcat faeft § soF wraTe 9w fae
Ao A dar< frar @ | seR@ ¥ g
IU AW ¥ faem #AY e ar
fE o arer gar F AT ¥ @ 9w
3w ¥ gfgw ww At frdt oF W
&7 g3 g% faardt & fao sfard grm
7@ fraw =Y 3w & q@1 ST § TN
sgufaer 7 FFormm g i e d
HZ1E TS & v § g frar @ f
Tt &= afaw w1 s & ogrd S
g, et WYY F1 q3rE Y A
W EEod
aaa i Ty FIC &Y 3@
HETY T F qwaa ¥ a1 3 F 78 |
2 ? goa g—awgm W f-areT sy
wiere w3 faar g1 1 71 " A fear
& ot 741 §9 AR 979 ¥ A & owAr
T T Ay gfee & far aedl & mi
aF TEATST FT A AT F ST H
sy 7 frar § st o Fan faewmer
sy # wifre v ¥ fag et wwT
¥ i fear s, faesr fasT & &
# uFEwar wT 8% ?

DR. V. K. R. V. RAO: Sir, regarding
the first part of the question, the statement,
which the honourable Member referred to,
was made during the discussions at the
National Text-books Education Committee's
Conference. Later on [ saw in the paper
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that the Chief Minister of U.P. had made
some modification in the statement. Before
1 come before Parliament-and give informa-
tion regarding the position in the States, I
must get it properly checked and verified on
the basis of communication from the State
Governments, Otherwise, I will be mislead-
ing the House. That is the reason why the
information has been given as stated in the
statement,

Regarding the second part of the ques-
tion about Tamil Nadu, I think the official
position still is that the two languages which
are compulsorily taught are Tamil and
English, But the Hon. Member is aware
that a large number of pzople in that State
are learning Hindi on a voluntary basis.
Regarding the question whether T will use
my own good offices for this purpose, I can
assure him that I shall try my very best to
encourage the learning of Hindi in Tamil
Madu; but I propose to do it by persuasion
and not by any kind of attempt to impose
or showing the authority of the Central
Government.

st s et o st aF R
ST Y AT AT FA0 X = o far
# # 7 w77 a1 f 5w ¥ O agEE
¥ a9 frar wma ) fedl @wmE ¥
ey § #7 ooA A ¥ e w4 Y
#rE S @ &)

O A § ag S T g
ava wgr & frar oo sl w
fruoz & zafeg Pt oo 91 519
Y ST TEHT AT FTGT § 1T 47 A1
a8 Fh § Taw faag ¥ ¥ feedt gE
T TR TE FT AT § | T AU F
ug ST areat g 5 frm @wg famar
HIEET FE g I & fam dareg &
S & w@wre fear mar ar @t aar T
@Rl & faar wfaal & owd @
dar< faar war 91 a1 7 Frarer ST
[T g T ogyw frmme ¥ fag
for Faw ¥ s & da w7 R
¢ o f5 e s qwA Ad #<

e
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A AT dgr agd fe feer &
qoqen & O gAY qE gadwar Wi Av
WA ae s fer faemanferdl &
fawg &, Torifas o1 37 fawa @i 31
v ¥y foew WY o w@g uw e
areft § Ta fava ¥ oF @ Aw@ET
¥ fam w5 B uwfitfs oifeat,
foregi WTaT FT oF T foren gfaare @
faar g o fogd ofmmeasy 3o
U 2291 ¥ AT A WA qF  IaAr
33 7 &Y ar§ &1 Farerr &t farawr anfera
&1 faug & Twtfast & gro & faer ag
T 9 IFR FT OF I WY 98 2
A AT FT qATH FLA 7

DR. V. K. R. V. RAO: With regard to
the first question, I would like to assure
the hon. member that I was not suggesting
that he was wanting me to bring any
pressure, but I thought it would be a wuseful
thing for the Central Education Minister to
make it clear to the people of Tamil Nadu
what our intentions were in this matter.

As for the other question, the three-
language formula was evolved as a result
of a series of discussions with Siate
Governments, not only with their Education
Ministers but also with the Chief Minis‘ers,
the Cenwral Advisory Board, National
Integration Council and so on. If he will
kindly read the statement, he will find that
with the exception of Tamil MNadu where
there has been some change recently, in
every other State the 3-language formula is
in operation. In Nagaland, it is in opera--
tion.

SHRI G. VISWANATHAN: It is not
0.
DR. V. K. R, V. RAO: He may kindly
refer to the statement.

It is in operation in NEFA; itisso in
West Bengal. Therefore, I think in due
course, the formula will be implemented
throughout the country.

As for the question. of education and
politics, 1 do not think it arises out of this.

MR. SPEAKER: No.
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St ST W @ AT N wemy
wvew, T g g fe ag P
FIAT AR AT F aAr wwal & e
st &Y sgafa & da fear mar ot
fedy ueg & fasm w41 2% o S@H
faafa 7t 11 ag § =9 FT A A
foraar wTdY 9T WY @t 99 ToF A
FY FI7 F7EIT THI I TGl Tg GO §
fe9g wro g9 FgAfa ¥ g P
wroET @ fear Tar 91 @ AW
IgFY A FG & mow g FfeArE 7

DR. V.K. R, V. RAO: [ am sure the
hon. member does not want me to go into
the whole history of this question. All I
would like to- tell him is that we have to
secure appr-priate motivation for study of
South Indian languages which has been
suggested in the north; if that is done, that
might supply the appropriate motivation for
the study of Hindi in one or two States
where it is at present difficult. It is a matter
we are svized of. I would assure the House
that I shall try my best.

St gEEw tagw : A wEEE A
gt g fF F1R @efEr # O
oF Greger dare fear wam e S
fraco ¥ wa T g ¥ WA
ararHl & @9 Ay g 9wy Pt
A F IEW W EW X T
ar fe wr@ & fafer & & a0l &

drr aw e st & s g
sRggdam =g fF =98 s
fmr st % aferaht wa WY wred
% Wk gfet W ® fer s

|

=9
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TA AT &Y A0 ATATE qEA &
sqaedr §?

DR. V. K. R. V. RAO: I have answered
the second part of the question. I would
like to request the hon. Member not to
lump all the South Indian States together.
In three of the four South Indian States,
Hindi is already being taught as part of the
three-language formula. Therefore, if he
combines all of them together, he might
unnecessarily create a misunderstanding in the
South Indian States.

Regarding the first part of the question,
the Cen'ral Government hasa programme
in the Fourth Five Year Plan for giving
financial assistance to Hindi.teachers in the
North Indian States to learn South Indian
languag=s so that they can teach to their
own students those languages.

Nt v swcmt:ag S 2 e
fagrow wor o fawm @ feeg ag ot
foradt wreger ffEa e Tar A
5% v & foar d@ft ¥ & A
afew agt & frer fadrgal & Wt oot
& da fear mar ar, feeg i o
e & ved o< faaqn w@r T @ dER
A grar g e wfit & iy g §
THFETAT AT T FS e TG fwar war
¢ | 9g 7% T waew ¢ TR @Y el W
TFETAr AT S ey & 9w 1§ gy
agar § 7 2@ & owmorwar #Y T
FC ZT 2 H grEqar a9 & fagaar
¥ framdt STOE & W g A1 A
T X FT T 9T F1 A 7

DR. V. K. R. V. RAO: Regarding the
implementation by the Central Government,
the Central Government functions
subject to the constitutional powers
and respomsibilities. In matters which are
within the province of the States, all that
the Central Government can do is to try its
best to persuade them by the various methods
which are open to it, and we are trying to
do that, And the success that is attendant
on that is shown by the statement which T
have laid om the Table of the House.
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Regarding Sanskrit being one of the
languages to be taught, I think the position
was that in some of the States Sanskrit has
been included, because it is one of the
languages in the Eighth Schedule. But there
is & very strong feeling that a modern Iniian
language should be part of the three-language
formula and mnot a classical language. I
believe the mational policy on education, as
approved by the Cabinet, said that in Hindi-
speaking areas, it will be the regional
language, English and any other modern
Indian language. That again is the recom-
mendation of the Central Government.

w7t Tgeix fag st : A T
qarar ¢ 5 g wro@r 9mEr /@t W
FER A wfeT R oA FW W
FTH TF AL FLar a1 F = Agaw
¥ g weer § B ¥ owod @
forarar g 7 FYE st feafy T R,
ug fod o § oF mimfes gk d
W A #1 §Tw IEEr W AT A
A PR AR A AW UF ST A
R frar § 7 WY @ awar @ fr -
X wigwig sy a1 X T T
FCHH FY AT T & fAC 797 FT T A
3 feafa § smos T SrOqE #1 w@T T
gt ?

WA @A ag @ wA g
T AT FHT 5@ wfes # IR fawn
fran f afe g9 Tox & s 7 g
word 9§ Sar 5 & g § 5 qor
wifee afeT g ¥ g% wERr F T
waa A frear 8 97 gea ¥ afge
g fFemT TdEw AFIT S AY A
gy £ 78 aETg fF 99T ARa @
& Tl Wi #r AN 9@ "I
AW AT F ANT ITTHT ATIF 9F
Y=g SER wOhr FT omae] A fae
arf I ATATHY FT AG ITH gRAT AT
w?

DR. V. K.R. V. RAO: I want to share
with the hon. Member the need for the study

of Hindi as much as possible in this country.
1 hope he will forgive me do if I ot take
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up all the questions that he has raised. I
would rather not answer those questions in
Parliament; or, if he insists, I can tell him
that on this matter of three-language formula,
whether it is a question of the South Indian
languages bcing taught in North India or
even the question of Hindi being taught in
South India, we have got-to proceed very
cautiougly and we have got to carry the
people with us. We need not begin thinking
now as to what will happen some day, whether
it is going to be abandoned and so on. I
would like to draw the attention of the hon.
Member to the fact that, as it is, every State
in the country is already using, and has
a place for Hindi in its secondary school
system. And even in Tamil Nadu, quite
a large number of people are learning Hindl.

st for g mweAt : et WAt
# o qrarg aferfaa 3y TEE I 1S
arrHl § § 14 wrwr swgfw v
wrgTst & T g X g F F JAY v
gat &, AfFT dea #1 wifasw ¥g
F 9a% T faar 741 § | T 9EWUE 9
gfgar 3 deFa &1 @ Hew F fag
g1 e w wrafas mer fwe
Aredtg wErst ¥ oqg N w1 S
g zad fa¥ &7 g9 wiw gen
grarar &1 & sy WA TEACE
af s aifaw ATg F<FT § FE -
sqagr< gaT &, fF Fa-wrar wefEr 7
ITH A X 9T Fraffaq FEA
F7 i § ?

MR. SPEAKER: Question Hour is over.

SHRI G. VISWANATHAN: He said
the three-language formula is bring imple-
mented. Where is it implemented? It is
not being implemented. In the Banaras
Hindu University, it is only one-language
formula, Even in Bihar, there is only one-
language formula.

SHORT NOTICE QUESTION
T T Iy JeAw A

+
SNQ. 14. =it seeTIrIT TITesy ¢
=t Tyt Fag et

a1 oy aqr que ¥ AN a@
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TATH B P wCA fF

(%) W wgaw & fe T e
rzn qeaw A ara fafee oo # oF
w4Y aT3T g AT ¥ F aed §
¥ AT A R

(=) afz gt, af geay star ¥ § ;

() /a1 @g +t s & f5 wzw
qeawi & wifs famr &Y afeafoa st
® amry ¥ on Aifa feifer s
¥t g fear o g Wit

(w) ofz gt @ 79 FHIT A
w1 sfafear § 7
THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ): (a) and (b). For the development of
paticnal idestity and for serveral other
purposes, the Board rccommended the
adcpiion of some commeon text-books in all
parts of the country.

Oral Answers CHAITRA 21,

(¢) No, Sir.
(d) Does not arise.

ot wwTerIT WTet ¢ ¥ Ag A
gy § fs foadt oY qrg7-gws sw AAg
gt faareal & qgrf ol € SAE A
wfewinr Y § N grad ¥ aww &
ardt §, 91 9 aag-wn fruifa fear
arar § ag W g A 9% a7 g
fo=ar & ? w1 g9 wedl #1 fame 3w
¥ w{@ T§ g EF-gRE T
aret § ? #4v 7 ara A @ @ e -
=7 ¥ 9t g+ fauife & ar § 2
fodi Zarx # wree ar wifew S #
O qIEY-%W F &) ot § 7 Shdy
ag & 7g WA W § Ofeowwoar
qRw eE-F ¥ ¥ owEe W
farardt sgdt §F & s ¥ A w7
WA A TET 95y 95T A g IqF
[T ¥q7T qg 7 gHerd wray § 7 afz
ordt § § TEE UG ¥ grey § 9
& war frerq fiwar ?
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DR. V.K.R. V. RAO: One cf the
resolutions adop'ed by the sub-committee of
this conaference, which was attended by
13 Education Ministers among others,
which was adopted by the full meeting has
said that text-books should not be changed for
a period of 4 10 § years. We are very conscious
that text-books are changed too frequently and
we want to see that they are not changed to>
frequently. About the syllabus ani 10,000.
text-books being taught, I do not know what
is the total number. But we are now
g'ing to set up a national posl where all
the text-b-oks published in the various
parts of the country will be brought together,
so that we will be in a better positicn to
scrutinise them. Non-availability of text-
books according to the syllabus is a prob-
lem ani that can be solved if we do not go
on changing the syllabus from vear to year.
On the whole, the ¢onferencze was in favour
of a certain amount of stability in the
educational system rather than constant
annual changes.

st s et @ 8 oF NE g
A g 91 - §ET A4 AR Ayear &
AR 8 M f& 9 oy gaw o
9rEa-%% § @ & At § 7 3g S9-
atfrar & wraR 9 T8, R @ R
st W@ & It § ar fE wifaw
ww § qrsg-e & fraifa s &
it §? g amag  fF v F ()
1T (9) A & ST H AAY "geE A
Fgr & 6 0 aa Af &1 el T
o1 1 2T ¥ qar o @ fF o & S
da%7 F7 wereray ¥ frem WEET ¥ oF
gfafe a7r% €Y | =T daa ¥ faer
dxeg & AgAr foori 2 g sad
wgr wmr @ fr foar friest & foag
tfagifes o oifus faodi gt qrez-
%9 G4 $A ¥ gy A faar waem
# axf Afa feifa s Tifgd 0 2z«
¥ gy & HIIFTT FT wegmwar A WY
us gfafs a4t oY, fradl fafis vl &
& & "X A gdgeafy ¥ feag
frar ar 5 faar & ww=7 Sifgs faer
® @mE waw gar afgd # Jwar
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Trgar § f o 31, & afafaat a7 g0
& #T A faar saem Y weAr wfa-
T X gH § aF SEFr I I I 9@
we?

DR. V. K. R. V. RAO: Regarding the
first question, Sir, I hope the hon. Mzmber
will forgive me because I do not know how
many text-books are prescribed ‘under
pressure. I have no knowledge of the
techniquss which are followed but we are
told that is onz of the things that happens
and we are all unanimously of the opinion
that it shou'd be discouraged and stopp:d.
But I cannot give him any statistics as to
how many text-books have been prescribzd
under pressure on the members of the Text-
books Committee. Regarding the second
question, which is a much larger question,
about religious education, to the best of my
recollection. I do not think the Saiyadain
Committee has recommended that religious
education should be introduced in text-books.
There was a committee before which had
gone into the subject and made a series of
recommendations. Those recommendations
have been discussed from time to time. But
the difficulty in which we find ourselves is a
constitutional provision which forbids the
giving of religious instruction in schools. At
the same time, if 1 may express my personal
opinion, I have no doubt in my mind, it
would be a good thing for the children to
have some idea of the basic - spiritual values
and guides to ethical conduct which are the
teachings of all the religions in the world.

SHRI VASUDEVAN NAIR: Asit is
taught by Puri Sankaracharya?

DR. V. K. R. V. RAO: Even semi-Gods
whom my hon. friend pays respect to have
prescribed in their own fashion codes of
conduct and so on. We are now going in‘o
the subject trying to find out some methods
by which spiritual wvalues could be intro-
duced into educational curriculum without
offending the provisions of the Constituticn.

ot tgeix fag oot c ag AW @ fe
farent &1 fawg wv7 g 0 fasa g,
et Fquwar g & @ ¥
FEIX X ;R [M F FgEI, SHEH

AR T FER Y O G A
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T FAT wifgy 1 v feafy - s
T FWI ¥ aT@ F aS SO0 w
g Seuw faqw o7 g9 wId T 41T
FUA AT 98 T+ @ik 2w & farg @
faoe & ¥ oY fawg wa7 g § 9
afara 8, fawma &, o7 @ v Ffead
T QA wia #0fs I gEd
ATHT ¥ HAAR G aFar § 1 ¥ AT
FT TW I 9% faare w40 Fe ag s
® $Y T AT AR @ AE A
m¥T gEAF qAT FUY fowy IR W
¥ oF J4T qT35-%7 g1 gF W wXar
& favem = @) '

DR. V.K.R. V. RAO: | am 'glad
the ‘hon. Member has raised this question.
As a-matter of fact, even as it is, a number
of model text-bcoks have been prepared by
the National Council of Educational Research
and Training. I entirely agree with the ‘hon.
Member that in the case of sciemce subjects
it is very much easier to prepare text-books
to be used in all parts of the coufitry. At
a recent conference there was a complete
spirit of understanding and : - cooperation
among the Education Ministers independent
and irrespective of the party “te - which. they
belonged, and all of them were very. apxjous
to see that uniformity was prémofed. 'One
difficulty that arises is the. question. of
syllabus. They all agreed. to try and make
the syllabus as uniform as possible. They
preferred to have text-book “materials rither
than text-books prepared by the sCentral
Governmsnt. They are prépared tq use the
latter as'a model and adopt it* in consomance
with local traditions, local words, local-ideas
and so on. The whole Conference unanimously
agreed that we should have during the course
of this year a. specially - prepared ‘book” by
the Central Government in.consultation with
the State Governments intended for schools
which will directly be aimed at the eradica-
tion of untouchability, which will deal with
the problem of human dignity, the irrationa-
lity of untouchability and creaté a climate in
the mind of children of the country that
untouchability is gone and should not be
allowed any more. o

s e Gy o
TR R 1 A G Ty
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¥ maa. ¥ S8 g wYE duaw 1w an
AR qg@ vmiar aE & | 78 afew
Fea1 & fag a1 gar Tfgd | &
wrAT A g sad A & W qan
FLWE ? &9 96 F A qgA A g
g o fagiy g G & @ Wl e
i wg wiferd g § MH
fov adiz go & S¥ s@R w fag,
TENGT AR, TAH GE TE g
Feifad & @ Swar F, gad fag st
w9 gAr wfge ) 3w foer &1 fadm
AT wifgr o @ fFer & aera
T==1 #I faet anfed | a9 9% A.9-
Fx foedt A o FEQ AN HAF
gadt 139 ¥ ¥ ¥ ag qeAGr
T g e oW & FAwL @ gwe
®) qHSAY ATAT, GEAA A F A1 H A
FO F fom, aoFr fagT s )

MR. SPEAKER: Dwring Question Hour,

in reply to supplemesiaries no policy state-
ments nced b: fade. © "
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- DR.V. K.R. V. RAO; Al right, Sir.
The qhestion is whether we will be prepared
to change the syllabus in order to bring in
the kaliyuga, fear of God, ctc. 1 am afraid
it will bz very difficult to change the syllabus
to bring these thing: into it. About giving
a national integration touch lo the syllabus,
we are already taking -action.

SHRI SAMAR GUHA: So furas the
scheme that the Ceéntral Guvernment has
adopted to publish - text-books and to intro-
duce uniform type of text-books all over the
State is concernsd, I want to know whether
by this he means nationalisation of text-
books inthe sense that text-books for schools
and colleges should be written by the so-
called experts and they should be sent to -all
the States as model text-books? 1 have
personal experience. - : .

MR. SPEAKER: He need not give it
durlng Question Hour.
_._sij_iu"SﬁM’Ai_t GUHA: Tn West Bengal,
for'the higher 'étondary schools’ ani for
Qlleges, some B0 10132 texl-bodkson  sciepce
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subjects like Physics aud Chemistry were
first published. But by the process of
natural elimination during the last few years,
only three or four books have been found to
be popular with the students. I am sure
the hon. minister kmows that the art of
writing text-tooks calls for a g:nius of a
type different from the genius of a scholar.
1 want to know whether, in preparing mo el
text-books, the Eduzation Department will
invite from differen: States those books which
have been found popular on the basis of
past cxperience and only on the basis of
those books model text-books will be
prepared,

DR. V.K.R.V. RAO: Itisnot the
intention of the Central Government to
supply text-books for all the States. We
will prepare some text-books which wz will
send to them for the purpose of serving as
a kind of a mo“el if they want to use it.
What we have augreed to is to supply the
text-books material to all the States. Ewven
in przparing th=se moiel text-books, we will
have the co-opzration of all the persons
concern>d in-the States who have a contribu-
tion to make in this matter.

oW a@E: NIEEd AR
gt gré == 1 fen 22 571 g
gowmm @ty foer &Y 39 # g
feafa § sk srendt R afrac ard
A Aa AT AN AR T
FARY 719 Y 9T IF A FT AT AGS
tfF fFR V9 w gat Em § o
WRIEA 97 97 9 39 U 7Rl-
&7 &Y qrga 9 9, FT 87 gard
ey FF 4 W fAT dw F FI
g7 w9 W w1 W garw &1 faAi
T AT &1 AT 9139 GRS &
frafen s o @ § 1 & ST AT
g e am# fafaw ar w18 wed
qIEAFA F7F FY GIFTT AT AR $1
Y ifd gaR a1 F IW TG FT AN
@t f5 s & FAgwATd @F AR
gz ¥ avndT W g9w 9§ gara
ey o &, 2wl # wraen s dar &
seTf A 5d. 8 gwgy fad,.
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Ty Ekar Tarfay g weiy uwar
gryey § Ay fav g fada far ™
g1 99 WMETT 9T gATA 939 gEa+
dax W ad @fF gm W w1 AR
=1 F1 wfaeq o3 oF %, FT THHT
SAA AT FLA ?

DR. V. K. R. V. RAO: That is precisely
what we are trying to do.

SHRI S. K. TAPURIAH: If this sort of
scheme is carried out, will it not lead to
regimentation of ecducation and does it not
open lo a danger at some future date when
a partial or an irrespomsible government
may take wrong advantage of it? [ would
like to know the vi:ws of the Government
on this. Secondly, what steps or machinery
do they have in mini to ensure the bast
production of text-books and avoid the
rackets which happend in certain State
.text-books which were prepared by the
Government?

DR. V. K. R. V. RAO: As far as the
first question is concern=d, w: shall certainly
try and take care to see that this does n
result in the kind of regimen‘ation that the
hon. Member referred to. As far as the
second questi®n is concermed, we are trying
to get the best possible people through the
NCERT as well as the State Governments.

stwo fag wgme : = swsw
FAS F AIOF FIAA FF AT @Y
ITE! T # WA F ey & wrewr few
feavai &1 wawa g g g ? Fag
s AEgar g fF i ol seei §
gfrads grdar F1 91g FW F I A
frrraar & ?

faar memewarz & faer & sI1 Ww
gmay § f5 feenfedl & fo=ii & w=aiy
WAATE G371 g A% § 7 9T A1 THEy
AT § ar Ad fv qw a1 gefe & 9
qrg IFT oF afradd €% A @A

=ifgd |

DR. V. K. R. V. RAO: 1T would have
liked to answer the last part of the question
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but because it touches on matters of policy,
under your directions 1 will not say anything
about it,

Regarding the first part of the question,
the Sriprakasa Committee’s report I have not
got it here. [ read the various recommeda-
tions of the Committes some time ago. The
real difficulty in these matters is that we have
got to. get our consumers and audience to
agree. If the hon. Member could persuade
his colleagues in this august House to start
the day with a moment or two of universal
prayer, that might have a very salutary
effect on the colleges: but hon. Members
have to accept the suggestion.

SHRI DHIRESWAR KALITA: 1
appreciate the idea of the Education Minister
that the Governm:nt of India is thinking of
trying to eradicate wun‘ouchability through
some syllabus, The Government of India pro-
mised a socialist pattern of society but in
Parliament outside we are hearing about the
Chandra Sekhar—Morarji Desai epoisde,
Exploitation by monopolists is going on in
India like anything. If we are bound by
the promise of a socialist pattern of society,
what steps are the Government of India
taking to introduce such a syllabus that the
exploitation of man by man cam be eradicat
ed from our society to achieve the ideal
happiest socizty; is this sort of a syllabus
going to be introduced by the Government
of India?

DR. V. K. R, V. RAO: Syliabus. writers
are very particular about havimg everything
indicated to them in a very precise and
non-comtradictory kind of way. For im-
plementing the hom. Member’s cuggestion,
1 thiok, there might have been a natiooal
semimar first to daw up the content and
what is m=ant by socialist pattern of society.

SHRI S. M. BANERIJEE: It was adopted
at the Avadi session of the Congress; so, ‘it
is known to the Congress.

ot darem ¥wd ;& fen et @
ag Wt S S fE oo aw w1 qrew
geIFl & 9 ¥ ofcumersy W W
FET & AT A AITF =W AN A Ay
gafa dar 1 @ & sEwr AwF & fam
qiZg geawl # F1E | gure wew fE



41 Wrirten Mnywers

foed o I G ¥ 77 WTew zew
& gafe wr fadw W sER wfa
wsfy qer gy ?

DR. V. K. R. V. RAO: I am aware, the
hon, Member is very much worried about
this particular subject, but 1 can assure
him that text-books are not an instrument
for spreading this habit.

SHRI EBRAHIM SULAIMAN SAIT:
As far as | know the Saiyadain Committee
has recommended that college and high
school text-books required to be reviewed
drastically particularly because they misre-
presented the facts of history amd thus
propagated illfecling and hatred between
different communities in  India. What
action has Government taken in this regard?

DR. V. K. R. V. RAQ: That is one of
the major 1 for the blishment of
the NMational Board of Text-books. We
propose to get reviewed, in consultation
and co-operation with the State Govern-
ments, these various textbooks with a view
to eradicating the kind of thing the hon.
Member referred to. Of course, action
has to be taken by the State Governments
and they are all willing to do it.

WRITTEN ANSWERS TO QUESTIONS
Uniform Taxation and Licensing

*1026. SHR1 MUHAMMAD SHERIFF:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stale whether
Government propose to consitute a Cr:ntral
authority to carry out the twofold objectives
of uniform taxetion and licensing for the
‘whole country?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
A statement giving the information required
is laid on the table of the Sabha.

STATEMENT

The Road Transport Taxation Engquiry
Committes has observed that there is need
for Central legislation laying down umiform
principles of taxation and licensing for the
whole coantry so that a Central authority
could be constituted to carry out these
objectives. The Committee has further
recommended that action should be taken to
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introduce legislation whereby Parliament
could authorise the Inter-State Transport
Commission to levy and collect taxes within
the framework approved by it. Such ligis-
hation should provide for assignment to the
States of the proceeds of the levy. Should
it bz found that under the existing provisions
of the Constitution, taxation in respect of
inter-State transport is not within the
competence of Parliament, the Constitution
should be suitably amended.

Written Answers

2. The operation of motor vehicles is
regulated under the Motor Vehicles Act,
1939. Since this Act is applicable to the
whole of India, uniformity exists to a large
extent regarding the licensing of tramsport
vehicles,

3. The recomm:ndations of the Committee
with regard to uniformity in taxation and
empowering the Inter-State  Transport
Commission to levy and collect taxes on
Inter-State transport were considered at the
seventh meeting of the Transport Develop-
ment Council held in June, 1968. The
Council did not favour a Constitutional
amendment for presc:bing a uniform approach
and principles in regard to road tramsport
taxation, The Council also noted the
consensus of opinion that the powers to levy
and collect taxes on motor vehicles operating
on inter-State routes should not be given to
the Inder-State Transport Commission. It
was, however, agreed that the implications
of vesting of such powers in the Commission
and distributing the proceeds of the tax to
the State Governments should bz worked
out in detail and the subject brought before
the Council again later, The matter will
accordingly be placed before the next meeting
of the Fransport Development Council.

wifg weRHt FIT gRIET W WA

*1027. =t W wreq faamt :
st Aromw cyeq Wi
& qHo UWo WIE :

¥7 farery ey g ¥ WY wfgen
SHEHET I TR F AL AFTH
ot ¥ 20 framy, 1968 ¥ wartifea
% GO 5360 ¥ IWL F g A g
AR F FU FA 6 ¢
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(%) 97 aafeat & ma wun € fog
534, 8 a4 #IT 1039 g4 HAAE FA
AYar AT AT TG IR AH TF IE qU
g fear @ @@ Sv¢ ag & fea-fea
fafaai v frar 7ar 9t ;

(=) 9e% A #§ S FF G
& & fAar $19-%17 & gfwa ari=
fafma st ad 4t ; 9Ax

(n) s=fam =afedt & faeg 7
FIEAE Ft 7L § woar 7@ F1 fqT
frad fF ga@1z F19 g0 FF 97
F19q FI 7

vy aar qaw &y A (30 Wo o
WMo e @) : (F) framn wwr-92d
W@ fgar T @) [wEww # @
faar mar 1 ey dem LT-695/691

(=) =7 wq@1z ;:at 71 95w 9@
9 gIaeE &1 faw mn an, @@ 9
sifraw adre fafisa a8 #1 75 9h

(1) #7d FY et wA & Forg q-
9T X HAAIIHI F1 q1% feAvar mav ar
O\ gei® wrrw § arafaa gaRsIT aE
=1 feafa & gd9T wawmw &0 fRar IEw
ar | ®1d ® 31 75, 1969 7% T T
F fau, sl X Afew anire &
fer w1 ¥, g &Y gU WA A A9w
W FTAEAL N

g # go & -
«1028. it wes fagt awrdat :
=it wiere fog -
st =t e
ﬁf!otaﬁr(
sﬁm.m: P
AT qE-ETT FA) TG @AY FO
‘fa’ﬁ' [
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(%) F7 T feww qT A §
UM F X H fages wiw v w1
affdgT Tw M E ; e

(w) afz adl, R fre & W
s § ;A

(%) afz at, & 37 afed=w ¥ afow
T ETE W T/ AR H TwTE
#1 sfafen @ aar 3w arey # wATw
S M ey § 7

, ME-NTd W (ot oo wagw) ©
(). & (7). sm® ¥ wewr wiawee
THE T fRar § @t wew wwIT R
fasiad= 2

Road Transport Taxation Enquiry
Committee

*1029. SHRIMATI SAVITRI SHYAM:
SHRI SHRI CHAND GOYAL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that- the Road
Transport Taxation Enqniry Committee has
made some ecffective .recommendations to
improve the road transport; and

(b) if §q, the main recommendations

w.hich havg been accepted by Ggfemmem?;
ol g

. THE MINISTER « OF PARLIA-'
‘MENTARY -AFFAIRS #4ND SHIPPING
AND . TRANSPORT:, =[SHIU - RAMGHU-
RAMAIAH): (a) It is a'fact ghat ithe
Road Tragspest Tpm:o mupiltee
has ma:?\wrm .%FNIHEH]ISAD
prove rpjd "‘?W“ Moot )

(b; As the Qxccuuwrmemmhlny in
respect of road transpert vests in the’ State
Governments, a large sber of the recom-
mmdat waad by the Keskar .. ittee
mnl.‘ern 1 wl wit ,M(h.pm
th;lr impleren auan |sthe1|;%ut.1m nqs
mmrwnen@l ajso . goncerny, the
Gayerpment. ', A syterggnt ., shoping
action tgkcn under .some , n? ‘w
categories of the rwommendanonsmade
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the -Committee is: Iaid -om the-Table of the
Sabha.. [Placed in Library. See. No. -LT—
696/69.]
Cases Committed to Sessions in Defhi
$1030. SHRI OM PRAKASH TYAGI:

'Will the Minister of HOME AFFAIRS be
pleased lo sme'

W

' (a) how many Session cases were com-
mitted ' by the Magistrates in Delhi in the
years 1965 to 1968, separately;

'(‘lr) how many out of -them have been
decided, year-wise; and

(c) the number of accused in cases refer-
red to in part (a) above, who are in lock-
‘up fot the past one year, tivo years, three
ym and l‘mu years?

" THE MI‘NESTER OF STATE IN THE
‘MINISTRY OF HOME ' AFFAIRS (SHRI
'VIDYA: C‘HARAN SHUKLA:

©(a) " 1965 405
1966 386
g 1967 - 345
o 1968 364
. b) 1963 L 376
T 1966 39
1967 322
1968 323
(€) More than one year 2
. -More than two years 6
“Mord-than three years ~ ... 1
“More :hnfw years ... Nil
i tfiwl
i "1__{_)31 q'r-rmitrng wmﬂ a1
. mni!n ITwR, o Tg qAT
w1 wihfe:

(%) qua‘-*ri ﬁswmzﬁmﬁ
wtiﬁmqm sy F @nﬂn‘rma‘rz
!hrﬁtmﬁic zﬁrmﬂ far wT ﬁ:ii

P ey 2

FT AN awdr i
o Aw) afe l.i.'-eﬁ @ faﬂs war s
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wrT 7E g fr qdes Sfemat w1 amaTam
Zfemdl & w9 § savr 7 fegr o aw ?
qizw aw wifie Iywwa WA
(w10 w1 feg): (%) wT (@), goar ot
TN YT G ¢, FIF a8 TAF
T § wafag g o fF ow@d wew
fafrai & mfaa &4

D.T.U. Buses

#1032 SHRI M.L. SONDHI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased 1o state;

(a) whether it is a fact that the acces-
sories and other components of D.T.U. buses
(new} are spirited away within three months’
time and the buses look old; and

(a) if so, the reasons therefor?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH): (a) According to the D.T.U.
it is pot & fact that accessories and other
components of new buses are spirited away.

(b} Does not arise.

Development of Airports

*1033. SHRI GADILINGANA GOWD:
SHRI CHENGALRAYA NAIDU:

SHRI N.R. LASKAR:
SHRI K. RAMANI:

SHRI K. ANIRUDHAN:

SHRI VISWANATHA MENON:
SHRI R. BARUA:

SHRI HARDAYAL DEVGUN:
SHRI MANIBHALI J. PATEL:
'DR. SUSHILA NAYAR:

SHRI A. SREEDHARAN:

. Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have under
consideration proposals for the integrated
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development of Airports in the
during the Fourth Five Year Plan;

country

(b) if so, the details thercol and the
likely expenditure to be incurred during the
period;

(¢) whether States have been consuited
in this respsct; and

(d) if not, the reascns therefor?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The Imternational Airports Com-
mittee and the Aerodromes Planning Group
appointed by Government have had under
consideration proposals for the development
of the international airports and other aero-
dromes in the country respectively. For
the international airports, the maia consi-
deration is to make them suilable for use
by large-sized aircraft and subsequently by
supsrsonic aircraft that are expected to be
develop:d in the sevcnties. For the domes-
tic airports, prcposals for development are
based on industrial, commercial and tourist
nezd of the country., A decision on the
schemes to be included in the Fourth Plan
of the Civil Aviation Departmcnt and the
financial allotments for such schemes will
be takcn soon.

(c) and (d). Aerodrom:s are dcveloped
on the basis of operational necessity and
from an All-India point of view. Siate
Gover are consulted where ry.

Promotion of Tourism between India
and Ceylon

*1034. SHRI YAJNA DATT SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state:

(a) whether there is a proposal under
consideration to have pool arrangement for
promoting tourist traffic, particularly of
pilgrims between India and Ceylon; and

(b) if so, the details of the scheme?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A pool arrangement is one of the
methods bzing considered so as to | increase
regional tourism. The r.cent Ministerial
meeting of South Asia Travel Commission
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countries recommended the establishment of
a small secretariat to work oot details.

Ban on R. S. S. and Other Communal
Organisations

*1035. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased 1o state:

(a) whether ‘Government have received a
representaticn from the Sampradayikta Virodhi
Committee pressing for ban on the R. S. S.
and other communal organisations;

(b) whether Government have applied
their mind to the issues raised in  the
representation; and

* () if so, Government’s position in the
matter? :

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) 1n a letter
dated the 31st August, 1967 Secretary of the
Sampradayikta Virodhi Committee had
q ded that ban should be reimpased on
the Rashtriya Swayam Sewak Sangh as it
was parlicipating in political activities, in
contravention of the assurances given to the
Government in 1949,

(b) and (c). Government held that the
activities of the Rashtriya Swayam Sewak
Sangh are of such a nature that participa-
tion in them by Government servants -'would
attract the p-ovisions of sub-rule 1 of rule §
of the Central Civil Services (Conduct)
Rules. 1964 under which no Government
servant shall be a member cf, or be other-
wise associated with, agy peliticel perty or
any organisation which takes part in politics,
nor shall he take part in, subscribe in aid
of, or assist in amy other menner, any
political movement or activity. Government
do not have legal power to declare umlaw-
ful any associatioms emcept those which
undertake or encourage activities which
are intended, or suppert any claim, te bring
atout the cession or the secession of a part
of a territory of India from the Union or
which disclaim, question or disrwpt the
terri‘orial integrity of India.

Police Commissioner for Dell

*1036. SHRI K. LAKKAPPA: Will the
Minister of HOME AFFAIRS be pleased
10 state:

(a) whether Government have since
cxamined the question ¢f appoimting a Police
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Commissioper for Delhi with the powcrs of
an Inspector-General;

(b) if not, the reasoms for the delay;

(c) the time by which a final decision is
likely to be taken in this regard; ’

(d) whether the ' Executive Cowvncil of
the Delhi Administration has been consulted
in this matter; aad

(c) if so, their reactiin in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) 10 ().
The matter is under consideration and  deci-
si-n is likely to be taken shortly.

_(d) No, Sir.

(¢) Does no! arise.

" Development of Toucht Cemires in Delbl

*1037. SHRI KANWAR LAL GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION b pleased to state:

(a) the steps that have been taken by
Government te attract toarists in Delhi;

(b) whether it is a fact that Purana Qila,
which was a seat of pewer during
Mahabharata, is being mede a major cenire
of tourist inlerest; and

(c) i so, how mech amoent will be
spent in Delhi during the next twe years to
make the tourist centres more attractive
in the capital?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In addition to the remarkable cleaning
up and beantification operations by the
Delhi Administrption and the Wew Delhi
Municipal Committee, Govermment have
taken the following steps 10 altract tourists
to Delhi;

(i) A son-ct-lamiere spectacle has been
mounted in the Red Fory;

(ii) Purana Qila has been floodtit;
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(iiiy Com’ucted gightseeing tours m
luxury coaches and air-conditioned
coaches are operated by the India
Tourism Dewvelcpment Corporation.
The Corporation also rums a Trens-
port Unit which has DLZ and DLY
wvehicles for the use of tourists.

(iv) Palam airport has been commpletely
renovated and a duty-free shop has
been opened there.

(v) Publicity literature on Delhi for
distribution in India and abroad has
been vastly improved in quality.

(b) Yes, Sir.

(c) Tourism schemes for Delhi will be
worked out after the Plan outlay on
Tourism has been approved. -

Activities of Naxalites

#1038, SHRI SITARAM KESRI:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether during the course of the
Press Comference on the 1st January, 1969,
the Prime Minister had stated that Govemn-
ment had asked the Chiel Ministers of all
the States 10 curb the activities of ‘Naxa-
lites”;

(b) whether Government have received
replics from e Chiefl Ministers in regard te
the action taken by them against the
‘Naxalites® during the Jast 2’3 months;

(c) whether any reply from the Chief
Minister of Kerala has beem received in this
regard; and

(d) the details of the action taken by
the different Chief Mimisters in their respec.
tive States?

THE MINISTER OF HOME
AFFAIRS (SHR1' Y.B. CHAVAN): (a)
to (d). In the Press conference held on January
1, 1969, the Prime Minister was asked about
the activities of the extromists in Kerals.
She expressed great concern at such activities
and stated that she had spoken to the Chief
Minister of Kerala and that the Cegtral
Government was in touch with him. 1 had
writtea to the Chief Minister on this subject.
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He informed me that 'prompt, . vigorous and
effective - action - was -being taken in the
cases ansuls out of the spemﬁc mdmts
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m lenl Gewmmnt are closely
watching. the silusticn - created by-the activi-
ties of the extremists in different parts of the
country and are in touch with the state
goveraments. -All possible steps: are being
taken to-ensure that the activitics. of these
extremists are curbed and public safety, lives
of public servants and the rule of I.nw are not

endangered.
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‘IN] SHRI BA.HU’R.A.O PATEL:
Will .the .. Minister of EDUCATION AND
YOUTH. SERVICES be pleased to state:: .,

(a) wheiﬁer it is al fact that the Ceatral
Fcod Technological Research Institute,
Mysore, has evolved a-technique for produc-

" mswmr.l'mmhcwupphz o

l‘ﬂ)!l\ o W o it 4

b}, whethgr the wine .pwpared Wing

techmigue. hag, + the M
m and.a:t’, sQ, nhnandu mmm
[ZIRU UK IETPER TYTE ¥} of - Wi

N ('c) the gmount .propgsed 10 be -gpent
for the pilot projects therefor in Kerala and
Wsore during the. Fou.nh Five Year. Plan;

y L - ‘I- )
(d) the bcncﬁt in mpees to lhe cashew
uppl.e growers;- and. .
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tmr e a A

(¢) how much revenue the final projects
are expected to yield and when wlll they go
into 'ope'mlon? i J

MINISTER OF EDUCATION
AND 1lrov.rm SERVICES (DR. V.K.R.V.
RAO): (a) Yes, Sir.

{b). Preliminary laboratory tests indicate
passibility ¢f making an acceptable quality
wine and liquor from cashew apple.

) to (¢). As Pilot Plant Studies have
not yet been made, the questions do not
arise. '

Cﬂhmﬁhof ‘DryDlyl Law by
' MMNNDCM

*1042. SHRIMATI ILA PAL-.
e * . CHOUDHURI:
SHRI NARENDRA xumm
- SALVE:

SHRI CK. CHAKRAPANI:

SHRI SATYA NARAIN
SINGH:

" Will the thdcr of TOUR]SM AND
CIVIL AVIATION be pleased t _state:

" (a) whether it is a fact that the . manage-
ment of the Ashoka Hotels Ltd., New
Dclhl. has. been recently fined Rs. 15,000-
for contravention of the orders of the Delhi
Administration in regard to observing
September 10 and 13, 1968 as ‘dry days'y

L@ ir'so,mi facts of the cases K . -
¥y F=

,. (c) the Imms of the penom respomnble
Qr neslymoe qllm mattey; and - ;.

i " h '

', - (fﬁ #he aqmn’iakm aplnsl. tlum?

Ny - ‘ s I'l * ' e weh .
;. THE. MINJSTER OF- ‘!'OURISM ANI}
CIVIL  AVIATION (DR.
SINGH): - (a) - and (b). The management
of the.- Ashgks. Hatdls LLod. has been asked
by the Excise Deptt. of*t.hc Delhi  Adminis-
tration to show cause why action should not
8"tk aglinst them for sehvifly iqilr op’
the 40th “ahd 1% Sepfémber; %:‘:ﬂ‘
happened to -be - tdry d.n)rs - The posinon
is as follows;-- 1w :
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+ (i) Om-10-9-1968, liquor was' served to
-a foreign national which is permma-

i ble mdcr the law.

i) quuar was served lo two -goests :at
11- PM. and 11.30 P.M. on
12-9-1968 which was not a ‘dry
day’. While - making ‘the - voucher,
however, the date was shown as

..13.9.1968, which happened to be a
“dry day’. In accordance with the
procedure then being adopted in
the Hotel, a voucher issued after 10

_PM was given the date ofthc
following day. This procedure has
since bcm given up and the change

" of date is now cflected after mid-
mlﬁ!

- Weitten- Answers

An appropriate reply has been furnished
by the Hotel denying the charge.

’ t-;) and (d). Do not arise.

Kosi Bridge on Lateral Road (Link)
, between Darbhanga and Forhesganj

" *1043. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to’
state:

.. (a) whether Governmeat have finalised
construction of Kosi bridge on the pt‘opnsed
Lateral Road (Link) between Darblun'a

and Forbesganj; ) .
() whet fine prgper site Ip: smoq
m F]J [} Qli Nt

" © if not, the rpam; fyr the fc[q 5

(d) whether any ﬂaum or
report has been given by the Central Water
and Power Research Stauon Poona in this
connection in 1966, al

(e)-m:ha deerdnfmt have inclyded

th:s teral Rmd Lmk) :n Jthe.
Fonnﬁﬁ _J"mﬁ?' (' e
THE M[NIS‘I'ER OF b\RLmMENT-
ARY. AFFAIRS AND SHIPEING A
TRANSPORT(SHRT RAS Mli-.u ‘1‘
(a) and m No, SIr '* el iy

c) The msmdm‘ors road’ betwoen
Dasbhanga and Forbesganj sad a bridge’
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over the Kosi river on that road formed
pert of the seccnd phase work of the Lateral
Road Project, Due to financial constraint,
cnly the first phase work of the Lateral
Road was sanctioned and is now being
completed to reduced specifications.

(d) and (¢). Mo, Sir.
Satellite Communications System

®*]044. SHRI N.K. SOMANI: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government have considered
the UNESCO report in respect of pilot
project for using Satellite as a means of
communication in India;

(b) whether a provision of Rs. 37.50
crores has been made in the Fourth Five
Year Plan and the location of the satellite
decided;

(c) whether requests have been made to
the International Finance lastitutions and
other countries in respect of loans or aid for
this project; and

(d) if so, the progress in the matter?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) The Report is under con-
sideration and a decision will be taken after
the Studies that have been undsriaken on
the technical, engincering and programming
aspects of the use of satellite communication
for educational TV are completed.

(b) and (c). Mo, Sir.
(d) Does not arise.
Canceliation of Night Air-Mail Flights

*1045. SHRI ONKAR LAL BERWA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state:

(a) whether it is a fact thut the Indien
Airlines cancelled three night airmail flights
from Bombay, Madras and Calcutta for
Delhi on the 2ist January, 1969 following
the refusal of its pilots to fly to airports
lacking in proper emcrgency facilities;

APRIL i1, 1969
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(b) if so, the reaction ef Government
to their decision; and

(¢) the steps being taken to have prop:r
emergsncy facilities at all airports?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Nightf_A.irma.il Sarvices of Indian Air-
lines from 4Bombay, Madras and Calcutta
to Delhi via Nagpur on 21-1-69 were can-
celled as a result of a directive issued by
the Indian Commercial Pilots’ Association
to its members not to operate these flights
because of inadequacy of fire fighting equip-
ment at Nagpur,

(b) Between 29-11-1968 and 24-1-69 the
Crash Fire Tender at Nagpur acrodrome
was out of commission but alternative
arrangements were made by providing 30,34
gallon fire extinguisher on trailer towed by
another vehicle, which kept the night air-
mail service going without interruption,
except on the night of 21.1-69. The un-
serviceable Crash Tender has already been
repaired and put into commission and
ansther Crash Fire Tender has also been
added.

(¢) Al acrodromes have been provided
with fire-fighting equipment, but at certain
acrodromes, the equipment has fallen below
th= requiremen's laid down by the Interna-
tiomal Civil Aviation Organisation because
of the rapid introduction of bigger aircraft
which makes existing fire-fighting equipment
obsolete by Internatiomal Civil Aviation
Organisation  standards.  As suitable in-
digenous crash fire tenders are not yet
available, and in the context of the present
difficult forsign exchange position it has not
been possible to meet the requirements at
the serodromes to the fallest extent. An
order for 25 crash fire tendsrs is, however,
expected to be placed soon and more will
be acquired during the Fourth Five Year
Plan to cover the d:ficiency as far as
possible.

Priating of ‘Articies/News® of Communal
Natwre

*1046. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state: '

(a) the names and other pacticulars of
the newspapers and periodicals in each
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State agminst which legal steps have been
taken during the last three years for priming
articles and news of communal nature;

(b) the nature of such steps in each
case;

(c) whether Gmmeal intend to
enact a law to prohibit communal writings;
and

(d) if so, when the law is giing to be
enacted?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAYAN): (a) and (b). A
statement showing the action taken by the
state governments of Mysore, West Bengal,
Bihar, Andhra Pradesh, Gujarat, Maha-
rashtra, Uttar Pradesh. Madhya Pradesh,
Punjab and Rajasthan and Delhi Administra-
tion is placed on the Table of the House.
[Placed in Library. See H. LT—697/69]
Information from the Government of Tamil
Nadu is awaited. Mo action has bzen taken
in the remaining State/Union territories.

(c) and (d). To strengthen the existing
law the Criminal and Election Laws (Amend-
ment) Bill, 1968 was introduced in the
Parliament. It has been scrutinised by a
Joint Select Committee of the two Houses
and its report has been prescnted to the
House cn 20d December, 1968,

Inclusion of History Text-Book Published
by N.C.ER.T. in Syllabus for Middle
Scheol Classes in Delhi

*1047. SHRI YOGENDRA SHARMA:
Will the Mimister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the objections raised by the
Delhi Administration to the history text-
book published by the Mational Council of
Educstional Research and Training have
since besn examined by Government;

(b) if so, the decisions taken thercon
(c) whether the Delhi Administration

has agreed to include the text-book in the
syllabus for Middle School classses?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). A Commiltee consisting
of the officers of the National Council of
Educational Research and Training amd
the Delhi Administration has examined the
comments and suggestions and agreed that
the Administration may bring out a received
version of the history text-book on Ancient
India.

(¢) The Delhi Administration proposes
to introduce the revised text-book with effect
from 1969-70 academic session.
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Admissions tp' Schools and Colleges, by Merit

*1049. SHRI LABO PRABHU: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state;

(a] ccns:derntmg that applicants for
admission to "High Schools and ‘Colleges are
far in ecxcess of the scats available, the
reason why admission is not. restricted to
merit, as disclosed in the marks of the
publicl examinations; and

(b) for those students - who are not
admitted, the reason why private institu-
tiofis should not be al®wedito ichargs their
fees, with Government held, relaged to the
marks secured by them in publu: examina-
tion?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.YV.
RAO): (a) and (b). This is a matter primarily
for the State Governnments and Universities
to consider.

' Penalty for Mistake Omission’by '
‘Government Employees

*1050. SHRI B.K. DASCHOWDHURY':
Will the Minister of HOME AFFAIRS be
pleased to state;

(a) whether under the Central Civil
Services (Classification, . Control and Appeal,
Rules 1965, any pemlty ol’ stoppage of

is posed in cases - wherein
Govcrnm:nl do not. suffcr. any loss .on
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account of any mistake or omission on
the part of the Goygrmment emloyee-.

(b) whether in addmon to sloppale of
increment of an cmp!oyec, promotion can
also be withheld -thus  inflicting doublc
punishment for the same mistake; T

(c) wifether- for . committing  similar
mistake, disciplinary action has been taken
against any Government employee; and

(d) if so, the.reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME. AFFAIRS (SHRI
VIDYA CHARAN SHUK,LA) (a) With-
holding of increments of pay is ope of, the
p:nqlu.es which may, | for good and, sufficient
reasons be unpoa:d on a Govemmem
servant evcn where Government do not
suffer any loss on account of any act of
negligence or omission , on the part of the
Government emp?oyee

(b) An oﬂicgr mlnsl whqm the pcna]ly
of withholding of i s m‘ ed is
not debarred from being ‘considered for
promotion in his turn; but if he is found
suitable for promouon. it is given effect to
only on expiry of the psriod of penalty ° o
ensure that ‘the penally of withholding ‘of
increment is not nullified by promotion
during the currency of the pemalty. This
does not amount to a double punishment.

(c) and (d). Does not arise in view of
reply to part (a) of r_.hc_quc_stion. o

ﬁwMMwm

5985. SHRI BABURAO PATEL:
SHRI K.N. PAND_E’Y H

Will the Minister of HOME AFFAIRS
be pleased to state: - .

(a)':he names and mm‘ Indian natio-
nals kignapped by Pakistapi raiders . during
the last year on the Indo.Pakistan .borders,
border-wise;

S, T 1 T -

(b) the names and sex those recovered
by us so far;

(c) the pfmu:nl stm taken. to-ﬂcwef
the rest and with svhal reswlis .o
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(d) the information abeut those lost;
and

. (&) d\g steps taken to -prevent kmdnapp-
m; of Indian nationals in furture?

_THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA): (d) and (b).
A list showing the names and sex of Indians
kidnapped by Paklslams, during the period
froni 1st January, 1968 to the 31st December,
1968, border-wise, basefl on the informatioa
furnished by the State Governmenis and the
Union  Terrjtory. Administration ,concerned,
is laid on the Table of the House. [Placed
in Library. Sée No. LT-698/69.] = - "

(c) Protests were lodged in each case
by the’ Border Security Force and also-by the
State Governments, and the Union Territory
Administration. Pak aulhoutles have been
requested for the return: of" the kidhapped
Indian nationals still in Pak custody.

(d) "No defimite information is available.

(e) I‘alrollm.g by lhl: Border Socumy
Force has been intensified.

Referendum on Mysore-Maharashira
Border Dispute

< 5986. SHRI. . BABURAO. PATEL: Will
Lbe Minister of HOME AFFA?RS be plea.'ed
to state: ’

(a) whether Government are aware of
the public demand for a popular referen-
dum . on the Mysurc Maharashtra _border

dJs:putc, lud

{d)if se, Government’s reaction to the
same? .

THE. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Somg ion$ to this effect have been
received by "Government” Which' are * under
mnsidemion along with other suggestjogs
and proposals for resolving this delicate and

®PPlciproblemi’s [T @ (%)
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() ufz &, iﬁﬁ%vfmmg’
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- (¥) FEAR AfasT & gEg

fFer & o yfe ¥ gF¥ 9T oF aga
AW SHTT FT AT AT AL ¢

(&) w1 (7). a & sfes i
¥ qT IHHT T, 1963 ¥, wrm ¥
qUaeA Ty W w1 G197 fZqr Tar ari
HIEW A 1965 F T ¥ TT FT @-
™ % ¢ f7ar ar #7ifF I¥ -
qifer #Y qrT & fag TG A il
'T!Eﬁ L

luunnﬁu'ur'.m Plants at Ceatral .
Foel Research Institute |, | ...

. 5988. DR. RANEN SEN;: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 1o state;

(a} whether it is 4 fact that pilot plants
pees ﬁ:ff I lion plre been instal-,
led at the CentrployFucl, Research Institute
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for experimentation of complete gasification
of coal; and

(b) if so, the details thereof with the
results achieved?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. Y.K.R.Y.
RAO): (a) Yes, Sir.

(b) A Statement is laid on the Table of
the House. [Placed in Library. See No. LT-
699/69.]

Bright Yompuen !cr_ LA.S.

5989. DR. RANEN SEN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact the Govern-
meat have made any survey atout the
availability of bright youngmen fcr the All-
India Administrative Services; and

(b) if so, the broad outlines of the
survey report and its main findings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) and (b).
Government have made a study about the
availability of bright youngmen for the
Indian Administrative Service. Some of the
findings are as undcr:i—

(i) The pumbzr of caondidates who
appearcd in the 1AS etc. examination has
dwindled from 6572 in 1959 to 5040 in 1966
no'-withstanding the fact that during this
period the turn out of graduates from the
universities has increased considerably,

(ii) The first class graduates who com-
peted at the IAS etc. examination decreased
from 818 in 1959 to 502 in 1966. The
number of first class graduates turned out by
the universitics in these years increased from
6434 in 10975.

(iii) I 1966 only 3.6 first class graduates
competed for one vacancy in the Indian
Administrative Service vis-g-vis 11 in 19%9.

(iv) The percentage of first class gra-
duates appointed to the IAS has declined
from 52 in 1959 to 40 in 1966.
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¥ femy o fFat sm=Td & adm
T § WX IAET S feaT @
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() it =& =T 1| UST FETA
afaa fegr & fr 3 wfmdes @ famx
FTLRE

() oY% (%) wrawr & sfadzT a2
Sfaq FEAE FET AT FIER AT
FHE

Objectionable Editorial Published in
Aljamiat

5993. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware that
the ‘Aljamiat’ a paper from De'hi, published
an editorial in the month of March which
aimed at inciting communal feelings and in
which it was stated that the Muslims in
India can live in peace only when they are
in majority in India; and

(b) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
M'NISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Govern-
ment have seen the article entitled
“‘Mutnasib Numaindgi® which appeared in
the Aljamiat of 14th March, 1969, which
states inter-alia that the so'ution of the
problems of Muslims in India lies in their
population reaching 51% of the total
population of the country.

(b) The article is being examined by
the Delhi Administration to see whether
it is actionable under the law.

Protests Against Passage of Freedom of
Religion Acts in Orissa and Madhya
Pradesh

5994, SHRI E. K. NAYANAR: Will
t he Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government’s attention has
been cdrawn to the concern expressed at the
Catholic Bish~ps Conference held Bombay
in the last week of February, at the passage
of the Orissa Freedom of Religion Act and
the Madhya Pradesh Dharma Swatantra
Vidheyak; and
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(b) if so, the reason of the Central
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
A communication representing against the
Orissa and Madhya Pradesh Acts was
received from the President of the Catholic
Bishops” Conf:rence of India on behalf of
its Standing Committee. The two Acts are
relatable 10 public order' which, under the
Seventh Schedule to the Constitution of
India falls within the sphere of State
legislation.

Nag Chandhuri Committee on N.C.ER.T.

5995. SHRI E. K. NAYANAR: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether Government have accepted
the recommcndations of the Nagchauthurd
Committee which enguired into the affairs
of the Natirnal Council of Education
Research and Training; and

(b) if so, the action Government propose
to take to implement them?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V
RAQ): (a) and (b). A statement showing the
main recommendations of the Review

‘Committee and th= decisions of the Govern-

ment on them is laid on the Table of the
House. [Placed in Library. See No. LT—
702 69]. These decisions have been
communicated to the National Council for
implementation.

The rest of the recommendations of the
Committee are under consideration.

Plays of National School of Drama in
Southern Languages

5996. SHRI SUBRAVELU: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the National School of

Drama has not produced plays in any of
the Southern langnages; and

(b) if so, the reasons thereof?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) The National School of Drama
has not produced so far plays in any of the
South Indian languages. It has, however,
produced several plays in Hindi translated
from the South Indian languages.

(b) The School at present does not have
the facilities for producing plays in South
Indian languages.

Knowledge of Hindi for Admission fo

National School of Drama

5997. SHRI SUBRAVELU: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the knowledge of Hindi is
made a condition for admission in the
National School of Drama; and

(b} if so, whether such condition does
not exclude people of other Indian languages
from the School whicki is a National
Institution?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) No, Sir, according to the pros-
pectus for the coming academic year,

(b) Does not arise.

Excavation Work in the Purana Qila,
New Delhi

5998. SHRI D.V. SINGH:
SHRI B. K. DASCHOWDHURY:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether there is any proposal to
start excavation work in the Purana Qila,
New Delhi by the Archaeological Survey

of India;

(b) if so, when the excavation work is
likely to start; and

(c) the total expenditure likely to be
incurred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) Yes,
Sir.

(b) It is proposed to start the excavation
after the monsoons sometime ia October,
1969.

(¢) An amount of Rs. 50,000/- to
Rs. 70,000/- is likely to be speat on this
work for one ficld season.

mumnmmmm

5999. SHRI S.M. SOLANKI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the flights in
the mornings and evenings from B mbay to
Delhi are always full and therefore the
intending passengers from Ahmedabad do
not get any seat; and

(b) if so, the reasons why the Indian
Airlinzs do not keep some seats reserved for
passengers from Ahmedabad or make other
arrang=ments to operate aircrafts with larger
capacity on this route?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Mo, Sir.

(b) Does not arisz.

Replacement of Carave'le Fleet by
DC-9-40

6000. SHRI N. DANDEKER: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the Indian
Airlines Corporation decided early in 1968
that its Caravelle Fleet should be replaced
by DC-9-40;

(b) whether the aforesaid decision has
been reperatedly endorsed by various Com-
mittees and by the Corporation itself, after a
thorough re-examination of all asp-cts of
acquiring DC-9-40 as opposed to BAC-111,

Super Caravelle, Boeing-727 and 737 and
Tupelov;
(c) whether the problem of foreign

exchange has long been resolved by credit
arrangements offered by the Export-Import
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Bank and the subsequent foreign exchange
earnings of the Corpo-ation which would
be fully adequa'e '0 meet the EXIM Bank's
repayment schedule;

(d) if so, the reacon why the matter
was referred to the Cabinet for decision and
why it has been pending there since October,
1968; and

(e) when a final decision is likely to be
taken by the Cabinet?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) to (e). There isno proporal to replace
the Caravel'es at precent. The pronosal of
the Indian Airlines 'o purchase 5 aircraft of
100 plus canacity 'o augment their existing
fleet is under examination of Government.

Reimbursement of Fees to Stndents of
Polytechnics in Delhi

6001, SHRI P.C. ADICHAN: Will
the Mister of EDUCATION AND
YOUTH SERVICES b p'eared to refer
to the rep'y given to Unsrarred Questicn
No. 3176 on the 14th March, 1969 and
state:

(a) the reasons for not re-imbursing the
fees charg d from studcnts in the thtee
Polytechnics in D 'lhi to whom fe:-concession
was granted in  1967-68 in 33 cases of K G.
Po'y'echnic and in 99 and 33 cascs of G.B.
Pant and K.G. Polytechnics respectively in
1968-69;

(b) by what date the reimbursements
would be comp'eted and if these are not
likely to be completed by the end of the
curr nt financial year, the reasons therefor;
and

(c) the reasons for the sharply declining
number of free-ships gran'ed in the last
three years in the Delhi Polytechnics?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). All the 99 stud nts
in the G.B. Pant Po!ytechnic and 33 students
in the K.G. Po'y echnic, who were awarded
freeships in 1968-69, have been re-imbursed.

As for the 33 students of K.G. Poly-
technic, who were awarded freeships in

APRIL 11, 1969

Written Answers 72

1967-68, re-imbursement will be comp'eted
by the end of June, 1969. The main reason
for the delay in this case, according to the
De'hi Administration, is that the work in the
institution had been dislocated on account
of a srudents’ strike and the shifting of some
o” the Departments of the polytechnic to
another institution.

(c) The main reasons for the fall in the
number of freeships are: (i) fall in the ad-
missions during 1967-68 and (ii) less number
of eligible candidates applying for fresships.
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Rehabilitation of Congressmen Defeated
in Elections

Written Answers

6003. SHRI RAGHUVIR  SINGH
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it has been the practice of
Government to rebabilitate Congressmen
defeated in the elections by appointing them
as Chairmen, members direciors etc. in
various State Undertakings, Commissions,
Committees etc. ;

(b) the names of persans so appointed
during the last three years with thewr party
affiliations and the pay and alluwances
drawn by each of them;

(c) the details of foreign tours made by
each of them during the said period and
the amount spent thereon together with the
foreign exchange involved; and

(d) how far such appointments are
justified in a democratic set-up?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.
No such appointments have been made
with the object of rehabilitating any indivi-
dual.

(b) to (d). Do not arise.

Kandla Port

6004, SHRI D. R. PARMAR
SHRI R. K. AMIN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any dispute between
the Kandla Port Trust and Western Railway
regarding despatch of goods from Kandla;
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(b) if so, the details thereof; and

(c) whether this has badly affected the
develupment of the Port?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND 'I'RANSPQRT (SHRI
IQBAL SINGH): (a) 10 (c). There is
no dispute be.ween the Kaindla Port Trust
and the Western Railway regarding the
despatich of goyds from Kandla because
inden'ing of wagons is done by the parties
concerned and not by the Port Trust
However, the priority given by the Railways
for supply of wagons for the movement of
foodgrains and fertilisers sometimes re-ulted
in Lhe non-availability or reduced suppiy of
wagons (0 the private parties imporiing their
cargo through Kandla. This condiioa does
noi exist mow with the reduction in the
import of foodgrains.

Obecene Cinema Posters

6005. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that many pzople
of art, culture,” education and re igion in
India have expressed great coacern  over
the nature of cinsma posters, particularly by
Bombay producers and foreign-made films,
displayed for attracting cin.ma-goers, e.pe-
cially the youths; and

(b) if so, whether Government propose
to coasider it afresh (o iaroduce stricter
coniurol over the display of indecent cinema
posters?

THE MINISTER OF STATE IN THE
MIN STRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Government is aware of the co.cern express-
ed by some perso.as about the objectionable
features of some cinema posiers. In the
past, steps have been taken for imposing
voluniary censorship on cin:ma poswers.
Attention of the State Governmoms had
also been drawn to section 142 of D:lhi
Muaicipal Corporation Act requiring prior
approval of the Commissioner for every
adveriisement meant for public display and
it was suggested that the S.awe Government
may consider inclusion of similar provisions
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in the by-laws of municipalities in their juris-
diction.

The private Member's Bill which is
under consideration of the S:lect Committee
of Lok Sabha having bzen passed earlier
by Rajya Sabha also provides inter alia for
more deterrent punishments and enhanced
powers for preventing sale, display etc. of
obscene literature. The
of the Estimates Committee in this connec-
tioa, for amending the Cinematograph Act
suitably is also under comnsideration of the
Government,
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s ¥ fau, dwfe Tar
AYafrF wEe afwg ¥ o
sfoer  @wem g &
T #Y v ) 3g g
sfacer i aar fawm
grzw & fage gve TEdr @
aifs  gweaTsl FT 9ar FTEr
o 9% = 37 fafam adim
savrraTsl ¥ faeg fwar o
¥ | g7 gfre whrar & fea
# Fwifs qar FHAH 9
Tl & UE W T €
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¥#d swrg g o
TR gAar #T G
g1

() w7 & goam

wtew famm fawm, o § e v
1S T AiTwTd 7 4% A

6007. it TR TMATS TEATS
st wew fagrdt awray
ot qw sy e
St WY T A
ot g WA :
st ot fag ¢

7 quEw T watw  gyeaw A
7g T AT FA K

(%) Fa1 GTEI FT A 5 AFET,
1968 ¥ wriamge ¥ wFfae @ Araa
FoAER # AR fewmr T ¢
wraw faw fawmr, a=f & 1000 %o
wrfa® 3T 9 T OF Wi & %
| A 2.50 ATE T 9WT § WK ag
st fadw amr ¥ @ 9X wey &
AT I TG § ; WK

(=) afx g, @ wafaw sfewrd
FT 97 747 § 9K 7 AW § gy
a1 FTHATE W ?

e AT wafte ITTEA A
(310wt Tag) : (v) #% (¥). TR
Y 27 ara ot foot? faslt of fr aE &
wre wraw fagm o & oF west
¥ qry, oY 5 950 T mifaw I3+ ¥ @
2, SUY 9T ¥ AT AT ¥ [FEA §
sfer gefa | so% at & ag
foqié faelt @Y fF a8 awa-wwg o do%1
ganfe & wfeafad g 1 wafa 392
s smaT @ g AN A feeme
7wty A (Fgw A w6 -
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TS FUETET TqT WiEwtn vt
avaret uran afafa w1 sfedww

6008. =t T MTS WA ¢
st wew fagrdt amdt
St AW HEW &
&t W T A/
St g A
it o fag :
st fargfer ot
ot ST A
&t o ¥o BT :
st wiw = I

w7 fon mor gEw R AT ag
TATY FT FAT T4 fiF ¢

(%) Tty gugrera qar GieEtaw
e graeatr <arar afafa w1 sf@e
STAR TATE ;

(&) afz 7, at oo & 3971 w10
ok afAm 57 o8 ara @ o
FY gEarEAT ;AR

() afx g, @ T fmfed wm
ol T’ ¥ g@R W wfafea
T ?

fora ey qaw ¥wv W (wto dte
¥o WrTo Ao TA) : (F) S A1

(=) afufa s w14, R, e
AR Fawar feag d4t T dagra
¥ FTAFTW F7 AT T4T I8 F14-
F & ur ¥ fag fawrfor s7 0
A ¥t dugedl qar d@dfEa g9-
e Al W) et @ fraae
AT NAET FT WALT HIT g | T
i ¥ fau, afafe #1 A4 =0
dugreal § FEFT A g Aq@gA
¥ gar queedt TarAl A SRwt §
faerr AT FAeET T e TET FIAT

¥eire) arr srteqzaTe Y o7 W 31 w4 o fag dagal Wk g9 gO-
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g TaTl 99T ST B R AT
o= ¢, zafoT @ F9 F g A9
s | fee o wfafa & ol gamite
T wEA w1 g fear g

(7) == =gl v=ar |

T fgrg famafaaren Wit weitg
famafea=a wt ¥w wA

6009. st TR TirqrS ST
sit wew fagrdt averdat ¢
St TH AW IS
it ST T A
=t g WA :
=t Torite fag

Fur fen o guw ¥ WA ag
ﬂﬁﬁw*ﬁﬁ?:

(¥) frerr o a6t § awrw fog
fasafaarea #fx wede famafaa=g w
sfy arr 307 sgEm A feae-feaat
7rfar & € WK

(=) & mwqeml § afz w0 faawan
g A SER T AT & 7

forme oar qaw & W (300 Ao
%o W ¥lo TA) : (F) wX (@). fawa-
framar & sanfoa =@ qar W@ %
fem @ s v & arg faafraeg
TAEW WERr g ¥ ey fes-
frarerat @ ST wARE &K 9 g,
sfa safe & wrar< ol | fawafammers
TEE wTam AT wafy § fae
fawra weqET  w=w Far § 1 faa,
fagd 79 dwast & Qow =@ T
fad 7 sy qar AT fawafaaraat &
gfed Wzl ¥ gl denm of
qaré T &, 9T qEW 9T T@T T § |
[qewrag & war T Wy wenr
LT-703/69]
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frt wgrei & wat W figt
WAt & q3f § wwen

6010. st TAWY TN :
st Wi ST it
it FEOW ANE :

AT MR HAY AZ q@A A FA
F3 fF

() wrag sw ¢ fs g9 wxwgl
A fedt agrwl & oFf B g
i ¥ aqw faar @ aar SwwT g
W g faar ¥ ;

M

(=) afz g, ¥ ¥ =FsFw
qAT9g § ;

()war g5 el werawi ¥ @ frda
F faeg aXET AT TR A AR

() afz g, @t 39t fowras o
g qar 3% A ¥ w5 gfafwar
g ?

ng-wW AATE A Tow AN (s
fremaw ) : (%) o1 (@), T==w,
1968 ¥ it Faterdt F wRW Ay
frrmefr firdt sgasis S
A qAE GE AR ww R e
UIAF FT L 9% @ gray WA
W 917 9 9§ gurE w7 faan sm
fet & #7140 7Y foe & fa Farem Y
Y H9AT wrEEsaAET fet waeet
& wifem wr fafg FOr &t o @
7 of | aTER ferr syt & ada
931 1 WAARHT F A H a@Ey a4
I TG FT T AG IS0 |

(1) 38 FFIFT FI AHATITA T8
HATHT F1 T ST gETE

(w) wor Tff 35T |
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w3 fasafaereal w1 et s (=) Fmragdrew e gdema
6011. =it sreTarEtT et : qa‘ﬁm'w . ¥ f A

R fare e e wo ey
(7) w1 qg W ww g f& <
Far vy awr gae ¥ AA A gy qur oot # @ 9 gF wE @
FAT FT FA F F ¥ off g § wferé s & @

(%) v w7k § gg A7 faw-
faarers @9 & wwre ¥ #rE fag
fRrmE;

(=) afe gi, ar & fazafaa=g fF71-
fer Toat & &1 SE ;AR

() a1 3w oAl w1 BEF TF
o Teal # it fawafrre @ w1
w5 fa=muredtT 31

oo @ar gaw ¥ WAt (w0 Ao
¥o Wo #o TW) : (F) WX (),
AT @R T g @ & A (I
w3w) ¥ uw faafaamy safga @
saafa 24 §, foaF 1969-70 & v
za1fyd 9 &t gowEar g swmm g 5
19 a4 § qargearT g famfaarag
ot FTH FTT FE FT 20

(7) wqamz (d9@) ¥ ow fawa-
faamem 9\ wgrass # faad dx § oF
gy faxafaares & o # g
fasrore® €

faeeit o mfvmmme & d@=
|/YF gHEA
6012. Y swTSTAIR e
=t faragwr et -

#7 Atagw @@ qfcaga @ A
AN A FOFD

(%) aar ag == } fr facelt qar
mf¥TER # 99 ggF goead  wfafaw
T

& WX
(w) afz g, @t 77 T8 AT &

faw #1f d=fes wava Rl T W
frarc g ?

Hadia w1 W Atage qa afegs
w4 (st gowa) : (F) § (7). =@
fera =T wwfaa 51 91 wr § "R A
& 9% FAT 9 9% T & AT |

Discrimination in Laccadives Administration

6013. Shri P.M. SAYEED: Will the
Minister of HOME AFFAIRS be pleased to
state: )

(a) whether Government have received
representations from persons from Lacca-
dives complaining of discrimination shown
against them in making recruitment in the
Laccadives Administration and of preference
shown to candidates from Kerala and other
States; and

(b) if so, the details memp

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Mo writlen representations as such seem to
have been received by Government; but
some representatives of the Islanders have
on certain occasions expressed the feeling
that outsiderr are being recruited in or
deputed to the Islands in preference to local
candidates. Governmeat have been com-
tinuously examining this aspect of the
matter with a view to providing increased '
opportunities to the Islanders in recruitment
to Government posts in the Islands.

Laccadives Administration
6014, SHRI P. M. SAYEED: Will the

Minister of HOME AFFAIRS be pleased
to state:



83 Written Answers

(a) the number of people appointed in
the Laccadives Administration from the
local population during 1965—1968, years-
wise, in all ranks; and

(b) the number of persons appointed in
the Administration from Kerala and other
States, separately, during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See MNo. LT-
704/69]

Agency for Financing Road Transport
Industry -

6015. SHRI MUHAMMAD SHERIFF:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whether
Government propose to set up a suitable
agency with sufficient funds at its disposal
to fulfil the long felt need of supplying
capital to Road Transport Corporations,
advancing loans to the fieet owners and
helping the small man in the Road Transport
industry?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH): - A Study Group was appoint-
ed by the Reserve Bank in 1968, at the
instance of the National Credit Council,
to examine the question of provision of
credit facilities to road transport operators.
The report of this Group is under considera-
tion of the Reserve Bank.

Inter State Transport Commission

6016, SHRI MUHAMMED SHER/FF:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whether
it is proposed to introduce legislation for
setting up the authority of inter-State Trans-
port Commission and authorise it to levy
and collect taxes for efficient inter-State
transport operation?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
An Inter-State Transport Commission has
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already been st up under Section 63A (1)
of the Motor Vehicles Act, 1939.

The Road Transport Taxation Enquiry
Committee has recommended that action
should be taken to introduce legislation
whereby Parliament could authorise the
Commissign to levy and collect taxes on
inter-State transport within such framework
as may be approved by it. The Transport
Developmen: Council considered this recom-
mencation in Jume, 1968. It noted the
consensus of opinion that the powers to levy
and collect taxes on motor vehicles operating
on inter-State routes should not be given to
the Commission. It was, however, agreed

‘that the implications of vesting such powers

in the Commission and distributing the
proceeds of the tax to State Governments
should be worked outin detail and the
lsubjo«:t brought before the Council again
ater.

Implementation of National Integration
Comncils Decisions

6017. SHRI LATAFAT ALI KHAN:
SHRI JAGESHWAR YADAV:
SHRI INDRAJIT GUPTA:
SHRI ISHAQ SAMBHALI:
SHRI BHOGENDRA JHA:
SHRI PRAKASH VIR SHASTRI:
SHRI B.K. DASCHOWDHURY:
SHRI R.K. AMIN:

SHRI R.V. NAIK:

SHRI K.P. SINGH DEO:

SHRI J. MOHAMED IMAM:
SHRI R.K. BIRLA:

SHRI J.H. PATEL:

SHRI SHIV KUMAR SHASTRI:
SHRI GEORGE FERNANDES:
SHRI RAMAVTAR SHASTRI:
SHRI K.M. MADHUKAR:
SHRI YASHPAL SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the steps taken so far by Central
and State Governments to root out the evil
of communalism in accordance with the
decisions of the Srinagar conference of the
Natiopal Integration Council;
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(b) whether Government have reviewed
the progress so far made in this direction;

(¢) if so, the results thereof; and

(d) what further siteps are being con-
templated in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
to (d). A statement indicating the up-to-
date position of the action taken by the
Central and the State Governments on the
recommendations of the Committee on
Communal Aspects of the National Integra-
tion Council is laid on the Table of the
House. [Placed in Library, See No. LT-
705/69.]

hew TS

6018. =t TW Ty faart :
St WYN SETN A
=t arome wrey mAt :

#4T qqZF T RIS ITEAA "
20 frasat 1968 ¥ wATfFa 37 GEAT
5378 % SO & T A AT FAN AV
T F{ 5 ¢

(%) wiew dna feadt feeni &
T gu & 91 5% feew & v ¥ #4r-
Fu7 gfaard Ioeey § ;

© (®) @ T § g @ fau 9a@w
qizs ¥ fraar e agw frarsmar € ;

(7) s@&F fFew & do ¥ ogA S
faw w1 frgw av gu § ; WX

() @ ¥ 3w wwg feay 4w
Frr g ?

qiza qq wafre Iy wAe@
(w10 wet fog) : (%) oK (=). wFew
A A AT A §

A 1 Fwx St 100% &
ITIIT ¥ qATX o §, WY Sy I S
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ST 509, sfowra =i aaT § W@
o &1 A 1 qdew qwat ¥ g atg
g wfay 1 14y sraE-sqEEAT & HU9-
a19 @@ A fgm@w 1 g7 war g,
wafe =y I &041 & g 51 65}
FG gradi # @A H7 A qTwq GaT
g1 50 [ vdew S E femy sk
= & far sfveafs 15/- = fag o
& au U dnei & fgraw & fay sfa
safes 1.50 ®90 & IF 3.00 &% TF FT
a5 HETE |

(=) %< (9) To7 a<FT4 & goaT
UHAT T A7 W T9T THIRT 9% =
& sraAm

#ete fg=t fademem g &, vy aay
amafae fawte sea & sl
a1 frammafeni w1 AR

6019. =7 v wrey faardt :
TR wwET AT
it v s it
=t TEOA AT
St ATOAY weq i
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#97 famr @ gwe ¥ A ag
qAMA FT FIT HA :

(w) o7 feedt fadre &1 &,
Fiq qar gryEifas fawmm wameg & ww
% fea 917 AR frawafmt sgaR
# fadr wrar g€ W SR ¥ feay s
fraamafear AR #3F 9@ AAO
wamw T d L ;

(=) ¥ fe<t afgamy & s
¥ fray yow wify sqae & fag g2
go g, T AgAR FEmew ¥ oww
feafa § 41X 3 wAe &F 9w FMw
F1 F9 7F A9 fa¥ a7y

(w) =ar 7g 3w & 5 g7 oo o)
frawrafedi & agae & ey Fadarerr
¥ worarew frr @ W@ ; AR
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(w) afz g @ = =mw H¥m
FTHATEN FLT FT FTHTC F7 faa g ?

ey o gEw dar WA § e
et (st e ) 0 (F) FRE
fraamea #Y |m, s gk qigEfas
fasra WAy & fed § wqag & fg
it @F 113 Fgae /1T 2670 S 17
g€ 75 Fgwel AR 2,388 wrl
F yag fRar s g#r § W) 9N
HATHF FT WICTAT 1 IHT & | 29 Fwwi
Y, S waR & A wd ex ¥, 5w
HATT § @17 # qrvw ww e

(@) feagmr 9 Aqw«i =1 282
FTHT T 71T fFar 91 @1 § AT T
aqrs @E, $fw SR argafas fasm
Hareg FY |Yer fgar s

() 91X (7). T AER F @
waraat S faamt 9 wfgarst, Syl
A w5t F g 7 At g
et fadarera &t &1 fafw s
FH-FAT I g oot @, freg e
Fd F wtear ¥ U F@ F fag
gl af=at & Y g9 wATR w1
FUq 1 fdm frar mam &

feeoht & wroil & ferenfaay #
weare w1 g feay s

6020. =it Tw vy faemyt :
st WW YT i
=t AT Ty WAl :

w1 fm @ gwe dE oAAT 20
fegrae, 1968 ¥ wardifea we dear
5342 % IO & ¥ A I 9O AT
T #40 F -

(%) ¥ fafaez amex # § fored
Ty ¥ franfol § weedty @ w
Ffgada@t frar @ §; WK
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(@) feafs & ga & & fay
Mg w9 ¥ ST few oSorEl d ar ¥
fame frr o W@ § W w9 ) faw
F9 aF QI &Y i ?

faver et quw Jar AR (w0 o
®o Wo Wlo M) : (F) W (@), fora-
TW AT 92 T @ TT G 1. [ Tw-
q W @ mar ) ey wewm LT-
706/69]

YT & gfew aur S i@y &
AT ®1 g

6021. =it T T fedt :
u‘iu‘hmmﬁ:
st g0 A :

T qg-w™ WA 20 fraww, 1968
& AATET T e 5330 F g F
- § I q@TH T FO HA

(F) #a1 wgT & gfws aar 3w
FHFIfegt #1 IaaaEl &1 gy 5@
Tt gEaTEl A1 afe 3@ Aw g w3
HaEg;

(@) afz gt, ar z& amew ¥ o
frga frar qar § 5 =

(m) afz 7, @t @ A & =
o+ frua f6T o &Y aearar & 7

TwT wwew ¥ teg wet (s
o ywe) : (w) & (). wgR
gfera & frdesi aar agEs Sw-frd-
! ¥ ¥gT-ATl F e F faww ¥
ANYL FEFR & swag 31 oty #y 0f
4t | ¥g g9 F fag frdesi &
Il & gIEW § e faw Sw
FEFIT FTAT G50F T G G97 | GgHAw
Ir-frda ) & JgEl F e ¥
wefaa ST it At FT o wWr g
TR ¥ I FHAfEr F o F
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AR wr g F ¥ foag ¥ T
TR A #1E weqrT o1 g g g

et seamit Y fareitw wrgraay

6022, =it st wwT TR
=t Tweree ot ¢
ST AT @y "

#1 faer qar gwe ¥ oA Oy
qATH FY FT FA F

(%) o T 7wt F g% F=rew g
5% feedt dear 31 fral-frat facita
agran & vk ;

(@) smag ax g fs 74 wqam
gur sfowaar & smaR X =@ fa
TAE;

(M) = ag it aw g fr g9 fedt
Heqrel Y s Sfrwaar & g o2
Wl wd g afe, @ wE o
FTQ & T4T IT FEqTHT F AW AT

(7) #mag Y s fF SOt
gl gt Aeret & fag A 7q-
T fa o € ;

(¥) afz g, ar #ar wwwre & fa=e
FHRA A TR FAFTEY; 7R

(=) afz ¢, oY W& s I & ?

farat at g ¥ sew § wew
st (st W @) : (F) fraca frad
fer & sar & fau fafwer Sfaw
fedt awet A fagdr 7 a9l & QA
2 v fadty wgrmar #F ofir F g
#amerd 9 g, g qEw X @r
M g | [TaFTew § war mar ) 2fed
& LT-707/69]

(=) o= (n). w@fgs fed d-
zAt # fadta ggraT & 9w ¥ uw-
ta, watfes Al & @ ¥ 7S
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g & =R ) faeiw agrar &
A §, wfedr Wt e § e
AN & Wl 71X Af@d Ay G
gEqT HY F AW § IAG 91 B QT
@ ¥ far med g o fadfw
ggEar & e g1 g9 F §OAQ
saterAl & fay fgest & SO @
Frafq T aw FEF RO T H
gyt Hifger & wwrw & faw aedw
afvag st ofrg 1 wo-wfoea &
sk 9 fa<iw sgrEar & 9§
arfrarg FeeTe g frmar g g
FT o Iy & woEEET A fw @@=
¥ it draar 9§ o feedt famm &
% 200 oF-wemawta et faaneral wr
T By aferw wrw Rt s aw
F 9T o falg e F W, s@a
wra-ufawa & wraR o a7 qgEar
dafg

(=) & (7). w@fegs feedt gl &
gera: frges frdt fosw Y #ad,
fet faenaa, ferdY gramia w1 a1eT-
a7 ferdt zrge sk sigfafy 1 Femd
T ®1 g wwrwt & wfweww mfz
¥ fod feflr wgraer & ot @, A AR
FFng § g wdw av wrd <@
AT &

et mfwwrial aar fg=t qqdwwi &
foq it
6023. &t ATCEe ey swi
st T Fareey fawmt ¢
=t W\ ST Q@
st sira= MEw
=t wein fog it
=t wiETT =1 ¥
w7 Mg-wTd . AA A T@A FFO
w1
(%) = faf= sarera SR
¥ firdt sfawrfal w1 3wl &1 w=T
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¥ far da & Far wmaw gra e
wfasq & #r§ qirar s 7 S ;

(&) afx g, &t & a1 3§ whew
# fra-fer Afodl & sdard daA &
fordr qrx & ;

(9) afz gf, & #71 FWIT TR
# OF AN G F W O faA FAA
war fe frafm sgsi T wfe-
rfci & fore qOeT R AE § s
g7

TEET Wwew ¥ Tew s (st
fare srew qpw) ¢ (F) & (). wenfaw
QT F q1X F AT €9 § 1% A°7 HIEAT
¥ fawe den 8/ ww @ few
22-2-69 ¥ far 7 § fomswr sfafafe
T & AT 2 0 W T

(7) a@FR ¥ faamrde dar 71
wETT G
fet wgrawl & 7@ W

6024. it ATCEw FAEq WAl
W ey faamdt
it sitR ST et -

T NEHTE WA Ag q@H AP
3 fr :

(F) Forag g9 ¢ FawR T A7
fafamr sareat & et agaei & a7
oz g F1 forg fvar &

(@) Far ag o 7w & fr afk figdr
e & #YE 77 0% qAy W @ ¥ fd
ﬁmﬁ*@ﬁ';

(1) afet, @ dx o fgw for
& ;
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(9) T fgdr agmawt & adwrm o2
# frdt ATaew & & § aged w7
o &R & faarads § ; 8

(%) afz &t & 7@ gy & &7 aF
ﬁdﬂﬁﬁwﬁﬁw&ma?

TEAW waew ¥ Tww WA (st
f!mmstw) (%) = (/). “ﬁﬁ’:
Cinicll

(m) f&dt mqaesl & 91 oFw
gt oz & fome gom stare sy
HAFAIAIT FAE | T Fwreay qar
safaat #1 o # @ U IeEe
fraife & &)

(=) ot =g, s
(%) s =& saar )

o qreiiwts, fest & faefeai ora
Fege wRes IR

6025. =it ATCTAN EwEq AW
st T wreq faeat :
st w9 ST it

w7 fowr @ gEw RS HAT ag
qa FT FIT A F

(%) faeelt wam@A @@ WA W
R 70 R ¥ 9 faefaat w1
gerr fradt oY sy g & wewA
o v g fafr sai & S
qr; .

(w) weaw g § forenfoai &1 g
fraet ot ; W

() s@% faardf = frad mfc &
w7 § geEre g fraAr ufo & 3
oy ?

firey @ay gaw A WA (wwo o
¥o W Wto TW) : (F) Mfa T
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v qQfafes, feelt & 155 o ot wH-gaTTel I w afeds

1968-69 & 2T weqwa AL qT A A |

(=) mfaay Soffrar 74
fafas oftfrmdy 17
foeger geitfay 46
gl Sefad 18

@155
() 70 e sfa g & fearm &
155 gr=Y #Y 10850 za¥ F1 afyw w=
fear mar & 1 F=i #r oo v for i
&, &5 3} 1€ arafas ofy Aw

ST |

¥ fgt fdwea & frws
T famm ard

6026, FHIY FHET A
st WYR e it
St AT Txey Al :

a7 farar awt gEw dEw A ag
a1 Far Fr fF

(v) mragaw § v F=im fed
fadmem & frRas gEwsa & ofas
fawr ard F1 € ;

(=) afzgt, @t garf & fagrax,
1968 @ Seiv faaet &< fawmr arm
71, ¥ sgtwef @ qur g faumw
ararsl o g9 faar o7 s fear @,
1K

() &Y armd FA-HEW T AT
o Tad fad g §T o s
¢y #7 faae g ?

fere aar qEw AT wAew § T
s (st v xetw) ¢ (%) ot wE

(=) ¥ (). s 7 931

6027. it wew fagrt avarda :
St AT AW W -
& WY T S
St A W :
st Tt fag .
=it Wi\ wEHTE it

a7 NE-wTE AAT Ig N FT FA
i f :

(F) #ar S & oA 30 A9,
1968 & (miArso}) ¥ wwifom gw
AT #1 A femmr @ g 6 wwd
faar W& 7 wor wIgEr (e wdw)
Y qrar & S fEr af-vww a
ster %K JeET 3FT 97 afadq 6
ST FY s A

(=) afzgf, & S a@FERF
Fa7 sfafem & ;

() 7 ag 7= & fe m=d v
w F IO OF 4§ g9 A
TH W1 F9 F1 qrem giaat F1oae
¥ gare WX SaTHElg &1 awd A qfT
F JUFTCF AT AIfLEE FT -
gf@dT F 71 599 fFar ;) 5%

(=) afz &, @ 3% FF-ga1F I
qTY #77 & WY IEd faeg v FTAE
AER?

TR WAem Tew @At (s faaw
ww gw)  (F) S gl A

(@) & (7). dr@r @R 9shE T
a% qfaddl ¥ @it ¥ A9, 1968 ¥
s AT Wiy g #r T
STATAT 1 T5T 2T GIHTT FT ATTHIL
2| fog o8 78 wwrd Agi @ fF sar
qr g faArar WA 7 I 9247 ¥ v
# g9 757 @, faed fag oF S fond
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& wurdfee fear mar ar o q & o=
HEAT ATHA & o4 § 7475 & |

T & H a we7 53T 99 @A
gfafrm, 1968 1 a4 § wagfaa
arfaat st wagfas sfgn orfeal &
fowet sranfem, fedt afgar ar fray =xfe
& afes, sei w99 99 gra 9w
qfEdd ¥ faT F) qom  yawar

Compensatory Al'owance to High Court
Judges on Transfer

6028. SHRI OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred question No. 6738 on the 30th
August, 1968 and state:

(a) the reasons for which the rules for -

fixing allowance to High Court Judges on
transfer from one High Court to another
have not been framed yet under Article 222
of the Constitution; and

(b) the time by which the above rules
are expected to be framed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Article 222(2) of the Constitution
provides that a Judge transferred from one
High Court to another shall be entitled to
receive in addition to his salary such com-
pensatory allowance as may be determined
by Parliament by law until so determined,
such compensatory allowance as the Presi-
dent -may by order fix. The rate of
compensatory allowance has been fixed at
10% of salary and in each case of transfer
a Presidential O-der is issued fixing the rate
of compensa'ory allowance. Cases of
transfer not being many, it is not considered
necessary to have a law enacted by
Parliament to regulate the grant of
compensatory allowance to a transferred
Judge.

faw w1 fadsit geoel ®Y W
mami # wgEE & fod fan
TqT TarfAey
6029. st sw wwr @it : T
oy awn quw ®w AWl Og q@TA A1
FaT FL0 fF :
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(%) Far faza rawl A fav faama
®Y gEaRl T U9 @ a6l ¥ wrcda
Wl # owErR R omn @ e
g ¥ far uw & w7 afy a9
wqar THzeT feam = fadu § Fomw
TR ;

(&) Wiy Jawi st @y faw
#r gras forey ¥ fau ST v g
FTHETL T F97 FTHIE FT & ; W

(7) wrdtr Y| gRr WA @
ot gead foelt o g3 & ?

vy qar e ¥ A (w00 Ao
%o W0 o M) : famrr & fadh
gEIFI FT AT ATAAT F AET T
¥ foro 7 7wt 1966, 1967 =Yt 1968
Zrua fadslt aemewl #t ww F foord
iF @i w@ETw aged famfafes & :—

1966  1,802.30 %o ®¥T 77 ¥
]967 e anes
1968  16,681.10 %o ®1X 343 dfe

(@) dmfas qar THART TR
s @ d=rfaa fagafaass @ £t
aras WA &  waefmig 6l
SFEA F AAAT F Avnw, faw #
7o geasi § F=wl 71 35 faxita s
g1 fgar s@r ) ww ¥ sl
T & wefry, frad seada qwww
15 $UT w0F Y saear §F 7f §, W
TR wgr A g 5y fam-
ol # IugtT & fau sty ararst
% faqe & g aArHi afgg sl ¥
TR 7 fraia o g dare s
daif qa1 Srafs wgaew afag,
FTfl F1 IEF ATEAH G T9T A
IHTEAT & g wR wHraa & fwu,
faeitg sreags 3@ &1 e w00 faer
¥ fau fm § s T FAT &
fawrhar & fag et faer segeeTT qar
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sfaaw ofwg i oF QAT @, forad
oI AT AT AEwwT w1 qreEfafat
foree & fag wg7 o § Y 9 AW
#Y wZTAAr Ft sAAEAT § |

(7) O quar o G § 1 Fog,
farar qar ga® &ar wmag ¥ wdT
fafwm dwzAl gro mit aF Fw-d-Fw
45 ¥ Ffoai &1 fwfa fear @ar g
TWET gEFTHa, FAvaAl F, 1963-67
¥ A famm A% AT & faua §
wifae 2,510 gl WX gt @
wfeat sroq g€ A, TH g WA a9
wAaTe aife §, SR NAF F AQT-HAAT
wiwg e TE § |
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siyqm awr fawmre fiv-amy ®§
gfes stfeat

6030. st WYR SWIW &t : FWT
ﬂﬁr&#ﬂﬂzaﬁlﬁﬁmmﬁrﬁﬁ:

(%) wrenra qar FrerET & e
@t § g & wor gfww et
wafug w1 & ;

(®) 7w A9 # w9 aw gfaa et
eqfya @ @ ; WK

(7) wa a% @« Afwat wrfem T
R 9 & T wrw § 7

nEwT dwew # teasen (st
foren ww ww) : (%) Wt weaww A
frmrare e 7 gfew Sifeat enfee
o § 97 &l wY @ 18 %)

(&) 9 (7). swama 7 fawa
fo-agg & @ 9 A gfew et
i ® 6T WA wEww AE g
mar aarfy w=g earA 9X s&@
wTaEes grm fwat ewtfea A o |

CHAITRA 21, 1891 (SAKA)

Written Answers 98
Baloons Found in Julgacn and Parbhani

6031. SHRI SHARDA NAND:
SHRI SHRI GOPAL SABOO:
SHRI BANSH NARAIN SINGH:
SHRI KANWAR LAL GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that some
baloons were found near Kaihgaon in
Ja'ga~n and in Parbhani District in Maha.
rashira during 1967;

(b) if so, what were the contents of
these baloons;

(c) whether it is a fact that some of
these baloons have originated outside our
country;

(d) if so, whether any inquiry has been
made; and
(e) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (e).
Two plastic ballons were found in 1967,
one near village Kathgaon in Ja'gaon Dis-
trict on 20th September, 1967 and the other
at Walpor in Parbhani District on 4th
October, 1967. On examination one of the
packages suspended from the balloons was
found to contain some anti-communist
propiganda material in Chinese language
in'ended presumably for scattering over
Chinese territory. The balloons appeared
to have drified from outside India.

L o CR

6032. =it mgrow Ay Wt @ Fav
Ataga aur gfcage w4t 77 T # FO
FOn f5 wq fadw ad & S feaw
graTiedly a9 AT 9 &Y 9EW 61T
Y4t gadts AT H oTEE ¥ wew
fraffe i & 7

wor-eTd Wit Atagw aw afow
s (st Tgeeia) : wifaw gEAT -
forer & o7 @ @ W AT & 9T |/I-
qed 93 T &1 STt |
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Corruption Crses in Tourism and Civil
Aviation Ministry

6033. SHRI PREM CHAND VERMA:
Will the Minicer of TOURISM AND
CIVIL AVIATION be pleased to state:

(2) the number of cases discovered
during 1st April 1o 30'h June, 1968 involving
corrup ion, brite-y, thcft and other criminal
offences in his Ministry and the number of
offirials (case-wise) and non-officials involved
therein;

(b) in how many cases prosecution was
launhed and how many cases were referred
to C.B.L.;

(c) how many cases were caught in 1967-
68; how merny cases resulted in convic'ion
and aghinst how many persins departmental
action was taken giving details; and

(d) the concrele sieps taken to prevent
such cases?

THE MIN'STER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). I lay a statement on the Table of
the house giing the requisie information.
[Placed in Library. See No. LT-108/69.]1

TiEq a9 wafTe Ivvaw waren §

fg=t %1 s
6034, sit WFg waw@: ¥ qdER
o wafaw Jewaw g1 ag qa 7 F@

w4 e

(%) wewrer wfafam & ggaa
# qar 3% sfafay & swia 78 Faray
gra s fFy ¥ wRw ¥ s ¥
FTH HATHT @ (1) WA ;G AHrE
&t ferdt & wwifge v (2) 394 A
& wawifed a1 &ar gfeqr e fedY & v
(3) w77z F4 T@ A ¥ F@ wfa-
fos waresi sk f@dr erifred &
fadr afafcs w7 &1 froas w1 (4)
fi=t afrer A9AT & geaiE 97 wie-
& feif o w7, Ty oy
13738, 1961 #1 453§ ¥ Fw o,

APRIL 11, 1969

Written Answers 100

fedt ww w FriwEw da w73 (5)
et s are Finfedy & folr g
W Y ¥ F@T whewm w@ aar
(6) frY & = & &1 FloET W]
fet sfaww ao &y Fenfeg &
% fay dge afaa), 97 afaaE) aar wa<
wfedi & 93f 9% fordt e arR afewt
7Y frafes &1 & g w97 Fraamer aY
T

(@) vva Fagr fo-femr ariret
1 # 7€ W gEd @ ofomy frew
g ax

(7) s7% wmwm #§ fed-fadd
FEEEm #1 3AF F@ ¥ faw @

FIHATEY F &7 famr § ?
qiER aq wafrs Ixeaa WA (%o
woi fag) : (%) sk (@) (i) e

aar 3u% g ¥ gd= g Ty,
waly wax ffem sk sferm gawarew
F arfas fear? fgedt ol w4t #
gFfaa & wWre

(i) sgd St & FAfeEt 91 =T
gfiaerd fedt § @ & av § waa
1 Pemfrag fear o @ &1

(iii) ©F wATEw awr amEfee &
gfafes v &1 fwio &&F dweg
(ge7) & ferdt wdwrfal &Y d@er &
afg s & mE § 1 dag ar Ay wrat-
w4l ¥ it w1 T@@ & ST #r
S & AT @

(iv) o=z & fe=lt 7 o T
Fug faat & Dt fmw aer &
saia fedt sfweg &1 sy Ot
awg & femfag fear ar w@r &1

(v) s ¥ fey e arey wd-
arfedi #1 Y ¥ srerew AR ey
@ ¥ fa¥ Nl frar smar
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(vi) 21-8-1968 & #¥TeId & wg
|97 A AGF ®T ¥ HAGT HT TH
et w.dwT gYar 77 &, ar 97 wfaw
# Aaeg (qen) & fgdr w9 & folr
dad wfesrd fifesz far war &1

(%) s & gz

Anti-India and Unsocial Activities of
Hippies

6035. SHRI GAD'LYNGANA GOWD:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI M.L. SONDHI:

Will the Minister of HOME AFFAIRS
be pleased 1o state:

(a) whather it is a fact that a large
pumber of Hippizs have coms to India
recently;

(b) whether it is also a fact that they
are indu'girg in an.i-India axd wunsocial
activiiies;

(¢) if so, the steps being taken by
Government; and

(d) th: numher of th= caszs r-giste-ed
agaist them ia Mad-as, Chlcuita, De'hi ad
Bomhay for ai-I.diaunocial aciviies
duri :g the psriod from st Juy, 1968 to 3lst
December, 19687

THE MIN'STER OF STATE IN THE
MINISTRY OF HOM®= AFFAIRS SHRI

VIDYA CHARAN SHUKLA): (a) Presuma- -

bly the que:ion refers ‘o vag-an' foreign
na iona's who ‘o not conform to the no-mal'y
accep ed standard: of dress etc. No sepa-
rate statistics of the arrival in India of such
persons have been kept. Hwever, there
have been n> reports to suggest that a large
number of such persons have come to India
recently.

(b) N~ anti-Indian activi'y on the part
of such fo eig .ers has been repor'ed but some
of them have come to notice f r certain
onlawful aciivities like illicit possession of
drugs, unlicenced arms etc.
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(c) Vigilance is intencified and sui‘able
action u der the app- p-iae laws is iaken
whenever there are signs of wu.desi able
activilies on their part.

(d) Two cases in Bombay and 89 in
Delhi were registered against them for
spcific off nces. Mo case was registered in
Calcutta and Madras.

Absorption of National Fitness Corps’
Instructors

6036. SHRI CADILINGANA COWD:
SHRI B K. DASCHOWDHURY:
SHRI P. RAMAMURTI:

SHRI SATYA NARAIN SINGH:
SHRI P.P. ESTHOSE:

SHRI BHAGABAN DAS:

SHRI P.C. ADICHAN:

SHRI D.C. SHARMA:

SHRI BEN' SHANKER SHARMA:
SHRI HARDAYAL DEVGUN;
SHRI RANJIT SINGH:

SHRI! D.N. PATODIA:

SHRI N.R. LASKAR:

SHRI CHENGALRAYA NAIDU:
SHRI S.M. BANERJEE:

SHRI BAL RAJ MADHOK:
SHRI SHASHI BHUSHAN:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to

sla.e:

(a) the names of thwse S'ates who have
refused and of those who have accep ed the
proposal f he Cnral Governmen rega-d-
ing he aYsorpion of th: Naioal Fin.ss
Corp:' Instrustors;

(b) the reasons for thair refu:al or
accep aace;

(c) whether Government have taken
further steps to coasider the questi-n cf the
future of the National Fimess Crops; and

(d) if 50, the details thereof?

THE MINISTER OF EDUCATICN
AND YOUTH SERV.CES DR. VK.R.V.
RAQ): (a) and ,b). A statement giving the
required information is enclosed,
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(c) and (d). The matter is under consider-
ation.

STATEMENT

The State Governments 'Union Territory
Administrations were requested on 15th June,
1968 and again on Tth October, 1968 to
absorb the NDS Instructors in their States’-
Union Territory  Administraticns, The
posiion regarding their replies is given
below:—

(i) The following States have uncondi-
tionally agreed to absorb the instructors.

Assam

Mysore

Himachal Pradesh
Tripura

Goa

(ii) The following States have provi-
sionally agreed;:—

Rajasthan
Jammu & Kashmir

(iii) The following States have informed
that they would make efforts to absorb the
instructors in Noo-Government Secondary
Sch ols against available vacancies since
there are not many Govermment Schools in
the States:i—

Gujarat
Maharashtra
Bihar
(iv) The following States have agreed
subject to conditions:—

Andhra Pradesh : Provided Central Govern-
ment meet the expenditure on the salary
for the entire Fourth Plan Period.

Delhi : Subject to the condition that increas-
ed funds would be made available.

Uttar Pradesh : The State Government is to
be fully reimbursed the cost of retaining
the Instruciors umtil each of them has
retired or resigned.
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(v) The following States have not agreed
to absorb the instructorsi—

Madhya Pradesh
Punjab

Haryana

Kerala_

Madras *

(vi) Replies from the following States
arc awaited;—

Orissa

West Bengal
Manipur
Chandigarh

Development of Tourism in Andbra Pradesh,
Mysore and Madhya Pradesh

6037. SHRI GADILINGANA GOWD:
Will the Minis'er of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the steps Govemment propose to
take to boost tourism in 1he States of Andhra
Pradesh, Mysore and Madhya Pradesh
during the Fourth Five Year Plan;

(b) whether Government have received
de'ai'ed proposals in this respect from those
States; and

(c) if so, the details thereof and the
action taken by Government thereon?

THE MIN'STER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Tourism schemes
of the Central Government will be
finalised afier the Plan outlay has been
approved. Inthe meantime, detailed pro-
posals from State Governments, including
Andhra, Mysore and Madhya Pradesh have
beed invited.

Visits Abroad by Ministers

6038. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Ministers, Ministers
of Siate and D puty Minisiers who visited
foreign counnies durirg the mon'hs of
October, November and December, 1968;
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(b) the object of their visits to those
countries;

(c) the total amount of foreign exchange
spent on their foreign tours; and

(d) the details of discussions held and
the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.5. RAMASWAMY): (a) to (d). The
information is being collected and will be
laid on the Table of the House.

‘Examination-Dominated’ Education System
in India

6039. DR. SUSHILA NAYAR:
SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether Government have seen the
press reporis where Shri Daulia Mal
Bhandari, Chief Justice of Rajasthan, has
stated that the presemt ‘examination-dominat-
ed” educational system in the couniry
discourages the creative faculty among the
students;

(b) whether Govemment propose to
make necessary changes in this regard; and

(c) if so, the proposals therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERYICES (DR. V.K.R.V.
RAOQ): (a) Yes, Sir.

(b) and (c). Some programmes of
examination reform at the scho.l stage have
already been developed by the N.C.E.R.T,
in collaboration with the Stuate Boards of
Secondary Education and the Siate Edu-
cation  Departments. Similarly, some
programmes bave also been initiated by the
Unpiversity Grants Commissivn in the
universities. It is proposed to intensify and
develop these programmes in the Fourth
Five-Year Plan.
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Burning of Mao Efigy in Bombay

6040. SHRI D. R. PARMAR:
SHRI R.K: AMIN:
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Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that an effigy
of M1io was burnt in Bombay by Shiv Sena
recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According t0 information received from
the State Government the Swatantra Purty
organised on 18th Decemb:r, 1968 a demons-
tration at the Hutauma Chowk in Bombay
following the appearance of pro-Mao
slogans at some places in the city. Shiv
Senma volunteers also participated in the
demonstration, An effigy of M10-Tse Tung
was burnt. Similar demonstrations were held
by the Shiv S:pa at nine places in Bombay
betwecn 22nd December, 1968 and Bth
January 1969.

Bridge over Narmada

6041. SHRI D. R. PARMAR:
SHRI R. K. AMIN:

SHRI NARENDRA SINGH
MAHIDA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is fact that Government
have decied to construct a bridge over
Narmada River on the National Highway
near Broach in Gujarat State; and

(b) if so, the details of its estimates,
contracts and schedule of work etc. in this
regard 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yer, Sir.

(b) The estimate for the bridge and the
approaches amounting to Rs. 346,22 lakhs
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has already becrn sanctioned. Tenders
for the tridge have been rocenly received
e¢nd are under examin.lion. The work is
likey ‘0 b: comn'e ed in lour y ars after it
is tiken un  Tend rs for th: approuch
ro-d on Z deshiwar sd have been accept.d.
Work on this approach rocd will bs
start d shor 'y and completcd simuitaneously
wi.h the bridge,

Missing of files Re: Mahajan Commission
Report

6042. SHRI GEORGE FERNANDES:
SHRI S. A. AGADL:

Wil! the Min'ster of HOME AFFAIRS
be pea:ed to state:

{(a) wketter there is any substance in
th® w port ap~earing in the ‘Parrior’ of the
11th D (ember, 1968, that some important
files p rt:ining 10 the recrort of the Mahijen
Commi sion on the Border Di pute betwecn
Mithirash.ra, Myore and Kerala are
mising;

(b) if so, the number of files missing
and the cont.nts ther.of;

(c} whether any cfforts have been made
to trace the files; and

(d) if so the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
V.DYA CHARAN SHUKLA): (a) to (d).
No files pertaining to the Mahajan Commis-
sion R port was ever lost. QOne file
regarding the appointm ot of the staff of
the Commi-sion, however, remained
untraced for some time but it hud becn
located much b.fore the press report
appcared.

Approach Roads Constructed in Chandigarh

6043, SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state the approach road which
the Administration of the Union Terrirory of
Chandigirh  has  becn able 10 construct
to connect the villcges of the Union
Teiri ory during the last two years?

.THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRy
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VIDYA CHARAN SHUKLA): One
approach rocd connccting village M1nimajra
wih Chandigarh has b.en cons.ructed
during this period.

Eligible Occupants of Shops in Nehru
and Shastri Markets in Chandigarh,

6044. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of eligible percons in
occupition of shops in the N hru and
Sha-tri markets in Chandigarh who are
cntitled to the allotment of plots for shops;

(b) the total number of occupants of
shops in the two markets; and

(c) whrther Government are contem-
pla‘ing to construct pucca shops for these
occupanits?

THE M'N'STER OF STATE IN THE
M'N.STRY OF HOME AFFAIRS (SHRI
V.DYA CHARAN SHUKLA) : (a)to
(¢}, Unwthoriscd structures wcre built by
certaim p rsons at two places which later
came to be known as N:hru and Shastri
Markets. Since these were cncroachments
on public land these cons'ructions could
not be recopnised. However, considering
th: fact that th: removal of thes: persons
would me:n un mploym:nt of these p r ons
it was con idered that some alernuive
arrangement may be made for them.
M anwhiie, the number of such persons
in-reased. It was, th refore, d-cided to
limit the concession of alternative arran-
gement to those who were original encroach-
ers. Thore were 91 such p.rsons (58 in
Shastri Market and 33 in Nehru Market)
as against the presemt number of 350,
To provide a working place to these 91
persons, it his been decid.d to create both
sites in diff.r.nt secors, Itis inend d to
build shops on these sites and let out the
same to these 91 persons.

Outstanding Rent Collections
fn Chandigarh

6045. SHRI SHRI CHAND GOYAL:
Will the Minisier of HOME AFFAIRS be
pleased to state:

(a) the outstanding amount of rents
due to the Union Territory of Chandigarh
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from the tenants of the Government-owned
shops and hotels; and

(b) the steps taken by Government to
effect recoveries of the same?

THE MINISTER OF STATE IN THE
MIN STRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Rs. 1,16,
530.23 including pentalty of Rs. 25,375.15
for late payment.

(b) In the cases of major defaulters,
leases have been cancelled and eviction
procecdings are in progrss. In  some
other cases, stay orders were obtain'd by
the lessees. These have now becn vacated
and recovery proceedings have started in
all cases.

Rest Houses in Gujarat

6046. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the proposals sent by the
Government of Gujarat to finance in part
rest houses, holiday Homes and Retiring
Rooms to provide suitable accommodation
to tourists has bezn considered by the Cen-
tral Government;

(b) if so, the details of the proposals; and
(c) the decisions taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) 1o (¢). During the Fourth Five Year
Plan, the financing of tourist schemes on
50:50 basis by the Central and the Stawe
Governmenis has bezn  disconiinued. These
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schemes will either be wholly financed by
the Ceniral Government or by the S.ate
Government concerned.
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Central Government is mounting a ‘Son-
et-lumiere” spectacle at Sabarmati Ashram,
Additional tourist facilities are also pro-
pored to be provi‘ed at Ahmcdabad. At
o‘her places, construction of rest houses,
holiday Homes and Retiring Rooms will
have to be taken up by the State Govern-
meat from their own resources.

FIHR § qifesst srge

6047. st wrew fag @z :
ot gTR 9T THAW :
T Qe A Ag @ F P
w7 v

(F) /g Fa1 FR F 1965 #
qifssm & w757 ¥ w9 a% aifverEt
agal & ey Qg B swrea fear
g

(@) =9 wafa ¥ szt = feadr
qifsendt gadfer sk e frmt
frr @ ; "R

(w) swwafa & sv@ aomg fed
mr gfaard s Mer-nsg &1 wky
g g ?

TRwd WAew W ouvw WA (sf
faer wowr %) : (%) & (7). g
FRAIT FTETTH FToq FIAT F AT 9T
oF frazar d997

faaw

(%) amas IrgE-IE qaT AE-RE F@ A g )
(=) = &t avgs =afe, Frasr ot 5@ e g —
(1) mﬁrﬁrﬁ%mwamﬂwi}:

qw-wigsa &af & safe

48

(2) ngmi‘mir LIRC -ﬁw’r(‘m‘&w’f

¥ aafw

214
262
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() foaea = i@

FIH

45 R ¥ f@rax
38 al & faaeat o
R2dATFFgs
3%l afga feater -
catfees & favwes
12 A &1 T7g®

303 TR

FuEifoas

e

ganer

FTgw 303
& 3 gt w7 afgw

Wt g g fawT T s
w1 qar smA & feg g @

6048. st wrea g aYge ¢

st gv S wEAE :

w1 wg-w WA Ag F@E W FW
w3 fF -

(%) smag sa g & ¥@ 09
g faamr A wowE) & g qO &
fore g9 sfafem g9 @ gu &

(=) afg g, @ 97 F A Foq
frat &

() s7 ox @R sfa ad fea
=g T § ; "I

(9) @A =t & ¥ frad 39
faami g w0y o ?

ngwd Wwen A wew WA (s
faren = ) ¢ (F) St A, S0

(=) ¥ (=) sw A 33aT )
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(g

25 (12 wq= afgw)
12
2

gfaaw qareg=n v W
fariet 5 ot v

6050. st Fww W WeAwW : ¥4
q@e a9 WEfT ITTAR T4 ag a@re
&1 Fq7T FT fF :

(%) sfen cawarsw STEEE #t
1967-68 ¥ faait =7 #1 wvyy feoet & ;
L LS

(@) ¢ 1968-69 ¥ fraft furdelt
BT FT T T Y FAEAT Y ?

qgE aar Wi T s (W
ww fag) : () 1967-68 & T gfeaa
@IETTE A 6.89 0T ¥ A fadai
HaT Wi #71

(=) $feav waarew ¥ 1968-69
F Ao 7508 w9 A fade gar &
g FT I AT, foad fr gad ot
T AR FTHATAAT RN
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6051. st gww wR weaTw : ¥
qqT A w@fTe Jewmw AT 78 T@
Fr g w0 5

(F) 1 wrady, 1959 & wazATEH
FroaRaa & feay famra gdeami &
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afowe gu;
(&) 7 goeTal ® fraq safew =3,
fem G g ; W)

() FOMREA F T gHeArHl ¥
feadt gifr g€ s femdt fr sfre
FerAAAE?

AT AW WATAR IETAR WA (WTo
ww fag) : (F) ¥ (7). wifem q=
g arar oF frazawr @A gew O) @
mr ) [geETer § ocEr ) Afed
ger LT-709/69]

§feaw qure wOEw

6052. st gww W woAW : F
qizw aaqr wéfas Iyggw 74 98 a@
&Y g1 3 f5 -

(v) sfeaa qazamgsa wRTT At
ag 1967-68 # farmar & gom ; W%

(=) = & grar 1 el Al
¥ @ FT CFI ¥ W@ U FTCIEA
wt feaar arw gor waar gify g ?

qdzn wan wifae Igeaw @9 (w0
wei fag) @ (%) wlT (w@). 1967-68 %
A feaT waETE #Y 38.11 wie
T 1 ge @it (32 aia) g€

o e st o
feEur may s

6053. st FEN WA wwAW : FAT
wdE aw wafTe Igwaw H9 ag aa
&Y g7 w34 fr gfeaT vaxamw TR-
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9T 7 a9 1967-68 § WA & =rfeal
F ¥, Wl AR gwAi w9 F g
aF & ®7 § gew-weq g9 foar afa
sy 1 7

qdzw aq wafaw Jyeaa w9 (WMo
woi fag) : sfeaT gawams=a 7 1967-68
¥ ¥q9, W<l qgr  |uanfe 99 9%
1046.71 are &a1 su7 frar, o &
925,76 AT TIAT 99 q9T AT 9T HIT
138.95 w1 ¥qr wiafaa S a4
afga awaefc w 9x g9 fawar mar
I T4T AT F FO-HAT HiFE IIAH

g€

State Lotteries

6054. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Govern-
ment of India have permitted lotteries to
be conducted in Haryana, Kerala, Madras,
Punjab, Rajasthan and Maharashtra subject
to the condition that tickets of a State
lottery shall not be sold in another State
without the express consent of that State;
and

ib) if emotional integration is over to be
achieved between the States, the reason for
imposing this condition, which violates the
fundamental right to trade guaranteed under
Article 19(1)(g) seeing that a lottery is a
irading enterprise by a State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government of India have permitted all the
Stales, wishing to conduct State lotieries,
to do so, subject to the condition that the
tickets of such a loutery will not be sold in
other States without th: express consent of
that State Government.

(b) Government are advised that the
protection of articles 19(1)(g) and 301 of
the Constitution of India, is not applicable
to lotteries.
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Bridge Over Ganges Near Buxar (Bihar)
6055. SHRI YAMUNA PRASAD

MANDAL: Will the Mnister of SHIP-
PING & TRANSPORT be pleased to state:
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(a) whether there is any proposal for
construction of a bridge over Ganges near
Buxar in Bihar;

(b) whether it will solve the problem of
transportation from U.P. to Bihar; and

(c) if so, the steps that have been taken
for the construction of a permanent bricge
over Ganges pear Buxar?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE M. N SI1RY OF
SH/PP.NG AND TRANSPORT (SHRI
IQBAL SINGH): (a) 1o (c). It has been
decided 10 give a grant-in-aid of Rs. 56 lakhs
for \he construction of a bridge over Ganga
pear Buxar in Bihar. This scheme will
greatly facilitate transportation between
castern districts of U.P. and Bihar. The
question of increasing the grami-in-aid from
Rs. 56 lakhs is under consideration. Tenders
for the construction of the Bri'ge have in
the meaniime been received and are uncer
scrutiny of Government of Bihar, )

Anti-Indian Propaganda by Hipples

6056. DR. SUSHILA NAYAR: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Hippies are
carrying anti-lndian propaganda and also
are imolved in carrying illicit drug business
in the country;

(b) if so, whether Government propose
to ban the entry of Hippics into this country;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) State
Governments/Union Territory Administra-
tions, other than those of Jammu & Kashmir,
Tamil Nadu and Laccadive, Minicoy &
Amindivi Islands, have reported that no
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such instance has come to their notice.
Howevcr, some Hippies have been appre-
hended in Unar Pradesh and Delhi for
possession of contraband drugs like charas
etc. and they have been dealt with according
to the law.

The information is awaited from Jammu
& Kashmir, Tamil Naiu and the Union
Territory ol Laccadive, Minicoy & Amindivi
Islands.

(b) and (c). The connotation of the
term ‘Hippies® is not known. It is generally
taken to connote vagrant foreign nationals,
who do not conform to the mormally avcept-
ed stan ‘ards of .dress etc. The enforcement
agencies of the Government continue to
be vigilant and as ani when any case of
illegal activity on the part of Hippies comes
to their notice, suitable action under the law
is taken.

FMFTE a7 ARl SeEE! W %
wafeq &1 g% § Waw § S W

6057, =it firq g T
=t TrTEaT i

#1 fen aw gaw #Er WAY @@
T ® FO wT 7 :

(%) =g a= & f5 dmfas  qar a%-
Y wRTAEAT WIERT & FiET 7 F
T, ot 98 UF H9T WaA ¥ 91, 6q
&7 FETET ¥ waT § qmav qav g anfe
wTAWT &1 H17 gAC €T ¥  q¥ ; W

(@) sar s & ug iz &%
famr g f& srar & srafas & Frat
i ® fedt ww owaw oY @
s ?

farsr @ar gaw far wWEt (S0 Wte
%o Wito Fte W) (¥) : ot g, da-
foF qqT aRdIFr FEETEET HEANT FT
TFTA gfE F9 AT d ¥ TIFSW
g § WA, 1968 ® & Srav v v,
wegt fe sarT w1 A wratan w5y §
FAT AT
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(&) wravr & s@rww gfae & @R
#Y s faes ox T g # faaet
wfwar & & orar wrgar |

Alleged Criminal Assau't on Girl by
Police Officers in Jammu

6058. SHRI BABURAO PATEL:
SHR1 HUKAM CHAND KACHWALI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the name and age of the girl crimi-
nally assaulted on the 18th October, 1968 in
Jammu with names and designations of the
Police Officers who assaulted her;

(b) the action taken by the State and the
Central Governments in ths matter; and

(c) the reasons why the officers were not
dismissed and prosecuted under Section 375/
376 of LP.C. seeing that such crimes by
those, whose du'y it is to protect the help-
less, are becoming more frequent in several
pars of the counury?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA): (a) §'Shri
T. R. Kalra, S. P. Jammu, and R. Sehgal,
Area Organiszr, Jammu are alleged 10 have
mi:behaved with Miss Helen Grygo, aged 25
years.

(b) Both the officers were placed under
suspension.  Disciplinary proceedings have
becn initiated by the State and Central
Governments - against them which are in
progress.

(¢) Evidence collected during preliminary
inquiry did not disclosc any off.nce unler
secticn 376 1.P.C. and it was thought ad-
visable to initiate disciplinary proceedings
first, the question of prosecution depencing
cn the finding of the inguiry and other
circumstances. Since the proceedings are
still in progress the question of awarding a
penalty does not arise at this stage.

Police Personnel on Depatation
ol B.&C.B. I

6059. SHRI SHARDA NAND: Will the
Minister of HOME AFFAIRS be pleased to
state:

CHAITRA 21, 1891 (SAKA)

Written Answers 118

(a) how many Police Officers and men
came on deputasion to the Intellig nce
Burcau and Central Bureau of Investigation
from Uttar Pradesh and Bihar during the
last ten years;

(b) the number of Officers and men who
were reverted to their parent States during
the said pzriod; and

(c) the minimum and maximum period
of depuiation to the Intelligrnce Bureau and
Central Bureau of Investigation from other
States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA): (a) 640.

(b) 312

(c) Normally the drputation period of
Officers and men comiig on deputation to
the Intelligence Burcau and Central Bureau
of Investigation is five years, but this p riod
is extended or curiailed according to adminis-
trative needs.

Police Persoanel on Deputation
tol. B,and C, B, L

6060. SHRI1 SHARDA NAND: Will
the Minister of HOME AFFAIRS be pleased
to siate:

(a) how many Police personnel on depu-
tation to Intelligence Bureau and the Central
Bureau of Investiga'ion from U. P, and
Bihar are still working in the said offices of
the Ministry of Home Affairs after complet-
ing their deputation period;

(b) in how many cases the extension was
granied during the last three years;

(c) how many officers and men were
reverted to their Staies before the expiry of
the period of deputaiion; and

(d) the number of Officers and men
awarded with rewards and medals during
the period of deputation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 325.

() 125.

(©) 41

(d) 204.
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Installation of Burglar Proof Alarm System
in National Museums

6061. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state;

(a) whether it is a fact that in order to
prevent thefis of the kind which occurred
last year in the Delhi National Museum, a
proposal to instal a burglar proof alarm
system is under consideration of Govern-
ment; ’

(b) if s0, details thereof and the estimat-
ed expenditure which will be incurred thereon;

(c) whether similar alarm system instru-
ments will be installed at other National
Museum also; and

(d) if so, the names of museums and the
estimated total of 1 expenditure
which these measures will entail?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a) to (d). The proposals to instal burglar
proof alarm systems in the National Museum,
New Delhi and the othet itwo Central
Museums at Calcutta and Hyderabad are
under consideration in the three Museums,
The Reviewing Committee, which was set
up by the Govt. of India in October, 1968,
to suggest measures for strengthening the
existing security arrangements in the three
Central Museums and the protected archaeo-
logical sites and monuments is also studying
the details and literatures, etc. about the
burglar proof alarm systems collected from
various agencies in India and abroad. The
Committee will then decide on the system
which will suit our meeds. The proposal
will be examined by Government on receipt
of and in the light of the report of the
Reviewing Committee.

Use of English as an Official Language

6062. SHRI B.K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attemtion has
been drawn to the speech delivered by the
former Chief Justice, Shri K. Subba Rao,
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at the Non-Hindi States’ Conference that
English should continus to be an offizial
language along with Hindi till all the
States agreed to give up English through a
referendum;

Written Answers

(b) if so, the reaction of Government in
regard thereto; and

(c) whether Government propose to
amend the Official Languag:s Act incorporat-
ing that English shall continue till such
time as all State agreed to do awy with
i?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) Official Languages Act, as amended
already provides for the continoed use of
the English language, in addition to Hindi,
for all the official purposes of the Union.
This provision shall remain in force until
resolutions for the discontinuance of the
use of English language for the proposes
mentioned in the Act have been passed by
the Lepislatures of all States which have
not adopted Hindi as their official language
and until, after considering the resolutions
aforesaid, a resolution for such discontinua-
nce has bzen passed by each House of
Parliament.

(c) Does not arise.
g€ wuEt @ weEweE  glaamg

6063. =t Tgdic feg wmest : F@
wdE aar wdfTe remw W4 gy aad
# &1 w40 5 :

(F) war ag e § & g9 gars Wi
9T gHEAT §Y A 9 AT HITAHIAT
gfaard 39wy T8 € ;

(=) afzgt, av 37 gar§ wedi ¥
a1 T § W IEE I A € AR

(7) =gt ox wifga gfaary &9 @
Iqered fFd oY T FwT=AT § ?

qdEn qaT whTE Iywaw W (e
wit feg): (%) & (7). awew gand wae
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oT wfrrams  IoeFT aar Srafas I9-
TR (% ) giaamel, ¥ syawar Y
wt g faad oaEde @ i @
9 39 gars e qx, faaay g e
qed 9T &l Ay 1 [gEAw™T § @
war 1 2T g LT—710/69] =fim-
TR IIERT HaiAT A fawre
HT5T (TS #To To Hio) grr frwi-
fa e @ frer swie s faggam &
7g wfaw a8 wit =wfos afew ssve
frrdl § w1@ S F FwgAT
frad fr Al wfimams s srdo
"o To wWlo grar fruife ara=sl £t
zfe ¥ wemagrd & mar &1 wifE Sv-
Rt 2 BT Frax ToET Y Ioerey
adt &, Tar agmry fadat qE frems
Ffer ofefenfs #10 efic § @ go
Iuah gArs wedl #Y Ty fmm #
grawaFal #1 g & ¥ gfw s
/9T AET Y W1 § 1 25w WA Sy
& fau g f&d 9@ Y gmr g
qqT FHY B FAEHT T FAF ITW
& T g7 g F S WA
a0 A< Eoee fadr ST

Deaths Through Snicide in India

6064. SHRI JYOTIRMOY BASU: Will
the Minister of HOME AFFATRS be pleased
to state:

(a) whether his Ministry has any data
relating to deaths thought suicide;

(b) the total number of suicides cases in
each State during the years 1966-67, 1967-68
and 1968-69; and

(c) the number of suicides committed by
(i) males and (ii) famales during the years
1966-67, 1967-68 and 1968-69 in each Siate
with the causes thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The information received from the State
Governments of Gujarat, Haryana, Maha-
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rashtra, Nagaland, Punjab and West Bengal
and all Union Territories (except NEFA) is
furnished in the statement laid on the Table
of the House [Placed in Library. See No.
[LT-711'69] Replics from the remaining
States are awaited.

Aqeq sAN AR &1 fer Afa
w1 gEEAT

6065, it awaw fag ywamg:  Far
firar @ gAw Jav A4 ag T AT
a1 701 fF ¢

F) mragaw g fF =& o
TARF R g aug & faar
IO AW H AT W FER ST
farerr ife *Y AT &Y @ ; AR

(@) afz gt S s amw g ?

vt @ gaw dwy At (a0 o
& Wit at ) : (F) =57 (|).
waud faem w4, w0 fapw &4 &
wTHw F @ ggm A fad wmd €
7g Wi 29 fegwaT, 1968 #t T &
fear mar =t

“gw 97 e o aga samEr W
& @ § "X wrafas faar a1 3% w7
w® &, frasr gt @faar frfarst &
737 wfus #agex faar &1 STEw
wTey, gs7 waw F grafas foem &0
famrg et gar & = srafas faar &
gare & o fade &7 & wifaw arfaat
# ga¥ yqIC ¥ fau g cuw wife F
ge & fag a8 dum 9X 97 7
g1 8% w9 gAY 8 frwafaan-
aq woaifug fre & | Sowew afa AT
F4 § & wtqar saw fagafaaray fada
Femi ¥ &1 @F IR  TERT
gra Tar famafaarey o fear mar
21 2g g Afg & St @ o) agHiaEt
WA A F gEEA 1"
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Dredging of Paradeep Port in Orissa

6066, SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of SHIPP.NG
AND TRANSPORT be pleased to state:

(a) whether it is a fact that an agree-
ment has been made with a Japanese firm
for the dredging of the Paradeep Port in
Orissa;

(b) if so, the name of the firm, and the
main features of the agreement with parti-
cular reference to its financial implications
and the b-pefit which will accrue to the
Indian trade therefrom; and

(c) the time by which the work is
likely to be taken in hand and completed?

THE DEPUTY M'NISTER IN THE
DEPATMENT OF PARLIAMENTARY
AFFAIRS AND IN THE M'NISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (¢). The Parad-ep
Port Trust have en'ered into a contract with
M's. Penta Oceam Construction Company
Limited, Japan, for dredginga sand trap near
the tip of the southern breakwater to arrest
the littoral drift, for widening the turning
circle from 1,100 ft. to 1,725 ft. to ensure
safe navigition and entertaining ships of
up'o 60,000 D.W.T. and for desilting the
chann'l. The estimated cost of the work
covered by the con'ract is Rs. 145 lakhs
including foreign exchange amounting to
about Rs. 116 lakhs. The work has
already started and is likely to b2 completed
by October, 1969.

weiteq wrateat wY fzht & sam
¥ graew ¥ wrAmw Sern

6067. sit wgare Feg mred @ FwT
ag-e1d WAt ag T FO S fr

(%) & warwal qar fonai & T
Far § fordiw fedt & wabr & A # g-
A g 6 AT, 1968 F ALy fFy
7% wrRwt #Y efqwt w7 9% g WAy
Frateal &Y A8 9= § ;

(@) = g & faoer @9 & 1
FU & ; W%
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() g7 Fwadt @ar femAy gro
90 A3y wdyey  Frafadi 1 fra
ardra aw fafea d o o fadr sy ?

TE wW AEET ¥ Tew wAt (s
faer T ) @ (F) T AT
farwmit & &7 vkl & wfofafmat wo
wag WX Weleq Frgieadl w1 A0 G § 1

(=) oz (7). s&v wufewa &Y
CAol

Formation of a ‘Dredger Pool’ for Ports

6068. SHRI D.C. SHARMA:
SHRI BENI SHANKER SHARMA:
SHRI HARDAYAL DEYGUN:
SHRI RANJ.T SINGH:
SHRI BAL RAJ MADHOK:

Wi'l the Minister of SH'PPING AND
TRANSPORT be pleased 1o siale:

(a) whether a proposal to form a dredger
pool which coult be shared by the ports in
an emergency is under consideration;

(b) if so, the details of the proposal, if
finalised; and

(c) the steps taken to implement the
same?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE M NISTRY OF
SH PPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). It is proprsed
to set-up a Central Dredging Organisa‘ion.
To start with it has been deci led 10 acquire
two dredgers from abroad to meet the urgent
capital dredging requirements o ports and
to clear the backlog of dredgig at the
varinus ports. Necesca-y steps have been
initiated for the acquisition of the dredgers.

School Dress in Central Schools

6069. SHRI D.C. SHARMA:
SHRI BENI SHANKER -SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI RAMIJIT SINGH:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:
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(a) whether it is a fact that daily uce of
school dress by children in the Central
Schools is compulsory;

(b) whether it is also a fact that children
are beaten with sticks and canes if one of the
items of the dress is not there for any parti-
cular reason;

(c) whether it is further a fact that no
exception is made for any casual default for
genuine reasons;

(d) whe'her it is a fact that the children
are bea'en in the Andrews Ganj School
for any casual default even if the parents
have given in writing the justification for
the casual default;

(e) if so, the justification for doing so;
and

(f) the reasons why no written warning
or complaint is ma'e to the parents for
any such default and why no chance is
given for such lapses when there can be
some genuine causes for the same?

THE MINISTER OF STATE IN THE
M'N'STRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Yes, Sir.

() No, Sir.

(c) No, sir. By and large, stucents
come in. the prescribed uniform. In a few
cases there are defauliers, they are advised
to come in the p-oper uniform. Furiher,
punils, who newly join the Vidya'ays or
when uniforms are not ready or available
for one reason or the other, the maiter is
condoned.

(d) No. sir. No cases have so far been
reported. in which any stud mt has been
beaen in the Anirews Ganj Kendriya
Vidyalaya for any casual default.

(¢) Does not arise.

(D A verbal warming is given to the
stuents in the case of casual defaults, and
writien notices are given to parents in the
case of babinal neglect.
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Demand for a Sikh Homeland

6070, SHRI D.C. SHARMA:
SHRI BEN' SHANKER
SHARMA.:
SHRI HARDAYAL DEVGUN:
SHRI RANJIT SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the demand for a Sikh
Homeland has been revived;

(b) if so, the reaction of Government
thereto; and

(c) the steps proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
State Government have reported that no
such demand has been revived.

(b) and (c). Do not arise.

Confirmation of Assistants

7071. SHRI D. C. SHARMA:
SHRI1 BENI SHANKER
SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI RANJIT SINGH:
SHRI BAL RAJ MADHOK:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact thata large
number of Assistants with more than 15
years of scrvice in that post are still waiting
for their turn for confirmation;

(b) if so, their number;

(c) whether there is any chance of these
persons getting confirmation in the near
future; and

(d) if so, the steps proposed to be taken
to .ensure early confirmation of such
employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA): (a) and (b).
On 30.9.1968 there were 229 Assistants with
more than 15 years in the grade awaiting
confirmation.

(c) and (d). The C.5.S. Rules, 1962
provided a quota of 509 of substantive
vacancies in the. grade of Assistant for a
period of six years ending 30th September
1968 for confirmation of ‘departmental
promotees’ and thereafter the quota for them
was to be reduced to 25%. In order to
accelerate the pace of confirmation, a
proposal is under consiCeration to extend
the validity of enhanced quota of 509 for
a further period beyond 30.9.1968.

Development of Tourism

6072, SHRI SITARAM KESRI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether itis a fact that India has
sought the help of the U.N. for the develop-
ment of tourism in India;

(b) if so, the nature of assistance sought
from the U.N.;

(c) whether the UN has agreed to help
India in the matter; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes Sir.

(b) to (d). The Department of Tourism
has sought assistance and the U. N. has
agreed to the following:

(i) a general survey of tourism in the
country;

(ii) the services of an expert on winter
sports; and

(iii) an expert om cultural tourisin
through the UNESCO to study
and evaluate the monuments and
cultural sites, with special reference

olourism.
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Outlay on Education during the Fourth Plan
period

6073. SHRI SITARAM KESRI:
SHRI BISWANARAYAN
SHASTRI:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) the total outlay for Education during
the Fourth Plan period;

(b) the allocations for different States;
and

(c) the major schemes that are likely
to be implemented during the Fourth Plan
period?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K. R. V.
RAO: (a) The draft of the Fourth Plan will
be considered by the National Develorment
Council in its next meeting proposed to be
held in New Delhi on 19th-20th April, 1969,

(b) and (c). Does not arise.
Changes in Aircraft Design

6074. SHRI JYOTIRMOY BASU: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether he had stated on the 27th
January, 1969 in New Delhi that successive
changes in aircraft design made by manu-
facturers have imposed strain on developing
countries;

(b) if so, how and to what extent India
has been affected by these successive changes
in the design; and

(c) what follow up action, if any, is
planned to be taken by Government in this
regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. .

(b) Successive and frequent changes in
aircraft design result in higher rate of
obsolescence with an adverse effect on the
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profitability of an airline. It
quantify such losses.
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is difficult to
(c) This aspect has been referred by

airlines to the International Civil Aviation
Organisation who are seized of it.

Development of Ports

6075. SHRI B. K. DASCHOWDHURY:
Will the Minister of SHIPP.NG AND
TRANSPORT be pleased to state:

(a) whether the Consultative Commitiee
on Shipping Interests in Overseas Trade had

a discussion on the schemes for the develop-

ment of ports and the major difficulties
experienced by shipping interests at bigger
ports;

(b) whether any action has been taken
in regard to the setting up of consultative
machinsry in the field of shipping and
freight rates and conference practices; and

() if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) The Consultative
Committe: of Shipping Interests in Overseas
Trades at its fourtecn'h meeting held on the
10th Fcbruary, 1969 discussed various aspccts
relating to the development of ports and
improvement of their operational efficiency.

(b) and (c). The Indian shippers have
been organised into three regionil Associa-
tions at Bombay, Culcutta and Madras
with an apex body called the All-India
Shippers’ Council at New Delhi. The
India-U.K. 'Continent  Confersnces  have
already been consulting these bodies. How-
ever, the two Conferences handling India's
exports to the East Coast of U. S. A. had
omitted to consult the All-India Shipp:rs’
Council when they effected a gensral in-
crease of 10 per cent in January, 1969.
Accordingly, the Consultative Committee of
Shipping Interests in Overseas Trades at
their last meeting, held that the matter
should be taken up by the All-India Shippers”
Council with these Conferences.
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Soon after this, however, the All-India
Shippers’ Council received, in reply to
their earlier pro‘ests, letters from the two
Conferences, in which they have expressed
regret for the omission to consult the Council
which, they have assured, was due to an
oversight. They have further stated that
they have always recognired Associations of
shippers and consign=es and have always
been agreeable to meeting them with a view
to ascertain the views of the trade directly.

Detaining of Vehicles of Other States

6076. SHRI B. K. DASCHOWDHURY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that certain
authorities in the States had powers invested
in themselves to detain vehicles of other
States;

(b) if so, the reasons for detaining the
vehicles; and

(c) whether this had besn done in con-
sultation with the C:ntral Government?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (¢). The required information is being
collecte] and will bz laid on the table of the
Sabha, when received.

Cultural Agreements with Foreign Countries

6077. SHRI YASHPAL S!NGH: Will
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) the number of cultural agreements -
signed with foreign countries during 1967-68;

(b) how many cultural and delegations
from India visited abroad and how many
foreign delegations visited India during
1967-68; and

(c) th: steps taken by Government to
further strengthen the cultural and friendly
relations with other countries with whom we
have no cultural ties.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.Y.
RAO): (a) Nons.
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(b) 24 and 40 respectively.

(c) This Ministry has a Cultural Acti-
vities Programme which covers Cultural
Exchanges with such countries on the
recom.nendations of the Indian Missions
abroad. The Programme covers exchamge
of delegation, performing troups, artists,
scholars, students, exhibi‘jons, and presenta-
tion of art objects and books.

wre, 1968 # Tredta wugrew § W
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fems gicamom s o
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Review of Criteria Diversions of Passenger
Traffic on Inter-State Routes

6084. SHRI JYOTIRMOY BASU: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to Siate:

(a) whether criteria for the diversion of
passenger traffic on the inter-S'a‘e routes
have been recently reviewed by the Standing
Commitiee on Road Transport; and

(b) if so, the result of this review?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPP'NG
AND TRANSPORT (SHRI RAGHU -
RAMAIAH): (a) Yes, Sir.

(b) The Standing Committee noted that
most of the State Governm=nts already have
reciprocal arrangements with their neighbour-
ing States for operation of transport vehicles
be'ween contiguous States. These agree-
ments have been found to be satisfactory in
regard to the basis for division of traffic laid
down therein. It is only Union Territories
like Delhi which have raised objec'ion to
the principle of road mileage for sharing of
inter-State traffic. It was in this conrext
that the Standing Committee agreedt hat the
Ministry of Shipping and Transport should
draw up a paper indicating the principles
for division of passenger traffic on inter-
State routes, taking in'o account the experi-
ence of the working of the existing agree-
ments between States. Mecessary action in
the matter is being taken.

National Awards

6085. SHRI S. K. TAPURIAH: Wwill
the Minister of HOME AFFAIRS be pleased
1o -ctate:;

(a) the total number of National Awards
given to so far since their institution; and

(b) how many out of them have been
given to present and former Civil Servants
and employees, past and present of Govern-
ment or Semi-Government Organisations and
institution? '

THE MINISTER OF STATE IN THE
MIN'STRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Presum-
ably the member has in mind the Padma
Awards conferred on Republic Days. The
total number of such awards given so far is
as follows:—

Bharat Ratna 4
Padma Vibhushan 44
Padma Bhushan 292
Padma Shri 400

Total: 750

(b) The information is being collected
and will be laid on the Table of the House.
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Equipping Police Stations with Wireless

6086. SHRI 5.K. TAPURIAH:
SHRI YAJNA DATT SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is a scheme under his
Ministry’s consiceration to equip all Police
Stations with wireiess;

(b) whether these Police Stations are
alto propoced to be linked with National
grid of the Ceatre and

(c) if so, how much time will be taken
for implementation of the said scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
-VIDYA CHARAN SHUKLA): (a) to (c).
The State Governments have been requested
that in order to improve the communication
facilities for the Police, proposals may be
m ade keeping in view the ultimate target
of lozating a siatic wireless set in every
Police Siation in the country. The extent
of implementation of this scheme is 1o be
decided by the State Governments.

Additional Buses for Tourists in Delhi

6087. SHRI HARDAYAL DEVGUN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 state:

(a) whether it is a fact that India
Tourism Development Corporation proposes
to provide 50 more buses in Delhi for the
benefit of tourists;

(b) what are the requirements of tourists
for buses in Delhi;

(c) how it is proposed to meet the
requirements of tourists for more buses; and

(d) the other amenities proposed to be
provided to attract more tourists?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@ No Sir.

(t) and (c). For sight-sesing in Deihi,
the India Tourism Development Corporation
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at preseat runs 7 coaches, of which two
are air-conditioned, and the Delhi Transport
Undertaking runs 6 coaches of which one
is airconditioned.
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(d) Efforts are being madeto improve
the siandard of equipment and services in
order to attract more tourists for sight-seeing
tours in and around Delhi. It is also pro-
posed to coustruct a Tourist Recoption
Cen're where composite facilities like
information, reservation, transport, etc., for
tourists will be provided.

Funds for Delhi

6088. SHRI HARDAYAL DEVGUN:
SHRI B.K. DASCHOWDHURY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether itis a fact that out of a
total outlay of Rs. 23.4 crores for the Union
Territory, only a sum of Rs. 4 crores has
been paid 1o Delhi Administration in the
current year;

(b) when the balance of the amount is
likely to be paid; and

(c) the reasons for
remaining funds?

withholding the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
No, Sir. An amount of Rs. 23.78 crores
was approved in the revised estimates for
1968-69 of the Delhi Administration for
expenditure on Plan Schemes. As all
expen . ilure of the Delhi Administration
forms part of the Crmtral Government’s
budget, there is no question of any payment
being made to the Administration as such.

Sale of Obscene Literature in Dellsi

6089, SHRI DEVEN SEN:
SHRI RAM GOPAL SHALWALE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the salo of
obscene literature has been daily increasing
in Delhi; and
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(b) if so, the steps Government are
taking in this matter? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Except that there has been an increase in
the amount of obscene literature seized by
the police, Government have no information
to indicate that the sale of such literature

bhas been daily increasing in Delhi. The
police are maintaining strict vigilance.
Ban on ‘Mashriq’ Weekly
6090. SHRI DEVEN SEN: Will the

Minister of HOME AFFAIRS be pleased to
state: '

(a) whether it isa fact that the entry
of *Mashrig” amn Urdu weekly published
from London, has been banned in India;
and

(b) if so, the reasoms for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
An order under rule 45 of the Defence of
India Rules was made in respect of this
weekly on 19th Ociober, 1965 for containing
prejudicial reports. The Proclamation of
Emergency was revoked on the 10 January,
1968.

Award on Chandigarh and Bhakra

6091. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether his attention has been drawn
to the reported statement made by the Chief
Minister of Punjab on assumption of his
office criticising the Prime Minister for her
indecision on the giving of award on Chandi-
garh and Bhakra;

(b) whether the Chief Minister of Punjab
had addressed any communication in this
regard;

(c) if 80, the details thereof; and

(@ the time by which the
Minister is likely to give her award?

Prime
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Government have seen a press report accord-
ing to which the Chief Minister of Punjab
is reported to ‘have said that the Centre was
deliberately delaying the issue on one pretext
or the other. In a subsequent communica-
tion received from him he has urged that
the Central Government should immediately
initiate further steps and decide the issues in
three or four months.

(d) The arbitration proposal could make
headway only if there is agresment between
the Governments concerned but mo such
agreement exists at present.

WA A
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mray sreeta syae fafeds, fest
& yagd Ay waww o firewrd
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Implementation of Gentlemen’s Agreement
" Between Andhra and Telangana Leaders

6094. SHRI M. N. REDDY: Will the
Minister of HOME AFFAIRS be pleased to
state: )

(a) the background and circumstances
under which the ‘‘Geniemen’s Agreement”
was reached between the leaders of Andhra
and Telangana at the time of formativn of
Andhra Pradesh in 1956;

(b) the precise terms of the ‘‘Gentlemen's
A;:een_:ent"; and
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(c) the machinery or organisation en-
trusted with the task of implementation of
this Agreement?

THE MINISTER OF STATE IN THE
M'NISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Although the States Reorganisation Commis-
sion had recommended that the residuary
State of Hyderabad might unite with Andhra
after the general elections to be held in or
about 1961, a substantial majority of the
members of the Hyderabad Legislature
elected from the Telangana area expressed
themselves in favour of immediate creation
of a larger Telugu-speaking State. An
agreement was reached beiween the leaders
of Andhra and Telangana on 20th February,
1958 for safeguarding the legitimate interests
of Telangana during the transitional phase
in the event of the formation of a larger
Telugu-speaking State, Subsequently, several
discussions were held between the leaders
of Andhra and Telangana and a scheme of
safeguards proposed for the Telapgana area
was evolved. A statement showing the
proposed safcguards was laid on the Table
of the House on the 10th August, 1956, in
reply to short notice question No. 8. One
of the safeguards related to the constitution
of a Regicnal Cc i for the Tel na
area. Provision for the constituticn of this
Committee was, mace in Aricle 371(1) of
the Constitution as amended by the C:nsti-
tution (Seventh Amendment) Act and in pur-
suance of this provision a Regional Com-
mittee of the Andhra Pracesh Legislative
Assembly for the Telangana regi'm was
constituted. It has been functioning since
1st February, 1958, in accordance with the
Andhra Pradesh Regional Committee Order,
1958. Under para 10 of the Order it is the
special responsibility of the Governor to
secure proper functioning of the Regional
Committee in accordamce with the Orler.
Temporary safeguards envisaged for a period
of five years for the Telangana area in the
matter of recruitment to subordinate services
were provided through the Public Employ-
ment (Requirement as to Residence) Act,
1957, and rules made thereunder. In regard
to other safeguards envisaged in the state-
ment the S'ate Government was advised to
ake appropriate steps for their implemen-
tation,
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Land Acguired for Nega Aerodrome
in Asansol

6095. SHRI DEVEN SEN: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it isa fact that about 600
acres of land were required and part of the
same was acquired for NEGA Aerodrome
in Asansol Sub-Division, Burdwan in 1942;

(b) whether it is a fact that neither the
price has been paid nor any compensation
offered for the acquired land; and

(c) whether any order has been passed
by Government for payment of the price or
compensation to the land-owners for the
period the land was under Government's
control?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). According to the information
received from the Government of West
Bengal, a total area of 2360.949 acres of
land was requisitioned in 1941—43 for ex-
pansion of Asansol (Ninga) aerodrome. The
C ntral Government acquired an area of
523.72 acres out of this total area during
the period 1941—48. Ccompensation to the
owners has yet 1o be paid in respect of
437.57 acres. Orders for payment of com-
pensation for deprivation of use and re-
conveyance to the original owners were
passed by the Central Government on 11th
October, 1954. The State Government inti-
mated that complete re-conveyance of all
interests was mnot possible owing to pro-
mulgation of the Estates Acquisition Act.
The terms of re-conveyance of the land
through the State Government are under
consideration.

Skeleton of Giant Blue Whale Found
nesr Karachi

6096. DR. SUSHILA NAYAR: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government have scen the
press rep °rt in tho ‘Hindustan Times', dated
the 23rd February, 1969 that a skeleton of a
giant blue whale found near Karachi is the
biggest found in the sub-continent since 1875;
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(b) if so, whether the same has been
cxamined by Government; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) Yes, Sir.

(b) ani (c). The Govermment of India
has not examined this particular whale found
in Karachi.

Since 1879, there have been several
records of blue whale, Balaenoptera musculus
(Linn.) having been discovered from the
Indian coasts of which at least two have
been reported to bz larger than the present
Karachi whale. The dates, localities and
the length of these two specimens are given
below:

(1) March, 1939 Mulvel Okha- 79 feet.
mandal (Gujarat)

Umargam (100 74 feet.
miles off Bombay)

(2) May, 1951

Another whale, a 94-feet-spzcimen anl the
largest recordzd from the Indian coast was
found stranded at Cherai (Cochin, Kerala)
in November, 1927 but its specific identifica-
tion is not known or established.

The Zoological Galleries of the Indian
Museum, Calcutta have skeletons of blue
whale species.

Staff of Manipur State Transport

6097. SHRI M. MEGHACHANDRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total number of staff of the
Manipur State Transport;

(b) of the regular employees, how many
have been declared quasi-permanent or
confirmed; and

(c) how many are still casual or work-
charged and how many of the casual emplo-
yees have been regularised in their services?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
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TRANSPORT (SHRI RAGHU RAMAIAH):
() 667.

(b) 320 employees have been confirmed.

(c) 212 casual employees have been
regularised in service and seven casual clerks
still exist.

Recognition of Workers' Organisation
of Manipur State Transport

6098. SHRI M. MEGHACHANDRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Manipur State Trans-
port Authority have given recognition to any
of the workers’, organisations;

(b} if so, the basis thereof; and

(c). if the reply to part (a) bein the
negative, the reasons for withholding the
recognition?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AlAH): (a) and (b). According to the
Government of Manipur, the Manipur State
Transport Workers Union was given recogni-
tion on 31-7-1961 as it was the only trade
union of workers on that date.

(c}) Does not arise.

Unspent movey surrendered by Manipur
Governmest

6099. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state:

_ (a) the amoun! 1.ft unused and there-
fore surrendered as unspent by the Govern-
ment of Manipur out of the budget
allocations for 1968-69, dzpartment-wise;

(b) whether the Government of Manipur
took steps to see that mo amount is left
unspent; and

(c) if so, the reason for the huge amount
having been surrendered?

THE MINISTER OF STATE | IN
THE MINISTRY OF HOME
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AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Out of a gross budget pro-
vision of Rs. 18.03 crores for 1968-69, a
sum of Rs. 44.88 lakhs i.e., about 2.5% has
been surrend :red as unsp:nt by ,the Govern-
ment of Manipur. The Department-wise
details of the surrendered amount are indicat-
ed in the statement laid on the Table of the
House. [Placed in Library. See No.
LT-713/69.] 2
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(b) Yes, Sir.

(c) The reasons for surrendering the
amount are reported to be broadly as under;

(1) Posts remaining wvacant due to non- ~

availability of technical hands;

(2) Economy in expenditurc on T.A.
and D.A.

(3) Non-purchase of materials of con-
lingent nature;

(4) Non-finalisation of land acquisition
proceedings (Flood Control); and

(5) Non-taking up of Public works,
like minor irrigation, electricity schemes
and buildings to the extent anticipated.

Seminar on ‘Meitie Script’ and “Meitie
Mayek’ Conference at Imphal

6100. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether there had been a Seminar
on ‘Meitie Script’ and a ‘Meitie Mayek’
Conference held recently at Imphal for find-
ing out the correct Meitie Script;

(b) if so, the findings of the two; and

(¢) the reaction of Government therc-
to?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) to (c). This Ministry have no
authentic information about the recommenda-
tions made by the Seminar reported to have
been held at Imphal on ‘Meilie Script' and
‘Meitie Mayek’,
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Revigion of Pay Scales of Assistant
Headmasters in Schools of Manipar

6101. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state:

(a) whether Government have sanctioned
the revision of Pay Scales of the Assistant
Headmasters or grant of special allowances
to the Assistant Hzadmasters of the High
Schoosls and the Higher Secondary Schools
of Manijpur;

(b) if not, the reasons thereof;

(¢) whether Government of Manipur
have proposed any revision of their pay or
in lieu of the revision, grant of sp.cial
allowance for sanction by the Centre; and

(d) if so, the mnature of the proposal
made and Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (d). The scale of
pay of the post of Assistant Headmasters
of the High Higher Seccndary Schools of
Manipur has already been revised to Rs. 200.
12.50-250-EB-12-50-275-15-350-EB-15-500 with
effect from 1Ist April, 1964 on the
Assam pattern. No further proposal for
the revision of this scale of pay is under the
consideration of the Central Government at
preseat,

Exira Share in Revenuves and Additional
Grants for Delhi Corporation

6102. SHRI D.N. PATODIA: Wil
the Minister of HOME AFFAIRS be pleas-

. ed to state:

(a) whether it is a fact that the Central
Government have tumed down a request
from the Delhi Administration for an extra
share in the revenues of the capital and
additional grants for the Delhi Corpora-
tion;

(b) if so, what were the demands made;
and

{c) the reasons for turning down the
r equest?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Delhi Administration has not made
any such request to the Central Govern-
ment.

(b) and (c).
Streamlining Procedure for Clearing Air

Passengers from Customs and other
Formalities

Do not arise.

6103. SHRI D.N. PATODIA: Wil
the Minister of TOURISM AND -CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that at present
2 long time is taken in clearing air passen-
gers from customs and oher formalities
before they can come out of the airport;
and

(b) whether in view of Government’s
decision to introduce heavy passenger air-
crafts of the Jumbo type, it has been consi-
dered reasonable to streamline the existing
procedure so that by the time the new planes
are introduced, the system is perfect and can
meet the needs of the time?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The arrangements for customs clearance
and other entry formalities are kept constan-
tly under review. and the procedures simpli-
fied where possible in consomance with the
needs of security.

(b) Yes, Sir. A high level Inter-Depart-
mental Committee for Facilitation, under the
chairmanship of the Civil Aviatiom S:cretary
and including senior repres:ntatives of
Customs, Immigration, Health and Depart-
ment of Civil Aviation, is looking into the
various policy aspects of facilitation so as
to ensure quicker clearance of international
air traffic, which will increase greatly with
the introduction of Jumbo jets.
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Arbitration on Chandigarh and Allied
Matters

6106’.'/SHRI MADHU LIMAYE:
SHRI D. N. PATODIA:

Will the Minister of HOME AFFAIRS
be pleased to suate:

(a) whether it is a fact that the Chief
Minister of Punjab has suggested arbitration
in regard to the controversial issue of
Chandigarh and other allied matters;

(b) if so, the reaction of Government
thereto ; and
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() the principles and the guidelines
which Government propose to evolve asa
basis for arbitration?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Arbitration had been suggested by the Chief
Minister of Punjab to resolve these issues
but the proposal could make no headway
in the absence of agreement beiween the
Governments concerned.

Cheating in State Lotteries

6107. SHRI K. LAKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he has heard some com-
plaints that certain States have cheated the
public by not giving the prizes of smaller
denominations to the prize winners in their
lottery schemes; and

(b} if so, whether Government have
enquired into the complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Of the 7 S aie Governmearts who have drawn
lots in the Siate lotteries, the Governments
of Haryana, Kerala, Punjab, Tamil Nadu
and West Bengal have reported that there
have been no such complaints. The replies
of the Governments of Rajasthan and Uttar
Pradesh will be laid on the Table of the
House on receipt.

Legistation for Appointment of Governors

6108. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any scheme or legislation is
under consideration of Government for the
appointment of Governors in the States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.
Punishment for Kidnapping Children

6109. SHRIMATI SUSEELA
GOPALAN:
SHRI K. RAMANI:
SHRI GANESH GHOSH:
SHRI K. M. ABRAHIM:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
introduce an amendment to the Criminal Law
to impose punishment for kidnapping as the
most effective deterent against this crime;
and

(b) if not, the nature of the alternative
proposal, if any. to check this inhuman
atrocity done towards the children by the
criminals?

THE MIN'STER OF STATE IN THE
MIN'STRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Section 363/363-A I. P. C. already provide
for punishment for off'nces of kidnapping.
A proposal to prescribe a minimum punish-
ment for such offences is being examinzd.

Human Sacrifice in Madhya Pradesh

6110. SHRI DEVEN SEN: Will the
Minister of HOME AFFAIRS bz pleased
to rcfer to the reply given to unstarred
Question No. 637 on the 2lIst February,
1969 regarding human sacrifice in Madhya
Pradesh and state;

(a) whether the facts have been ascert-
ained from the State Government; and

(b) if 50, whether the same will be" laid
on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) According to information received
from the State Government a Seven-year
old village Tikrapara in the arca of police
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station Devbhog, district Raipur, had gone
on 17th November, 1968 to th: weekly mar-
ket in the mearby village Khu'gaon, He did
not return home. A report to this effect
was lndged in the police station. On 23ird
November, 1968 his bones and clothes were
recovered from a place about one mile from
Khutgaon. Two silver bangles, costing
about Rs, 25/-, were found to be missing
from his body. A case under sections
302394 of the Indian Penal Code has b:en
regisiered and is under investigation. No
person has been arrested so far. It is felt
that the boy was killed with the object of
robbing him of the silver bangles. There
is nothing to suggest that he had been
sacrificed for some deity.
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Turnover at Kandla Port

6112. SHRI D. N. PATODIA: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether it is a fact that with the
fall in imports of foodgrains, the turnover in
the port of Kandla has dwindled heavily;

(b) if so, what has been the fall in
turnover during the last months; and
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(c) the steps taken to put the port
capacity to full use?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) As compared with the
recent years, there has been a fall in the
traffic passing through the Port of Kandla.
This'has been due to the fall in foodgrain
imports into the country and also due to fall
in import of POL through Kandla.

(b) The traffic handled by the Port
during the six months ending February 1969
was 8,99,849 tonnes (inclusive of 1,99,450
tonnes of foodgrains) as against 12,53,539
tonnes (inclusive of 5,21,423 tonnes of
foodgrains; during the corresponding period
in the previous year.

(c) The port authorities have been con-
tacting various trade interests and acquainting
them with the facilities available at the port
and in the township so as to induce them
to take advantage of these facilities. Liter-
ature connected with the port facilities is
circulated widely among commercial in-
terests.  The programme of ships visiting
the port is also circulated in advance by
the Port to prospective users. In is hoped
that with the completion of the broad gauge
link to Kandla next year and the commis-
sioning of the National Highway connecting
Kandla with Ahmedabad, the traffic at the
Port will improve.
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Action against Central Governmeni
Employees

6114. SHRI BHOGENDRA JHA:
SHRI D.N, PATODIA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of Central Govern-
ment employees who have not yet been
allowed to join duty and of those who are
being prosecuted or penalised in any other
way on account of the strike of the 19th
September, 1968; and

(b) their break-up with regard to the
Railways, Post and Telegraphs and other
Departments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA): (a) and (b).
The information asked for is being collected
and will be laid on the Table of the House
as soon as possible,

Disciplinary Action Against Students of
BH.U.

6115. SHRI VASUDEVAN NAYAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether any disciplinary action has
been taken against any student of the
Banaras Hintu University after the appoint-
ment of the Enquiry Committee; and

(b) if so, how many students were
subjected to such disciplinary action?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (V.K.R.V,
RAO): (a) and (b). One research stud-nt
has been susp-nded pending enquiry into
charges for taking part in the recent dis-
turbances in the University.

Shiv Sena Agitation

6117. SHRI JYOTIRMOY BASU: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Border Security Force
and the Gentral Reserve Police Force had
been dep'oyed for protecting the Central
Government’s properties and installations in
Bombay at the time of agitarion by the
Shiv S:na resulting in arson and vandalism;
and

(b) if so, the steps taken by the Border
Security Force and the Central Reserve
Police Force to protect the Central Govern-
ment's installations and properties?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.
However, a B.S.F. contingent was kept in
reserve for some time.

(b) Does not arise.
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Free Nursery Edocation in NDM.C. .
Schools

6118. SHRI M.L. SONDHI: Will the
Minister of EDUCATION AND YOUTH
SERV[(_:ES be pleased to stater

(a) whether it is a fact that Nursery
Classes are free in all the Government
Schools in Delhi, in the Delhi Central
School and in Schools run by the Delhi
Municipal Corporation;

(b) whether the N.D.M.C. Schools are
charging fees for Nursery Classes;

(c) whether most of the children attend-
ing Nursery Classes in the N.D.M.C. School
are from the poor families;

(d) whether Government have received
representa‘ions from parents asking for
free Nurs:ry Classes in the N.D.M.C.
Schools; and

(¢) what steps are proposed to be taken
to provide free MNursery education in the
N.D.M.C. area?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN):
(2) While the D-lhi Administration is runn-
ing only one Nursery School and is mot
charging any fee, all other MNursery Schools
are charging fe:s.

(b) Yes, Sir. It is Re. 1/- p.m. from
students whose present income (including
all-allowances) is upto Rs. 200'- p.m. Rs.
3/- p.m. from those, whose income range
is Rs. 200--300/ p.m. and Rs. §/-
from higher income groups.

(c) Most of the students come from low
income groups.

+(d) No such representation has been
received in this Ministry so far.

(¢) No such steps are contemplated at
present. However, N.D.M.C. has decided
to charge from 1st May, 1969 omnly Re. 1/-
or Rs. 3/- p.m. as tuition fee from children
whose parents’ income (including all allow-
ances) is upto Rs. 200- p.m. or above
respectively.
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National Highways in Bihar

6119. SHRI BHOGENDRA JHA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(ay yhether there is a proposal to link
the National Highway bzatween the points
of entry and ending in Bihar through a
lateral road running by the side of the Indo-
Nepal border through the northern parts of
the districts of Champaran, Muzaffarpur,
Darbhanga, Saharsa and Patna by amalgamat-
ing the roads running in between;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). In 1965 a
proposal was made for the construction of
a road starting from Bhaisalotan near Uttar
Pradesh border and running parallel and
close to Nepal border, on two a'ernative
alignments, through the nporthern most
districts of Champaran, Muzaffarpur,
Darbhanga and Purn=a of Bihar. For the
two alternative alignments, the total length
of the proposal worked out to 235 and 206
miles and the cost was estimated to be Rs.
23,50 crores and Rs. 20.60 crores respective-
ly. The proposal also included construction
of link and feeler roads of about 400 miles
at a cost of about Rs. 24.54 crores. This
proposal was examined but was not consid rd
necessary because by then, the construction
of the Main Lateral Road Project had
already been taken up; and it was also not
considered justified to comstruct another
parallel lateral road in Bihar at such a short
distance with a high cost in addition to th:
Main Lateral Road, which was be'ng develop-
ed in Bihar to touch the towns of Gopalganji,
Piprakothi, Muzaffarpur, Begusarai, Purnea,

Araria, Bahadurganj, Thakurganj and
Galgalia in addi'ion to links to Bettiah,
Darbhanga and Forbesganj.
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Darbhanga Samskrit University (Bihar)

6121. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the. sub-
Committee of the University Grants
Commission had afier an on-the-spot and
thorough enquiry, recemmended the conver-
sion of the present Kameshwar Singh
Darbhanga Sanskrit University (Bihar) into
a full-fledged modern universily with the
entire present set up of the Sanskrit Univer-
sity remaining in tact as an autonomous
part of the proposed University.

(b) whether the opinien of the State
Government has been sought for the same
and, if so, the result thereof;

(c} whether any formal equiries have
been made from the Executor on Darbhanga
Raj for the reporied offer of Rs. two crores
worth of building and library for the pro-
posed University; and

(d) if not, the reasons therefore?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO): (a) The Committee of the University
Grants C« ission has rec ded the
establishment of a Mithila Darbhanga
University, of which K.S. Darbhanga Sans-
krit Vishvavidyalaya and the new multi-
Faculty University might form autonomous
wings.

(b) The University Grants Commission
has called for the comments of the State
Covernment. These could not be received
earlier because the Governor felt that the
decision on so important a matter will have
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to be taken by a popular Government.
Steps are, however, mow being taken to
expedite its comments.

(c) and (d). It is understood from the
State Government that there has been
correspondence between the Education
Minister, Bihar, and the Executor of the
Darbhanga Raj, in which the Executor has
offered the donation of a building and
library for the establishment of new
Mithila University at Darbhanga subject
to the approval of the Calcutta High Court
as required by the Trust. Further negotia-
tions with the Executor can only be made
after the State Government has taken a
decision on the Report of the Committee
of the University Grants Commission.

Demonstration by the University and College
Karam Chari Union

6122, SHRI B.K. MODAK:
SHRI P. RAMAMURTI
SHRI UMANATH:
SHRI VISHWANATH MENON:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether Government’s attention has
been drawn to the reported decision of the
University and College Karamchari Union
to hold chain demonstration outside all
colleges;

(b) if so, the rcaction of Government
thereto; and

(c) the action taken by Government to
avoid such a situation?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) In a press statement issued on
February 20, 1968, the Joint Secretary of
the University and College Karamchari
Union, Dz:lhi is reported to have said that
the Union has bzen forced to revive its
chain agitations against the Principals who
are adamant in not following the University
rules in their colleges.

(b) and (c). The colleges are autono-
moys bodies subject to the jurisdiction of
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the University of Delhi and receive grants
from the University Grants Commission,

The University has already constituted
a Joint Consultative Committee to recom-
mend to redress the grievances of the Univer-
sity (non-academic) employees. The first
meeting of the Committee was held on 14th
Marcht 1969. It will meet again to complete
its work.
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Time Limit for Pronouncing Jadgements
by High Court Judges

6124. SHRI C.K. CHAKRAPANI:
SHRIMATI SUSEELA
GOPALAN:
SHRI K. RAMANI:
SHRI GANESH GHOSH:

Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether there is any time limit for
the High Court Judges for pronouncing
Judgements im Writ Petitions and other
cases, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Qualitative Improvement in School
Education

6125. SHRI D. N. PATODIA:
SHRI J. H. PATEL:
SHRI E. K. NAYANAR:
SHRI MUHAMMAD SHERIFF:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether it is fact that his Ministry
has drawn up a plan for the qulitative
improvement in School cducation and the
same is likely to be implemented during the
next academic year;

(b) if so, what are the various lacunae
that are sought to be plugged through the
said scheme; and

(c) what are the details of the scheme?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQ): (a) to (c). School Education is
primarily a State subject. The Central
Governm:=nt, howzver, proposes 10 assist the
improvement of the teaching of science
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through a programme of international
assistance. Under this programme, in service
training of science teachers and provision
of science equipment to key institutions and
selected schools are envisaged. The Govern-
ment have also launched a Scheme of Nehru
Bal Pustakalaya to provide supplementary
reading material for school children in all
major Indian languages; each language
edition of the same title will have unifor-
mity in content and format.

Civil Police Force

6126. SHRI P. R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No, 5498 on the 23rd August, 1968
regarding Civil Police Force and state:

(a) whether the requisite information
has since been collected;

(b) if so, the details thereof; and

(<) if not, the reasons for the delay and
when the full information would be made
available?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The information so far received from various
State Governments is furnished in the state-
ments laid on the Table of the House.
[Placed in Library. See No. LT-716/69.]

Strength of Judicial Posts in States

6127. SHRI P. R. THAKUR: Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to the Unstarred
Question No. 2724 on the 29th November,
1968 regarding strength of judicial posts in
States and state:

(a) whether the information has since
been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c‘].
The information has been collected and is
laid on the Table of thc House. [Placed
in Library. See No. LT-717/69.]
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All India and Central Services

6128. SHRI P. R. THAKUR: Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 1280 on the 26th July, 1968
regarding All India and central Services and
state:

(a) whether the complete information
has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay and
when it would be made available?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (c). Infor-
mation received till then had already been
furnished in the reply given to the Unstarred
Question No. 3500 in the Lok Sabha on 6th
December 1968. Further information receiv-
ed so far is givem in the statements
(Annexures I and 11) laid on the Table of the
House. [Placed in Library. See No. LT-718/
69] Information in respect of some of the
services has not yet been received.

Passenger Levy at International Alrports
in India

6129. SHRI D. N. PATODIA:
SHRI MUHAMMAD SHERIFF:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a decision had been taken
that a passengers levy of Rs. 15 would be
charged from all passengers embarking from
Bombay, Calcutta, Madras and D:lhi from
the 1st April, 1969;

{b) if so, justification of this levy;

(c) whether air passengers in  other
International airports are also subjected to
such levy; and

(d) the names of the International air-
ports where such a levy is not imposed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN SINGH):
{a) Yes, Sir. Effective ‘from 1st April, 1969,
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Passengers Services Fee of Rs. 15/- is paya-
ble by passeogers proceeding from these
four air-ports for a destination abroad.

(b) Government has to incur enormous
expenditure in connection with the construc-
tion, maintenance and operation of inter-
national airports. The new levy is one of
the recognised sources for providing meces-
sary revenues to Government,

(c) A list of 69 countries which impose
such a levy is laid on the Table of the House
[Placed in Library. See No. LT-719/69.]

(d) As far as information is readily
available, specified levy in the shape of
Passenger Service Fee is not imposed at the
following international airports:

Sydney, Perth, Djakarta, Tokyo, Nairobi,
Kuwait, Beirut, Bahrein, Suva, London,
New York
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Setting Up of Department of Personnel

6131. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(@) whether it is a fact that Government
have accepted the recommendation of the
Administrative Reforms Commission regar-
ding the setting up of a Department of
Personnel to look after career development
and ensuring best use of talents; and

(b) if so, by when and in which Ministry
or independently such a department would
be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b),
The recommendation of the Administrative
Reforms commission regarding the setting up
of a Department of Personnel is under comn-
sideration.

Repatriation of Golkunda Diamond

6132, SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the precious
Indian Diamond of Golkunda mined in the
17th century is in possession of an American
businessman,

(b) if so, whether Government propose
to get it back;

(c) if so, when; and

(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) (a) In the
absence of specific name of the diamond,
it is not possible to furnish the information.

(b) to (d). Do not arise.

Reservation of Tickets for Toarist Agencies

6133. SHRI LOBO PRABHU: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) the percentage of tickets of the Indian
Airlines which are reserved for Tourist
Agencies;

(b) the percentage of them surrendered
at the last moment and made available oaly
at the airport; and

(c) the reason why arrangements have
not been considered for reporting unsold
tickets carlier so that those on the waiting
lists with Air-India offices could have earlier
information of their chances?

THE MINISTER OF TOURISM and
CIVIL AVIATION: (DR. KARAN SINGH)
(a) to (c). Indian Airlines does mot
reserve any separate quota of tickets for
tourisis agencies.

Berne Coaveation on Copyright

6134: SHRI LOBO PRABHU: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government's attention has
been drawn to a statement of Mr. charles
H. Lieb, published in the ‘Hindustan Times’
on the 21st February, 1969 regarding India’s
withdrawal from the Berne Convention on
Copyright;

(b) whether this withdrawal will reduce
our supply of educational and scientific infor-
mation from other countries and bar access
to conventional and computer based libraries;

(e} how far our own copyright will be
protected abroad and cven in our own coun-
try, where it can be confused with foreign
copyrights which are not protected; and
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(d) the reasons why Government have
not considered the alternative of repriunting,
at a lower cost, of standard books, as
the Americans are already doing, by arrange-
ment with the authors?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHR1 BHAKT DARSHAN):
(a) Yes, Sir.

(b) It is difficult to say at this stage.

(c) If Indja withdraws from the inter-
pational Conventions, Indian works will also
not be entitled to protection abroad. Pro-
tection within India will be governed by
domestic laws.

(d) Reprinting of foreign works in India
can be resorted to only in cases where the
foreign copyright owners agrec.

Vindictive Policy Against Policemen

6135. SHRI D, R. PARMAR:
SHRI DEVEN SEN:
SHRI P. N. SOLANKI:
SHRI KIKAR SINGH:
SHR1 ONKAR LAL BERWA:
SHRI CHANDRIKA PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
have adopted vindictive policy against the
Policemen involved in the Police agitation of
April, 1967 and are indiscriminately dismis-
sing the suspended policemen on ﬁclitiPus
grounds after failing to secure their convinc-
tion through the courts of law;

(b) the names of the suspended Policemen
and the nature of the charges along with the
reason for their dismissal; and

(c) the reasons why the cases against
the Policemen have not been withdrawn when
cases against a large number of the Central
Government cmployees arrested on the same
grounds have been withdrawn throughout

the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.

(b) A statement showing the names of 58
policemen who were suspended and later on
dismissed from service as well as charges and
the reasons for their dismissal is laid on the
Table of*the House [Placd in Library See
No. LT—720/69.

(¢) considering the nature of offences and
the absolute necessity to preserve disciplins
in a force charged with the maintenince of
law and order, it was decided that it would
be against the public interest to withdraw
the cases and that the law must b: allow:d
to take its course.

Trial of Central Government Employees
in Courts

6136. SHRI P.N. SOLANKI:
SHRI DEVEN SEN;
SHRI D.R. PARMAR:
SHRI KIKAR SINGH:
SHRI ONKAR LAL BERWA:
SHRI CHANDRIKA PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that about 2,500
Central Government employees arrested in
Delhi in connection with the September,
1968 strike are standing trial in the courts
at Mew Delhi and Tis Hazari;

(b) if so, the reason for making dis-
crimination in the case of Police-men (about
2,500) who are standing trials in a special
court located in Police Civil Lines where
there are no facilities awvailable such as are
in Tis Hazari Courts;

(c) wh=ther complaints regarding beat-
ing of policemen standing trial there and
insult of defence counsels by Police Officials
in these courts, have becn made to the
District Magistrate, Delhi and the Bar
Association;

(d) whether ths Chizl Justice of D:lhi
High Court has impressed upon the Adminis-
tration that thess cases may be tried at
New Delhi and Tis Hazari Courts; and
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(¢) if so, the details of the complaint
and the action taken by Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Central Government employees arrested in
connection with the strike of September,
1968 are standing trial in the courts ai New
Delhi and Tis Hazari.

(b) About 1,000 policemen are standing
trial in special courts as per directions of
the Supreme Court of India, These
special courts have been set up in the old
building of Police Staticn, Civil Lines, where
accommodation for these new courts was
available and all the facilities in the Tis
Hazari Courts are also made available in
these courts.

(¢) A complaint made by an advocate
was received by the Delhi Administration
through the Delhi Bar Association.

(d) No, Sir.

(¢) The complaint was that a Police
officer behaved in an unbecoming manner
and used insulting and objectiondble language
against an advocate. On  enquiry, the
allegations were found to be incorrect.

Exemption of death sentences during
Gandhi Centepary

6137. SHRI KIKAR SINGH:
SHRI D.R. PARMAR:
SHR1 DEVEN SEN:
SHRI P.N. SOLANKI:
SHRI ONKAR LAL BERWA:
SHRI CHANDRIKA PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
have issued instructions whereby the persons
sentenced to death are not to be executed
and their death sentences have bzem com-
muted to imprisonment for life and
remissions have been granted to other
convicts throughout the country so asto
celebrate the Gandhi Centenary; and

CHAITRA 21, 1891 (SAKA)

Written Answers 174

(b) considering the above concessions
granted to murderers and convicts sentenced
for heinous crimes, the reason why Govern-
ment are not withdrawing the cases against
the Delhi Policemen who were arrested for
ventileating their grievances which to some
extent were subsequently accepted and
removed by Government after the police
agitation in April, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In con-
nection with the ‘Gandhi Centenary year®, it
has been decided that iu respect of death
sentences awarded by Courts, the President
would exercise his prepogative of mercy in
the case of all prisoners against whom the
death seatences have been awarded on or
before the 12th November, 1968 and com-
mute the death sentence in each case to one
of imprisonment for life. Some remissions
in sentences have also been granted, which
will have effect on 2nd October, 1969.

(b) In view of reply to part (a) above,
the question of withdrawing cases pending
in a Court of law dces not arise.

Manufacture of Bombs and Explosives in
Rural Areas of West Bengal

6138. SHRI BENI SHANKER
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Bombs and
other explosives are being manufactured by
extremists in West Bxngal on a large scale
in Rural areas; and

(b) if so, the steps Government have
taken to find out and punish the miscreants?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government of West Bengal have reported
that they have no such information.

(b) Dots not arise.

Dynamite found Stuffed near Bhilal

6139. SHRI BENI SHANKAR
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state;
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(a) whether Government are aware that
some holes stuffed which dynamite were
detected in a bridge on Lakshman Nala
near Korba which connects the leading coal
area of Banku Sura Kacha with Bhilai and
Korba in the second or third week of
December, 1968;

(b) if so, whether the explosives in any
of the holes were exploded and whether
any damage was caused to the bridge as a
result thereof;

(c) whether the matter was investigated
and

(d) if so, the result thereol and whether
it was the work of any enemy agent or any
political party pledged to work against the
security of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The Government of Madhya Pradesh have
reported that an explosion took place on
a bridge on Lakshma Nala near Korba on
24th November, 1968 and not in December,
1968. This explosion caused a long crack
in wall of the bridge and some one-foot
pieces of cement concrete fell off.

(<) and (d), The matter is uander investi.
gation.

Developmeat of Roads and Border Towns
along Indo-Nepal Border

6140. SHRI RANJIT SINGH:
SHRI D.C. SHARMA:
SHRI BENI SHANKER SHARMA
SHRI HARDAYAL DEVGUN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a large number of border
towns on the Indo-Nepal border have very
badly developed system of road and rail
communications;

(b) whether several important towns
like Barhni have no imternal roads amd
no electricity; and
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(c) whether Government propose to

develop these border towns and the com-

munication system on th: border of Nepal?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). The requisite
information is being collected from the
State Government and will be laid on the
Table of the Sabha in due course.

Protest against Stationing of C.R.P. in
Siraska Palace

6141. SHRI VISHWA NATH PANDEY:
SHRI R.K. BIRLA:
SHRI D.N. PATODIA:
SHR1 RAMAVTAR SHARMA:
SHRI V. NARASIMHA RAO:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it isa fact that the Rajas-
than Government have lodged a strong
protest for stationing some units of the
Central Reserve Police in Siraska Palace
in the vicenity of the world-renowned game
sanctuary; and

(b) if so, the reaction of Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The Chief Minister of Rajasthan wrote
to the Home Minister sometime ago request-
ing that the C.R.P. unit located in Siraska
Game Sanctuary should be moved elsewhere
since the firing practice given to the
members of this unit within the Sanctuary
posed a hazard to wild life. The State
Government have been assured that no
firing will be done by any member of this
unit within the Sanctuary and that the unit
will be moved elsewhere as soon as possible.

Remission in Death Sentences
6142. SHRI K. LAKKAPPA: Will the

Minister of HOME AFFAIRS be plcased
to state;
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(a) whether it is a fact that the Kerala
and some State Governments have granted
remission upto 5 years to life comvicts on
account of celebration of the Gandhi
Centenary Year ;

(b) if so, the details thereof;

(c) whether any decision has been taken
by the Delhi Administration regarding life
comvicts in Delhi ;

(d) if so. the details thereof; and

(¢) if no decision has teen taken by
the Delhi Administration, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Except the Governments of Gujarat and
Rajasthan no o'her State Government have
granted remission upto 5 years to life
convicts oa account of celebration of the
Gandhi Centenary Year. Copies of orders
issued by the Govermments of Gujarat and
Rajasthan are laid on the Table of the
House. [Placed in Library See No.
LT—721/69]

(c) to (e). All the Union Territories
including Delhi  Administration have been
advised to grant one month's remission for
every ome year of imprisonment to such
prisoners on the occasion of Gandhiji’s
birth Centenary on 2nd October, 1969.

Provision of Shipping Space at Cochin Port

6143. SHRI S. K. SAMBANDHAN
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that a large stock of shrimps in‘ended for
exports has been frozen at Cochin Port for
want of shipping space;

(b) if so, whether there is any proposal
to provide space needed for the sainz in
Indian ships; and

(c) if so, the details therzof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
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TRANSPORT (SHRI RAGHURAMAI-
AH}: (a) to (c). It is true that there was an
accumulation of about 1500 tonnes of sca-
foods at Cochin Port for want of shipping
space. A large part of this cargo was
meant for export to the USA and the
balance for Mediterranean Ports. The
difficulties had arisen because the American
President Lines which used to carry this
cargo to the Mediterrancan Ports had
discontinued the service since January,
1967 and other shipping companies which
used to carry this cargo to USA could not
carry it due to the stevedorzs’ strike in the
Atlantic Ports commencing from 31.12.1968.
However, the entire, accumulation was
cleared by the end of February, 1969 by
utilising some Indian ships and some foreign
ships.

Written Annwers

Payment of Salaries to D. M. C. Teachers

6144, DR. SUSHILA NAYAR:
SHRI A. SREEDHARAN:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that the school
teachers of the Delhi Municipal Corpora-
tion have not been paid their salaries for
the month of February, 1969;

(b) if so, the reasons therefor; and

(c) the steps taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN):
(a) Yes, Sir; payment of salaries to teachers
for February, 1969 was delayed.

(b) The main reason was the non-sub-
mission of particulars by the teachers
regarding income other than income from
salaries insurance policies taken out during
the year etc., which are mecessary for
calculation of income tax payable during
the year.

(¢) On furnishing the details, the bulk
of the teachers have been paid their salaries,
No special steps are contemplated to be
taken in this regard, as it is in the
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6145. SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whether it is a fact that the Attorney
General's opinion was sought by the Prime
Minister"s Secretariat on the question whether
the Governor was obligrd to read the entire
speech drafted for him by the State Govern-
ment;

(b) whether the Attorney-General has
requested that his name should not be
published in this connection ; and

(c) the advice tendered by the Attorney
General?

THE MINISTER OF STATE IN THE
M'N'STRY OF HOUSE AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Although
the Prime Minister’s Secretariat had mno
occasion to seek any advice from the
Attorney General in the matter, but Govern-
m-nt consulted him at the request of the
Governor of West Bengal.

(b) No, Sir.

() The Attorney G=neral advised that
the Address by the Governor under article
167(1) of the Constitutirn cannot be
utilised by the Council of Ministers to cast
any reflection on or make any adverse
criticism of any act of the Governor done
by him as a constitutional head of the
State.
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Archacological Relics Unearthed at

Lothal (Gujarat)
6151. SHRI RAM AVTAR SHARMA:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(2) whether it is a fact that archaeologi-
cal relics uncarthed at Lothal in Gujarat
remain unprotected due to lack of funds:

(b) whether it is also a fact that out of
rupees two lakhs sanctirned for this purpose,
no money has actually been given; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA
JAIPAL SINGH): (a) No, Sir. The exca.
vated antiquities have been kept by the
excavator himself in.a carcfully packed and
labslled condition at Baroda, while the
excavated structures are suitably preserved
at the site itself,
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(b) and (c). As the construction of the
museum building has not yet been started,
B0 expenditure has been incurred on the
work.

Writfen Answers

National Scholarships Scheme

6152. SHRI P. C, ADICHAN: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 2205 on
the 7th March, 1969 and state:

(a) whether in Delhi and New Delbi
both the Mational Scholarships Scheme and
the Post-Matric Scholarships Scheme are
operative;

(b) if so, whether the application forms
prescribed for each of them are given to
the students in Polytechnics in Delhi and
if not the reasons therefor;

(c) how many applications were receive-
ed from soms, daughters or wards of the
Government employees for each of these
schemes in Delhi for 1967-68 and 1968-69
and in bow many of these cases the Scholar-
ships particularly those under the Post-
Matric Scheme for students of low income
groups were granted; and

(d) whether dearness allowance payable
to such employeces was lud=d from the
income in deciding the applications and, if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) No, Sir. Only National
Scholarships Scheme is operative.

(b) Does not arise. The procedure for
the award of scholarships under the National
Scholarships Scheme has been described in
reply to parts (b) and (d) of Unstarred
Question No 2205, answered in the Lok
Sabha on 7.3.1969.

(c) Under the National Scholarships
Scheme, in 1967-68, 13 applicantions were
received from the wards of Government ser-
vants and all the 13 were awarded the scholar-
ships. In 1968-69, appiications from 27
were recelved and scholarships were awarded
to 10 oaly.

(@) Yes, Sir.
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Communal Riot in Hubli

6153, SHRI SHIVA CHANDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that there was
a communal riot at Hubli in Mysore State
on the 8th March, 1969;

(b) if so, the number of persons killed
and injured thercin; and

(c) whether Government plan to make
a judicial enquiry into the causes of the riot
and, if so, when and, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) According to information received
from the State Government two p:rsons
died and three persons received injuries due
to police firing. 36 persons received injuries
due to stone-throwing in the riot. One
Sub-Inspector of Police and nine constables
also received injuries.

(c) An inquiry is being held by Sub-
Divisional Officer, Dharwar. The State
Government do not propose to hold an in-
quiry under the Commissions of Inquiry
Act, 1952,
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Nagchoudhuri Committee on NCERT

6157. SHRI E. K. NAYANAR: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the Nag-
chaudhuri Committee has passed strictures
against some of the heads of the Depart-
ments of National Council of Educational
Research and Training and

(b) whether it is also a fact that the said
Committee has recommended the abolition
of a few departments?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ): (a) No strictures have been passed
by the Nag Chaudhuri Review Committee
agaiast any H=ad of Department of the
National:- Institute of Education of the
‘National Council of Educational Research
and Training.

(b) The Committee has recommended
reorganisation of the Departments of the
National Institute and, in that connection,
it has suggested the abolition of some
Departments.

Waiting Line of Car Passengers at

6158. SHRI MANGALATHUMADAM:
Will the Minister of TOURISM' AND
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CIVIL AVIATION be pleased to state:

(a) the steps taken by Government to
reduce the waiting line of car passengers at
the airports after they alight;

(b) whether it is a fact that the time
taken to come to Delhi from Bombay is 14
hours but one has to spend nearly one houf
more to reach the cilies from the airport;
and

(c) the steps taken to streamline this
system?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) Alighting passengers have to wait till
their baggage is cleared, whereafter they can
cither take the air-line coach to the city or
go by private cars or taxis. With the
installation of conveyor belts at the interna-
tional airports, the time taken in baggage
movement, id ‘ntification and delivery will
be reduced. The air-lines are constantly
en’eavouring to improve upon the baggage
delivery system.

(b) and (c). The time taken between
alighting from the plane at Palam and
: eaching one’s destination in New D:lhi will
vary with the congestion at the airport at
the relevant time, depending on the number
of flights coming in, and the number of
passengers being handled at the same time
and the traffic flow em-route to the city.
Steps to reduce congestion on the D lhi-
Palam road by enforcing two-lane traffic is
engaging the attention of Government.

Teachers’ Training Colleges in Southern
States

6159. SHRI MANGALATHUMADAM:
Will the Minister of EDUCATION AND
YOUTH SERVICBS be pleased to state:

(a) whetherit is a fact that there isa
growing demand for some Teachers Training
Colleges in Madras, Andhra Pradesh, Mysore
and Kerala; and

(b) the number of such colleges propos-
ed to be started in the Fourth Plan in
Kerala?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V
RAO): (a) and (b). The information is
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being collected from the State Governments
concerned and will be laid on the Table of
the House, when received.

AR.C. Recommendations on Executive
Judiciary Differences

6160. SHRI MANGALATHUMADAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the
diff:rences are still
States; and

Executive-Judiciary
in existence in some

(b) whether the Administrative Reforms
Commission has made any specific recom-
mendations in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Reference has presumably be n made to the
appointment, promotion and transfer of
District Judges in the State of Assam; their
service conditions as a result of scparation
of the Judiciary from the Executive; and
promu'gation of the Assam Judicial Service
Rules, 1967. The matter is now before the
Supreme Court in appeal.

(b) No, Sir.

Appointment of Welfare Officer for R.K.
Puram, New Delhi

6161, SHRI P. G. SEN: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) whether a Welfare Officer has not
been appointed for Sector XII, R.K. Puram,
New Delhi, so far;

(b) whether it is due to the fact that in
the absence of an incentive no offizer is in-
terested in shouldzring that additional respon-
sibility;

(c) whether it is also a fact that in the
absence of such an officer, at least one dis-
pute remains unresolved for the last four
months; and

(d) the steps Government propose to
take to mitigate the sufferings of the
residents?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) and (d). The
appointment of a suitable Area Welfare
Officer for Sector XII is under considera-
tion.

(b) It is difficalt to find officers to
undertake this work on a purely voluntary
basis.

(¢) The matter has been investigated
and steps are being taken for settlement of
the dispute.

Work in Hindi in Ministries Departments

6162. SHRI VALMIKI CHOUDHARY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that official
work is mot being carricd out in Hindi
despite the fact that a considerable number
of Government employees in the Ministries/
Departments of the Government of India
are either qualified to work in Hindi or
hawe qualified the Hindi Examinations con-
ducted by Government or have otherwise
acquired wrl;ins knowledge of Hindi;

(b) if so, the reasons therefor; and

(c) whether, with a view to promoting
the use of Hindi in Government’s official
work side by side with English, Government
propose to give some financial incentives
by granting advance increments, or other-
wise, to those who can do the work in both
languages side by side and; if not, the reason
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN BHUKLA): (a) Both
Hindi and English are the Official Languages
of the Union of India. There are no
restrictions on the Central Govcrnment
employees to use Hindi for official purposes.
Quarterly reports for the period ending 31st
December, 1968 disclosed that almcst all
Hindi letters were replied to in English, both
Hindi and English were used for 739%, of
papers covcred under Section 3(3) of the
Official Languages Act, as amended, and
approximately in 600 sections, Hindi is also
being used for purposes of noting and
drafting.
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(b) The existing employees have since
long been habituated to using English for
official purposes. Thus even for the Hindi-
knowing employees the change over to Hindi
medium will of necessity have to be a gra-
dual process. As the quantum of Hindi
work increases, even the non-Hindi-knowing
employees who have learnt Hindi under the
Hindi Teachmg Scheme will gain enough
confidence to begin using it for purposes of
noting and drafting.

(c) Financial incentives are given to
non-Hindi-knowing employees for learning
Hindi, It is not intended to give such
incentives to those who use Hindi in their
work as according to the Official Languages
Act, as amended, non-Hindi-knowing
employees cannot bz placed at a disadvantage
on the ground that they do not hlve profi-
ciency in both the languages.

Air Service from Delhi to Jodhpar

6163. SHRI R. K. BIRLA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that the Indian
Airlines have stopp:d their services from
Declhi to Jodhpur due to losses suffered by
them;

(b) whether it is also a fact that the Jam
Airways are profitably running their services
between Delhi and Jodhpur;

(c) the reascns for the losses suffered by
the Indian Airlines on Delhi-Jodhpur service;
and

. (d) the reascns for overall heavy losses
suffered by the Indian Airlines in 1967-687

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Government have no information in
this regard. However, based on the traffic
figures for the period July-December, 1968,
the load factor achieved in the operation of
the services of Jamair Co. was 37.29%.

(c) The main reason for the losses was
inadequate traffic,
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(d) The main reasons for the overall
loss of Indian Airlines during 1967-68 was
the continuing effect of devaluation of the
rupee in 1966 and increase in the pay scales
of the various categories of staff during 1966,
which could not b: comple‘ely wiped out
by the increase in fares sanctioned from
August, 1967. In the year 1968-69, however,
the airlines have made a substantial profit.
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Scheduled Casts‘Scheduled Tribe Employees
in Air India and LA.C.

6166. SHRI A. S. KASTURE: Will the
Minister of TOURISM AND CIVIL AVIA-
TION b: pleased to refer to the reply
given to Unstarred Question No. 10323 on
the 10th May, 1968 regarding employees of
Air India and state:

(a) whether the Scheduled cCaste/Sche-
duled Tribe candidates have been ignored by
the Indian Airlines Corporation recently
when more than 20 posts of Assistant
Commercial Managers were filled in;

(b) if eo, how the Air-India and Indian
Airlines Corporations are adopting the
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procedure followed in the Central Govern-
ment service for reservation of posts for the
Scheduled Caste/Scheduled Tribe candidates
including the system of carrying forward
the unfilied quota ; and

Written Answers

(c) the specific steps that Government
proposed to take to adjust the - Scheduled
caste/Scheduled Tribe candidates against the
selection of more than 20 candidates for the
posts of Assistant Commercial Managers?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). 1t bas becn decided in consulta-
tion with the Corporations to adopt the
procedure followed in Central Government
service for reservation of wacancies for
Scheduled Caste and Scheduled Tribe candi-
dates, including the system of carrying for-
ward the unfilled quota.

In the Indian Airlines the posts of
Assistant Commercial Manager are filled by
promotion. 509 on the basis of seniority
cum-fitness and 50% by selection on merit.
While filling these posts, the eligible Sche-
duled Caste candidates were duly considered
by the Corporation.

Selection of S. C. and S. T. Candidates for
the Posts of Ecosomic, Statistical
Investigators

6167. SHRI RAM CHARAN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it isa fact that 22 posts of
EconomicStatistical Investigators for diffe-
rent Ministries Departments advertised by
the Union Public Service Commission in 1967
were reserved for the Scheduled Caste and
Scheduled Tribe candidates;

If s0, the number of candidates belong-
ing to these communities who were called
for interview;

(c) the number out of them, who were
selected and have since been appointed;
and

(d) -if none of them has been appointed
the reasons therefor? -

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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K. 5. RAMASWAMY): (a) The Union
Public Service Commission had advertised
in March 1967 for bulk recruitment to
permanent and temporary posts of Economic/
Statistical Investigators or equivalent posts,
likely to arise in various Ministries; Depart-
ments of the Government of India. Of the
60 anticipated vacancies, 22 vacancies were
likely to be neserved for Scheduled Caste and
Scheduled Tribe candidates,

(b) 37 Scheduled Caste and 3 Scheduled
Tribe condidates were called for interview.
However, 5 Scheduled Caste and 1 Scheduled
Tribe candidates had not turmed up for
interview,

(c) and (d). The Commission recom-
mends candidates from the panel drawn up
by them as and when firm demands for such
posts, with reservation position are received
from the Ministries Departments. The panel
is still being operated upon. So far
5 Scheduled Caste candidates have been
recommended. According to information
a Hahl, 46LJ1Jm° didat h.w
already been appointed.

Payment of Kerala State Lottery Prize
Money to a Chinese Cltizen in
Bombay

6168. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Kerala Government
have written to the Central Government
about the payment of the prize money of
the Kerala State Lottery to a Chinese citizen
domiciled in Bombay;

(b) when the representation was received
and the action taken thereon; and

(c) whether Government have formu-
lated any policy guidelines in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
On the 14th February, 1969, the Govern-
ment of Kerala made an enquiry whether
Mr. Tom Son Le¢, a Chinese national of
Bombay, who had won the first prize in the
seventh draw of the State Lottery conducted
on 19th January, 1969, could be paid the
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prize money. In reply the Government of
Kerala were informed on 24th February,
1969, that there was no - objection to the
prize money being paid to him, but that
he would not be permitted to transfer any
money outside India from that amount.

(c) The policy is that prize money paid
in India in Indian rupees- should not be
permitted to te transferred out of the
country.
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Sheikh Abdullah’s Speech on Proprietary
Rights to Refugees in Jammu

6170. SHRI SITARAM KESRI:
SHRI K.P. SINGH DEO:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to the statement made by
Sheikh Abdullah on the 14th March, 1969
threatening of upheaval in Kashmir on the
question of conferring of proprietary rights
on evacuee lands to rofugees in Jammu;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) accord-
ing to information received from the

. Jammu and Kashmir Government, Sheikh

Abdullah had stated, during his speech on
14th March, 1969, that if the Government
took the step of giving proprietary rights
to the refugess im respect of evacuee
property, the result would te dangerous
and a commotion would start in Kashmir.
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(b) The Government consider that the
statement made by the Sheikh was mis-
conceived and ill-advised.

Golcha Properties (P) Ltd.

6171. SHRI RANJIT SINGH:
SHRI D.C. SHARMA:
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether ocertain vested interests
have started a campaign that the Official
Liquidator for the Golcha Properties Pvt.
Ltd., Jaipur was ineffective;

(b) whether some of the persons who
are related to the former General Manager
of the said firm and his son, who are on
bail, are creating hindrance in the police
investigation; and

(¢) if so, the steps proposed to be taken
against these persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The Delhi Police are investigating a case u's
406, 420, 477-A 120-B, IPC registered against
some persons including the former General
Manager of Golcha Properties Pvt. Ltd. and
his son. The investigation is likely to be
completed shortly. Mo hindrance is report-
ed to have occurred during the investigation.

Training to Bormese Nationals in
Technology and Engineering

6172. SHRI D.C. SHARMA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether it has been agreed to
provide facilities to train Burmese nationals;
in technology and enginecring;

(b) the nature of facilities to be provided
and

(¢) the stage at which the matter stands
at preseat?

APRIL 11, 1969
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THE MINISTER OF EDUCATION
AND YOQUTH SERVICES (DR. V.K.R.Y.
RAO): (a) to (c). The Government of
India has decided to extend assistance to
Burma in training Burmese nationals in our
technical institutes. The Burmese Govern-
ment had required about the training
facilities available in planning and
designing bL automatic exchanges and
telephone manufacture, permanent way
engineering, ship-building and meteorology
for civil aviation, but no specific request has
been receivad so far from that coumiry for
training Burmese nationals.

Written Answers

The Government of India had also
offered to Burma under the General Cultural
Scholarships Scheme, two scholarships each
in 1968-69 and 1969-70 for higher education
to Burmese nationals in India, but the
Burmese Government did not sponsor any
candidate for those scholarships.

Limited
Examination for Section
Officers

6173. SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Department limited Competitive Examina-
tion for Section Officers has not bzen held
since 1966;

(b) if so, the reasons therefor?

(¢) whether there is any proposal to
conduct such an examination in the near
future; and

(d) if so, the probable date?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA); (a) and (b).
Section Officers’ grade Departmental Limited
Competitive Examination could not be h:ld
since 1966, because the question of revising
the conditions of eligibility was under consi-
deration.

(c) and (d). The next examination will
be held on the 16th December, 1969.
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Reguests by Governors for Transfer
Retirement

6176. SHRI RAM AVATAR SHARMA:
Will the Minister of HOME' AFFAIRS be
pleased to state:

(a) the names of the Govenors, who
have sought transfer/retirement from their
pr:sent posts during the last three months;
and

(b) the reasons for such requests and
the action taken by the Government of
India in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). No formal request for transfer or
retirement has been made by any Governor.
However, the Governor of West Bengal,
Shri Dharma Vira, made a request some
months ago asking for a change on personal
grounds. He subsequently reiterated his
request, He is at present on leave and his
request for a change is under consideration.

Concessions to Tourists

6177. SHRI SITARAM KESRI:
SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Air-India has decided
to offer concessions to tourists on certain
routes;

(b) if so, the details thereof; and

(¢) the financial implications of
decision?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() to (c). Fares on international routes are
regulated by Internmational Air Transport
Association Resolutions. Air India arc a
member of the IATA and cannot unilaterally
offer any concessions to ftourists on their
services, It has, however, proposed in-
troduction of various promotional fares at
recent IATA Conferences with the idea of
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achieving suitable reductions in the: establish-
ed fares to attract imcreased tourist traffic
to India. Certain agreement was reached
amongst the member-airkines i regard to
these proposals; but final .adoption will
depend upon the approval by the Govern.
ments concerned.,

Written Answers

Underground Pak. Nationals in Etawah

6178. SHRI ARJUN SINGH
BHADORIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of und-rground Pak.
nationals in the District of Etawah (U.P.);
and

(b) the action taken by Government
to expel these underground Pak. nationals?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) One.

(b) Vigorous efforts are being made to
trace him. Action to deport him will be
taken when he is traced.

Constraction of Playgromds

6179. SHRI ARJUN SINGH
BHADORIA: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) whether any Play-grounds have been
got ready unu.r the National Play Fields
Centre; and

(b) if so, the location thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES , (SHRI BHAKT
DARSHAN): (a) and (b). A National
Play Fields Centre is being developsd on a
plot of land, measuring about 110 acres,
south of Rajghat at New D:lhi. About 20
acres of this land is being used temporarily
for the Gandhi Centenary Exhibition. The
rest of the land is expected to be levelled
shortly. Tentative drawings for play-fields
for several sports and an Indoor Stadium,
proposed to be provided therein, are under
submission to ‘ the Delhi Development
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Authority. The construction work will
start as soon as necessary formalities are
completed and final working drawings are
ready.

Correspondence Courses in Indian
. Universities
-
6180. SHRI ARJUN SINGH

BHADORIA: Will the Minister of EDUCA.-
TION AND YOUTH SERVICES be pleased
to state the names of Universities in India
which have started correspondence courses
and in what subjects?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): A statement giving the required
information is laid on the Table of the
House. [Placed in Library. See No.
LT-723/69.]

Palace Site of Hero Shivappa Nayaka
at Nagara, Mysore

6181. SHRI S.A. AGADI: Will the
Minis'er of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 5520 on
the 23rd August, 1968 and state:

(a) whether the Palace site of Hero
Shivappa Nayaka at Nagara in Shimoga
District of Mysore State, a protected monu-
ment jurisdiction, has be:n conclusively
established and the construction of a Church
is stopped;

(b) whether it is also a fact that in
spite of Government Orders a Cross has
been erected on the site; and

(¢) if so, the action being taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) The
extent of the Palace site of Shivappa Nayaka
at Nagara in Shimoga District of Mysore
State has not yet been conclusively establish-
ed. However, the construction of the
Church has been stopped by the State
Government.
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(b) and (¢). The Cross had been
installed before the Government orders were
issued to stop further comstruction of the
Church. Action to remove the cross cannot
be taken at this stage and will depend on
the evidence found from excavation of
the site.

Airport at Hospet

6182. SHRI 8. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 1216 on
26th July, 1968 and state:

(a) whether the preparation of estimate
for an airport near Hospet for HS 748 has
been completed;

(b) whether an air field is going to be
constructed for the bemefit of tourists at
Hospet; and

(c) if so, when the decision is likely to
be taken?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Estimates are still under prepara.
tion for the construction of an acrodrome
at Hospet suitable for HS 748 aircraft in
the interest of tourist promotion. The
earlier estimates prepared have to be
recast to provide for revised requirements
of land for the purpose. The actual taking
up of the project will depend on the
availability of funds and the priority
allotted to Hospet.

Archacological Department for Mysore
Stats

6183. SARI S. A. AGADI: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 3394 on
the 9th August, 1968 and state:

(a) whether the matter of creating
exclusively a Circle of Central Archaeologi-
cal Department for Mysore State has been
decided; and

(b) if so, when the Circle will be
inaugurated and the details thereof?
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‘THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) and
(b). No, Sir. the matter is still under consi-
deratiop. Survey Circles have been created
to cater to certain Areas for administrative
convenience and not State-wise,

Writien Answers

Uniform Rate of Dearness Allowance paid
To Government Employess in
Union Territories

6184. SHRI S.K. SAMBANDHAN: Will
the Minister of HOME-AFFAIRS be pleased
to state:

(a) whether the rate of Dearness Al-
lowance paid to Government Employees in
the various Union Territories in uniform;

(b) if s0, details thereof;
(c) if not, the reasons thereof; and

(d) when the last increase was allowed
in each of such Territories and the amount
of such increase?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
No, Sir.

The Government Servants posted in the
Union Territories of Delhi. Goa, Daman
and Diu, Andaman and Nicobar [slands and
Laccadive, Minicoy and Amindivi Islands
get Dearness Allowance at the rates sanc-
tioned by the Central Government. The
Government Servants posted in the Union
Territories of Manipur, Tripura, Himachal
Pradesh, Chandigarh, Pondicherry and
Dadra and Nagar Haveli are in receipt of
the Dearness Allowance sanction=d by the
neighbouring State Government of Assam,
West Bengal, Punjab, Tamil Nadu and
Gujarat respectively.

(c) Except in the case of Goa, Daman
and Diu, Dadra and Nagar Haveli, Pondi-
cherry and Chandigarh, the Dearness
Allowance is being paid in accordapnce with
the recommendations of the Second Pay
Commission. The Dearness Allowance to
Government Servants posted in Goa, Daman
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and Diu is being paid at the Central rates
because at the time of liberation of Goa
many of its employees were gelting pay
scales, etc., higher than those of Central
Government employees, and their pays and
allowance were protected by bringing them in
line with Central pay scales and allowances,
The Government Servants posted in Pondi-
cherry, Dadra and Nagar Haveli and
Chandigarh are being sanclionsd Dearness
Allowance at the rates sanctioned by the
Government of Tamil Nadu, Gujarat and
Punjab in accordance with the principles
enunciated by the Second Pay Commission.

(dy A statement is laid on the Table
of the House. [Placed in Library. See No.
LT-724/69]

12. 23 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

Reported statement of Shri Muthyal
Rao re replacement of Chiefl Sec-
retary of Andhra Pradesh
Government

SHRI CHENGALRAYA  NAIDU
(Chitioor): Sir, I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and [
request that he may make a statement there-
on i—

Reported statement made by Shri J.B.
Muthyal Rao, Union Deputy Minister,
that the Chief Secretary to the Govern-
ment of Andhra Pradesh might be re-
placed and autonomy given to Telangana
and to the reported comments thercon
by the Home Secretary to the Govern-
ment of India.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) rose—

ot Ay fomaq (W7) : &0 sygedr
FI R ¥ 1 g WA oft WY ot Fww
YAy § IO XA TR 0T A §
foa® Fux Wiy waar g wmH A=
gAY §1 oF W W IF W
wrwar § stfacr o #T, gEU AT
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F AN FTOR fraa g o TR
TRIT ¥ | T G F1 awrey T
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I ¥ TEFT wT O ar A,
T NE a9 § | 9% UAIHTA WG
faae wv fdl¥z & o dwferm
g wawr ¥y @S § wsaaw feam g,
oF 3t qgq ae U § fF faad a ¥
g WY BT ACATC § AY arew 45
W 49 wrfe @lo THo I H AR H

MR. SPEAKER: You should ask this
as a question when your chance comes,

ot Ay fowg : 7 FA 1 4T AAOW
2 & o=y W oy A W Tg
ot 7d fF sur A TEET WAE E
gTRETERET EfF ot g9 w g
FINTEATT 7, I¢ AFATY R FHAHAT
¥ FF & F A1 §, A TG HA qw"
F | Fifs oo efafeg o, &% Rar
ar Y ¥, ¥ w@m T §F fore adi Fg
w §, ww whafeg e, ag faww
oI §ed & A H g g v aga
ar FrFfaw St & Sgarar fe &
qEN T T AR gy gav fE wens
o TaFT wavT A

Mr. SPEAKER: It is true, but, I think
the Home Minister is good enough to answer
about a Deputy Minister.

st Ay fomg : S wA@E &
el §, zafie g oRRfar g s
fao

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker, Sir,
the Union Home Secretary...

MR. SPEAKER: Before you read out
the statement, I would like to point out that
the call-attention notice referred to the
Deputy Minister’s statement also, but you
have not said anything about that in your
statement.
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ot wy fowd : qg &1 W Fw @
f& goa aet &Y Wi ¥ 9T wEr

TfgT )

SHRI Y.B. CHAVAN: Mr. Speaker,
Sir, The Union Home Secrelary was asked
by Government to go to Hyderabad along
with senior officers from the Ministry of
Finance and the Planning Commission to
study the problems connected with the imple-
men‘ation of the safeguards for the Telengana
region. He and his colleagues were in
Hyderabad from April 3 to April 5, 1969.
He met the Press on April 5, 1969, before
leaving for Delhi. Towards the end of the
press interview, a correspondent drew his
attention to the reported statement of Shri J.
B. Mutayal Rao, the Union Deputy Minister
for Law and Social W :Ifare, that the present
Chief Secretary of Andhra Prad:sh may be
replaced by an officer of the Central Govern-
ment. The Union Home Secretary was
asked whether such a public sta‘ement was
appropriate in the context of Cen're-State
relations. The Home S:cretary replied that
it was not for him to make any comment
on the reported observations of the Union
Deputy Minister. He add:d that he himself
wou'd not express any views publicly in re-
gard to subjects that lay exclusively within
the competence of the State Government.
No question was asked by press reporters
regarding autonomy for Te'engana.

st ay fowq : fawga oo ¢
HF ¢, g A qFT | A9 Aqr-ad
FTwREI

o AR A WA : GET AT G
¥ &, I I AEAE |

SHRI CHENGALRAYA NAIDU: 1
have drawn the attention of the Minister to
the Deputy Minis'er’s statemsnt, but he has
not replied to that. If he replies to that, I
can put my question,

MR. SPEAKER : The point is this.
atout ten days ago, Mr. Naidu had given a
call-attention notice and I told him, “Consi-
dering the circumstances there, whatever Mr,
Muthyal Rao may have said, is it necessary
to call the attention of the whole House?
Why don't you forget that?* 1 tri:d to
persuade him. 1 persuad:d him I also

succeeded. But in came Mr. Limaye. That
I thought, when I admit this, [ cannot ignore
that, Therefore, I had to put them tog=ther,
i.e., the complaint against the D-pu'y Minis-
ter's statement and the complaint against
the Secretary’s statement. Mr. Chavan has,
of course, answered about the statement of
the Home Secretary very categorically and
fairly clearly, but about the Deputy Minis-
ter's statement nothing has bzen said. Mr.
Maidu ask how he can ask his supplemen-
tary since no reply has been given by the
Minister about the Deputy Minister's state-
ment. [ do not know what 1 can do in the
matter.

SHRI VASUDEVAN NAIR (Peermade):
The Deputy Minister himself is sitting
there.

SHRI CHENGALRAYA NAIDU: On
31st March, at Hyderabad, the Union
Depu‘'y Minister, speaking to newsmen at
the Press Club, said:

“The Chief Secretary must be rep-
laced by a senior official from Telengana
region or by an officer of the Central
Government.”

“Suggesling various measures for
creating confidence in the people of
Te'engana, Mr. Muthyal Rao said that
a Telengana man should be app-inted
as Deputy Chief Minister immediately
and that the porifolic of Home with
GAD, Police, Law and Order, Courts,
Services, Political and other allied sub-
jects must be placed in his charge...”

AN HON. MEMBER: Are you oppos-
ed to it?

SHRI CHENGALRAYA NAIDU: Whe-
ther 1 am oppos:d to it or not, I will say
that later. Let me finish this.

“The Union Deputy Minister
wanted the Chiel Minister and the
lcaders of the Andhra region to givea
solemn pledg: that the pext Chiel
Minister would bz a Telengana man."”

I will nof object to Mr. Muthyal Rao
expressing his views if he is not a Deputy
Minister and he is a simple Member of
Parliament like me. I have also made a
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statement a few days back that the Telengana
region must get auronomy and a sub-State in
the State must be formed.

When a senior ICS Officer has been
appointed in Anchra Pradesh as Chief
Secreiary. he got the job on merits and his
hard work. He does not get Chief Secre-
taryship like the Minister. (Interruptions)
My suggestion is that when a Depuwy Minis-
ter of 'he Union Government gives a state-
ment before the Press. he has not said *This
is my personal view’. At least if he has
said that, 1 can undersiand. When he speaks
like this and suggests various methods,
what the poople will think 7 They may
think that he is expressing the Central
Government”s opinion. If he says that the
Chief Secretary must be removed what res-
pect will he get and how can he control the
staff under him in the Secretariat or in the
Distric's? Can any Col'ector hear him when
a Minister says like this? My question is
whether a Deputy Minister of the Union
Governments can give a statement like this?
1 want 1o know whether there is any code of
con'uct for the Ministers (Interruptions)
in issuing such statements. I want to know
from the Minister,

SHRI SHIVAJIRAO S, DESHMUKH:
(Parbhani). I want to raise a point of order.

MR. SPEAKER: Let me hear the
point of order. What is your points of
order.

SHRI SHIVAJIRAO S. DESHMUKH:
My point of order arises out of that. When
a M mb-r of this House gives a notice for
calling attention to a certain statement -made
by a Minister of th: Government of India
here, the question that arises is: does the
utterance or statement pertain to Union
administration or pertain to the functioning
of the Government here or has it any hing
to do even by farthest implication to the
functioning of th: Government here. Ifa
Minister save in the Central Hall that the
D Ihi climate is hot or that he wants to
shifr to a particular bungalow, this is a
statement made in his p.rsonal capacity.
Unless it involves a sort of moral turpitude
and unless it can he pointed out that it has
anything to do with the functioning of the
Government here, I think this House is not
comp:tent to discuss the conduct of such
Minister. .
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MR. SPEAKER: There fs no point of
order at all. Please’ sit down. It is not
the temperature here, but the temperature of
Telangana is burning. (Inferruprions)

SHRI Y.B. CHAVAN: In this matter.
really speaking, you have assessed the siiua-
.tion better. I have discussed this matter
#®ith Mr. Muthyal Rao., He has not said *the
Chief Secretary must be replaced’. He has
said ‘may be replaced’. (Interrutions) I am
not justifying anything but I must report to
you correctly what he has paid.  Sir, ‘may*
and ‘must’ does make a change in this case.
Presumably the Deputy Minister expressed
his personal views., Whether he should have
said it or not, that is a different matter, As
Members of Parliament, we can understand
the area that he represents and under what
pressure he may have said that thing,

MR. SPEAKER: What about the code
of conduct?

SHRI Y. B. CHAVAN: There is a code
conduct,

SHRI RANGA: (Srikakulam) At
least for the future he should give an
assurance that they will give advice to them-
selves that they should avoid such state-
ments.

-

st wy foud : goow wEEw, TH
¥z g fo qg 7= Y 7 il o
gamETd § a) ¥ qUE wEA ;A
frar 31 s2in swr ¢ fF goeoe A
o A w@ R, SE e & fops”
SR SR s O
faaga w5 & A 99y T w
YT § | gW AT WA Er AT W@ ¥ gE-
T ¥y AT SR TR TG A e
ag 7T foar & | T W F G
2 (@) 3 forem & fo—

The Chief Secretary must be replaced
by some semior official of the Telengana
region.

¥ 59 gId ¥ T [g AT @ awa
g g aw gAW AT AT A@ G
WEE WA WA F
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frre & gz wifed fear ¢ fF e
TERT FUHL HF AN FW §— W07
T | difae, & enmeat gomow & e
@ @ E, dg TAT TGERT T qu
¥ A T waw FE W@ 4,
AT rEd FOH

ww A AW IW R WA g

Ty AT TE & fR A oY orgo dYe wwe -

afaFrd § s=AEE & ¥FT awwe
TET 20 @M@ § weuTgY T0%F ¥ &
T ®E foage Sew v oy & @
TAH FAC T /Al F§ AF amaq
ar 7gf ? WGt 9% UHo dro fag w1 @A
g @ fe 1 w0 et W@
T frar o w9 ¥ S AR w5
& T @ § | g, wener Agizy, &
AT EATT AIX FEAT A0EAT E

SHR1 C.C. DESAI (Sabarkantha) :

This Government cannot do without 1CS
Officers.

it wg fowd : Mg €T "TFo o
THo AFATE, TR 5 AFY |

st ®@to wo Fark: Fwww g -
it wy fowd : 36T T awt W
g ¥ gaem &

sas WRRA, §1 99 AT gIgN T
g fgrdam s wi e=a
T EEA T TTF W T AAT A
e

MR. SPEAKER: Don't go into that,

st g feowd : semw wgwa, #
WG 1@ TE FT WIE 1 THo Gio
fre & ay ¥ oF g weAt & frar &
F grd ardl ¥ #4978 7T F1 gaw
adt O § WK UAEH 0¥ g A
Fax § fod At ¥ omer A o
wrTTY AE Er R 1

Suddenly a proposal lo issue an ordi-
nance to withdraw certain existing rights of
our Government employees including police-
men was flung at us.

T 9g9 F A AFAAT , U0 GTo
fog & & & ag 3991 AAOT &

@ a9q Tg WATt AFE g fE
UHo Yo fag ¥ ¥&T Fogr & T ar)
oo 4t fag 7947 Fr aT—ag TURA
@, WY q@ TR qard ¢ dfew
TAFT FIE A9 T8 faar § 1 WET AW
¢ waqidd § wrar gyar, # fg swfew
HITH FTAA @ @I E | 4 779 6-4-1969
FT FIAATT &1 GHIATT ‘GUE-2€E &7 &,
| are foer § f5—

Newsmen drew Mr. Singh's attention to
a recent observation by Mr. Muthyal Rao,
Union Deputy Minister to the effect that
the Chief Secretary must be replaced by an
officer from Telengana or outside the State.
IfI were the Union Minister, said Mr.
Singh, I should certainly never say a thing
like that.

g T wEard § " g AR
uFo o fag 7 Qa1 F& Fay T
&% srgrfery fFar gaare § 7@ =ar
2\ o7 #3 gg Fgr 5 A9 Sro-aet #7
WE ar T agd U A | I
A= FT F H1E AW TEY AdY
& 5w YT ¥ 9@qr g - ¥ afwq,
¥ gro @Yo UHo WHIT Wo To THo
AT 9ZT SEWEN AT AT @ § | AAA
¥ T @ &, wedt @l ogar Wowd
¥ zo qeq F g F QIAA AT ATLAT
§ R TR AEg U Agar g fea
¥ fafes madt § ameIg o A
T SR TR ur A gEer o
|97 &, I FT AT |

% qure gAY ST & wrAAT AvEan g
fr gfoare T & wfwa &1 W0 fexn
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g o % ? afAa ® feadt amd-
eagerar &t ot w gy, TEwT Saer
sar7 g1 ¢ afsw fafma wv @
oaT § TawgHl grar g | gfeam e
Fawad wa fgemi @ H agna 7 §
T oF a@ A ggma § & AT A
ATAT g FA FT TET JIF AT
7Ef ¢ afewm wfes @O 3
¥a¥ & wgua g | A gad aferdl a
feaft eqgeaar @ IEST SEAT gHA
AL T | WIS X O AOFT F GH A7
garwr 9o T g fo ¥ o fafam wd=
& @resT urio Ho THo, M 20-22
" AT (T FI® W AW ) FEig
FTfem g1 & s wgaT § fF wo
qto fag ¥ H9x waT7 F7AT F FTATH
FY FraaEr ST a7 Ag 1 ar @ TR
¥ e § ok R faray &1 e
... (oqme) ... form aw ¥
TEiET &1 wRe e fear § o
TE T uAo o fﬁgﬁ‘ﬂ'hﬁﬁr
fodtie #Tn aife a3 a1 g af=a
F IR IFTER I T & tHe o
fraTER sTamsta |

AN HON. MEMBER : Remove him....
(Interruptions)

SHRI Y. B. CHAVAN: I would like to
make...(Interruptions)

st 7y fomg : & sregw fafee &
gar a7 | ¥ gT6 Tyl 97 5 werT g
vaE F 1 ag W gEfafed e
HEET &1 WO FW At wTr AT
sfaaar ar ***&§ 74 | 1 (swaeT)

SHRI RANDHIR SINGH (Rohtak) :
Shut up.

Y Ay fowyg : wzn9 | qHAd T«
wfwg
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MR. SPEAKER: Will you please sit
down? Iam on my legs. Even if the Home
Minister replies, he replies for the Govern-
ment, not for an individual. And the Prime
Minister is sitting here. If the Home Minist-
er does not rep'y properly, then the Prime
Minister will say : No, that is mot the
Government's position. The Home Minis-
ter can reply.

Andhra Chief Secretary (C.A,)

SHRI P. VENKATASUBBAIAH (Nand-
lal), Before the Home Minister answers, I
want to submit that there must be a level
which we should main‘ain in the debate.
Shri Madhu Limaye addressed the Prime
Minister in most disparging terms. I
request you that it must be expunged...
(interruptions)

MR. SPEAKER: Will you kindly sit
down? 1 did not understand the implica-
tion of that. Let me see. I won't al'ow that

if there is anyhing like that. It will be re-
moved...(interruptions)

SHRI MADHU LIMAYE: Sense of
humour.

SHRI MANOHARAN: Before the

Home Minister starts replying, I would
like to submit that Shri Muthyal Rao is
very much present here. L=t him explain
himself so that we know what happened.

MR. SPEAKER: All right. The Home
Minister.

SHRI Y. B. CHAVAN: Shri Madhu
Limaye referred to me personally. Sir, I do
not want to make this debate bitter. You
know the way he tried to refer to the Minis-
ters. He has said that every Minister is a
Vichitra aadmi. I can also say that he is a
maha-vichitra aadmi, Before 1 came to the
House, I did ask Shri Muthyal Rao asto
what exactly he said. He told me—this was
just a few minutes before 1 walked into the
House—that what he said was ‘may be rep-
laced’. What difference it makes, whether it
is *‘may be’ or ‘must be’, is a different matter,
The copy that he gave me also says the same
thing. Now, if he has another copy, I can-
not help it. The statement I have made
is basced on a respomsible information that

*#*Expunged as ordered by the Chair vide col. 217.
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I got from him personally. That is as far
as that part is concerned.

As far as the Secretary is conceroed,
Shri Limaye said that certain newspapers
reported it. Muzh before that, 1 tried to
check up. Unfortunately, this report was
not published in any of the D:hi news
pipers. It was published in an outside
paper......

SHRI MADHU LIMAYE: Hyderabad...
(Interruptions).

SHRI Y. B. CHAVAN: It did not come
to his notiee till this correspondence came
and we staried obtaining information. This
is what he said and I have no reason to
disbelieve what he has said.

MR. SPEAKER: B:fore we go to the
next item, I would like to say this.

st Ay fowd : g9 w1 FT qq_
Ag wrar -0 (s@EEE)

MR. SPEAKER: I am on my legs.
After all, anyboly can uss any language.
Linguags is there to be used. You can
use languag: in differsnt ways also, decently
and otherwise. If ysu want to be strong,
you can make it strong, but not offensive.
But to say as he his done is not decent at
all, I am ordering its expuncztior. It must
be expingsd. There is abiolutely no doubt
about that.

SHRI RANDHIR SINGH: He must be
warned also.

st Ay fomd : T v gy SO
Y #4T gW aq AEN ! qg wew U TH
ng qar Q; W‘fir FTH ¥ T
wraEr** Pag df @ grar A |

SHRI NATH PAI (Rajapur): May I
make a submission. It is up to you to
decide on the question of propriety or impro-
priety.. I would also say that language ussd
can be very polite and yet the hardest mean-
ing can be conveyed. But I want your
guidance as so what happens to the word
which you had earlier allowed. When does

it cease to be offensive and when does it
become off nsive? I am not defcoding Shri
Midhu Limaye. But this word was uced
earlier and you had allowed it. At what
stage, do you decidc it becomes offunsive?

MR. SPEAKER: 1 do not remember
about the previous occasion. If nobody
takes objection and it goes on smoothly,
it is all right: I would not have noticed it.

SHRI NATH PAI: But it must be
conviacing. I am not defending Shri Madhu
Limaye.

st 7y fowd : ¥ e F
o A

sit Yo fag @ & Ifww A &
oy fomr & fausg wr i

SHRI N.K. SOMANI (Nagaur): What
is the hon. member saying, Sir? Do you

allow it? Do you think it is proper? ([nrer-
ruptions).

SHRI S.M. BANERJEE (Kanpur); 1
rise to a point of order.

MR. SPEAKER: I am onmy legs. It
is not a qu:stion of its b:ing parliamentary
or unparliamzntary,

! gE9 W FPAW IWA ;I
1T weE A g ?
MR. SPEAKER: He should resume

his seat. He will take some more time to
understand.

As I was saying, it is not @ question o :
its being unparliamentary. Even presuming
that it was said on some day earlier, does he
think repetition of it is good?

SHRI NATH PAI: By convention.

MR. SPEAKER: I am not arguing
the question now. I have done it now.

st ag foad : ardd=d § @ s
FET AT 1 T geas FOT o sIT W
T A1qw 7

** Pxpunged as ordered by the Chair.
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MR. SPEAKER: [Ido not remember
what happcned earlier.

ot v fog: g7 T dgare
qIq I | TAFT TG FOA g, TEHR
HATAT W FI§ TA0F TEI & |

SHRI S.M. BANERJEE: 1 risc to 2

point of order.

SHRI A.S. SAIGAL (Bilaspur): 1 also
want to rise to a point of order.

&1 "o WYo Ft : T fad @A @
Fgar ¢ fr wodix fag ot swwzd & At
g7 # ¥ forwe @ | T A IR
FH aY 38 Faewrir faast &% Sae
[l

MR. SPEAKER: Shri Saigal will resume
his seat.

it g R woATw : gW AW
T & AT AW GAT )

st vy fond : g0 F7 W W G
MNAg g Fga § mHEr 1 .. (FHEE)

sito Wo Hlo ¥ANT : AW WEIAT,
it Atk 8 aIF W w9 g0
ot ek fag ¥ wgr f5 3 ¥ &
g1 & gwwar § ag F7 sfew ad &
Y ¥ wee amwm ¥ =fgw ..
(sggem) ...

MR. SPEAKER: I am on my legs.
Why not proceed with the procecdings of
the House now? We have had cnough.

it 7g fomg : a7 wearg 391 ? waT
g F3% & fF ag wagda §, e §
at & amaq Sar § Sfew o ol F 9w
o6 gIE W A &1 AX AT TR
gt § wiAT I g v §

SEVERAL HON. MEMBERS rose

MR. SPEAKER: Order,
you all kindly sit down?

ord:ir.  Will
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&t wo fag wgre @ @y fomd Y &
917 #=4r & fac ot ** Fr qer waw
foar 3, & suwar g o 9 oF
afces agen § fag dar @ waw s
wraT TE @ R0 (FEeE) L.

MR. SPEAKER: Order, order. Mr.

Saigal, please sit down. Talking across-is
this the way in Parliament?

SHRI A. S. SAIGAL: If ] have done any-
thing wrong, I may be excused for that.

MR. SPEAKER: Thank you. Let os
procecd to the mext item of business.
George Fernandes.

12.51 hrs.

QUESTION OF PRIVILEGE AGAINST
“FINANCIAL EXPRESS" BOMBAY

o o s (T afer) -
weqe wgrey, fadarfusrs w1 w7 A &
ST @R, awif® wrEAfaaw uaaiq
FT & TaH A foar agr g, Afeq @t
T Tk FgAl § a8 SlewTeas s,
grv gfire & auTd wRE F A H § )
1299 #1 3@ 9% ¥ ofedqs wET
e & wsre, =Y faead ¥ ofeaw
weefem &3 1 foid oy ¥ fear
a1 oY frmifer fugid & smae 9%
ZI%4 HearsaT FIWIAT & FH-F19
FILFAMAT Y IgF are ¥ oy g9
fo¥e stazT & dw s ¥ i ofe-
e AT § sfgwefal ¥ ok
faa s QF Frodt & o ¥ fosmag o
I FIE ¥ JIT HAT-HAT I ¥ 79
foir & f4Qg & ad F=27 § WX foea
¥ gy S AwQer weeAr Sfae
am &Y 8, faas wiv Sed famr 4,
Iq F4AT A A A 0F-0F 9 ¥
famrew fadr fora® a2y s w9 & AW
7 faar & afe7 W A ¥ frzy
a3 Iy ¥ A ¥ ¢ e & TR
2 FT TAS & FHTAT FT OF THT Y FET
FA & 17 fFm | oF avs wRdE

** Expunged as ordered by the Chair vide col. 217.
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FHY F 78 AR FAT A FFA A
FrAT & wfasfal £ 8 ¥ saard §
T WL A 07q | FrgAf-oga @auq
& gEAMERTAT ®T I H AFC w9 fq@ar
FC ofsqs wrsfeT 7 Agordt F@
&1 F9-f61T, 9 FAEr 27 fawifan &
®ET T FT F19 fwar war 1 o foyd
W HFE A S f TaN frgd 55 a6l
T 3 wearga gfe F w1 F AR
¥ wf a1 T FT 9T qEE
FAFATINIRAE AT ARA 5
FgT AT | FHE &7 qg WY FgAr o1 fF
#fas) s¥t ¥ qre o afve & wwad
¥ o wwrar fear a1 frad et T
FTTFATT TG IT FTEATE | TWF AR
¥ afaw i 4 afgd | a8 ot I
sttt fFfomdn & sgamew
gur gt va¥ IR ¥ ¢ sl
IS T W AT 91 KX 4g  FILEET
T4 & GHY ¥ FIHAA TE 6 & AT
a® ¥ it wafoat g oF Ay awg ¥
FTLEM T SWEFA g 997 qifgd 47
agt S qTO AT QIR IJEF AR ¥ F@
gaTar wir At} qfFT @ owmA ¥
T 3T 1A FT @I FI@ g vay i
# Fgr AT ¥ 9 FAA X A Ardy
famfoat #t #@ go gfrardt aaat #
fr=are @ & far

g FF T o frfefaam &
F1 § 78 @ Tone frfefasn & s7
TR wl A agawa U ¥ alw 1
iy Aa A e Aq A oY vy fadr o
& fqa®r & gAMAT TIgaAT 80

“But many in the plant felt disgust-
ed at the ill-timed report of the
Committee on Public Under-
takings, which, to quote ome ‘brought
back the dirty linen for a second wash
in the public.” Itis to bz hop.d that
the Committes on Public Undertaking’s
report would turn out to be nothing
more thap kindling the dead fire.”

CHAITRA 21, 1891 (SAKA)
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W M ¥ W gETEEIET # WA
ofses seefer w4& =1 fori &1
AIRT FIA & &1 HT | A T FH
FA § wlediga? FTOIIT & gw@d
FTA gaEr & oFar frzg da@ @
ez 1 gafad oY &7 Ao fadranfa-
FI F IAT § FI7 G frger qrasq
F1 gt a1 forar § su% sfafas sEm
& mfawrdr W ga¥ wfrer 9 &, S
e awl & wee @ S & it Ared
R qard 5 gafeg & agm fe
fas w@a ¥ § W@ 7 I gq
FreETT & wHEY, 7w @ e ¥
T W N F IR A 77 AOAAT
fadmfes wfafe & sy & fear
Sl

MR. SPEAKER: I think the Minister
will require some time,

The Minister of Petrolenm and Chemicals
and Mines and Metals. Dr. Triguna: I will
have to verify from the officers concerned.

MR. SPEAKER: You can have time
for two days. We will take it up on
Monday.

12.55 hrs.
PAPERS LAID ON THE TABLE

Annual Report of National Research Deve-
lopment Corporat.on of India and Report of
National Institute of Foundry and Forge
Technology.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): On behalf of
Dr. V. K. R. V. Rao,

I beg to lay on the Table.

() A copy of the Annual Report
(Hindi and English versions) of
the National Research Deve.opment
Corporauon of India, New Delhi,
for the year 1967-68 along with the
Audited Accounts and the comments
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of the Comptroller and Auditor-
General thereon, under sub-section
(1) of section 619A of the Com-
panies Act, 1956.

Papers Laid

(2) A copy of the Report of the Natio-
nal Institute of Foundry and Forge
Technology, Ranchi for the years
1966-67 and 1967-68.

[ Placed in Library. See No, LT-687/69.]

NOTIFICATION UNDER AIRCRAFT ACT

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
Ibeg to lay on the Table a copy of the
Aircraft (Second Amendment) Ru'es 1969,
published in Notification MNo. G. 5. R. 544
in Gazete of India datcd the 8th March,
1969, under :ection 14-A of the Aircraft
Act, 1934 together with an explamatory
note. [Placed in Library. See Wo. LT-
688,69.)

REVIEW BY GOVERNMENT ON WORKING OF THE
SHIPPING CORPORATION OF INDIA LIMITED AND
ANNUAL REPORT OF THE SHIFPING CORPORA-
TION OF INDIA LIMITED, ETC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
I beg to lay on the Table;-

(1) A copy each of the following papers
under sub-section (1) of section 619A of
the Companies Act, 1956:-

(i) Review by the Government on the
working of the Shipping Corpora-
tion of India Limited, Bombay, for
the year 1967-68 (Hindi and English

verzion).
(i) Annual Rcport of the Shipping
Corporation of India Limited,

Bombay, for the year 1967-68 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library, See No. LT-689/69. ]

(2) Following statements showing the
action taken by Government on various
assurances, promises and undertakings given
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by the Ministers during the various sessions
of Lok Sabha shown against each :-

(i) Statement No. I

Seventh Session, 1969 (Fourth Lok Sabha)
(ii)  Supplementary
and 111
Sixﬂl‘Session, 1968 (Fourith Lok Sabha)

Statement Mo, - 1

(iii) Supplementary Statement
and X
Fifth Session, 1968 (Fourth Lok Sabha)

No. IX

(iv) Supplementary Statement No. XVI
Fourth Session, 1968 (Fourth Lok Sabha)

(v)  Supplementary Statement No. XI
Third Session, 1967 (Fourth Lok Sabha)

(vi) Supplementary Statement No. XVIIl
Second Session, 1967 (Fourth Lok Sabha)

(vii) Supplcmen!ary Statement No. XVI
First Session, 1967 (Fourth Lok Sabha)

(viii) Supplementary Statement No. XVIII
Fourteenth Session, 1966 (Third Lok Sabha)
[Placed in Library. See No. LT-690,69.]

MARKET LOANS BY THE CENTRAL GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): I teg to lay on the Table a copy of
Notification No. F4 (1)-W&M 69 publiched
in Gazette of India dated the 10th April,
1969 regarding Market Loans floated by
the Central Government in1969-70 (Hindi and
English versions). [Placed in Library. See
No. LT-691;69.]

SHRI 5.M. BANERIJEE (Kanpur): About
item No. 7, Sir, I bave sought your permis-
sion to raise a point. Many such assurances
given by the ministers have not been
fulfilled.

On 14th March, 1969, Shri Vidya
Charan Shukla gave a solemn assurance in
this House regarding the Government's
lenient policy to be implemented in the
case of employees who lost their jobs or
suspended, etc. He said: '

“Even terporary  cmployees. It
will te applicable to them. Althuogh



225 Papers Laid
w. do not have reliable figures—we are
working it out—we expect that except a
few dozen employees, almost all of
them who were suspended or discharged
in pursuance of the action taken afier
the illegal strike on 19th September
will bs taken back in service after
this policy is implemented.”

We hai'ed this statement and we sent
telegrams to all concerned. We got dozens
of telegrams- welcoming it Myself and
Mr. Joshi who had decided to go on a
hunger strike on the 24th March abandoned
it and we wailed patiently. But when
we got a copy of the so-called confidential
letter dated 15th March, 1969 we realised
that the temporary employees are not
covered by this letter. We immediately
brought it to his no!ice and he was kind
enough to state on 28th March, as follows:

““What are those aggravating factors? We
have already said that those aggravating
factors would mean violence, active
instigation etc.  Here, our expectation
is that barring a few dozen employees,
all of them, whether temporary or
semi-permanent or permanent would be
included and wou'd be reinstated.”

We thought after this, instructions will
be issued to include temporary emp'oyees
also. It has not been donme. Under Mr.
Chavan's instructions, Mr. Shukla made
the statement in good faith to help the
employees. But unfortunately this was
taken seriously by the employees, by this
House and by the couniry, but not by the
officials of the Home Ministry. They
did not do anything. After this tragic
incident in Cossipore where the mecting
was held only to demand the reinstatement
of temporary employees, this assurance
should be implemented forthwith.  Other-
wise, there will be dharna here and outside.
I wou'd request the Home Minister through
you to say that this particular letter includes
temporary employees.

MR. SPEAKER: If an assurance is not
implemented, there is the Assurances
Committee to look into it.

st et wowe (2frw @) ¢
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MR. SPEAKER: Order, order. There
must be a limit to the discussion about
this. I have been allowing questions,
Calling Attention Notices and so many
things about Central Government employees.
It is not as though [ can issue orders
(Interruption).

Nt AT GREN : W9 A &7 e
T IH v § §9 7§ |

St gER W wEAW (INAA) 0N
qrarad far §, S ane ¥ ¥ ¥ v
TRE?

SHRI S. M. BANERIJEE: Shri Vidya
Charan Shukla and Shri Chavan are here.
Let them make a statement,

MR. SPEAKER: Does he mean to say
that because Shri Chavan or Shri Vidya
Charan Shukla is here he can ask them
anything and they will reply? 1 will not
allow that,

Notifications under Inter-State Water
Disputes Act, 1956

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO}: Sir, 1
beg to lay on the Table a copy each of the
following notifications and references issued
under th: Inter-State Water Disputes
Act, 1956:-

(1) No. S.O. 1419 (English version) and
5. O. 1420 (Hindi version} published in the
Gazette of India dated the 10th April, 1969,
constituting **the Krishna "Nater Disputes
Tribunal” and Reference No. DW.II-32
119)/68 dated the 10th April, 1969 to the
Chairman of the said Tribunal. [Placed
in Library. See No. LT-692/69.]

(2) No. S. O. 1421 (English version) and
S. O. 1422 (Hindi version) published in the
Gazette of India dated the 10th  April,
1969 conmslituting *“the Godavari Water
Disputes . Tribunal” and Reference No.



227

(Dr. X. L. Rao]

DW.IL.32 (19)/68 dated the 10th April,
1969 to the Chairman of the said Tribunal.
[ Placed in Library. See No. LT-693/69.]

D. G. (Min, F. A.

MR. SPEAKER: B:fore I go to the
next item 1 would like to say something
about some adjournment motions that have
been given to me. Professor Ranga came
to me yesterday morning a little agitated
about the Government-sponsored bandh and
all that. He wanted my permission to
say a few words here. I said that it will
raise a controversy. Therefore, I told him
that I myself will raise it and ask for a
statement from the Minister. He agreed
to it (Interruptions). 1 do not want any
controversy to be raised here and excitement
to be created. Then it will be difficult
for me. If you want to have a discussion
there is absolutely no objection, but before
that I would like the Home Minister to
make a statement.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Sir, at 6.30 today
I will make that statement.

MR. SPEAKER; Mecanwhile, this
morning I got notice of some more motion.
Shrimati Sucheta Kripalani and Shrimati
Sharda Mukerjee want to have a discussion.

An Hon. Member: On what ?

MR. SPEAKER: About the Bengal matter.
1 have kept the motion pending. 1 have
pot taken any decision. Befere I make up
my mind let me hear the Home Minister.

SHRI H. N. MUKERJEE (Calcutta
North East): Sir, you have to decide
on ihe basis of some procedural matters.
It must be on the basis of the adjournment
motions or something given notice of by
X. We take it that you are comsidering
the admissiblity of the adjournment motion
pending the statement (Interruptions).

5t ¥ ww ga (et q71) ¢
nerw "EEd, §7 wow o7 fasn Sk
oy qx ¥ ag fear f5 3=, gard
RLEALS SN

MR. SPEAKER: Who do you want to

explain all that? Again, you are complicat-
ing the whole thing. You need not explain
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the main motion. That is exactly my
difficulty. The motions are there by Shri
Ranga, Shri Nath Pai, Shrimati Suchetha
Kripalani and others. 1 do not want io
go into the merits of the case now and I
am not giving a ruling here and now.
After hearing the Home Minister we shall
consider whether it should come and, if
so0, whem .

The Prime Minister will make a state-
ment at 3.45 p. m. on the Telengana issus.
The Prime Minister discussed the issue for
two days with leaders, Evidently, she is
making a statement. It will be at 3,45 p.m.
today.

SHRI SHIVAJI RAO S. DESHMUKH
(PARBHANI): Shri, I want a clarification
on the papers laid.

MR. SPEAKER: No clarification mow.

13.0 brs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AJAH): Sir, with your permission, I rise to
announce that Government Business in this
House during the week commencing from
Monday, th: 14th April, 1969, will consist
of:-

(1) Further discussion and voting of the
Demands for Grants under the control
of the Department of Social Welfare.

(2) Discussion and voting of the Demands
for Grants relating to the Minister of;

Foreign Trade and Supply
Education and Youth Services
Information and Broadcasting
Defence

(3) Consideration and passing of the Con-
stitution (Twenty-Second Amendment)
Bill, 1969, to be taken up on Tuesday,
the 15th April, 1969, ater disposal of
Questions.

Some hon. Members rose—.
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MR. SPEAKER: I am calling a meeting
of the Business Advisory Committee. All
these points can be raised in that meeting.
After all, no decision will be taken on them
now even if they are raised here. So, let
us not spend time on that. MNow, Shri
V. C. Shukla.

13.08 hrs.
CORRECTION OF SQ NO. 335

DMC DUES OUTSTANDING AGAINST
CENTRAL GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): During the
course of supplementary questions regarding
the Delhi Municipal Corporation’s dues
outstanding against the Central Government,
I said that the Corporation owed Rs. 7
crores to the Government. What I meant
to say was that the total liability of the
D.M.C. was of the order of Rs. 7 crores.
This was in respect of payments due to the
Water Supply and Sewage Disposal Under-
taking, loan instalments payable to Govern-
ment, contractors and suppliers bills, arrears
of dearness allowance, etc.

As regards my statement that before
decisions could be taken on Reddy Report,
the Morarka Commission had been appointed
and the Morarka Commi:sicn was told to
reconsider the matters and submit its report,
I may like to clarify that Dr. Reddy submit-
ted an interim report on 31-12-1966. Later
in a meeting held on 7-3-1967 under the
Chairmanship of Dr. Redey, the Commission
decided to review most of its recommenda-
tions after some additional studies had been
made by them. Later when Shri Morarka
was appointed Chairman in place of Dr.
Recdy the Commission gave their revised
interim report.

MR. SPEAKER: We will now take up
the discussion on the Demands for Grants,
The Food Minister will reply to the debate
after the lunch interval. We
now and meet again at 2.15 p.m.

The Lok Sabha adjourned for Munch till
fifteen minutes past fourteen of the clock.

will adjourn
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13.10 hrs.

The Lok Sabha re-assembled after Lunch at
eighieen minutes past Fourieen of the Clock.

MRr. DEPUTY-SPEAKER In the Chair.

*DEMANDS FOR GRANTS-Contd.

MINISTRY OF FOOD AND AGRICULTURE, COM-
M UNITY DEVELOPMENT AND CO-OPERATION—
: Conid.

“fHE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIJIWAN
RAM): Sir, 1 am grateful to the hon.
Member and to the House for the words of
cheer and encouragement that they had given
to my Ministry, I shall share this. The
major share, legitimately should go to the

ian farmer, the ggricultural sdmtig‘ the
%ﬁ?ﬂﬁfm the extension workers
who have all contributed in their own field

towards this agricultural revolution in the
country. ’ T
miry.

Agricultural scientists deserve special
mention in this respect. The effort that they
have been putting in and the original and
fundamental research that they are carrying
on for evolving high yielding warieties of
seeds, which increase production several-fold,
is one which has been primarily responsible
for this a igul_ug.\%mm. They
Jesctve all encourageniemt—IM— apprecia-
ion

In any effort which wants to put our
pational economy on a sound footing, the
mﬁ?ﬁfh&ﬁ-
cultural scientist is the appreciation which
the nation has for it. Apart from that, I
have been (rying—the Indian Council of
Agricultural Research is also trying—to
create conditions congenial for research work
for réseaich scieniists. 1 may assurc the
House that it will be my endeavour to creatc
conditions in which the agricultural scientists

*Moved with the recommendation of the Presideat.
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[Shri Jagjiwan Ram]

will feel that they are receiving
attention of Government.

In any strategy of agricultural produc-
tion, land is an important factor. Many
hon. members have talked about land
reforms. 1 do attach great importance to
land reforms. But the House should not
forget that land and land reforms are
primarily a State subject. What we have
to do from here is to remind the States
pointing out to them the shoricomings in
their land legislations and land reforms and
request them to expedite implementation of
the legislations that they have already enac-
ted or to undertake fresh legislation where it
is necessary.

Ours is primarily an agricultural country.
Nearly 80 per cent of our people depend.

their due

up>n agriculiure or professions conn=cted

with agriculture. Therefore, unless land
reforms are placed on a rational and scienti-
fic basis, production in many fields may b=
adversely affected. So, ever since [ took
over the charge of this Ministry, it has been
my effort to persuade the State Governments...
(Interruptions) In some of the States we have
pon-Congress Governments who have been
blaming the Congress for not having under-
taken radical land reforms. In the initial
stages, the basic land reform was undertaken
by the Congress—the House knows that.
One should not forget that the elimination
of landlordism—Zamindars, inamdars and
Jjogirdars—, considering their number that
we had in this colntry, was an achieve-
ment of which any country can be
proud. But the land reforms have to
be pursued to their logical end. The
intermediaries have to be eliminated. In
many States that has been done and wher-
ever that remains—as I have said, in some
of the States there are Governments which
claim to be more radical than the Congress
—itisa test for them and we have to see
how far they are going to be so far as land
reforms are concerned. So far as L am
concerned, they will receive the fullest co-ope-
raticn from the Centre, as far as land reforms
are concerned.  (Interrmption) You will
talk atout sharecroppers and bataidars. The
Government in Bihar brought a legislation,
about bataldars, but they did not have the
courage, due to internal differences and con-
flict, to implement that...(Interruptions) 1 do
pot kpcw why the members are feeling so
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perturbed. I am talking of parties which
claim to be more radical than the Congress.
This is the time to test their radicalism.

Com-a. Dev, and Coop.)

SHRI RANDHIR SINGH (Rohtak):
Please don’t take notice of those things.

SHRI JAGJIWAN RAM: Iam nx
taking notice of thos: things. I was saying
this....We have people in som= States who
claim toge more radical. Naturally, here,
1 will exffect them to fake a more radical
line.

I welcome that and I will give all support
from the Centre. The. 'other day Mr.
Nayanar talked of land reform legislation in
Kerala. What have they done? Hereisa
Bill pznding before the Select Committee of
Kerala Assembly. Inthe ordinary course,
after the legislation has be:n passed there,
it would come here for President's assent.
They sent it here while the legislation is
pending bzfore the Sczlect Committee. 1 think
we will be able to clear that even at this
stage, It would have been better for thzm to
get the legislation passed. 1 do not know if
they have internal differences composed as
they are of several Partiss which necessarily
do not see eye to eye in all matters of land
reform. I have to say that much about that,

Then the quesiion in agricultural produc-
tion strategy is the nzcessity of water.
Many p:cople have attached importance to
high-yielding varieties of seeds or chemical
fertilisers. But, Sir, I attach the greatest
importance to water, irrigation. Without
irrigation and even with  high-yielding
varieties of seeds and fertilisers we cannot

“"produce the results. Therefore, it has bzen

my effort to expand the irrigated arca as
far as we can within the resources we have.

During the past two years, when the
country was faced with unprecedented
drought conditions in several States, an
awarcness has come among the farmers and
among the administrators that greatest
importance has to be given to all types of
irrigation, whether it is minor or medium
or major irrigation. I will not take the
time of the House in quoting figures. They
are in the reports that we have circulated.
The achievement during the past 2 years
has been rather spectacular so far as the
pumber of tubewells, ordinary wells and
lift irrigation that has been provided in
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various parts of the country. Mention has
been made by several members that though
2 large number of tubewells have becn
bored and though large number of
wells have been dug, many of them are
not working. There has bcen certain
time lag so far as the supply of power
is concerned. We are pursuing that in the
Fourth Plan and a sizeable amount has
been allocated for rural electrification.

D.G. (Min. ¥. A

Wherever such cases come to our notice,
we take it up with the State Governments to
electrify the tube-wells where they have
been sunk and where the dug wells are
shallow and require reboring, reboring has
to be done there.

In every State impressive schemes have
been undertaken for tubewells and minor
irrigation. Hon. MTr. Jyotirmoy Basu was
complaining about Bengal. Well, itis a
fact that in some of the northern States
the same sense of urgency was not attach-
ed to agricultural development, but for the
past 2 years progress is being made in that
direction, Even in Bengal, I will say,
agricultural revolution has started. The
high-yielding variety of summer paddy has
been introduced. I saw the wheat crop
grown in West Bengal. It isas good as
the wheat crop in Ludhiana of Jullunder.
Though the area is small, still it
is an agrizu'tural revolu ion there. I
only say and hope that if we pursue with a
view to increase the aiea under the several
high-yie'ding paddy strains it will produce
the desired results.

We have also difficult areas where or-
dinary boring rigs will not do and there,
we are ge'ing the highpower boring rigs.
We have quite a large number of boring
rigs in different States and whenever demand
comes from the State Government we are
taking two actions: First, we are creating

the capacity in the country for the manu-

facture of these sophisucated rigs and also
the percussion rigs and in the mean time
we are releasing foreign exchange for the
import of such rigs. During the course of
the next 4 or 5 years I have no doubt that
we will become self-sufficient so far as the
manufactures of boring rigs are concerned.
And. for all there things credit has to be

provided.
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Whether it is minor irrigation or tube
well of lift irrigation, the farmer has to be
provided with the necessary credit so that
he can undertake the job.

Now, there has been a new development
in this country recently. Bardng a few
exceptions in Mysore and Patiala, the
commercial banks were reluctant and unwil-
ling to enter into the agricultural field for
advancing credi'; but during the past ome
year there has been phenomenal progress in
this direction. And, they have been able
to secure sizeable credit from the commer-
cial banks for assisting the farmers for
digging tube wells and wundcrtaking land
development. The agencies are the Land
Development  Banks, the Co-operative
Societies, the Agricultural  Refinance
Corporation and the Commercial Banks.
All these various agencies have been entering
in the field of agriculture to assist the
farmers for mecessary inputs in the shape
of short-term credit, medium term credit and
long-term  credit. And, today, I find
there is no difficulty so far as the fund
required for this sector is concerned.

Then again, we will have to take care of
the small farmer and the medium-sized
farmer who have not got the capacity to
take the necessary credit from the various
institutions for sinking tube-wells or
ordinary well. There the State will have
to come in. The State tube-well is the only
answer for them. Where panchayats ar:
developed, panchayats also may undertake
these community tube-wells for the service
of the small farmers. And som: work s
being done in this direction by the pincha-
yats in Maharashtra. Wherever panchayats
are develgped they can undertake this work
also that will be mare expedi‘ious thin the
government ageacy. In some places the
cooperative also have to undertake this
work. But that can be possible only
areas where the functioning of the pancha-
yals is satisfactory or the cooperatives are so
developed that they are in a position to
undertake this work. But this is the only
answer to the small farmer in arecas where

there is no flow irrigation. Where there
is canal system all farmers will be
covered, by the irrigation system. But

where tube-wells and lift-irrigation has to be
provided a small or medium farmer can
be taken care of only by the State tube-wells.
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What we have done in this direction is
this. Whatever money is provided in the
burdget of the State Government should be
spent specifically for the State Tube-wells
for the small farmers and the big farmers
can be taken care of by the jnstitutional

credit which is available in adequate
measure.
SHRI S.M. BANERJEE (Kanpur):

My hon. friend Shri Sarju Pandey was
mentioning about the eastern districts of
U.P. what about that?

SHRI JAGJIWAN RAM: What I am
saying covers all these. I have given the
information for West Bengal. But it covers
that also...

SHRI S.M. BANERIJEE:
talking of West Bengal...

SHRI JAGJIWAN RAM: I am talking
of Bengal; but this covers allthe castern
areas also. It covers the Easterm U.P.,
Bibar, Bengal, all these arcas.

AN HON. MEMBER: What
Assam?

I am not

about

SHRI JAGJIWAN RAM: Assam as
well. I hope my friend has not forgotten
Geography. Last will embrace Assam as
well. In  Assam con‘our-bunding, lift
irrigation and tube-wells will be used. Neces-
sary credit for th=m is also available. Iam
not going into individual States b:cause that
information is available. I am telling you
what arrangement has been made to cover
all the States. But I am aware that small
farmers will require some special help.
Though the small farmer is supposed to
take advantage of the credit available from
the co-operatives instituticns. In actual pgec-
tice it has been found that the co-opepilive
facilities have not been percolating to the
small farmers. _1 have been very anxious
about this and in the Fourth Five Year
Plan we are going to undertake a modest
scheme, T should say, to cover 20 districls
to start with, where the small farmers will
be taken care of in regard to all their
requirements for agricultural development,
whether it is land or water management or
development of land or provision of irriga-
tion, or provision of fertilisers  seeds and
necessary credit will be provided to them,
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Then the question comes about tractors,
These have becom: necessary beeause
bullocks are becoming costlier. Apart from
big farmers, even small farmers will have to
be provided with facilities of tarc'ors or
power tillers. Unlsss that is done, in this
comp:tition about production, the small
farmers will lag behind, What I have bzen
thinking and the House is aware of that is
to establish agro-industries corporation. The
whole idea is that the agro-industries
corporation will start a large numbsr of
centres and sub-centres where they will
maintain a number of tractors and power
tillers which can bz rented out to the farmers
whether it is for ploughing or sowing and
other operations. Some centres have been
started. Apart from agro-industries corpo-
ration. I have been talking to the
co-operatives that they should diversify
their activitiés-also. Some of the coopera-
tives may maintain tractors so that they
can serve small farmers. In some areas,
even big farmers when they have surplus
capacity of tractors, are renting out for
ploughing. If small farmers or even some
young men come forward to start these
things, I have made arrangement to see that
commercial banks will advance loams to
them for purchasing tractors and power
tillers to maintain such centres in the various
areas.

AN HON. MEMBER: Interest will be
high.

SHRI JAGJIWAN RAM: May be 9 or
10 per cent. But they will have to see that
they work on a reisonable profit basis. I do
not bezlieve in subsidy. If our agriculture
has to be put on a sound footing and if we
have to compete with others, we have to see
that agriculture becomes self-supporting,  If
they pay normal interest on the loan for these
tractors, what should be charged for plough-
ing one acre of land should be worked out....

SHRI RANDHIR SINGH: Why cheap
interest for industries and big crocodiles?

SHRI JAGJIWAN RAM: Where is
cheap rate of interest for industries?

SHRI RANDHIR SINGH: 2 per cent
or 3 per cent.

SHRI JAGJIWAN RAM: 1 would like
to know still as to who gets at 2 per cent.



237 D. G. (Min. F. A.
There isno gain saying the fact that
there is a great shortage of tractors in the
country. The demand is fo great that the
production is not commensgrate with the
demand. ]

I think that all the tractor factories put
together will be producing 15,000 or 18,000
in this country, But, that will not meet
the demandg of the farmers. So, the
first thing that I did when I became the
Minister-in-charge of this Ministry was this.
I decided that the tractor industries should
be de-licensed, And I took it up with the
Industries Ministry. The House is aware
that we have de-licensed them and there
has been progress in this regard and several
parties have entered into collaboration agree-
ments with the manufacturers of tractors of
other countries. And the tractor manufac-
turing factories are going to be established in
various parts of the country. Some progress
has been made in this direction. Some cases,
collaboration agreement has been signed to
procure machinery for the purpose. I think
that by the end of this year or by next year,
some of them will start manufacturing trac-
tors. I attach the great importance to the
tractors of low horse power ranging be'ween,
10, 15 and 20 er 25. So, the collaboration
agreements that have been entered into are
mostly for low horse power tractors. Also
power tillers are going to be manufactured
collaboration agreement being entered into
for the purpose. In addition, . we are
importing tractors. But I will not say
that this year it is going to ease the
situation. We had also to import from
Czechoslovakia but then the trouble started
there, Then we placed our orders with
Russia. They said that they would be in a
position to  supply a large number of them.
Now 1 find, that they perhaps may oot be
able to keep up the time schedule. All
these difficulties are there. But, still, I am
trying to get from various parts of the world
as many tractors as they can secure for us.

Another thing that I have done is—
the House is aware of it—that if any
farmer can get as a gift a tractor
from any of his relations in any foreign
country, we have allowed that. I think that
the country will be able to get a few more
tractors under the gift scheme from foreign
coun:ries. These are varions steps that we
took to ecase this situation. The most im-
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portant step that we took was de-licensing of
the tractor industry. =

SHRI C. CHITTYBABU (Chingleput):
Is there any custom duty -when we bring
them?

SHRI JAGJIWAN RAM: No, there
is no custom du'y on tractors. The same
thing applies to the gift tractors.

SHRI C. CHITTYBABU: Can we get
them from Japan?

SHRI JAGIIWAN RAM: You can
get them from anywhere in the world where
you have relations,

AN HON. MEMBER: Can you defipe
the relation?

SHRI JAGJIWAN RAM: I say relation
has been defined.

SHRI C. CHITTYBABU: What is the
definition of relation?

SHRI JAGHIWAN RAM: 1 shall tell
you. The rclation may be your wife or
sister or sister's husband or brother or
brother's wife or father or mother,

SHRI C. CHITTYBABU:
friends.

But  mot

SHRI JAGJIWAN RAM: No, please.
Not even your prospzctive wife. This applies
to power tillers also.

Then, Sir, after the field has been plo-
ughed, the fertiliser comes in. So far as the
fertiliser position is concerned, both indi-
genous and imported, this year it is very
comfortable. Asa matter of fact, I have
a problem, as my friends from Tamil Nadu
are quite aware of that, of storing the fer-
tilisers that I have. Omnce the farmer knows
that the fertiliser is readily available, he
does not purchase it in advance. - He will
purchase it a day or iwo earlier when he has
to apply it. This year the fertiliser position
is so comfortable that. I was rather surpris-
ed to hear some Members complaining that
there has been black-marketing in fertilisers,
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That might have happened last year, 1
will oot say that what they have said is not
true or correct or there are no chances for
that. This year, I don't see any reason for
black-marketing so far as various types of
fertilisers are concerned. I have plenty of
them. I took care to get them imported
in advance and despatched them to various
States so that they could stock them at
convenient points_which will enable them to
‘supply fertilisers to various blocks or to
individual farmers either both for rabi and
khariff seasons.

&t wgrer Fag wreat (32s): wea-
fadz a1y a1 TF & JE ?

SHRI JAGJIWAN RAM: This year we
ihave sufficient stocks of both imported and
sndig'nous fertilisers. We are alo taking
tteps for foreign collaboratioas to increase
the indigenous manufacturing capacity. I
think that in three, four years time the coun-
fry will be in a posi‘ion to produce as much

pertilisers as will b: required. We should
got forget that, as our irrigated area increa-
es and as the farmers become more and
more fertiliser-minded, the quantity of fer-
tilisers required will go on increasing. It
will increase in geometrical proportion.
Once we increase the capacity-end knowhow, *
I think, then the country will be in a posi-
tion to expand the production capacity lo
meet the entire requirement,

ot wrewE T (N4Y) 0 AR
AT T ¥AT ITF G @R 7
SHRI JAGJIWAN RAM : Shri Jhar-

khande Rai does not come from am urban
area. He comes from a rural area, Wj

should not forget the psychology of the l‘l
mer. 1 also attach great importance, if
cow-dung could be saved, that will be a very
fruitful source for nitrogen. Today, the
poor farmer uses cow-dung as his fuel and
he is not spending anything for it. When
we provide amy other thing, whether it is
firewcod or coal or charcoal, he will hage
to pay for it. The moment we say that
the cow-dung .should be used for manuring
purposes, immediately the farmer will think
that he has to spend 4, 5 or 6 tupees for his
firewood, Then, it is not only through the
agencies of the Government that we can do
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this ; we will require the assistance and co-
operation of public workers to popularise
compost manuring in rural areas. Some
pregress has been made in this direction,
butI would not say thatany spectacular
results have been achieved. [ have been
emphasising this. I have got figures—
the numbsr of compost fields, where
we have manufactured, how many millions
of maunds we have produced, etc. I will
myself admit that I have not felt that ths
progress has bzen satisfac'ory. We should
not forget this fact that if a farmer has to
sp>nd 3 or 4 rup-es for his fu:l—when we
say that the cow-dung, which he is now
using as his fuel without spending anything
for it, should be used for manuring—this
will be quite a sizeable amount in his anaual
budget. To be practical, unless we
provice something readily available and
the villages for th: fuel, all the talk of
utilising this cow-dung for manuring pur- .
poses will remain only a theoretical pro-
position. Of course, if we manufacture
gobar gas, that is another thing. But, there
also, it will require the assistance of friends
like Jharkhande Raiji to popularise it.

We are seizad of all th:se problems
in all their various aspects. After the
field has been ploughed and fertiliser
applied, what is required is the seed. For
that also we have made necessary arrange-
ments. So far as ordinary seeds are con-
cerned, the farmers have been p-oducing their
own seeds, But in respect of some of the
high-yiclding varieties, you require founda-
tion seeds and you have to take special care

-to produce good varicties. Some of our agri-

cultural universities are doing very good
work. Some of the state farms, both
Central and State, are producing se‘eds. We
have established the Szeds Corporation for
acquiring seeds produced by progressive
farmers and by themselves, and make them
available to farmers. =

Some complaint was made that the
Seeds Corporation has appointed som:
agents. They have appointed agents in
every State on terms and conditions to which
the agents: have- agrged. Thal is.on .cem
mission hasis. My information is that it
has, by and large, worked satisfictorily.
Some members have mace some complaints.
1 will be glad if I am supplied with parti-
culars 1o make inwvestigations in this matter.
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When we start new things, it is likely there
are some defects. When these are brought
10 notice, we will take remedial measures.
So if details are brought to my notice, I
will try to take remedial measures and set
it right. As I said, these are new things we
are having in the country and itis just
likely that for lack of experience also, short-
comings and defects crop up. They have
to be set right. But on the whole, the
Seeds Corporation has done good work.

In many States, thé farmers also have
undertaken the production of even founda-
tion seeds and exotic seeds. We can feel
proud of that. This is dome even by un-
educated, small farmers. I have seen some
farmers with two or three acre holdings pro-
ducing hybrid jowar and hybrid bajra seeds.
They do not koow English, but they have
mastered all the words, though in their own
corrupted form, in connection with what is
required for producing these seeds. For
several foodgrains we have adequate
quantities of seeds. 1 suggested that these
seeds should be made available even to small
farmers. Whoever requires it will be given.

Some complaints have been made
now and then about the IARI not supplying

seeds in  time or things like that. This is
not their work. As a matter of fact, they
carry on research and experiments. Some-

times it so happens that when they are
experimenting with seeds, as it happened
this year in connection with the triple dwarf,
—which had not yet been released—the
news went round and some unscrupulous
people, they may be farmers or traders,
started saying ‘I will give you tripie dwarf".
The presumption will be that somebody has
pinched the seeds from the Institute, and is
selling it. is. mot a fast. As a matter
of fact, when that situation developed in
this way, I had to ask the Institute to issue
a press release warning Indian farmers about
the triple dwarf alleged to be in the market
and saying that it has not yet been finally
tried and released.

So it happens in many cases that they
are experimenting with some new seeds when
some people come to knmow about that and
then they write to me, ‘You suppl a.'nd[
tell them that it will be Wﬂﬁo goin

Whenever any instances
" come to my notice, I do hold an ingquiry
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into these matters and try to take whatever
action may be necessary.

About credit, we have taken care to
provide the credit even to the small farmers.
So far as short rerm credit against standiog
crops is concerned, that is available to all
farmers. So also long-term credits. Where
the cooperatives have not developed properly,
they were not in a position to take advantage
of all the credit that was available and also to
make it available to the farmers. As the
House is aware, we have passed legislation
for establishing credit institutions other than
co-operatives in some of the States. With
the entry of the commercial banks into the
field, I thiok the small farmers will also be
taken care of.

That leads me to the question of agricul-
tural labour which is a big problem. It
was expected at one stage that radical Jand
reforms and the enforcement of ceiling on
individual holdings may release some land
which may become available to the landless
people. That hope has been belied more
or less...(Interruptions). The only answer
to that problem is to provide some means
by which agricultural labour could add to
their insome. Unless some revolutionary
changes are made to the ecffect that only
those who work on the land will be provided
with land, I do not find any solution for the
agricultural labour by settling them on the
land. Therefore, some method by which
he can add to his income has to be found.
1 had been talking to the commercial banks
and other banks so that credit may be
made available to them for buying a cow

or buff or maintaining a poultry or
starting some cottage indusiry on iths
security of the asset that will be

created with the loan advanced. Because
many of them have no other asset.
The whole trouble today is that he cannot
get any loan from the co-operative because
he is not credit-worthy. We made this
arrangement that if at least” two members
stand a surety then a loan of Rs. 200 can
advance to such a person. But this also
may lead to some mal practices and it is not
also easy for them to find two members who
would be willing to stand surety for them,

st et T (TwaTgR) - A
TR ¥ AT FArgAr § ¥ 200 T9d
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[ =t T St )

1 %W fem wmam gAY q@E & fao
#iifF midl ¥ 9% & fear o @ § W
qAT FAR (@A & gIedr &y o
wWE. ..

& Tt A agT gl A &
FITAATE ! TE RS F FH AT AT
e (cEEER) - L

We have to try with the State Govern-
ments; the Centre cannot do anything direc-
tly, Even if I were to make credit avail-
able for the purchase of a cow or buffalo,
or a pig, etc. I cannot set up the machinery
here to advance the loan and watch its re-
covery. We have ultimately to entrust it to
the State Government and the success or fai-
lure of any scheme will depend upon the
intercst the State Govermment take in these
schemes. At the most, I can try to find the
necessary credit for all these things.

=t TATEA TEs! (9297) ¢ 9T A

AT FT A4 ot M9 §T AGGA F R
g g1 ... (suEEm) ...

St WAAEA A T a1 SaH G9R
g oafl s g 5 ay www o w2
TAAHE F FT T g FT & 1 Agi Al A7

gam AGY, FG T FH T A
g7 ... (wEwmw) ...
MR. DEPUTY-SPEAKER:  Order,

Order.

SHRI JAGJIWAN RAM: If Mr. Shastri
will have a little patience, and if the hon.
Members will exercise a little—

AN HON. MEMBER: Restraint.

SHRI JAGJIWAN RAM: Not restraint,
but a little understanding, it will be good.

it AT Wrest < ard sefE
a9 w X EE i

SHRJ JAGJIWAN RAM: I do not think
that * Mr. Shastri had not known it. I tho-
ught he was aware of that. All the railway
lands on the siding have to be settled with
the landless people. But who is to settle that?
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H/ says hotha hai nahi. Ultimately, it will
have to be given to the District Magistrate
to settle with landless persons, (Interruption)
That is what I have said. He will say that,
this is not being implemented it will, in any

_case, have to be given to the local civil
authorities there, who will do the detailed
settlement with the landless people. But if
Mr. Shastri has got land, and his brother
says that though my elder brother has got
land I am Jlandless and if he has influence
with the District Magistrate and gets it
settled, what can the Central Government do
about it? Are not such instances happening?

I am posing this question to him. What
precaution can we lake from here? We can
only say that all these lands should be settled
with the landless people. We cannot set up
a machinery; the railways cabnot set up a
machinery. Ultimately it will have to be
done by the civil authorities in the States,
And that is the practice at present,

ot TTATEATT et gqrene WS,
TER @ d F aFdr g fF Feda §
oty gfewdiz @t wr & a1 s 9=l A
g gfeadie S wrg ?

SHRI JAGJIWAN RAM: That is what
I myself am saying. After all, it will have
to be left to the State Governments. We
can say that this has to be done by the Stale
Governments and the State Govcrnmeonts will
have to do that.

st qUTR ST (FFTAT) 3 INEA_
#grey, # Ta¥ ag wavew =gar 41 fE
5 Yfesrife #Y 459 5 ¥ fag
Fx fear s, g smar W= @
zafae fF g @19 97 TORI FY ag
it 74 faer it 31 fawwa 77 @Y
2 fr g3 A TF A9 FTIF FHA
#1 |@dg 9 §1 gafao eraiFwd qAr
Sifge fF 9 A= a1 Y aw F fau
gfemite ga1 arfgr =« fofea w0 &
yfag wogdd A i & 9T TIEw )

SHRI JAGJIWAN RAM: 1 am siating
the facts, I am not speaking only for public
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consumption. I am speaking in a practical
way and mentioning whatever can be imple-
mented. | cannot set up a machinery from
here to see as to how many thousands of
people have been allotted and how many of
them are actually landless and in how many
cases malpractices have been done. It is
impossible to do it from here.

D. G. (Min. F. A.

SHRI NARENDRA SINGH MAHIDA:
(Anand) What about the crop insurance
scheme? (Interruption)

MR. DEPUTY-SPEAKER: Order, order.
These interruptions and commentaries are
unnecessary.

SHRI JAGJIWAN RAM: I can under-
stand the impatience of the hon. Members
for agricultural labour. But I think if a
fraction of their energy which they are
spending hcere is spent at their respective State
capitals, perhaps they might expect to
achieve some results, but perhaps they are
not hopeful of that. -

Now, Sir, in high-yielding varieties, we
have made a breakthrough so far as wheat
and rice are concerned. But in our country,
there are large areas which remain unirriga-
red. Nearly 73 to 75 per cent of our arable
land is unirrigated. We have to take care
of the unirrigated land also. 1 have asked
the agricultural scientists to undertake re-
search on drought resistance crops, so that
high-yielding varietics could be developed
of those crops also. An experiment was
started recently and some progress has been
made. I have full confidence in our agricul-
tural scientists and I am sure they will be
able to evolve certain wvarieties which will
give bettcr results even in areas where rain-
fall is very scanty. I told them that the re-
searchr tas 10 be done only by Indian
scientists, because no pther country produces
so many varicties of foodgrains as India. In
Europe or America, if you count 4or 5
foodgrains, you will exhaust all the food-
grains they produce. But here you go on
counting and counting per dozens afier
dozens of foodgrains and you will not
exhaust the cereals, millet, pulses and so on
and so forth. Our scientists will have to
make original research om all foodgrains
which are exclusively Indian.

Take m Apart from Pakistan, we
have the monopoly of producing pulses.
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We will have to undertake research on
pulses. India will be .the only country to
have the monopoly of supplying the world
requirements of pulses. We are exporting a
small quantity of pulses to cater to the need
of the Indian overseas. 1 am trying to take
certain steps in the direclion of popularising
consumption of pulses in other countries,
like popularising our pakeras in Russia
and othet countries, so that we can export
large quantities of pulses,

AN HON. MEMBER: Why not popu-
larise doso and vada

SHRI JAGJIWAN RAM: Similary, oil
seeds also will have to be taken care of,
because except ghee which is taken from
animal fat, a large number of people
depend on these vegetable oils. We will
have to encourage the cultivation of
oilseeds. It so happens that in omne
year there is a bumper crop of ground-
nut and next year it is adversely affzcted. I
have been ‘thinking whether we can make
some arrangements for building bufferstocks
of these oilseeds. Unofficially forward-
markets, advance trading, etc. are affecting
the groundout and other oilseeds in alternate
years. Sometimes the situation becomes
so desperate-thai I even try to import sorpe
sunflower or soyabean oils from other
countries when prices of vanaspati gfart in-
creasing.- When the Vanaspati manufacturers
know that Government do not have any
stock, they go on $pzculating. Therefore, 1o
guard against these things, we are thinking
of creating bufferstocks of oilseeds,

These are methods by which we went
to increase production. After that, we
have to see that the pricing is such that
it will give some incentive to the farmers.
For the past two years, I have been trying
to do that and to retain the confidence of the
Indian farmers. Sometimes, p:ople say that
we fix the procurement price. [ would
explain that. Procurement comes when we
have to procure compulsorily. In the
schemes of wheat purchase, for example, I
will say it is the purchase price and not
procurement price.

No farmer is forced tq sell it to Govern-
ment at that price. If he can get a better
price there is no restriction, Therefore, it is
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the purchase price. Previously, the Govern-
ment of India or the State Government used

to announce two prices. One was the procure- .

ment price at which, where there was a levy
or compulsory procurement, the farmers
were  obliged to supply at that price. The
other was the support price. If the prices
fell below a certain level the Government
will have to purchase at that price. What
I have been doing in the past two years is,
1 have been fixing only one price and that
is the purchase price. Any farmer may offer
any quantity of foodgrains and Government
is prepared to purchase it at that price. Itis
not the procurement price. Strictly speaking
it is the purchase price because procurement
comes when Government have to procure,

I say Government will purchase all the food- -

grains that the farmer may offer. When he
finds that he is not likely to get a higher
price then he gives his foodgrains to the
Government. When he gets a higher price
he will not come to Government.

SHRI RANGA (Srikakulam): Is he
free to sell at a higher price?

SHRI JAGJIWAN RAM: Yes,

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): Ia certain States he cannot.
Where there is monopoly procurement he
is not free to sell at a higher price.

SHRI JAGJIWAN RAM: [ am talking
of the wheat area. Wherever there is mono-
poly procurement as in Maharashtra they
cannot do it. They can do it only with the
portion that is left with them,

SHRI RANGA: You leave as little as
possible. B

SHR1 JAGJIWAN RAM: I was talking
of the wheat area. That also happens in the
rice areas where there is no monopoly pro-
curement or levy. After the levy the farmer
is free to sell the remaining quantity at any
price. [ have been trying to givé incentive
prices to the Indian farmers in order to
retain their confidence that if they produce
more they will not suffer. Up till now the
fate of Indian farmer has been that whenever
he produced more the price fell. That is
one way by which we can maintain the enthu-
siasm that has come in the rural areas among
the Indian farmers. )
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st wgrere fag et : owT E AR
FTAT AT A AR §1 AR
AA i E?

SHRI JAGJIWAN RAM:
target.
offered.

it wgrow feg s : wred g
WegmEfE aw 10 @ ¥ savar A
i

SHRI JAGJIWAN RAM: I am saying
that efforts should be made to reach a target.
But that is not the limit. I will purchase
any quantity that will be offered at the price
that we fix. It may be 2.5. million, 3
million, 3.5 million or even 4 million tonnes.
I will take all that will be offered by the
Indian farmers.

I have no
I will procure any quantity that is

SHR1 R.K. AMIN (Dhandhuka): We
will appreciate this if you remove the food
zones and the food levy,

SHRI SHIVAJIRAO 5. DESHMUKH:
Did we hear you saying “last year's
prices’"?

SHRI JAGJIWAN RAM: I said, what-
ever price is fixed by us,

=t wgror feg Areat @ w159 FT A
gera w2 dfod, ggd wp m@v

SHRI JAGJIWAN RAM: It will take
one week more. After production we have
three agencies for purchase. They are the
Food Corporation, Co-operative Marketing
Society and State Government. We have no
private trader in the field except that they
can have internal trade within a zome.
Whenever foodgrains have to be taken
from one State to the other, it is al
done by Government i.e. Food Corpora-
tion or State Government. Some friends
have complained about some malpractices
in the Food Corporation in/Rajasthan. When
we have operations of such a gigantic scale,
1 will not claim that there will be no lapses
But when the lapses come
to our notice, we will have to take remedial
measures and punish the officers who are at
fault. Some [friends said that several
thousand tonnes of foodgrains were eaten

-
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away by pigeons. It may be the speciality
of Rajasthan., But some malpractices came
to my notice in Bharatpur and Alwar last
season. [ immediately took action and found
that they were officials of the Rajasthan
Government on deputation with the Food
Corporation. We reverted them back to the
Rajasthan Government and asked the
Rajasthan Government to procesd against
them. I think they have proceeded against
them. But any other instances are there
and they are brought to our notice, we will
certainly take mecessary action. When we
have to deal with millions and millions of
tonnes of foo grains, millions of farmers and
thouands of staff, I will not say that there
is no lapse so the part of any one.

DR, RANEN SEN (Barasat): The
complain in West Bengal is that the Food
Corporation  procures cheaply from the
farmess and sells to the West Bengal Govern-
ment at a higher price.

SHRI JAGJIWAN RAM : I am coming
to that. It has been said that they purchase
at onceprice and sell at another price. But
1 wish hon. Members cared to know what
are the expenses. What we fix as the pro-
curement price is the price of the naked
grain. It has to be kept in a gunny bag.
For a quintal a bag costs more than two
rup:es. Then they have to pay market
charges. They have to pay sales tax. They
have io transport it from the mandi to the
railway station. They have to transport it
from a railway station in Pumjab to
calcutta. They have to pay interest to the
Reserve Bank for the money they have taken.
They have to pay storage charges for the
godowns.

st e T oW (TEta) @
wEl T wAT |1 o F0

ol =2 (SN s ]
L-vivdzie

SHRI LOBO PRABBU : (Udipi) The
trade has a difference of only 10 per cent.

You have a difference of 33 pzr cent. May
1 know the reason for this big gap ?
MR DEPUTY-SPEAKER : May 1

request hon. Members 1o have some patience,
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because the hon. Minister is giving all the
aspects, all the points raised in the debate.
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SHRI JAGJIWAN RAM : I wiil give you
all the details of the expenditure,

SHRI LOBO PRABHU : But your items
of expenditure are unduly high.

SHRI JAGIIWAN RAM : I will give
the figures ; you can examine where thsy are
unduly high.

st mgrew fag wedr ;Ao
g feats & fgaa & 30 mo FHfew
7 aai g

st FeteA TR : Ag, g A9
Ny w7 g4t @ )

I will give the details of every item. He
can find out for himself which items are
high. Then, Shri Abdul Ghani Dar referred
to rats. Ihope he has eliminated all the
rats from his own house.

Y qS T TR PH AR GGT
wzq § AfeT & wio% garEl F1 q@T
gFAT E

g o (LT P 6]
CorlosanebmrL iz b

SHRI JAGJIWAN RAM: Our total loss
in the godowns is 1.3 per cent ; it may be
dus to rats, insects or other reasons.

SHRI1 ABDUAL GANI DAR : It runs
to trores of rupees.

SHRI JAGJIWAN RAM : It may run
in crores, I am talking in terms ol per .
centage. The House can judgs whether it is
on the high side in a huge transaction like
this.

Then I come to zonal restrictions which
are referred to gvery year when we discuss
food. ’

As the House knows, my approach in
this respect has always been pragmatic.
Whenever in respect of any foodgrain 1 find
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that the situation has improved and I am in
a position to take care of any malpractices
‘that may be done to push up the prices, I
have been relaxing the controls and restric-
tions. Today except for rice and wheat and
bajra and jowar in Maharasthra and Gujarat,
all the other foodgrains, pulses, millets are
free ; there is no restriction on*them,

t frx @ W (FrdeTER) -
Y ot o wwT 7

st Fretaw oW ¢ S E R, TE
T AR ATHH AT AThRY )

I take up with the State Governments
even the question of removal of rationing
and the House iraware that I have succeed-
ed in removing rationing—m many cities.

SHRI R. K. AMIN : What about wheat?
Are you removing or not ?

SHRI JAGJIWAN RAM : If it comes
under the general principle that I have enun-
ciated, I will take the necessary action.

Then, somebody asked me: How do you
say that we will become self-sufficient by
1971; what gives you this confidence ? The
Indian farmer gives me this confidence.

SHRI RANDHIR SINGH : We are self-
sufficient even mow.

SHRI JAGJIWAN RAM : It is on the
basis of the awakening, enthusiasm and aware-
pess of the Indian farmers that I make bold
to say that by 1971 we will be self-sufficient,
My only hope is the Indian farmer.

AN HON. MEMBER : Remove taxes,

\
SHRI JAGJIWAN RAM ; I have no
doubt about that. It will be my earnest:
effort 1o stop all' concessional imports of

foodgrains from other countries as early as
possible.

AN'ON. MEMBER : Next year ?
15-23 hrs.

(MR. SPEAKER in the Chair)

SHRI JAGJIWAN RAM : Then, we
will have to take care of eattle development
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through schemes like cross-breeding, increa-
sing the per eapita yield of _milk and so on.
That will solve the problem of protein
deficiency.

My hon. friend, Shri Jyotirmoy Basu,
raised the question of fisheries. We had to
supply Calcutta with adequate quantity of
fish but, as my hon. friends are aware, the
people there would prefer to have sweet
water fish ond not saline water fish, That
should always be remembered; I have spent
some time in Calcutta and I know it. It is
not the marine fishery that will solve Cal-
cutta’s problem; it will have to be the tank,
river and pond fish that will solve the
problem. That has been one difficulty.

We have formed a corporation for the
supply of fish to Calcutta, The progress up
till now has not been satisfactory but, I
think, after one or two years the Corpora-
tion will be in a position to supply larger
quantities of fish to Calcutta.

SHRI S. M. BANERJEE : Do not bring
in the big fish in the Corporation !

SHRI JAGJIWAN RAM : They have
taken over tanks and ponds in various States-
UP, Bihar, Bengal—and they are rearing
their own Msh. T —

You know the Fish cartel in Calcutta amd
the monopolists employ all the means if any-
body wants to break their monopoly. It is not
very easy for the Corporation to cope with
the goondas that those nbnomliﬂs employ
in Calcutta. I am aware of that. All the
time we arc trying to break that cartel so
that the Calcutta fish problem could be
solved. /

DR.
serious.

RANEN SEN : Be more

SHRI JAGIIWAN RAM : 1 will give
you cereals as much asyou require; do not
WOITY. ’

SHRI1 S\yELI. : (automonous Districts)
He says, be more serious.

SHRI1 JAGJIWAN RAM : I have 1o say
and sugar
factories. Many friends have referred to

‘that. Last year we started a policy of partial
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decontrol. That was done with some objective.
I will say that the policy succeeded in that the
price that the farmers got last year encouraged
them to uniertake cane cultivation on such
a large scale that this year, neither the gur,
-nor the khandsari nor the sugar factories
are in a position to cope with all the sugar-
cane that has been. produced. There was

a dispute in U.P. about sugrance prices. So

far as Andhra and Madras were concerned,

the sugir factories and the cane growers came
to avertain agreement among th:msslves so

far as the prices were concerned. “Mahara-
shtra did not present any problem bzcause
they are mostly co-operatives and lhc olhers
also fe:l in line with them.

SHRI K. LAKKAPPA (Tumkur) : What
about Mysore ? You have not said anything
about Mysore. There is no amicable settle-
ment between the sugar faclories and the
cane growers in Mysore.

SHRI JAGJIWAN RAM : I am coming
to Mysore as well. In Mysore also they
had some agreement in some of the factories.
The House will remember, I had said here
—and I hope—that the factories would pay
Rs. 10 per quintal for sugarcane ; I had also
said that, if as a result of paying Rs. 10 the
industry incurred a heavy loss, I would find
some solution to compensate. It was a
gentlemen's agreement. For some time the
sugar factories behaved, but I am afraid they
are not behaving like that now. They are
taking advantage of this situation. Normally,
only one-third of the sugarcane produced is
crushed by the factories and the two-thirds
are used by khandsari and gur factories,
Because the gur and khandsari manufactures
are not up (o the mark and a larger quantity
of sugarcane is coming to sugar factories,
the sugar factories are taking advantage of
that. They are going back on the gentle-
man’s agreement. [ want to say here that
my assurance to the sugar industry that in
case of loss to the industry I would try to
compensate them was a package deal, on
the condition that they will pay Rs. 10 to
the sugrcane growers; as they .bave failed to
pay that, my assurance stands withdrawn.
(interruption) 1 will not discloss what action 1
will take.

Many hon. friends have mentioned about
licences for co-operatives and corporate
sector faglories.  The point was—and I have
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explained this on previous occasions also—
that a certain capacity was sanctioned and

we found that the applications that had been’
made were for much more than™the sanction-
ed capacity. We took a re-examination of
the thing and we propose-to increase the ceil-

ing capacity for sugar Indusiry. During the
course of this month, I am sure, all the

pending cases, whether of co-operatives or of
the corporate section, will bz decided.

Some mz>mbers have said that the co-ope-
ratives should get preference. I want to reite-
rate that, so far as sugar industry is concern-
ed, co-operatives will receive preference,

SHRI K. LAKKAPPA : Will you kindly
yield for a. moment ? So far as Mysore is
concerned, we have made a specific allegation
that they are giving to big industrialists.
What is the answer to that ?

SHRI JAGJIWAN RAM : The answer
was given by the Minister of State 1am
giving the general thing...(Interruption)

-~

SHRI K. LAKKAFPPA : In the Annual
Report of the Ministry the nmame of Mr.
Gurupadaswamy, Minister of State has not
been mentionsd. They have scant respect
for Mysore.

" SHRIJAGJIWAN RAM : I am giving
the general thing that co-operatives will
receive preference over the corporate section.
If, from one ama. there are applications
from a co-operative ‘and the corporate secior
I will give preference to the co-operative.
But where I find that in certain areas co-
operatives are not coming up, I will not
neglect any area saying that I will give only
to the co-operatives and not to the corporate
sector,

I have to see that there is even develop-
ment in various parts of the country. Where
co-operatives are not coming and they are
not in a position to find the necessary
finance to the co-operatives, 1 will have to
se> that. With regard to cane development
and sugar development...

-

SHRI LOBO PRABHU : Co-operatives
get 80% of the finance from the Government
institutions. Is it proper that you divert
your finance there?
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SHRI JAGJIWAN RAM : That is very
proper. (Imterruptions) But 1 have said that
where the co-operatives will find the finance,
they will receive preference. So far as
finance is concerned, the corporate pebple
also take Government finance and institu-

tional finance. (Interruptions)
One thing about the Co-0] ives and
Panchayati Raj and Community velop-

ment. All the three are in the State sector.

When the friends speak about co-operatives,
‘ they speak from local experience. Syme hon,
" Member said that it is all rotten—all these
things. Maybe, the development of co-
operative movement in the country has not
been even in all those areas. In some States,
they are very well developed, in others they
are not developed. In some of the States
they are doing very work. Wherever
we find that therg afe lapses, we bring it to
the notice of the State Government. They
are entirely in the State sector. We have
to provide the necessary finance for the co-

operatives, but the detailed working has .

to be looked into by the State Govern-
ment.

Similarly with the Panchayati Raj,
whenever elections are held, they are held

in a democratic way. The party riviary is
varried” to (he Panchayiti elections also.
Some Panchayats are doing good work while
in other places the Panchayats have divided
the villagers. I am thinking of having a
deeper study made as to what remedial
measures are possible by the State Govern-
ments. That is what I will do. i

I have tried to cover all the major points.
Some of the local things that hon. Members
have raised. 1 have not been able to cover.
1 will write to them.

AN HON. MEMBER : What about crop
insurance 7

SHRI JAGJIWAN RAM : About crop
insurance, we have taken it up with the State
Governments and unless same of the State
Governmentw agree, it becomes very difficult
to undertake crop insurapce. [ am pursuing
itz

Several hon. Members rose.

SHRI K. SURYANARAYANA : (Elura)
Can they not advise that Life Thsurance Cor-
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poration which has got large funds to take up
cattle and crop insurance ?

SHRI C. CHITTYBABU : What about
the agricultural tax imposed by the Finance
Minister ?

Several hon. Members rose.

MR. SPEAKER : Order, Order, I will
put all the cut motions to the vote of the
House.

"Shri Lobo Prabhu rese.
MR. SPEAKER : If you want any cut

motion to be put separately, you please tell
me.

SHRI LOBO PRABHU :
speak on the cut motion.

I want to
MR. SPEAKER ; No. No In the Budget
demands that has not been the practice.

SHRI LOBO PRABHU : You are mak-
ing a mockery of democracy.

SHRI SHIVAJIRAO S. DESHMUKH :

Sir, he is objecting to your ruling. It is not
proper.
- -
MR. SPEAKER :

I will put all the cut
motions together. .

All the cut motions were put and negatived.

MR. SPEAKER : Some ptople make a
mockery of themselves. Why are you wor-
ried? Their existence is a mockery. Why
are you worried now?

I will now put Demands to the vote of
the House. The question is:

“That the respective sums not exceeding
the amounts shown in the fourth column
of the order paper, be granted to the
President, to complerte the sums necessary
to defray the charges that will come in
course of payment during the year ending
the 31st day March, 1970, in respect
of the head$ of demands cntered in the
second column thereof against Demands
Nos. 29 to 33, 113 and 114 relating to
the Ministry of Food, Community Deve-
lopment and Co-operation.”
The motion was adopted,
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MR. SPEAKER : Order, order. congra-
tulating the Minister may be dooe in the
Lobby.

[The motions of demands for grants
which were adopted by the Lok Sabha, are

reproduced below—Ed.]
DEMAND NO. 29—MINISTRY OF FOOD,
AGRICULTURE, COMMUNITY  DEVELOPMENT

AND COOPERATION

“That a sum not exceeding Rs. 1,58,22,000
be granted to the President ro camplete
the sum necessary fo defray the charges
which will come in course of payment during
the year ending the 31st day of March. 1970,
in respect of ‘Ministry of Food, Agriculture,
Community Development and Co-opera-

tion’.
DEMAND NO. 30—AGRICULTURE

“That a sum not  exceeding
Rs. 8,85,01,000 be granted to the President 1o
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of *Agriculture’.”

DEMAND NO. 3]1—PAYMENTS TO INDIAN
COUNCIL OF AGRICULTURAL RESEARCH.

“That a sum  not exceeding
Rs. 12,91,69,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1970, in respect of ‘Payments
to Indian Council of Agricultural Research,"

DEMAND NO. 32—FOREST

“That a sum not exceeding Rs. 1,48,38,000
be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1970,
in respect of ‘Forest™."
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DEMAND NO. 33—OTHER REVENUE EXPENDI-
TURE OF MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-OPERATION

“That a sum  npot exceeding
Rs. 37,98, 89,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1970, in respect of “Other
Revenue Expenditure of the Ministry of

‘Food, Agriculture, Community Development

and Co-operation’.”

’
DEMAND NO. 1I13—PURCHASE OF FOOD-
GRAINS AND FERTILIZERS

“That = a sum nol  exceeding
Rs. 2,03,40.48,000 be granted to the President
to iplete the sum y to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1970, in respect of ‘Purchase
of Foodgrains and Fertilizers'."

-
DEMAND NO. 114—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND COOPERATION

*That a sum not exceeding
Rs. 47,00,08,000 be granted to the President
to complete the sum nmecessary to defray the
Tharges which will come in course of
payment during the year cnding the 31st
March, 1970, in respect of ‘Other Capital
Outlay of the Ministry of Food, Agriculture
Community Devefopnnnt and Co-opera-
tion.””

15.36 hours
DEPARTMENT OF SOCIAL WELFARE
.

MR. SPEAKER: The House will now
take up discussion and voting on Démand
Nos. 97 and 98 relating to the Department
of Social Welfare for which 5 hours have
been allotted.

Hon. Members present in the House who
are desirdls of moving their cut motions
may send slips & the Table within 15
minutes indicating the serial numbers of the
cut motions they would like to move. They
will be treated as moved if they are other-
wise admissible, 2
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SHRI RANGA: Sir, you said that the
Prime Minister would make a statement.
Again, the Home Minister has to make a
statement. When non-official work will
be taken up and how long it will go, we .do
not know.

MR. SPEAKER: At 345 p.m. the
Prime Minister will make a statement.
At 4 Oclock we will take up
non-official work. But we will interrupt
non-official work at 6 O'clock, and the
Home Minister will make a statement. We
-will now take up the Demands relating to
the Social Welfare Depariment.

DEMAND NO. 97—DEPARTMENT OF SOCIAL
‘'WELFARE

“That a sum not exceeding Rs. 16,48,000
be granted to the Pfesident ro complete
the sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Department of Social Welfare'."

DEMAND NO. 98—OTHER REVENUE EXPENDI-
TURE OF THE DEPARTMENT OF SOCIAL WELFARE

MR. SPEAKER: Motion moved:

“That a sum not excm:ding Rs. 3,78,32,000
be granted to the President ro complete
the sum necessary to defray the charges which
will come in coursc of paym:nt during the
year ending the 31st day of March, 1970, in
respect of ‘Other Revenue Expenditure of
the Department of Social Welfare”,”

‘The hon. members may no now move their
cut motions.

SHRI P. VISWAMBHARAN: (Trivan-
dram) I beg to move:

“That the demand under the head
Department of Sozial Wellare be
reduced to Re. 1/-."

“PFailure to  eradicate untouch-
ability aMd other forms of social
discriminations shown. against Harijans
*and other backward classes. (1)"

“That the demand under th: had
:partment of Social W:lfarz be reduced
by Rs. 100" .
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“MNeed to allot adequate funds for
the running of all the institutions
started under the Auspices of the
Integrated Child Welfare Demonstration
Project, Adhiyannoor in K=rala State,
(4"

“That the demand under the head
Department of Social Welfarz be reduced
by Rs. 100/-."

“Need to distribute funds allotted
to the Social Welfare Board through
Btate Governments (5).

“That ths demand under the head
Other Revenue Expenditure of the
Department of Social Welfare be reduced
to Re. 1/-."

“Failure of the Central Social
Welfare Board to serve the poor and
down-trodden sections of the society.
(26) - '

SHRI RAMAVATAR SHASTRI: (Patna)
1 b=g to move:

““That the demand under the head
Department of Social Welfare be reduced
to Re. 1 ,"-."h -

“*Failure to provid: stip:nd to all
Harijan Studcnts.(33).”

“That the demand uod:r the head
Department of Social Welfarq bz reduced
to Re. 1/-."

“‘Failure to make women education
free at all levels (34).”

“That the d:mand under the h=ad
Departm:nt of Social Welfare be reduced
lD Re. ll'l'u’. .

“Failure to bring women workers
at par with men workers ,jn all respects
(35).”

“That theAlerggnd under the head
Department of Social Welfare bz reduced
to Re. 1/-"

*Failure to abolish in'er-caste and
in‘ec-religions marriag:s system.(36)."
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“That the demand under the head
Department of Social Welfare be reduced
Re. 1/-."

“Failure to abolish the system of
life long widows among women. (37)."

“That the demand under the head
Department of Social Wclfurc be reduced
to Re. 1/-.""

“Failure to bring the tribal people
at par with other classes of people.
(38).”

“That the demand under the head
Department of Social Welfare be reduced
Re. ljlr'-”

“Failure to eradicate untoucha-
bility from the country. (39).”

“That the demand under the head
Department of Social Welfare be reduced
to Re. 1/-.”

“Failure to adopt and enforce a
policy of provision of facilities to
backward classes on the basis of eco-
nomic condition. (40).”

rd

“That the demand under the head
D:zpartment of Social Welfare be mduccd
by Rs. 100/-."

“Failure to take action against
police officials of Madhubani in con-
pnection with the murder of a Harijan
on 4-12-1967 in Majhefar village of
Khajoli division of Darbhanga District,
Bihar. (41)™

“That the demand under the head
Department of Sccial Welfare be reduced
by Rs. 100/-."

“Failure to carry on social welfare
work in Kerala through the State
Government. (42)"* .

“That the demand under the head
Department of Social Welfare be reduced
by Rs. 100/-."

“Failure to check incidents of
buming of the houses of Harijans and
murcer of Harijans is Sahora village in
Hayaghat division of Darbhanga dis-
trict of Bihar on 31-3-1969. (43)".

CHAITRA 21, 1891 (SAKA)

Social Welfare) 262

“That the demand under the head
Department of Social Welfare be reduced
by Rs. 100/-.""

“Failure to take proper legal action
against the persons who bumnt the
houses of Harijans and murdered per-
cons a Hayaghat division of Darbhanga
district of Bihar on 31-3-1969. (44)".

“That the demand under the head
Department of Social Welfare be reduced
by Rs. 100/-"

“Failure to take legal action
agafnst persons who support case system
@5)."

“That the demand under the head
Department of Social Welfare be
reduced by Rs. 100~

“Failure to take legal action against
Shankaracharya of Puri for his support-
ing untouchability in World Hindu
Conference held in Patna. (46)".

-

SHRI LOBO PRABHU: (Udipi) I beg
lo move:

“That the demand under the head
Oiher Revenue Expenditure of the
Department of Social Welfare be reduced
to Re. 1.

“Disapproval of the increase of
expenditire on Central Social Welfare
Board to‘Rs. 2.5 crores and of the
Prohibition Council to Rs. 2 lakhs,
(55)".

“That the demand under the head
of Oiher Revenue Expenditure of the
Department of Smal Welfare be reduced
to Re. 1.

*“Increase of Grants in aid to Rs.
3.42 crores without reference to their
cost benefit ratio and to the credentials
cf self styled social workers. (56)™

SHR1 SHINKRE (Panjim): I beg to
fMove:
- '
“That th: demand under the head
Department of Social Welfare be reduced
10 Re. 1™
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~*Failure to curb the conversion
activities of foreign missionaries amongst
the Scheduled Castes and Scheduled
Tribes based on exploitation of hunger,
backwardness, and fear. (75)"

“That the demand under the head
Department of Social Welfare be
reduced to Re. 1.

~N

“Need to create a sense of confi-
dence in all Harijans and Guirijans
regarding their bright future. (76).""

“That the demand under the head

Department of Social Welfare be reduced
to Re. 1.

“Failure to create amongst the
Scheduled Castes anatmosphere in which
they should feel that whatever is dome
for their welfare is their birth right and
not the concessions. (77)".

“Thit the demand under the head

Department of Social Welfare be reduced
to Re. 1.”

“Failure to implement in rural
areas the safeguards given to Scheduled
Castes and Scheduled Tribes by Consti-
tution and warious State legislations,
(78)".

~That the demand under the head
Department of Social Welfare be reduced
by Rs. 1004-."

“MNeed to provide for Scheduled
Tribes of Goa and Daman ways and
means to avail themselves of free educa-
tion facilities. (79)"

“That the demand under the head

" Department of Social Welfare be reduccd

by Rs. 100/-."

“Need to provide free hostel
facilities to Harijan and Guirijan students
in the rural areas. (80)"

“That the demand under ths head
Department of Social Welfare be reduced
by Rs. 100/-™

“Need to forbid th=
foreign missionaries into
specially in tribal areas, (81)"

entry of
India and
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“That the demand under the head
Department of Social Welfare be
reduced by Rs. 100/-",

“Need to watch carefully the
activities of foreign missionaries like
Father Ferrer which are engaged in
conversion of tribals and Harijans and
which have at their disposal substantial
local and foreign resources. (82)"

*“That the demand under the head
Other Revenue Expenditure of the
Department of Social Welfare be reduced
by Rs. 100/-"

Need to study the primitive way
of living of Jarwas, Unguis, Shompens
and other tribals of Andaman Islands
and find ways and means to civilize
them. (83)"

“That the demand under the head
Other Revenue Expenditure of the
Department of Social Welfare be reduced
by Rs. 100/-.

“Need to form a Central Social
Welfare Board giving proper representa-
tion to all the States and Union
territories. (84)"

“That the demand under the hcad
Other Revenue  Expenditure of the
Department of Social Welfare be reduced
by Rs. 100/-."*

“Need to grant substantial funds
to Dadra and Nagar Haveli Administra-
tion for the welfare of Scheduled Castes
in that Union territory. (85)"

“That the demand under the head
Other Revenue Expenditure of the
Department of Social Welfare be reduced
by Rs. 100/-""

*“Need to start training centres in
all States where proper training can be
given to social workers so that they can
work amongst the tribunals without
hurting their susceptibilities and love
for traditional living. (86)"

SHRI MAHANT DIGVIJAI NATH

(Gorakhpur): I beg to move :

“That the demand under the head
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Department of Social Welfare be reduced
to Re. 1.

[Failure to eradicate the evil of
untouchability and other social evils in
the country (122).]

“That the demand under the head
Department of Social Welfare be reduced
to Re 1.

[Failure on the part of the Govern-
ment implementing the Sharda Act

~(123)]

“That the demand under the head
Department of Social Welfare be reduced
to Re. 1.””

[Failure on the part of the Govern-
ment for not enacting legislation relating
to widows’ remarriage (124).]

“That the demand under the head
Department of Social Welfare be reduced
to Re. 1.””

[Failure of the Government in
preventing religious conversion of weaker
sections of the society through economic
pressure and other measures by foreign
missionaries (125).]

“That the demand under the head De-
partment of Social Welfare be reduced to
Re. 1™

[Need to upgrade the Department
of Social Welfare to a full fledged Minis-
try headed by a Minister of the Cabinet
rank. (126)]

“That the demand under the head De-
partment of Social Welfare be reduced to
Re. 1.

[Need to take over all the welfare
centres in the country by the Central

Ggvernment. (127)]

“That the demand umder the head
Department of Social Welfare be reduced to
Re. 1.”

[Failure on the part of Govern-

ment in providing adequate training-

and employment facilities for blinds and
other physically handicapped persons,
(128)]

“That the demand under

the head
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Department of Social Welfare be reduced to
Re. 1.

[Failure on the part of the Govern-
ment for not providing employment to
the well qualified handicapped persons in
the country. (129)]

Social Wt#cre)

“That the demand under the head
Department of Social Welfare be reduced to
Re. 1.

[Failure to create mental climate
against untouchability with the help of
social reforms movements, (130))

“That'the demand under the head
Department of Social Welfare be reduced
to Re. 1.”

[Failure on the part of the Govern-
ment in providing stipend and other
monetary help to the young and other
helpless widows in the country. (131)]

“That the demand under the head
Department of Social Welrareye reduced
to Re. 1.

[Failureyto provide old age pension
to the persons whose all the sons are
either employed in the Central or in
the State Governments. (132)]

“That the demand under the head De-
partment of Social Welfare be reduced to
Re, 1.”

[Need to' provide stipend to the
students of all the backward classes.
(133)]

“That the demand  under the head
Department of Social Welfare be reduced to
Re: 1.

[Need to prbvide stipend to the
economically backward students of all
the castes in the country. . (134)]

“That the demand under the head
Department of Social Welfare be reduced
to Re. 1.

[Need to make the women educa-
tion free at all levels. (135)]
demand under the head

“That the
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Department of Social Welfare be reduced to
Re. 1" .

[Failure to check the force labour
among the Harijans and backward
classes in the country. - (136)]

“That the demand under the head
‘Department of Social Welfare be reduced
to Re. 1.

\\
[Failure to take action against the
press for presenting the twisted speech
of Shankaracharya of Puri about

-untouchability in World Hindu Con-

ference held at Patna, as per the clarifi-

cation by the Shankaracharya appearing

in the Vir Arjun. (137)]

“That the demand~ under the Head
Department of Social Welfare be reduced
by Rs. 100.”

[Failure on the part of the Govern-
ment in improving the lot of backward
Classes and Harijans of Eastern Uttar
Pradesh districts and particularly of
Gorakhpur District. (138).]

“That the demand under the Head
Department of Social Welfare be reduced
by Rs. 100.” ]

[Need 1o provide healthy residen-
tial accommodation to Harijans and
backward classes in the districts of
Eastern U.P., particularly in Gorakhpur
district. (139)]

“That the demand under the Head
Department of Social Welfare be reduced
by Rs. 100.”

[Need to make provision for spread
of education among the backward Classes
and Harijans in Easternm U.P. districts
and particularly in Gorakhpur district.
(140).]

“That the demand under the Head
Department of Social Welfare be reduced
by Rs. 100.” ;

[MNeed to make provision for full
employment to the Harijans and back-
ward classes in Eastern U.P. districts
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’nd particularly in Gorakhpur district.
(141).)

*“That the demand under the Head
Department of Social Welfare be reduced by
Rs. 100.”

[Need to prohibit the child
marriage sysiem prevailiog in the East-
ern U.P. districts, (142)]

“That the demand under the Head
Department of Social Welfare be reduced by
Rs. 100.”

[Need to open all types of schools
in the Eastern U.S. districts particularly
in Gorakhpur district. (143)]

SHRI RAMAVATAR SHASTRI: I beg
to move:—

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to  eradicate beggary
from the country. (146)]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to find u soiution for the
basic problems of the Scheduled Castes,
(147))

“That - the demand under the Head
Department of Social Welfare be raduced
10 Re. 1.

[Failure to solve the basic prob-
lems of Scheduled Tribes. (148)]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to protect the land of
Adivasis. (149)]

“That the demand under
Department  of Social
to Re. 1.**

th: Head
Wellare be reduced

[Failure to give Basgeet land to

agricultural labourers. (150)]
“That the demand under the Head
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Dezpartment of Social Welfare be reduced
to Re. 1.”

[Failure to improve the economic
conditions of Scheduled Castes and
Scheduled Tribes. (151)"]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.”

[Failure to give publicity to the
literature regarding Child Welfare. (152)]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.”

[Failure to implement the recom-
mendations of Dhebar Commission to
improve the economic conditions of
Scheduled Castes and Scheduled Tribes.
(153)] .

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to implement the sugges-
tions made by Acharya Kaka Kalelkar
Commission regarding distribution of
land 1o improve the financial conditions
of the backward classes. (154).]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to take legal action
against Shankracharya of Puri and
others who preach untouchability and
casteism, (155)]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.”

[Failure to solve the problem of
drinking water for the Scheduled Castes
and Scheduled Tribes. (156)]

“That the demand under the Head
Department of Social Welfare be reduced
to Re. 1.”

[Need to spend more moncy on
the education of the Scheduled Castes
and Scheduled Tribes. (157)]

“That the demand under the Head
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Department of Social Welfare be reduced to
Re. 1.”

[Failure to provide employment
to those persons who passed their B.A.
examinations through the schools for the
blind. (158)]

“That the demand under the Head
Department of Social Welfare be reduced
toRe. 1.

[Failure to make adult education
popular and practical in the country.
(1591

“That the' demand under the Head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs.
100."

[Failure in checking the social
harassment of Harijans. (160)]
“That the demand under the Head

Other Revenue expenditure of the Depart-
ment of Social Welfare be reduced by,Rs.
100.”

[Implementatiag of housing scheme
in the rural areas for the Harijans.
(161)]

“That the demand under the Head

"Othsr Revenue Exp:nditure of the Depart-

ment Social Welfare be reduced by Rs. 100.™

[Failure to check outrage on the
Harijans and Tribal people in various
parts of the country and to take strict
action against those inflicting outrage.
(162)]

““That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100."

L]

[Need to take stringent action
against those who prevent the Harijans,
Tribal and backward people from casting
their votes. (163)]

“That the demand under the head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs.
100.**

[Nged to improve the conditions of
orp! houses. (164)]
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“That the demand under the head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs.
100,

[Need to give aid to the States for the
extension of the Social Welfare work.
(165)

.
*That the demand under th: head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs.
100.”

[Failure to check the use of intoxicants
amongst the children. (166)]

“That the demand under the head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs.
lm’l

[Need to ban the smoking by children.
(167)]

*That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100.™

[Need to improve the conditions of
Patan School of blinds. (168)]

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100.”

[Need to take effective and- concreie
steps to curb the feelings of considering
the Harijans, tribals and backward classes
as inferior. (169)]

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100.™

[Need to formulate and implement
ious Welfare sch for the Welfare
of women. (170)]

“*That the demand under the head Other
Revenue Expenditure of the Depariment
of Socigl Welfare be reduced by Rs. 100.”

[Need to produce good films for the
benefit of children. (171)]

APRIL 11, 19?

272

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100.”

Social Welfare)

[Failure to stop the exploitation of
Harijans by the landlords. (172)]

““That the demand under the head Other
Revenue penditure of the Department
of Social Welfare be reduced by Rs. 100"

[Failure to check the activity of eject-
ing Harijans from the land they are in-
habitating, (173)]

“That the demand under the head Other
Revenue Expenditure of the D:partment of
Social Welfare be reduced by Rs. 100.”

[Failure of the Central Social Welfare
Board in serving the down trodden
people of the oc ity. (174)]

“That ﬂﬁ: demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100™

[Failure to provide wells and roads in
the colonies of Harijans and tribals.
(175).]

“That the demand under the head Other
Revenues Expenditure of the Department of
Social Welfare be reduced by Rs. 100™

[Need to provide land to landless
Harijaps, tribals and backward communi-
ties. (176)]

*That the demand under the head Other
Revenue Expenditure of the Department
of Social Welfare be reduced by Rs. 100.”

[Failure to extend the Welfare works
io the rural areas. (177)]

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100.™

[Need to spend more by Government
to spread education among girls of
Scheduled Castes and Scheduled Tribes.
(178)]

“That the demand under the head Other
Revenue Expeaditure of the Department of
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Social Welfare be reduced by Rs. 100.”

[Need to raise the quantum of grants
given for books to students belonging
to Scheduled Castes and Scheduled
Tribes. (179)]

“That the demand wader the head Other
Revenue Expenditure of the Department of
Social Welfare bz reduced by Rs. 100.”

[Need to improve the working and
living conditions of sweepers. . (180)]

“That the demand under the head Other
Revenue Expenditure of the Department,
of Social Welfare be reduced by Rs. 100.”

[Need to end the practice of carrying
refuse by sweepers on their heads. (181)]

“That the demand under the head Other
Revenue Expenditure of the Department
of Social Welfare be reduced by Rs, 100/-.""

[Failure to make proper housing
arrangements for Harijans, Adivasis and
other backward classes. (182)]

“That the demand under the head Other
Revenue Expenditure of the Department
of Social Welfare bz reduced by Rs. 100.”

[Failure to construct higienic accommo-
dation for sweepers in  rural and urban
areas. (183)]

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare b: reduced by Rs. 100.”

[Need to increase the quantum of
stipend given to school going children
of Harijans and other backward classes.
(184)]

“That the demand under the head Other
Revenue Expenditure of the Department
of Social Welfare be reduced by Rs. 100.”

[Failuze to end corruption in grant of
scholarships for Scheduled Castes and
Scheduled Tribes. (185).]

“That the demand under the head Other
Revenue Expenditure of the Department
of Social Welfare be reduced by Rs. 100.”"

[Need to raise the amount of stipend
to students belween class VII to matri-
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culation in Bihar, belonging to Harijans
and other backward classes, from Rs. 8

to Rs. 25/-. (186)]

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare be reduced by Rs. 100.™

[Not to abolish Hindu and Muslim
words  from Hindu Scholarships
Committee and Muslim Scholarships
Committees set up at district level in
Bihar States. (187)]

“That the demand under the head Other
Revenue Expenditure of the Department of
Social Welfare reduced by Rs. 100.”

[Failure to make timely payment of
scholarships. (188)]

“That the demand under the head Other
Revenue Expenditure of the Department
of Social Welfare be reduced by Rs. 100."

[Need to avoid delay in the payment
of stipends to- handicapped students.
(189)]

MR. SPEAKER: The cut-motions are
also before the House.

SHRI V. NARASIMHA RAO:
(Parvathipuram): Mr. Speaker, Sir, the
social history of our country is the strati-
fication of certain sections of society and
the seclusion of some other from its main-
stream. These sections could not partake
adequately in the social and economic
changes., With the advent of freedom, the
welfare of these backward class, scheduled
caste, tribal, nomadic and semi-nomadic
tribes are the objectives of the natiomal
Government. The Prime Minister concern
of the Government has been to bring these
less fortunate sections of society at par...

. with the rest of the population.

I have to further emphasise what is
stated in directive principles of State policy
that the State shall promote with special
care the educational and economic interest
of the weaker sections of the people and in
particular, the Harijan and Girigan shall
be protected from social jnjustice and
all forms of exploitation.
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- [Shri V. Narasimha Rao]
Regarding untouchability, in respect of
scheduled castes, the Government had not
.done considerable work to total eradication
of this evil and narrate stories that it is
fast disappearing and diminishing in rural
areas. But the Governmeat is fully aware
of the incidents which occurred in various
parts of th: country. The scheduled castes
and tribes would improve only when there
was a change of heart among the so-called
higher castes. Welfare schemes were not
prop:rly implemented because State Govern-
ments mostly ignored Central Directives and
district officials ignored State Government
Directives.

The programme of Social Welfare was
not given the necessary priority in respect
of the welfare of ildren and women,
defence services, welfare of the handicapped
and welfare of the non-student youth. For
lower income families Government did not
bear in mind the problems of nuiritional
deficiencies in school going and pre-school
aged children. ., A special nutrition pro-
vision should be made. The number of
cases of suicides by women is unfortunately
high in the country, It has been found
that many of these cases are dus to malad-
justment and discord in marriage relationship.
Therefore, encouragement is to be given to
all measures which will help minimise these
problems by setting up family counselling
centres by voluntary organisations.

Last year there was a Conference of
Social Welfare Ministers held in Delhi to
discuss various problems of Social Welfare
in the country. It was most astounding to
find that the ministers who gathered in Delhi
were taking about basic ideas as to what
should consiitute social welfare programmes.
This is after 20 years of the country's
indepcndence and the social welfare pro-
grammes have been adopted. This is one
more example of complete muddle-headless
on the part of those who govern our country.
It was like the socialistic pattern of society.
Uptill now the Congress Parly has been
in a position to find out the correct defini-
tion of socialism.

The report of the scheduled caste com-
mittee which was laid on the table of the
House yesterday makes a very intcresting
reading, I am sure the Minister's attention
has already been drawn to this report which
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has categorically said that after two decades
of independence and in the ycar of Gandhi’s
centenary, untouchability is still practised
all over the nation in various forms. The
report says that the social welfare depart-
ment is completely non-cooperative in its
attitude which has now unfortunately devel-
oped into & state of active hostility. When
such is the attitude of the Government of
India, how on earth it would ever be possible
for us to eradicate untouchabilily in our
country 7 It is good to have laws, but
having laws simply on pap:r without their
either being enforced or when knowing after
practice that they were not adequate should
they not be amended ? The Committee
has suggested that ths strictest punishment
be imposed on those who wilfully violate
laws concerning untouchability. Govern-
ment has to take serious note of this fact
and do something in the matter, It'is a
long report runmning into one thousand
pages. I would, therefore, take no time of
the House in highlighting many of the
disturbing factors which have been brought
to light by this committee, I think this
report should be discussed separately and
not taken up along with the demands for
grants in respect of the Social Welfare
Ministry which we are discussing. I was
seeing through various newspapers, articles,
and editorial comments made by social
reformers and the widely held views, in the
covntry seems to be that unfortunately there
is no clear declaration of policy objectives
in regard o social welfare.

We will have also to consider whether
the period for reservation of seats for
Girijans and Harijans in Parliament and
legislatures should be further extended.
Actually, the limitation prescribed in Art;
384 of the Constitution was extended by
ten years in 1959 and it is due to expire in
1970. Belore this question is taken up the
Government must examine in detail as to
the advantages or otherwise of such reserva-
tions and then alone take initiative in taking
a decision in this regard in one way or the
other.

I nced not give in detail wvarious acts
of high handedness, harassment, etc. perpe-
trated on the Harijans by high-caste Hindu
and others. We have been reading numerous
incidents during the last on: year of rape
and killing and similar other fypes of
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atrocities committed on the Harijans and
Girijans. Whenever such incidents are
reported, Government must award the
strictest punishment to the culprits.

Coming to the welfare of the Girijans,
nothing has been done to improve the educa-
tional and economic conditions of these
classes. Although these classes are mostly
engaged in agriculture and most of them are
landless, most of the surplus land has not
been distributed among Girijans.. In many
places, the Girijans are being deprived of
their land by land-holders and other organi-
sations and colonies, are being accommodat-
ed there.

Refering to my constituency, due to
deprivation of the lands by the landholders
and local merchants and the State Govern-
ment, the minds of the poor girijans caught
the Naxalite communist slogans and started
chronic trouble in that area. The State
Government has not taken steps for the
welfare of the Girijans though three tribal
development blocks are existing. The poor
working class and middle class Girijans are
suffering a lot, between above stated two
forces.

MR. SPEAKER: Shrimati V. Sudha
Reddy.

The Prime Minister would be making
her statement a little later, at 6 in the
evening.

AN HON. MEMBER: Let the Home
Minister speak.

MR. SPEAKER: Shrimati Sudha V.
Reddy.
SHRIMATI SUDHA V. REDDY

(Madhugiri): I rise to support the Demands
for Grants of the Department of Social
Welfare.

At ong time, I was wondering why, the
two very jealous, rather zealously guarded
mistresses, Law and Social Welfare, should
be under the control of one Master, namely,
Shri Govinda Menon. But after seceing
the amenable, amicable but victorious way
in which he dealt with the privilege motion
brought in by Shri Madhu Limaye the other
day, I felt, *Well-—here is a man who can
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deal with two mistresses effectively—and he
need not be prosecuted under the existing

law,

SHRI VASUDEVAN NAIR (Pecrmade):
Sir, it is a household problem. It will
create a problem for the Minister.

SHRIMATI SUDHA V. REDDY: I
wish that he bestows as much love and
affection on Social Welfaie as he does on
Law. He must be beware of cuts in his
departmental budget. At the slightest pro-
vocation, these grandiose surgeons who
preside over the Planning Commission, are

. always ready to cuts away the poor little

appendix of our developing economy—

Social Welfare. Ihope he will prevent the
operation of this appendix.
1549 hrs.

[MR. DEPUTY-SPEAKER—in the chair.]

In 1966-67, the provisions of the Social
Welfare budget were reduced from about Rs.
3.73 crores to Rs. 3.41 crores; in 1967-68 it
was reduced from Rs. 3.58 crores to Rs.
3.45 crores and in  1968-69 it was reduced
from Rs. 4.60 crores to Rs. 4.16 crores.

MR. DEPUTY—SPEAKER: There is
a lot of rumbling noise here. May I first
request the hon. lady Member to raise her
voice a little louder or to come to the front
seat?

SHRIMATI SUDHA V. REDDY: It
shows the men are not interested in Social
Welfare. I hope this sort of reduction will
not be given effect to this year despite all
the Motions that our friends across the table
have sent.

During the course of this debate, I am
sure that many will naturally choose to
speak on the welfare of scheduled castes and
tribes and that general social welfare will

. not be touched upon in great detail. I would

not like to usurp the time of the hon.
Members, and 1 can assure them that it is
not on account of lack of interest in the
welfare of scheduled castes and tribes that
I am not going into the details so far as
these Demands are concerned excepting that
I would like to cor d the admirabl
progress that has taken place in that sector
of social welfayg, Apart from the crores of
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rupees that have been spent in this sector,
the ameliorative measures, which have been
brought into this field, are really such which
deserve fo be continued tenfold. But, I
would make a special plea for more and
more measures to promote the education of
scheduled castes and tribes. Well, it is no
mean achievement that only 647 scheduled
caste students received higher education in
1948-49 and today there are almost a lakh
of students who have had collegiate educa-
tion. This is really a commendable step.
But very much needs to be done, and very
much needs to be done to see that crores of
rupees which are allocated to this sector are
used properly and usefully and that they
really benefit the weaker section of the
commumity for which the money is inténded.
Ip this, it is not the Government alone
which is to exercise more vigilance. I know
.it has become the fashion of the day for the
Central Government to say, ““Well, these are
the grants which are channelised through the
State Governments, and therefore the omis-
sion and commissions are theirs, how can we
help it I"" But this is not a plea which can
be listened to time and again. The State
Governments will have to see, the Harijan
leaders will have to see, the social workers
will also have to see that these resources
benefit those for whom they are intended.

May I now pass on to gemeral welfare.
You can expect a woman Member to lay
stress on the welfare of women and children,
who form 629% of the population of this
country., The Commission of Backward
Classes commented that women may be in-
cluded in the backward classes. Since the
L:ry of the day in every State Government is
to increase the percentage of those who are
called backward, I think the women would
pot mind being called backward at least to
see that allocations of this Ministry for
women's welfare go up.

SHRI RANDHIR SINGH: They are
better halves. How can they be backward?

SHRIMATI SUDHA V. REDDY:
However, it appears to be as Shankaracharya
put it not the popular Shankaracharya, on
whom so much attention was focussed the
other day in this House, but by the Adi
Sankaracharya who said that yogis could
not contribute to social welfare—which is
to be expected. He said;
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“Fared qoTgAt DfErafy s
which may be one of the reasons why mnot
much sympathy could be expected from the
present-day Shankaracharyas—for those who
are oppressed and depressed. But he said
women were eminently suited to deliver the
goods...(laughter)—1 would not say which
jgoods.

SHRI RANDHIR SINGH: Undisputed.

SHRIMATI SUDHA V. REDDY: Ouwr
ex-President, Dr. Radhakrishnan, put it very
beautifully, when he said ‘as long as babies
do not drop from the heavens, a woman’s
role is, you know what',

So when this House votes an increased
demand for women's welfare, it votes mnot
only for ameliorative measures for women
and children, but it also votes for training
of leadership amongst women, which only
the Central Social Welfare Board has been
able to contribute to in recent times.

I know there are very many hon.
members who have tried—I do mnot think
they have succeed—to malign the words
*social worker’. Somebody said ‘self-
appointed’, *self-aggrandized’ etc. in the cut
motions; but this apart, I feel that if the
Central Social Welfare Board has contributed
to nothing else, it has at least trained thou-
sands of women, some of them hardly
educated in the modern sense of the word,

_ but women who can really run small institu-

tions, who can plan budgets better than this
House can, and also conduct proceeding
more amicably.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) ; Then the Speaker!

SHRIMATI SUDHA V. REDDY: As
for the lot of women, it is said that the
Sankaracharya submitted himself like a
child when he addressed the Divine Mother,
saying:

‘IR A ERCE ddR
FAOf g weamaa fad
dacgsd  ARATARAT:
aaTgaraf I Y efa v

which meant, ‘Well, Mother, I only think
of you when I am in distress, When a little
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child is hungry or thirsty, it thinks of jts]

mother. It is the same thing with me. So
forgive me'—he says.

AN HON. MEMBER: What about
Ministers?

SHRIMATI SUDHA V. REDDY: It
is this quality which provides an outfit for
womankind which equips her as a better
social worker than her counterpart.

SHRI RANDHIR SINGH: Conceded.

SHRIMATI SUDHA V. REDDY : The
Central Social Welfare Board has recently
been registered under the Companies Act.
I think under sec. 25 of it. It was partly
due to the fact that all the time it was felt
that this body had mno legal status, that it
was being given money on just a fluid drive,
that whatever was given to it made it an ad
hoc limb of the Government and being a
limb of the Government is not a very
presentable feature’,

16 hrs.

MR. DEPUTY-SPEAKER: The hon.
lady Member may resume her speech on the
next occasion. We shall take up Private
Member's Business now.

SHRI HEM BARUA (Mangaldai): I
did not want to disturb the hon. Member
while she was speaking. The Prime Minister
was to make a statement on Telangana at
345 P.M.

MR. DEPUTY-SPEAKER: It will be
made at about 6 P.M.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FORTY-SEVENTH REPORT

SHRI B. R. PARMAR: I move:

“That this House do agree with the
Forty-seventh Report of the Committee
on Private Members® Bills and Resolu-
tions presented to the House on the 9th
April, 1965™
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MR. DEPUTY-SPEAKER: The ques-
ion is:
“That this House do agree with the Forty-
seventh Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 9th April,
1969

The motion was adopted

16.02 hrs.

RESOLUTION RE : POWERS AND
FUNCTIONS OF GOVERNORS—
Contd.

MR. DEPUTY-SPEAKER: The House
will now take up further discussion of the
Resolution moved by Shrimati Sushila
Rohatgi on the 28th March, 1969 on the
Powers and functions of Governors. She has
taken seven minutes, and one hour and fifty-
three minutes are left. She may take another
fifteen or twenty minutes and the other hon.
Members may take five minutes each. The
hon. Minister will take about fifteen minutes.

SHRIMATI SUSHILA ROHATGI
(Bilhaur): The main controversy regarding
the position of the Governors revolves
round three factors. The first was the
position of the Governor as a constitutional
head; secondly, the exercise of his discre-
tionary powers and thirdly, the question of
impeachment or recall.

First and foremost, we find that there is
a controversy regarding the functions of the
Governor as a constitutional head. Mr.
Giri believes then the Governor should act
as an Ambassador between the Centre and
the State and within the frame work of the
Constitution he can also discharge certain
necessary and useful functions.

16.04 hrs.
[SHRI THIRUMALA RAO in the Chair]

Whereas we find that some ex-Gover-
nors like Dr. Katju, Mr. Gadgil and Dr,
Pattabhi Sitharamayya complained that they
really had nothing to do with the Govern-
ment which was carried out in their name
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and that they did not have adequate powers.
We find on the other hand that the study
team of the Administrative Reforms
Commission has suggested that these powers
should be further enhanced under article 194,

Under article 156 he is appainted for a
term of five years and he is to work directly
under the President, Under article 163 he
is to be aided and advised by the Council
of Ministers in the discharge of his duties
except on maiters where he has to exercise
his discretion. But we find that the Consti-
tution does not lay down ror does it clarify
in what matters the Governor is supposed to
exercise his discretion.

Thirdly, we figd that there is a provision
that if in case a question arises whether a
particular act or omission is within the
purview of the discreticnary powers of the
Governor, the decision of the Governor
and his judgment, would be final. And
under article 164, the Governor appoints the
Chief Minister and the Council of Ministers
on the advice of the Chief Ministers, and
they shall stay in office at the pleasure of
the Qovermor., Again, we find that the
word “pleasure™ has not been defined by the
Constitution. Under article 174, tbe Gover-
nor will summon the State legislature from
tim: to tim: to mee! at such tim= and place
as he choses,

In addition to all this, we also find thai
article 167 lays down some powers. Under
this article, the Govenor is given special
powers, though they are mat very often used.
If they had been used, there might have be:n
less of caeflict and trouble or coatroversy.
We find that this article empowers th:
Governor with certain powers; according to
this, itis incumbent and obligatory upon
the Chief Minister to communicate to the
Govermor all Cabinet decisions before the
order is issued, and also efter tne orders
have been issued relating to administration.
The Governor can also call for any papers
which may have relevance to the decision
taken by the Ministers but which may not
have been discussed in the Cabinet,

Articles 352 and 360 give some special
powers to the Govenor in the matter of
finance. But the most important power s
that conferred by article 356 by which the
Governor, without talking the advice of the
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Chief Minister, if he finds that there is failure
of the constitutional machinery, can report
to the President and the President acting
upon the advice of the Prime Minister can
supersede the legislature and clamp Presi-
dent’s rule on the State.

I would like to draw the attention of
the hon. Members of the House through
you to this particular article where we find
that this can be a very dangerous weapon
in the hands of the Governor and in the
hands of the President, because, if these
powers are not wielded properly* if the
President acts arbitrarily and if the Governor
is also disposed that way, the piovisions
could be misused or misutilised, and thz
very nature of the Constitution which is of
a federal character can be ultimately changed
to a  unitary character, Therefore, I
would like to draw the attention of the
House to this particular aspect of the matter
and suggest that the number of State which
can at one stage be brought under the Presi-
dents® Rule be clearly limited and defined.

It was in the exercise of these discre-
tionary power that ultimately the controver-
sies arose first in Kerala in 1953, as our
present Law Minister knows, when the
Rajpramukh acting on the advice of the
defeated Chicf Minister dismissed the Mini-
stry. The question arose, should or can the
Governor dismiss a Ministry acting on the
advice of a defeated Chief Minister? We
find that Lord Simon, an authority on the
Constitution said:

“Parliamentary democracy can succeed
only in a country where the ruling
party piefers to vacate office for the
opposition rather than think in terms of
the breakdown of the Constitution.™

And Mr. CB. Gupta in Uttar Pradesh
carried out and emulated the highest
traditions of parliamentry democracy when
he was Chief Minister in Uitar Pradesh,
whereas in England, the country from whare
we derive our Constitutional inspiration for
our democratic functions, it was not followed;
it was not followed in England itself, when
Lord Rosebury, who was defeated by eight
votes, continued in office. We thus find
that the highest traditions of democratic
functioning was not followed on one occas-
sion even in England.
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Then, in France, where they have a
multi-party system once the Chief Minister
is defeated, he has no right to advice the

Governor and the Governor mneed not
dismiss the Ministry on his advice.
The second question regarding the

discretionary powers of the Governor comes
with the incident in Rajasthan where the
relevant question arose: could the Governor
prorogue the Assembly in the midst of the
budget session on *‘conscientious grounds'’
if he felt after a subjective assessment that
the party in power had lost the majority?
Though he did not dissolve the legislature,
all the same, it was prorogued to enable "the
members (o participate in the presidential
election. As Dr. Sampurnanand himself—a
very leamned scholar and a great, eminent
man-had said: **The SVD leaders, instead
of protecting the law, had actually, for
their own purposes, deliberately broken the
law themselves.”

The third instance arose in Haryana,
There, though the party still enjoyed a
majority, because there was a lamentable
lack of decency, asthe Governor himself
reported to the President,—it was “a lamen-
table lack of decency’*—President’s rule was
clamped there. The question arises whether
a Governor can dissolve the legislature even
if the ruling party happens to have a
majority in the House: In Madhya Pradesh,
the question which arose was, whether the
Governor can or should act on the -*advice”
of the acting Chief Minister? This question
is of great imporiance and it was discussed
on the floor of this House. Last but not
the least, we come to West Bengal where the
question arose, if the Chief Minister did
not want to call the House at a particular
time and if the Speaker did not want to face
a moticn of no confidence in the House,
could the Governor dismiss such & ministry
or could it hold office if it failed to serve at
his “pleasure?” Could the Governor dis-
miss such a ministry if the Chief Minister
refused to *“‘summon the legislature at the
place and time of his choosing'® as laid down
by the Ccnostitution? It is out of this
question that the entire controversy in West
Bengal arose.

With regard to deleting or refusing to
read certain passages in the Governor's
Address, according to article 176, it was
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within the powers of the Governor 1o reject
apy part which he did not like. Even in
May's Parliamentary Practice, which is an
authority on parliamentary democracy, it is
enuuciated that while the Prime Minister
has the right, to say anything he likes in his
speech from the Throne, at the same time,
the Sovereign has am equal right to reject
any part or passage of the speech which casts
aspersions on the Crown. We find each
one of these things has emanated from the
same controversy, namely, how far and under
what political circumstances is the discre-
tionary power of the Governor to be
wielded.,

About thelast question, would it not be
against all canons of justice and logic to
except a Governor, who has gone out of his
way to meet the difficult situation in West
Bengal, who faced humiliation and braved
everything in the discharge of his duty as the
Constitutional Head to defend the law and
the Constitution, to indict himself?

All thesz questions arise from time to
time because the discretionary powers of the
Governor have not been clarified. Naturally
when these matters are carried to their logical
end, harmony between the Centre and State
which is so necessary, suffers. S¢ long as
the Congress was in power at the Centre and
the States, harmonious working was ecasy and
logical. But with the emergence of leader-
ship of wvarious parties in various States and
with the ideological differences between the
political parties at the Centre and in the
States harmonious working. has become
difficult, Every day matters arise which
would lead to straining of relations between
the Centre and the State, Naturally, the
question of recally or impeachment of the
Governor comes into focus. The Constitu-
tion does not contain any provision whatso-
ever for the recall of the Governor.

In Australia, there was a case in 1916
wh:n the Governor dismissed the Prime
Minister, and Prime Minister sent a telegram
to London. The Govermor was recalled
and replaced. In Nigeria a similar case’
arose when the Governor had dismissed the
Chief Minister, but the Privy Council stayed
the decision. In America, there is mno
parallel, because they have an elected
Governor. Even constitutional pandits like
Keith and Crisp are in favour of recall of
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Governors under certain circumstances,
Here in India, this system has been more or
less evolved upon conventions and political
practics.

There is mo specific provision in this
direction but more or less it is taken

for pgranted that the Centre would
consult the State concerned. Though
this consultation is not binding wupon

the Centre, though it is not binding upon
the President by any chance, as we know
that in the case of Haryana, for instance,
Shri  Ajit Prasad Jain was sent as the Gover-
nor though it was not favoured by the State
Government and we know that in the case
of Bihar Panditji in deference to the wishes
of the people of Bihar did not send Shri
Nityanand Kanungd there. Therefore, we
find that alteration, amendments and adjust-
ments can take place. But certainly I do
not agree to this process of mathematical
calculations, to this process of elimination
which has been evolved in the recent past
in the selcction of the person to the post of
Governor in Bengal.

I would like that these matters should
be taken into consideration. We have to
think in terms of Centre-State relations. We
find that a new school has come into pro-
minence which advocates that the Governor
should be elected. This was originally the
view of the constitution-farmers also. But
since we follewed the pattern in Britain
where we have an elected legislaiure it was
thought that to have an elected Governor
would amonut to interposing and would not
at all be necessary in the context,

Another view is that the appointment of
Governor should be ratified by the Parlia-
ment. The view expressed by the ex-Chiel
Justice of India, Shri Subba Rao, is that
the President should appoint the Governor
in consuliation with the Prim: Minister and
with the Chief Minister and Leaders of the
Opposition in the State concerned.

But one thing is quite clear. We know
the instance which was brought to our
notice last week when the Leader of the
Communist Party, Shri Gopalan—this is
.according to the Press and I do not know
the authenticity of the thing—gave a note
of waming to the Governor in Kerala that
he must mend his ways and he should not
goand work against the wishes of the
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clected legislature in Kerala. The report
says that he wanted the Governor to mend
his ways in accordance with the lessons
learnt from the Governor in Bengal. In the
context of this, if the post of Governor
becomes an elected one would he not bzcome
a pawn, a stooge in the hands of the Chief
Minister? The very theory that the Centre
should be strong will then be nullified. I
would like to point out that it was specially
with a view to keep a very strong Centre
that the framers of the Constitulion had
framed article 160 by which special powers
have been conferred on the President and
under which the President in case of any
cohtingency can frame rules and make pro-
visions for discharge of functions of the
State. 'We find this is a special power, a
significant power which finds no paraliel
in any Constitution, not even in the
Canadian Constilution which is analogous
to our own Constitution. Therefore, it
becomes incumbent upon the Centre to
see that the relation between State and
Centre remains harmonious.

In the context of the present political
explosive situation we find that pinpricks
are made every day, grounds arc framed
every day for straining the relations belween
Centre and State, whether it is a matter of
deploying troops outside the State as in the
case of Durgapur or whether it is a case of *
the very tragic incident in the Cossipore
Factory. Also, something ubpr:cedented
in the history of democratic countries, :ome-
thing unparallelled in the working of our
Constitution happened yesterday and that
is the Bengal Bandh, where we find that
the State arrogates to itself all powers which
are relevant to the Cenotral Government
relating to communications, transport etc.
When things like this are happening what
is the Govemment to do? What is the
Governor to do? Is he to be a mere
spectator and watch these things happen at
the cost of life and property of the people
concerned there or is he to take law and
order in his hands and mobilise things there
in accordance with the oath of allegiance
he has taken to the Constitution and dis-
charge his duties rightfully, dutifully and
courageously?

In the context of this political climate
we have to evolve healthy traditions and
conventions. These will not automatically
flow from the advice of the Home Ministry
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or the Law Ministry. It will be based not
only on the advice given by constitutional
pundits. It will depend very much upon
the co-operation and good spirit between the
Treasury Benches and the Opposition
Leaders. It can only be done by their
co-operaticn. Before 1started my speech
last time I appealed to all hen.  Members
of the Opposition not to take this matter up
from any political angle but only from the
national and larger interests of the
country. Here we have 1o see that it beccmes
incumbent upon the government which is in
power to make a proper choice of the
Governor. First and foremost, the Presi-
dent must sce that the Governor is above
party level, that he is not a member of
any political party. Otherwise, he will have
a nalural bias for that party. Secondly, it
has to be ensured that once a person is
appointed as Governor, he does not re-enter
politics when his term expires. Otherwise,
his interest in politics will continue and his
entire outlook will be biased beforehand.
Further, it is extremely imporiant to choose
for the post of Governor people who possess
not only great administrative ability, good
knowledge of the Constitution and basic
faith in the democratic tenets of life, but they
must be men of foresight, political wisdom,
a touch of statesmanship as some people
would say and, above all, courage of convic-
tion and self-ccnfidence, who know what to
do in the given circumstances, Shri Dharma
Vira, who is one of our ablest administrators
in the country, before his departure from
West Bengal after laying down office, he
said that the powers of the Governor must
be clarified, must be defined and guidelines
must be clearly laid down.

At the same time, I would appeal to the
opposition members that they can also, in
their turn, help in this process of evolving
a healthy precedent or healthy convention
by building up a sirong opposition. And a
strong opposition can be built up only il
they reduce the number of parties. It would
be to their advantage if they have only three
or four  political  parties. Their
strength can be increased by reducing the
number of parties and in that way they can
build a strong opposition. In this way the
process of defection, which has become a
political stigma of the twentieth century,
can be reduced and ultimately abolished.
Jam sure that with co-operation of the
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political parties the selection of the right
sort of candidate by the President for the
post of the Governor, a healthy atmogphere
will prevail between the two the Centre
and the States.
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Before I end 1 would like all hon.
Members of this House to understand this,
that we cannot take a partisan approach
in this matter. It is a matter which is of
burning importance in the context of the
present day. What is happening in one
place can possibly happen in another place
tomorrow. With the incursion of bpew
idcas, with the creeping in of Maxalites in
the country, with violence taking wvarious
shapes in thé country, whether in the form
of agrarian revolt or in the form of un-
authorised occupation of land—as we have
seen from the papers, this is spreading from
Bengal to Bihar—with new political ideolo-
gies sweeping into the country, it is very
necessary that the Governors must exercise
their powers with vigilance and alertness.
That is why 1 have tabled this resolution.

We must frame certain provisions in the
Constitution. We must make amendments
in the Constitution. First and foremost,
the word *‘pleasure’® has to be defined. We
find that in Nigeria the word “pleasure of
the Governor' is defined. Secondly, the
discretionary powers of the Governor must
be clearly laid ¢own. Even though they
may mnot te clearly laid down in Australir
and even though the powers which we have
given to our A Govermors are more or less
identical to those given to Australian
Governors, we find it is necessary to clarify
the discretionary powers of the Governor.
Mr. R.D. Lumb, writing on the Australian
Constitution, says:

“*It is accepted by most authorities
that the Governor is not obliged to act
on the advice of the Ministers in all
cases whatsoever. He possesses certain
reserve powers which he must exercise
constitutionally and not arbitrarily. It
is, however, very uncertain to which
powers this individual prerorgative of
the Governor applies.”

It is precisely here that we have to make
certain guidelines, how far the Governor
can act within his discretion, and bow far
be will not act in a manner which is arbij-
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trary., Thercfore, with these words, I would
commend my Resolution (o the hon,
Members of this Hous:, with the fervent
appeal that they should rise above party
level and suggest guidelinss which will be
i|_1 the larger interests of a strong democratic
institution.

Powers and Functions

MR. CHAIRMAN : Resolution moved:

“In view of the recent controversy
regarding the powers and functions of
the Governors, and in the context of
smooth Centre-State relations, this House
is of opinion that a Committee of 30
Members of Parliamsnt be constituted to
consider the necessary amendments in the
Constitution of India.”

There are two amendments
motion.

to this

SHRI SHINKRE (Panjim) : I bzg to
move; That in the Resolution,—after
“Parliament™ insert—

“representing all the States and
Union territories' (1)

SHRI SAMAR GUHA (Gontai) : I beg
to move: That in the Resolution,—add at the
end—

“‘and before such Consiilutional
amendments are adopted by Parliament,
the Prime Minister should convene as
carly as possible a conference of the
Chiel Ministers of the States with a view
to chalk out ad hoc guidelines regarding
the powers and functions of the Gover-
nors with the approval of the Presi-
dent.” (2)

SHRI LOBO PRABHU (Udici) :
Sir, the institution of Governor has to
be traced 10 the Act of 1935. If our
Constitution is placed side by side with that
Act, the difference between the two Gover-
nors to be found will be very slight. The
same is (rue also of ihe President but by a
convention the Governors and the President
have become figureheads before the Prime
Minister ani the Council of Ministers. This
was an evolution which was not in the
Constitution but which has grown as a result
of conveation. To that extent the powers
of the Governmeat are enormous; they do not
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accord with the system of government that
we have.

The anomaly was mot of importance
when the same party was in power at the
Centre and in the States. The anomaly has
become very important, even dangerous as
Shrimati Rohatgi suggested, because of the
difference of parties, in which connection the
Governor hus become the symbol of such
differences as exist.

At the same time, it must be recognised
that though different parties can exist at the
Centre and at the State level, there is no
real cause for differences unless the circums-
tances provide them. We have Governors
in the States of Madras, Orissa and even
Kerala, where the stability of government has
not brought the Governors into conflict with
their Chief Ministers. It is where there has
been instability, where the Governments have
been loosely knit, where the governments
have lost their majority, that the institution
of Governor has been questioned and derived
and is being demanded to be abolished. That
factor must be realised and from that factor
we must judge the institution of Governor.

Do we want the Governor to act
for the Cenire—when I speak of the
Centre, 1 speak of the people—when
there is instability in the State? This is the
simple question. If we do mnot want the
Governor to interfere when therc is instabi-
lity and when a party has lost its majority,
who is going to act for the Centre and for
the people of that State? That is the most
relevant question. What is the substitute
contemplated by those who ‘wish to abolish
the institution of Governor when such cir-
cumstances arise, when a party has lost its
power and is not willing to lay down office?
If you do not have a Governor, are you
going to allow the courts to have a say in
the matter; or are you going to allow, what
is more probable, the army to have a say
in the matter? This position, therefore,
makes it absolulely pecessary that the institu-
tion of Governor should contioue. If you
do not have the institution of Governor, you
will not bave democracy and constilutic pal
government.

The next large quesiion is : What are we
going to do, firstly, to secure that the office
of Governor is properly filled and, se condly,
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to see that the office of Governor escapes
ordinary conflicts—I do mot say, extra-ordi-
nary conflicts—with the Government? About
the office being filled by persons only persona
grata or agreeable 1o the party in power, [
do not think I bave the time to give all the
details but everyone is aware that governor-
ship is a heaven, a refuge to the disappointed
politicians; governorship is a refuge for some-
one whom the Government either wants to
oblige or wanis to placate lest he should be
troublesome elsewhere.

SHRI VISWANATHA MENON (Ernak-
ulam) : Or retired ICS people.

SHRI LOBO PRABHU : Iam glad, you
are very keem on bringing I.C.S. ioto the
picture everywhere. The retired 1CS people,
I do not think, arc as bad as some of you
would like to believe, When they are appo-
intel as Governors it is not because Govern-
ment wants to pleass the IC5; Goverament
miy be wanting to please some particular
ICS officer who has obliged them. The
principle is th: samz. They never thought
of appointing mz as a Governor because [
have never tried to oblige them. Even
otherwis:, when an ICS officer has been
appointed, you will concede that he is certa-
inly some one who has come in on the
basis of merit, Many of you may say what
you like about ICS, but the fact remains
that all of you, at one time or the other,
hoped to be in ICS. Because you arc not
there, you cannot say that th: ICS is bad.
ICS is not a servicz which has been inade by
politics; it is oot a service which has been
made by favour. We have coms into the
ICS by merit, after a strict examination. So,
let us have some peace on the subject of
ICS.

MR, CHAIRMAN : Two of you are
already in the House. You need not defend
yourself,

SHRI LOBO PRABHU : Let me revert
to the more important question ICS is fading
out; there are only 100 members left of
Governor,

"™ You have to see that the office of Gover-
nor is properly filled. The proposal which
| attracts me the most is that the President, in
{ consuliation with the Prime Minister, the
Chief Minister, the Leader of the Opposition
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and, 1 would even add , the Chief Justice of
the Supreme Court, should select the Gover-
por of a State. That would prevent absolute
use of the office for party purposes. If that
is secured, the Governor is someone that
every one will respect, that every ome will
accept. Then, I think, that office will work
better than it has done so far.

The second question is how to make this
office conformable or how to make avoid the
conflict that has arisen. In this connection
I would like to say that any office is useful,
any office is respected, any office survives, when
it has a function. Because of the develop-
ment of our Constitution from convention,
the Governdr has ceased to have any fun-
ctions at all except of being the host of the
Government, except of being a kind of
represcotative  of the country and
of the Government, except of being
very useful to say things that the party
wants him to say, once a year, in
his Address. It is comparable to a thing
which bas no function. For instance, Appen-
dix remains only to cause trouble. You
have to suffer from Appendicitis. Governor
is a form of Appendicitis in our system. We
bave to think of dealing with him as we
deal with something which has no function
but must be given a function.

In this connection I am glad I had this
opporiunity to put the views of my leader,
Rajaji, before you. Whatever your views
may be, whichever party you may belong,
1 think you will concede that there is no one
in this coumtry with a longer history of
scrvice, with a greater perception of the
needs of the country, with a greater power o
know the law and its best uses, than Rajaji.
Even if you will, for a momeat, think of him
not as Leader of the Swatantra Party but as
one who led the Congress, one who led this
country to Independence, I think, he is
entitled to some attention to his views.

His views on the Governor arise from
the circumstances. He wanted to make the
Governor functional in respect of two things,
where popular Government had failed and
the two things are: (1) the Police. Take an
instance. Yesterday in Calcutta the Police
no longer followed their duties according to
Criminal Procedure Code, but have followed
their duties according to the book on jobs,
They are disposed to ignore the law so long
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as it pays them, so long as they can please
the Government in power and so long as
they get a better job. As long as the Police
remains dependent on the Party in power,
they will not exercise their duties to main-
tain law and order. Tt is, therefore, absolu-
" tely necessary that the Police should be
insulated from political interests and that
they should carry out their duties in respect
of law and order in the same way as a
surgeon or a physician carries out his duties
without reference to the politics of the
patient. If they are at fault, they should be
punished by court of law of their own as in
the Army, They should not be exposed to
political commissions, to political influences
in this matter.

L]

Therefore, if you want peace and order
I think every onc wants peace and order—
and even my good friends, the Communists,
whatever they say, they also want peace and
order, they must have a Police which is
capable of enforcing and you could have a
police capable of enforcing it only when they
are completely insulated from politics. Now
will it be a loss to politics?  After all
what does the Government gain by more
riots.

MR. CHAIRMAN :
Member’s time is up,

SHRI LOBO PRABHU : The second
proposal of Rajaji is that just like the Police
the administration should be insulated from
political influence. The administration should
be an instrument of carryiug out whatever be
the politics. The Government should not
do what the administration does. The
Government should not give instructions to
the administration. That is very much like
keeping a dog and barking yourself
Let the administration be comple-
tely independent of the Government. It
is not difficult. In England, I may tell you,
that the Treasury is completely separate from
the Government. It carries on its own work.
The Permanent Secretaries remain there and
carry on the policy that is laid down to them
without interference. So to the extent you
can make the Services dependent on the
Governor for their posting, for their promo-
tions and for their independence, you will
secure an instrument of service for the
country mnot merely a service for party in
power.

The hon'ble
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I will come back to the views of the
learned speaker who preceded me that it is
not a question for a Party. This is a ques-
tion for the whole country, Tomorrow some-
bodyelse may be in power. If you want an
instrument in the Government, in the Ser-
vices, in the Police that will carry out their
orders, if that is the purpose of Government
I would suggest that we should have our
Governors for these two functions, the fun-
ction to control the Police completely, to
control the administration completely and
make the services of these two large bodies
available to the political democracy of the
country.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Chairman, today we are
passing through such a revolutionary time
as this that perhaps merely confining oursel-
ves to discussions of certain sections of the
Indian Constitution in respect of the institu-
tion of Governorship will be rcally not
enough. For the problems that we are
facing to-day are full of dangerous portents.
Sir, this Constitution that we had framed,
was framed after long years of struggle and
during the last few years, may be after 1967
and even after the mid-term elections in 1969
a new upheaval is taking place all over the
country. Therefore, when we shall analyse
the institution of Governorship, merely citing
cut and dry formulae of the Constitution will
not be sufficient to-day in view of the rising
contradictions that we find among the new
generations of the country and the old. We
cannot simply ignore the rude realities of
political life that we face today.

Sir, it is both uarealistic and unfair to
expect that the Governor’s position will
remain immune from the great political
changes that have taken place and are
taking place in the country every day.

Now, take the case of the Bengal Bandh
yesterday. Well, what can the poor Gover-
nor do? If the Governor, in the Constitu-
tion, I should say, is “condemned’ for
defending the constitution and the law, it is
the people alone who can defend the constitu-
tion and not the poor Governor. What can
the poor Governor do? About the Bengal
Bandh the Law Minister could not do any-
thing. The Central Government could not
do apything. If the people take law into
their hands and into the streets, and take
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certain measures like that, what the Gover-
nor can do?

Therefore, the ultimate defenders of the
Constitution and of our democracy are the
people. Just because the Governor is there,
he cannot do these things and it is the
people at large who have got the final say.

Let us anmalyse the position like that.
If you read the provisions of the constitu-
tion, you will see that we are confronted
every day with new challenges. Take the
case of the Governor reading the Address
containing the policy of the Ministry which
has been elected by the people. The
Constitution has taken it for granted that
the Governor will read the policy of the
Ministry which has been elected by the
people.

" Now, in Bengal, people elected a
Ministry and the people wanted that this is
the policy which should be read. But then,
the Governor said *“I cannot do it." But,
you may take the case of Orissa, The
Khanna Commission was appointed and
that Commission said that there are no
charges against the Congress Ministers,
Those were exonerated by the Khanna
Commission. But the Governor was made
to read his Address there saying that the
‘follow-up action will be taken." Why?
Because, it isall ‘politics’.

Sir, similarly, take the case of reading
out the Address by the Govermor of Punjab.
What has he said? He has said exactly
what the Ministry wanted, what the Ministry
wanted him to read.

Therefore, simply citing certain sections
of the Constitution will not help matters;
these are all not enough to meet the new
challenges that we are facing every day in
this country.

I would submit through you,_ to this
Honourable House, to all the parties concer-
ned, and to  this country, that the present
ritualistic ceremony of the Governor setting
out the Ministry"s policy must be given up
in the present political pattern that has
developed in our country,

Sir, the States and the Centre’ have all
gone apart. It is a fact. It must be recognis-
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ed. We all should recognise that these
things have gome apart in respect of the
political affiliations of Ministries, Ministers
and Legislators. Therefore, there cannot
be any final or national convenient arrange-
ment for such a thing as setting out the
Ministry’s policy, of the policy of the elec-
ted Government by the Governor.

So, the time has come when the Law
Minister should think over these matters.
He is very efficient and thinks also very
seriously on these matters. A time has
come when a Conference should be conven-
ed of all enlightened and right-thinking
men in this country who are seized of this
matter, so that some new pattern may be
evolved. There should be & reappraisal
made of the Governor’s powers, his discre-
tion and the powers invested in him in the
Constitution to defend the rights, the duties
and the responsibilities of the Government
of India. What is needed is such a reap-
praisal.

Let us look into the institution of the
Governorship. The Governor has to de-
fend the law and the Constitution. How
can he defend it? If you look at the parti-
cular provisions of the Constitution, you
will find that the Governor is to act as the
agent of the Ceantre and also as the represen-
tative of the Union in the State. Supposing
the institution of Govermor becomes-a
centre of clash between the State and Centre,
then what is to be done? Where shall we
begin with? Therefore, it is necessary that
the question whether the institution of
Governor is really outdated or not has to
be thought of again. It was thought of
when there was monopoly of power by one
Party; it was thought of when all the new
changes that we see now were not very
much there 16 or 17 years ago. In the
present changed context of political thinking
and in the present context of Centre-State
relations, how far can we go by the existing
Articles of the Constitution? I think this
question needs more rethinking and reap-
praisal. N

One more point. Supposing the Gover-
nor is there to defend the Constitution and
the law. The Chicf Minister is elected and
the entire Assembly is elected by the people.
The Chief Minister has lost his majority
in the House. Then, according to the
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Constitution, he has to resign. Supposing
he does not resign. Then the institution
of Governor should be used or the Governor
should act in his discretion so that the
Chief Minister is made to resign. If the
institution of Governor is only meant to
facilitate President’s rule in a State where
the Chief Minister has lost his majority in
the Assembly, then I think it is not neces-
sary because the Governor can only recom-
mend to the President; he cannot directly
enforce President’s rule in a State, If it is
to be enforced, it has to be ratified by this
House. Therefore, it is the President who
can directly enforce it. The law Minister
may ask: Who is his agent there? I think
time has come when we shall have to lay
down democratic precedents. The Chief
Minister should be so‘honest that within
24 hours of his losing majority in the
House, he should say: I must maintain
democratic traditions and therefore I shall
go.”” For that purpose an outdated insti-
tution like that of Governors need not be
there because for maintaining this institu-
tion, annually we are spending Rs. 3 crores.
This includes Lt. Governors and Governors,
and their travelling allowance, sumptuary
allowances, medical treatment expenses, etc.
In view of the changed circumstances and
political changes in the country, is it neces-
sary that we should maintain this costly
institution? Should we not devise some
democratic precedent whereby every elected
Chief Minister should step down the mo-
ment he loses his majority in the House?
It should not be left to a Governor or the
President to ask him: ‘You convene the
Assembly. Otherwise, 1 shall dismiss
you." We should build up new democra-
tic precedents whereby the mnecessity of
having this institution of Governors should
disappear. Then only democracy can be
saved. We ourselves should be the guar-
dians of law and Constitution, and not the
Governors.
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7g agt ¥ gfewr wwam« Fv feafq =y
e & wife fagw <Y agl & srax wrf
o S 9w AT F R samagieE
®TH FUTU AFTT K7 T AT 8,
dfeeFa sq 8 gart amY FFaF A
ufsar o€ §, S @wq & qg USAAH
&7 9% faarg &7 fawg a7 w1 R
@ 9E UF IF F g9 F FTOU IgA 4
FEEqTT AN & sy H A wrdy oY
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N AT wrETIE A g g o
TS AT A% ATAT § AT HE FT AAY
sCfem 1 g9 fa@s At ao s o
21 7l 7 WA wEEw ¥ A AR
F 39T, T GOl F gl AU &
faast sromaer & ad smr ¢
a% fa9% ¥ FW 4% 7 waedr
afeT 53T ag § 5 SEET um SEC AT
g T SN 9T T At AW A
FT ARG 1A g | afeq g
HET-HW 9FF gr | F oo w1
UF IIME AT E | 99T F IR
T & H7g< & 99w A ghamm
UAGAY 1 OF & waT F g QAL
gl F gfwarea a¥ go § S adt
Wt agt 43 go # weww fag frer &Y
FTHFIC 17 ATTHY 927 F wE T I
AT F 1T FIF F7F FLHFL A9
F1 feafa § oo | =W fag &7 ARHF
17 grEdt SEi @1 AR @0 aE
e fatez fag 3 sHg 97 9 ¥ 17
HEAl #EFT UF Y T FT FEFIL
O U THT F A9 E AT F
wifs Tw§ wwT & dam< @ E
afea & T 7 A AT F FT-HET
frafa far 1 g% agt g #rE faarg T
FAT & fF 717 ToE § AR AW adr e,
dfer o g fafewa & fF g7 &0
Tl ¥ #Y5 oF QY w1 Afew S
1 agi ¥ gAGT STR gET | AAAT
TEE ag ¥ DA w1 G5 gwwerd
fom T ¥ Femw fag fier Y s
ATy &1 AT fear, Ig@ FEr @A,
o g FAT AR g A A
1z fag 1 A fw w1 a9 Jemar
gy ot g, ‘armE, qua Wt gsEr
fFar 1A SE TE AT TI@E |
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At % 1g w3 wr ar fRum g
# cfeslm @ AT E ar wwr &
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&1 ag faur dfeq, faaw & wsai 7,
AMT F IuF  grfagE F Fam-Far
ardat ey § atifeg a0 8 @
foar &1 For s 9 0w W @
afe it &1 AreH) foe avg Qrwar
IaF afT & uF AfA gwRIC F A
T qE-AT qamAl F W FAT G g ?
FEF AT F A A E AR 3| & A1
A g FFIgAGI S A UF HFT F
qrEl & AYT T & o gE wwrL F A
1 g R woAT aE "1 At
dtoit @71 AvdE uF @ AR EEA aw
W ATt SIS FT OATIEE GA § WK
& Yat awwar § 5 o Ay Wt ¥
W Y GFPT T |
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AT 9 gw fasm & 9w ¥ S
T HT T & 1 GATR AHAA ) e
# w9 f wWreg, gEre Amaer &
afgser g} WEwA 3 @Y, IEET
wegar 99w i ag guik fag sve-
w7 femrs ¥m & 1 faav &Y ofrar sk
faamm &  wfq smear, @ smw @R
wifgq 1| afqmr 91 wFar FEw w@F
w1 % 1g ¢ e urdt oud wiy ofew .
¥ ofgs gmrfosar, grd a3 sfa
ufas & afes aew s @ Al 5=
T AT aefasar & fao gaesmet
F WL g IAR! [FaAT 197 A F
faw dax &, 95 TEET SO &

ThOF qEA 7 GET /) w A
1 W g1 @ frsafar & fet ow
o & = fFlt F w7 A2 go
TAFT IT AT YOI F AT AW
TR FY a=77 ¥ fAg @A | aw ww
oife® oFEw ¥ AT T AR T AW
= &, I & Wa @A AT F
fafwg faar 8, ag afaa &1 =fw 03
gU IAT T &1 wiq @AT, SKIT WIAT
& FUSC AT § | AT T 99 fear
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[t awaw i)

& av =fe 8| 99 77 W Fe¥ ww
at frgaifa 5 =71, 99 @), #aw oW
T A AT & WA NN & fAw e
¢ T T | TR TEAT S ¥ &
HiE AT A7 TG FEAr | & q@w g W
TR AR FT FATT § AR A F foer
@ A ¥ Eedr ¥ | § gE 6
gam & fr @ fee @ s
a8 w wfge ggl fafy ket &
gam & fov fafy %4 sgiew et =%
£ S TR F A T AT GBI H
aa T8t X W TR E, g% T
R & F @A F FI & 09 g
g §, gUT WHT & E | faae F
FRIT TEIUH Y qWE FT AT FW
FE HI AT GAR TS & FA g &
sfer &, 7 w6@F 7= IvE T A R
R w1 aret qifgdl #y A @ aw o=
s o § s & 5w F g
w1 gwEer sy §1 i & oag
wen e § R T ¥ a2 S
g § W T T w1 ogEa § faw
Zw dare g & | TeTnE ¥ & wfa-
fafe . o g Ra & w=T ag dar
g &, 9w wdw & ufw o sEEr A
zifres & o 98 93w F wfa #f e
oo+ griger &1 framar =fge

s & gfaman #t feafa #Y 2w
WE R & g ghamar &1
gore q¢ fear T S\ gE% 17 797 A
qREAST AT ¥TE UEAE T & Ty
#3Y AT oY W€ ¥ 9 FAY qOH
fre @ & Wit awadt of agi 43 &
IO THFAGT AT T GIAT A% g 14T
wife wa faex fag o< =9 911 ag
FEE | WA RE FT A1 T T
areeaest fewaa g wifgg, @ &
ai fa IR g war ¥ I
faar AT WY AT AGT AT AT
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guT dE ¥ 1 EF g g+ Frajw A
#1 feafa & adt 2, 39 #gv *1 feafa
Hagig) Fanwrg 5 OF waq &
w5 U9y ¥ ®ifaa areAl §) g9 a9
HET FX, 7g 7T A 3gr F 1T F qreHAy
FT I9A AT FI FARFT AR 9T &S
TR A FL, 79 qfa Y arvw gav faar
w1 ag w7 fafma wa &

51 # Amadgr Qg ¥ 39 s
T gHAT FW gU A wEN WiEA §
& g gaaxar T § 5 @ geaew
¥ 71§ gri o w9 geit &7 WifE
TvagEt #1 fAgiIdt qan gfasrd &
a# R ¥ PN FT A 99 aw 3|
THE FAN GFT W AT IATER
7E g1, a9 qF a8 WIA, TG AW
wregafa #giey ¥ 7 wrdaT 52 fF Trsg-
qfq #AgET g 12 F 39 99 F 39
it AT & fa3% #F ot & g
g, 9% wraeg § fmaw w2 gutw w2
1 FrAHIET gra FT F arfe g o
fafa sgazar # sam & gfaar g
@A &' d W 9T &g STgal g |
41 |

SHRI BEDABRATA BARUA (Kalia-
bor): Sir, this Resolution really brings in
discussion on other aspects of Centre-State
relations also, We have to have a new
look at the federal structure of India. So
long as the Congress Party had control over
practically all the States, even when the
Centre-State  relations existed, they were
sorted out at the level of the Party. In
view of the new state of affairs now existing,
naturally these relations have to be given a
statutory recognition and many things,
which were answered or not answered, are
now to be clarified. There are certain
imperatives, which it will do good to us to
recognise.

When we say that India is a federation,
we mean that the States are autonomous and
not independent. If they are autonomous,
they would certainly have certain powers
Within their sphere of action there should.
not be interference and no interference
will also be tolerated by
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‘them. But, still they are part of the Union
of India. The power and authority of the
Centre should be there even in regard to
law and order, which is State subject. The
Centre should have power and authority
over the law and order in the States if the
unity of India is to be maintained. I don't
-know how otherwise the unity of India can
‘be mainrained if the law and order is entire-
‘ly wvested in the States and if suddenly a
State decides to secede from the Union.
How is it possible to maintain the uni'y of
the country except by the prevention of
development of such a situation resorting to
disorderly action on the part of the pe ple
of the State instigated by the State Gowern-

ment themselves? Such situations can,
may and do arse. It must be fore-
stalled.
17 brs,

Therefore, the first imperative is that, we
“must have central control over the States.
The Governor as the agent of the Centre
must function in the States, But when he
does function in the State, there is however
the new possibility, may certainty, of exis-
tance of unstable conditi'ns in various
States. When this instability occurs ina
particular State, the Governor has to func-
tion again as the agent of the Centre and as
the constitutional hzad. We have always
prevaricated on this issue. Even the Czntral
Government have not wvery clearly stated
the actual position. If the Gowernor has
to decide as the constitutional head, has the
Centre to report anything about what the
Governor is doing or mot doing? Has the
Gvernor to act as tha agent of the Central
Government? The Central Government and
the people of India have a stake in
stability in all States. They are interested
in the States functioning in a certain way.

Then the question is posed, what
happens when the Governor takes a certain
decision? Suppose he dismisses a Govern-
menf and in the next election thz people
return the same party to power? The quss-
tion that was posed in Britain by Dicey and
others was: How is it possib'e? If the King

. dismisses Parliament aniin th: next ele-
ctions, the same party is returnzd to power,
_ then the King goss. This is an inescapable
. logic, We cannot avoid it. Somchow we
‘have to sort it out here. We have to evolve
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certain morms and patterns of functioning
in conditions of stability. Opinions have
been expressed this way and that on either
sice of the House. We must try and evolve
certain patterns of functioning. It must be
wrong for a Governor to dismiss a Govern-
ment as it must be equally wrong for the
Speaker or the Chief Minister to say that
the Assembly will not be cal'ed. But what
happens is that one wrong reinforces another
wrong which creates conditions beyond the
limits of proper constitutional functioning.
No constitution can be made to work if
such postures and stances are adopted in an
unconstitutional way.

/

Here is a situation where we have to
find out exactly how we can function in
cenditions of stability and ncrmaley. In
India, we have said that we want unity in
diversity. Whenever the unity aspect is
overstressed, we are going to create trouble;
whenever the diversity elemsnt is overempha-
sised, we are going to create trouble again.
Neither aspect must be overstressed. We
must be able to see that the Centre's autho-
rity to cnsure stability is ensured. When-
ever therz is instability, the Centre must
come forward and make it clear in unassail-
able terms that it has to intervene to save
the situation.

But then the political question arises,
what if the regional forces consider it as
interferense with their affairs and an
encroachment on their rights by th: Centre
which is outside the State? This naturally
starts a war of nerves. It may destroy the
fabric our unity. It is no good to say that
the Centre can do it. If this aspect is over-
stressed and the Cen'rz says “we will impose
our decision on the State’, the forces that
are ruling in the States might as well stress
the opposite point of view.

In such a situation, who is going to dis-
cipline whom? When by th: same system
of elections parties com2 to power bo'h at
the centre and in the States, there is no
question of imposing discipline one over
the other.

So this question of how Centre-
States relation has to be d:fined
has to be thrashed out. After 20

years of expzrience of the federal set-up,

" certain matters have arisen in Centre-States
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relatiens, as for instance, financial relatinns,
which have 10 be examined. We have to
find out a more workable relationship. The
Siates have certainly their obligatirns which
they have to diccharge. If they are not
able to discha-ge them, what happens? We
can rajse many such questions. What is
nee’ed is to bring them round and start a
dia.ogue,

But I think it shou'd be made clear that
before this dialogue starts, peop's should
stop c'oing things they are doing mow. In
. West Bangal, I do not think what has besn
done can be called cons'itutionally
correct, In spite of all the sympathy the
auth rrities there may have for those people
who lo 'k to he regional forces there. who
are in charge of the ‘dlipens.ation of affairs,
1think what has happened in Bengal is
constitutionally and poli‘ically wrong  For
a State Government to exploit a situation
that is really explosive and utilise it to
direct the fire against the Cenatral Govern-
ment would give the impression to anybody
that really what is avempted is & breakup
of the Indian Uni-n. Any anger crea‘ed
unna urally against the Ceatre is bound to
affect all of us, [ know that we are ina
position to do it in Assam. But should we
do it? Unless we hive wrong motives we
must oot do so. We must lay down what
ccncession we can make.

I do mot think that control over the All
India Services presents a problem. But
whispers are heard about it. There is no
ques'i n of the Centre controlling the All
In ia Services; it is the All India Services
controlling the Centre. For these minor
matters lei us find out some solutions. Once
a man is put in the State cadre he remains
in that carde for life. Except for recruit-
ment purposes and for matters of discipline
it does not matter. Because they are All
India Services, the Staies Governments are
not able to take any disciplamary action
unilaterally against those pers ‘ns. That does
affect implementation of policies. I think
we have to make cerain concessions if they
are good for the country and if they are
necessary to come to an understanding. The
whole concept of bureaucrautic control has
been challenged by the peop'e and the perple
are not in e-ested in bureaucrratic unity. Can
this burcaucracy give unity to the country?
That does not exist anywhere. Wherever
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it has been attempted, people resisted;, Jn
Benga! Bureaucratic unity sought to impose
nati~nal unity but people rovolted and
reacted furi~usly against it. We should not
concider the bureaucratic position as s very
happy position.

If we have elected Governors, what pur-
pnse will they serve?  If he is elocted by the
people’hs will put the whole State Govern-
ment in & position of complete non-untity.
An elected Governor is bound to be power-
ful as the Chief Minister. If he eclected
indirectly and not given the powers he would
become a sycophant and will try to get peli-
tical supporr for the next election. If he is
to be elected by the Assembly, it will again
be the same thing. Allegations will be made
that he is serving the in‘erest of the party
in rower in the Cratre, if the Centre appoints
the Governor. The answer lies in finding
out norms and methods by which he is
acceptable to all. Things have to change
with times. We have understood the Ceatre-
State relations in @ way that has not been
wery h=loful to the States. There was a lot
of browbeating of the smaller State. That
is not the type of relations that we feel happy
about, The C-ntre and the S-ate should
func*ion as a real federa'ion. Nowhere in the
world in the Upper House of a federation
are the States represented unequally. Big
and small States have equal representation,
H-re the biggest States have big influ nce
and the smaller states are browbeaten and
that happened when the congress ruled in
the Centre and the States. When we have
a fedoration we must accept all the conse-
quences. We have unity; we have also
diversity and we must try to harmonise both
but not in the way in which it is sought to
be done in Bengal but not also in the way
in which things had beem dons in the past
here. We must find an acceptable way.

17.09 hrs.
[Mr, DEPUTY—SPEAKER in the Chair)

SHRI VASUDEVAN NAIR (Peer-
mod2): This Resoluion is timely and
I welcome it although I may oot welcome
the speech of the hon. lady Member. There
is a furious debate and discussion golog on
in the coun'ry on in the country about the
institution of the Governor, This was made
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necessary by the events that took place in
recent times. Everybody is thinking aloud
including the Law Minister. He has a right
to do so. If newspaper reports are correct
he went to the extent of saying that it was
not necessary for the Governor to read out
the policy statemeats of the Council of
Ministers. Maybs that the Chief Minister
bimself can do it. He said it is his personal
opinion. So many opinions are expressed,
views are aired, about the institution of the
Governor.

The institution of the Governor - has
bzen brought into disrepute in the recent
period and that too because of the wrbng
positions taken and policies followed by
those in authority at Delhi. I am not at
all interested in mud linging as for as the
Go s are d. Why should we,
afier all, concentrate our fire on the
Governors? The real culprits are sitting
here at Delhi. They have violated the
Constitution with impunity during the last
20 years both in letter and spirit. And that
is the reason why people have lost faith in
this institution. whatever faith there was,
and it is imperative that a thorough re-
examination of the entire question should
be undertaken, and in that sense, a Commit-
tee of Members of Parliament will serve
a useful purpose.

‘What will this Commit'ee do? As far
as we are concerned we are even prepared
to examine the question of abolishing the
post ot Governor. My pariy has expressed
jts viewpoint much ecarlier. To us, this
institurion is superfluous. Heavens will not
fall if this institution is abolished. This is
an ormament. We can do without it. My
friend Shri Panigrahi has said that every
year this poor country is spending more
than Rs. 3 crores over these ornaments.  OF
course, these Governors in recemt times
have served as tools in the hands of the
clique at the Centre, the Congrecs Govern-
ment at the Centre. That is a different
matter. But as far es the development of
democracy in this country is concerned. we
are of the firm opinion that the institution
of the Governor is not an imperative n=ces-
gity. So, this Committce can go into the
geustion of even abolishing the ins'itution
of the Governor.

Secondly, if the Committec decides or
if there is an opinion that the institution
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of the Governor is so sacred that it shou!d
con'inue, th=n at least they should define
beyond doubt what that institution means,
what iis powers or and what its responsibili-
tics are. There also, our position is very
clear; the Governor is on a par with the
Presid=nt. The spokesmen of the Govern-
meznt of India have tried to interpret the
Constitution of late to their advantage when
th:y have said that as far as the President
is concern=d. he isto be guided by the
Council of Ministers, but that as far as the
Governors are concerned, it is not so; that
they have discretionary powers. The
Minister has tried to diccriminate between
the President and the Governor, because it
suits him now. When he gets out of his
goddl and out of the Central Government
his opinivn may change, but he thinks he
will continue in the Central Government,
for all time to come and the Congress will
continue at the Centre for all time to come,
I do no know. So, they go on preaching
the new principle, giving an interpretation
of the Constitution that the President is
only a figurehead. that he has to go by the
orders of the Council of Ministers, but the
Governors can co as they like, that they
can even be dictators; even to that extent
they are prepared to stretch the Constitution.
Let us be very clear about it. There can-
not be two propositions, as far as the
Centre and the States are concerned. If
at all we decid=d to have a Governor, then
that Governm ot would only be a representa-
tive of the Council of Ministers; whatever
they decide, he has to implicitly implement
it. There cannot be a discriminatory power.
Even today, the Constitution really does
not permit him to have a discriminatory,
overriding power over the decisions of the
Council of Ministers. He is allowed to
have that discriminatory pow:r by the
Central Government only because it suits
then now.

If at all we decide to have the institution
of Governor we should have a provision
for his impeachment, just as we have a
provision for the impeachment of the
President. Even if the Governor has limit-
ed piwer, maybe under some guidance from
the President or from the Cen'ral Cou cil
of Ministers. a misguided person like Mr,
Dharma Vira or an ambitious civil servant,
may want to overstep his powers. There-
fore, there should be & provision for the



3

{Skri Vasudevan Nair]

impeachment of the Governor also. I
hop: these questions would be considered
among other questions by the members of
the committee.

We want to make certain ioterim pro-
posals to the Government for serious
considera'ion. The most imporiant question
is the appointment of the Government.
They claim that the appoin'ment is made
after “‘consultation” with the State Govern-
ment, “Consultatin™ is an elastic term
which can be interprzted this way or that
way. It does mot satisfy anyone, If they
really mean business, if they want to share
the view of <0 many p-ople in the country
that we are ficing new problems which we
did not envisage sems=time back so far
as Cen're-S'ate relations are concerned if
they really want to have better relations
with the Governments led by different parties
what is the harm in accepting that the
Governor will be appoiqtel by the Ceatral
Government and President not only after
“consultation’ with but with the acceptance
of that particular State Governm=nt ? This
sugg-stion should be accepted pending the
examination of the entire question of the
instituiion of Governors; constitutional
amen 'm-nt, etc. I do not know whether
the Government will acc=pt this resolution.
Even though the mover belongs to the
Congress she is very reasopable on this
occas'on, it is very timely and it has all-
round support of all the parties in this
House, still Mr. M non may request her to
withdraw it. He will *say, *I accept
the spirit of the resolution; the sentiments
expressed” etc, We know how ministers
speak. Being a duwiful member of th:
Congress, she might withdraw it at the end.

At least some Governors are perhaps
going to be headaches. 1 do mnot want
to mention names.

AN HON. MEMBER: You mentioned
Mr. Dharma Vira.

SHRI VASUDEVAN NAIR: He is gone;
it is old story now.

* My concrete proposal is henceforward
the C-ntral Government should appoint a
p'reon as Governcr who is acceptable to
the State Governm-~nt  Playing with words
like ‘consutation’ will not satisfy anyone.
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This practice of making civil servants,
retired or otherwise—mostly they are retired
—as Governors is not & very healthy prac-
tice. It is really an insult to the leaders of
the people. You speak so much, you lhom.
eloquently, about sup y of t!w P
and all that. If a civil servant uﬂn is
today working under Shri Govinda Menon
after his retirem-nt tomorrow becomes a
Governor it will not be a goo1 thing. Bup-
pose he becomes the Chief Minister of some
State— I do not know which State—

AN HON. MEMBER: Kerala.

SHRI VASUDEVAN NAIR: Why not
it may be Kerala. Th:n, if come civil
servant, some ICS officer—they are even now
fond of ICS officers more than 1AS officers —
who has served as Chief Secretary under
Shri Govinda Menon becomes the Governor
it is really an insult to him. Try to avoid
this. Some people were laughing at the
suggestion that Shri Sheo Narain should
be made a Governor. I was really sorry
that some pzople were making funm of it,
It is really funny to make fun of such p-o-
positions. Send persons who know the people
of this couatry, who know the pulse of this
country who have played some role in the
development of this country, who have
played some role in the freedom struggle of
this country and who know the aspirations
of this country as Govermors. I think if
th: Government accept these two sugg:stions
that'l have put forward, pending the for-
mation of a Committee and amending the
ChHnstitution, then at least they can come
forward in this Houss, go to the pcople
and say that they have learnt some lessons
from the recent controversies around the
institution of the Governor.

MR. DEPUTY-SPEAKER: Now, be-
fore I call the next Member I would like to
take the sense of the House. Two hours
were allotted for this Resolution. The time
allotted has already bzen exhausted. From
the slips that I have received from both the
sides 1 see that even if I extend the time
by on: hour I will not be able to conclude
the discussion on this today. The Resolu-
tion is an important one.

SHRI RANDHIR SINGH (Robhtak):
Give us three minutes each.
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MR. DEPUTY-SPEAKER: If 1 give
three minutes 1o the hon. Mcmber. will he sit
down after three minutes? It is impossible
to do justice to the discuszion or the Resolu-
tion. It involves so many considerations.
In such a position I want guidance from the
House as to what is the time to be extended.

SHRIMATI SUSHILA ROHATGI: Sir,
with your pzrmission I would like to point
out that the original time allotted is 2 hours.
‘We took only 7 minutes on the previous
occasion and therefore this cam go up to
5.53, today. We have, therefore, half-an-
hour at our disposal. ,

MR. DEPUTY-SPEAKER: The
Minister will take 15 minutes out of that.
If hon. Members agree to take oaly five
minutes each I can accommodate two or
three from this side and then call the hon.
Minister.

SHRI SAMAR GUHA (Contai): Sir,
1 have heard some hon. Members suggest-
ing that four or five minutes wou'd be
enough to each Member. Thisis a very
vital subject, aff:cting as it does not only
the future of our Constitution but even the
future of Centre-State relations. The siwua-
tion has reached such a stage that it may
explode any day; God alone kmows when
it will happen.

SHRI M. L. SONDHI (New Delhi): I
do not take such a pessimistic view.

SHRI SAMAR GUHA: It is bound to
happen. You have yoursell brought an
adjournment motion on what happ.ned in
West Bengal yesterday. Therefore, Sir,
reasonable time should be given to each
member who participates in the debate.
If you give five minutes each, it will not be
doing justice either to the subject or to the
member. Then it is better not to speak
at all,

MR. DEPUTY-SPEAKER: I am not
taking any decision myself. I will be guided
by the House. I know the importance of
this debate. When we pass any judgment
the whole scheme of our Constitution will
have to be kept in mind. Ido pot treat it
lightly at allL. But ia case I want to satisfly
moro meombers by giving them at least five
minutes, it cannot be finished today; it
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will automatically have to go to the next
week. Because, at 6 o'clock there will
be a statement by the Prime Minister and
at 630 another statemant by the Home
Minister, followed by the Half an Hour
discussion. S0, what is to bz done?

SHRI VASUDEVAN NAIR:
it by one more hour.

Extend

MR. DEPUTY-SPEAKER: The Left
Communists, P.S.P. and S.5.P. are yetto
speak, The Minister wants fiftleen minutes.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON): If you are going to extend the
time, it will have to go to the next day in
any case.

MR. DEPUTY-SPEAKER: But what
should be the time limit for members?

SHRI GOVINDA
for the Chair to decide.

MENON: That is

MR. DEPUTY-SPEAKER: All right,
I will extend the time. If necessary, we
will adjourn this discussion today ani resume
it on the next occasion. I hope it is agree-
able to all. B:cause, I do not want 10 take
a declsion of my own.

st qEwq wOw (FETe) a9
HqfeFda & T w99 fa w7
g fear &1 & =g g e oo g
o &7 WY 7 A=79< g & a9 TR
uw firaz ey 4 qiw frae fasr | Sam
o ¥ FIAET EF #4T § 99 F w9 aw
&g as “

MR. DEPUTY-SPEAKER: I would
suggest that you take your chance today.

it wegur saw ¢ foaar s qw d
o& gy faw wrg, 9@ ¥ 8w g
€N & g90 § § wAr qwe & oA
9% T | IEH1 g9g g @I | FA w®
T FTFT ALT GFAT IR G 17T |
&foad uw I N A WO oA
frarsmr | M & wfgwe s
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[ e srwx ] .
A AR AR N A A e
WY FT OWTET gHAT W WaT g WK
AT QAT ) FEF] A GHF AR g, T
T ag e WO oIg 9K &\ FTA
# g & 19 AT At § A FH AT
o ot @it § faAey e F@ A
o G 8 | TN OF A9 fAasr "
"gwr oA g =ifge ag § fe e
gfrm &1 F st w19 wiw 3w e,
g oY FTF g T Aforg, =Y qed F
¥ uw qm afs wawm v fag fFo gy
& fF & srfa-arf TgmT T Sewt
= AW Z Y fe s FraE aw
FFAT g | AT T AT TAi & A AR
feaars fadraa #Y 31 9@ faeerom ®
A A AT AR R, W oag@ A A
& 7| AfET Ia% wAE W e
od ¥ aex ¢ | Y a@ A W9 0 faw-
e AW qeg | I TR AWH A | TH
9| @ arg ™ frae 9w §, W
FUgFT § 5 gw wiwded maae &
& & W g free T )

ggf aY @@ AREY T MAR® &
dfF miwr ¥ fag ot Tear § 1 AT ER
g8 kA A dad sx @ § faa 7 7w
faesle g W1 g FU+ Wi gafag
7g wiffadi@t TEw, SAEA W AR
% faq fregie FU7% &Y dard &1 0%
A F @rw sw T sfoom ? s
U FET TTFCT KT FYT &7 F770
w7 grar faawt g AT 7y mad-
Wz gz & = aTd § AR ag A
qgaY WX AE gWTY, TG 1967 F
36y oEY fear ar | aEddE ¥ @ gearw
UL §, WK WY IEX WIEF FOAT
T 39T gL a@ ¥ fag Fex A6t g
g dz & fae H9aw [ & fag
T WITGHT § | WU T AT AT
5w =y dfqorn = @ arf sia
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WA | F WX AGQT A w0
AT FY W, U@, gErC, WA B
TATE TY, T4 B GATEEE q710,
g 0t Fiw, TR oW I g &
gatfa® T8 3 34 & faare ag @9
FG T T T ACT 1 TG ITW
w1 & 1+ Y fox sa 1 sT T
g #gHY 9w I AR gET T sy
feamr s g W SEERw FEw ¥
A T FFOa ... (FEEE) L. F
Tt awa F g 7 &t wodY amw vy
FT AT FE ...

SHRI SAMAR GUHA: You have
given sufficient time to some fortunate
Members and I do not know why other
Members should be so unfortunate that
suddenly in the midst of the discussion you
want 1o regulate time and say to some
Members that they will get only five minutes
when some other Members were given 15
minutes, Is it fair? Does it do justice to
us? It will be some sort of a farce if a
Member tries to speak only for five minutes
on such issues like constitutional provisions.
If you wanted to regulate time, you should
have done it from the very beginning. Sudden-
ly in the midst of th: discussionto say that
five minutes will be given to Members, is
not fair.

MR. DEPUTY-SPEAKER: If] do not
put restricion on time, it will deprive
Professor Ranga to move his Resolurion
which is next on the Order Paper. That
is one considzration. Therefore I said that
we will try to finish by giving five minutes
1o cach Member, Even then I willnot be
able to give much time to the Mover. I
have to take this step now because he is
protesting; otherwise, we would have post-
poned this d=bate for the next oocasion. He
has every right to protest; if he agrees, it
isa different matter. When he is protest-
ing. how cam I postpone it? That is my
difficulty.

SHRI K. NARAYANA RAO (Bobbili):
After 7 o'clock we may continue this.

Professor Ranga's Resolution is also an
important Resolution.

MR DEPUTY-SPEAKER: RBvery Re-
solutin which is balloted and is on the
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Order Paper is equally important. Some
may have special importance but all Resolu-
tions are important.

I would again request hon. Members to
take just five minutes; otherwise, 1 will have
to omit some mames and call the hon.
Minister.

ot eq o swerw ¢ govers off, &
T AT FEHL GH FEAN 4T at
R far g ag@ 99 F@ # @
9g & foar #73 § | wiww # 9@ @
waw §, o dfag & ot g W
o & Wt Srgar g oret v -
¥z OF aTE IT WO oA G [ g
I FX & gFER Jor i @ Fow
F T & AT §, o Fae wrraAt
¥ widy &, {2 ¥ ufaw § o e
qfafers a7 §, I G AW,
fo srofw &1 faafa wa w4 § § &
aFm fs AN T a7 fdfe &, gawr
firdl #Y qar 7 AT s Qarw A
ITH ATAST HF FAATE NI AL 1 A7 WR
& arw & fF 1Y & freare ser-sreT
2, FTw A TEAAE WA qg FeEr
2 fr ¥vgm TeidE & 9 wrafdl #
9E 7 g gy A @ faiy g O
17 fEe fag® I & 3997 JI77 W
¢yt egt IR ¥... (13-
) . .

SHRI 8.M. BANERJEE (Kanpur): Sir,
1 rise on a point of order,

* MR;- DEPUTY-SPEAKER: We arc
pressed for time. He is concluding.

off grgwa waw ¢ AR AT A §
ww gfg et el § e ey gfa
TN O awer § ? oW aF wrE
Tl A @ IR g avaw fEed
qferq w Meftete ¥ fag v v &)
oy § RT s §1 W feawr
e § ! WT AR Fmw F e A
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et § ? frat gfqa &Y qFer g 7 o
MY st § A AT AR 3 &1 e
TEAAE AT & wieEgEE & fag
TaA#e FY e T qEH & A9 S
R e 0 (swaem) - foe a1 g
T aF GHIAT AT, ) 8¢ G (@Y
@ O ow8 M, AT ar dE R
& (W) 9y TATHE IAFT TFGAT
a8 wgdr &1 afeT formy ag o Y
&1 AT A fagy omar fF gw e § ar
1

=t ®o Wo AT : IVTHAA ARG,
qg T AT gALET &

W ww sAw: g T
gt @ F @ oA w T, 99% A’
T quitad it fF gTwr fidegaa
ar g g

St Wo Hlo ¥wwil : @7 WHEEA WY
qF T, A MY FF T IR 9FEA, Y
A &7 9w awEd HYC o @g
e & IAR A |y Fa-c

st wegww sew : fw g A
gt I T fFar f5 A w1 s
xx 7T frar, ¥ T w4, gk
I FT AHAT-TT 7 F 247, T8 %7
a7 w1 399 F faar, war @ A
FgH I T, T AW T @A DG
& 1 W et grere & Ay g & e
Wt FAF T, qF I AG T4 qHFA
AL G AE W & ST T aoe &
gawr sqr fewT SrgaT e (srw)-©

MR. DEPUTY-SPEAKER: If every-
body abides by the time-limit, then only it
is possible to accommodate the members.
I could have listened to Mr. Banerjec's
point of order, but one thing was there,
He was in the midst of his speech. What-
ever is Mr. Banerjee’s point of order, he
may write and send it to me; 1 will
consider it. .o
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SHRI S.M. BANERJEE: Thisa very
important matter. Hon. Member, Shri
Mrityunjai Prasad, to whom 1 have the
greatest respect, has said something about a
particular incident. He mentioned about
some officers who were handcuffed and
handed over to the Police. You will recall,
Sir, yesterday or the day before the Defence
Minister stated that a court of inquiry was
being appointed to inquire into the firing
incident at Cossipore. Can the hon.
Member go on saying whatever he likes on
that when we were precluded from asking
‘questions? I want your ruling on this.

Powers and functions

MR. DEPUTY-SPEAKER: My ruling
is this, You can make a refercnce to an
incident, but that must be done without any
provocation, at an academic level.

SHRI GANESH GHOSH (Calcuita
Sowh): Conditions in our country have
changed much from what they were a few
years back. Existence of many State
Governments, different in ideology, outlook,
principle and political orientation, from the
one that is ruling at the Centre, has become
a general and permanent feature in our
country, particularly after 1967. The
earlier the leacers of the Central Govern-
ment recognise this fact and reconcile
themselves to this inevitability, the bettcr it
will be for all of us, for the people of our
country.

Never before did the principle of pro-
vincial autonomy, which is one of the basic
issues of our Constitution, face such a test
as it is doing mow. And it has become the
bi.ter expzrience of our people that, on wvery
miny occasions, whenever the people of a
State transferred their alleglance from the
Congress Party, the leaders of the Central
Government, for petty and temporary gains,
unhesitatingly threw over-board the principle
of provincial autonomy, violated basic
democratic principles, trampled under foot
our Constitution and made a mockery
of provincial autonomy. This happ:ned in
1959 and extensively in 1967. And it is
through the State Governors that the
Ceniral Government acted to subvert the
Constitution and dismiss illegally and un-
constitutionally popu'ar Ministries in various
States. Persons selected by the Central
Government, without taking the opinion of
the people of the States, were  foisted on
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them to be used as convenient instruments
for Central intervention in the affairs and
administr ation of the States.

Certainly, the framers of our Constitu-
tion had mo such thing in their minds.
They envisaged the State Governors as mere
constitutional heads and certainly not as
despots _and irresponsible agents of the
Central Qovernment to subvert democracy
and Constitution to suit the narrow political
advantages of the party in power in the
Centre.

It is on the basis of our recent experience
and studly that we suggest that for upholding
democratic principles, for smooth operation
of the Constitution and for a better Centre-
State relation, the office of Governor should
be abolished, or if not, the Governor must
be elccted by the State legislatures for a
fixed period and the Govermors must act
strictly in accordance with the advice of the
Council of Ministers,

A question may be asked if the State
Governors be not appointed by the Centre
and do not act as the agents of the Centre,
how can the centre know if a State adminis-
tration is run according to the Constitution,
or how can the Centre act promptly in case
a State Government resorts to the policy of
repressing the minorities.

Mr. Deputy Speaker, Sir, such questions
only batray the prejudices of the past. The
functions of the State Governments and the
effects of their Administration are manifest.
Moreover th: Central Government have a
thousand and ome ways to know what the
Staie Governm:nt is doing. The Centre can
certainly act through the President in case
the Constitution is violated, etc.

The ex-Governor of West Bengal had
even the cheek to say in public before he
recently left Bzngal for good after being
dishonoured, disgraced and humiliated by
the people in the last mid-term elections
that he would again act in the same way and
do the same thing as he had done earlier if
he got a chance again.

DR. RANEN SEN (Barasat): He will
get the same treatment.

MR. DEPUTY-SPEAKER: Hon. Mem-
ber's time is up.
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SHRI GANESH GHOSH: It is impossi-
ble to gauge the height of impertinence and
the depth of foolishness of this civil servant
who could take such silly pride in showing
disrespect to the opinion of the gens=ral
people in a democratic  set-up, It is really
regrettable that n-ne of the Central Govern-
ment leaders either pulled him up or
contradicted him.

SHRI K. NARAYANA RAO: (Bobbill):
Mr. Deputy Speaker, Sir, in view of the
short “time at my disposal I would rather
like to confine myself to the very few
observations about the constitutional posi-
tion. In this particular context, we  have
been quite uced to bring the institution of
Governor into disrepute, not so much
because a particular Governor has been
doing any act outside th: purview of the
constitutional commitment, but bzxcause of
our political adventurism, as Mr. Lobo
Prabhua has correctly said. Im certain
States where the stability is there, we are
not findng anything particular, but in
certain States where the political situation is
very ncbulous where that situation is tried
to be converted into the most intolerable
way to gaia party politics they want the
Governor to act in a manner which is
more conducive to the interests of the
Party.

1 would like to say that first of all th:
Governor is both a link between the Cen're
and the States as well as the de jure head
of the State Government. These two facts
we must keep clearly in our mind. In
that light when the article says that there
shall bz a Council of Ministers to advice,
upto that stage there is a similarity between
the position of President and the Governor.
Then comes the question of discretionary
power. But in the case of the President the
corresponding constitutional provision does
not employ the use of discretion.

I will come to West B:ngal because 1
have a lot of material on the subject. In
West Bengal when they lost the majority as
a Party, the Government which believes
really in the democratic tradition of the
Constitution should have the least
suspicion and it should have been sufficient
enough _to tender their resignation. They
" fell back on what is called the constitutional
_right which they have created. The consti-
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tutional right is that they bave a right not
to advise the Governor until the expiry of
six-months period but it is not for the
purpose of Article 154. Article 174 says
that the Governor shall from time to
time conven: the Assembly and that six
months shall not elaps between one session
and another session of the Assembly. This
is done more in the interest of the
accountability of Government to the Legisla-
ture,

What I say is this. If the West Bengal
Government had agreed with the Governor
to call the Assembly earlier, possibly the
constitutional ¢ontroversy would have been
avoided.

In that case, the Governor would mot
have been confronted to take to.the consti-
tutional right or recourse of dismissing the
West Bengal Government, according to the
Articles of the Constitution.

With these words, I will conclude; but
1 will elaborate some of these ideas of mine
later on, when I get a chance. I am
grateful to you for giving me this oppor-
tunity.

SHRI SAMAR GUHA (Contai): Most
of the ugly scen:s and the bitter conflicts
bztwe:n th: authorities of the Governors as
well as the institution of respansible Govern- ~
ment would have been avoided if the makers
of our Constitution had acted not with a
split-mind, but with a clearly defined objec-
tives. They left many gaps in the
Constitution, in the matter of defining the
role of the Governors.

- While interpreting the role of the
Governors, Dr. Ambedkar said:

‘In responsible Government,
Governor will always act on
advice of the Council of Ministers."

the
the
But, nowhere in the Constitution, such
a simple proposition has been clarified.
In the same speech, he said:
‘Provincial Governments are re-

quired to work in subordination to the
Central Government’. .
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{shri. Samar Guhal
17.48 las.
[MR. SPEAKER in the chair]

Even Pandit Jawaharlal Nehru has stated
that the¢ Goverpor shoyld act as a friend,
philgsopher and guide of the Council of
Ministers. At the same time, he mentioned
the Governor should be appointed, instead
of being clected, because, he said, it would
be a check against the secessionist tendencies
“on the part of any State.

Therefore, it is quite obvious, while on
the onc hand they wanted that the State
Governments should develop on the princi-
ples of responsible , Governments, on the
other side, they really tried to have a
controlling agent over the Siate Government
by baving not an elected governor, but a
nominated, appointed authority, to function
as Governor.

It is very strange how responsible
Government can develop when the President
acts pot through an elected autherity, as
his agent, but a nominated Governor, to
deal with the Council of Ministers which
is an elected body which holds office
according to the verdiet of the p=ople. I
do not know how such a system can work.
This is something of the result of a split-
mind. The authority at the highest level
of a state, the elected representatives holding
the Government, can bz challenged by the
appointed authority, namely, the nominted
Governor. It is almost an ‘insult’ I should
say, to the institution of any responsible
Government. It is against the principles of
recognising the will of the people. It Is
sgainst all demeocratic principles, that any
person who has held an office of the
Government, should hold this highest office
in a State, and set upon controlling the
elected representatives of the pzople.

Even if the Governor has to be a no-
minated person and an appointed authority,
I, along with my othor hon. friends would
say, that ome basic principle should be

* scrupulously observed, namely, that neither
the routed, rejected or rigged politician, nor
any Goverament official ef any capacity,
should be eppointed as Govermor te deal
with any responsible- Government. .
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1 do not know why a provision should
be there for impeachment of the Governor,
for the same reason. The Governor is an
appointed authority, and so, why should he
face an impeachment? Impzachment is an
institution meant only for an  elected
representative, Therefore, at least I think
that a provision to recall the Govemor, if
he acts in violation of the spirit and con-
tents of the Constitution, should b= there.

SHRI J. B. KRIPALANI : (Guosa) It is
always there.

SHRI SAMAR GUHA : 1t is not there.
A responsible Government cannot in a consti-
tutional way demand the recall of the Gover-
por. That has not been outlined anywhere
in the Constitution.

A serious problem has been created and
some confusion has been created because of
the language incorporated in the Constitution
which States that *the Council of Minister
shall hold office during the pleasure of the
Governor’. 1 remember that there was one
member in the Coanstituent Assembly—Shri
Kamath who wanted to replace this language
by the words “till it enjoys the confidence of
the Assembly.” That was not accepted and
the language of “pleasure of the Governor™
was accepted. What is the result? *‘Plcasure’™
can be interpreted in any way. Again, power
has been given to the Governor to summon
the Assembly. But it has nor been said any-
where whether it will bz in consultation with
the Council of Ministers or on the advice of
the Council of Mnisters. Many other dis-
cretionary powers have been given in several
contingencies he can act.

There is a serious clayse to the effect
that the Governor can act with the advice of
the President, if the Constitwion breaks
down, or if a situation develops when the
rule of law does not work. But who will
define whether such a situation has been
created or whether there is a2 constiturional
breakdown or whether a serious law and
ordsr situation has been created or wheiher
the law and order situation has come to such
a pass that the Constitution will break
down?

"1 wholly support the Resolution becayse
this #s a very vital' issue, a very scasitive
issus. If this is delayed, serious situations
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may develop. Already red signals are appe-
aring here and there on different sides because
the monolithic structure of power in several
States has gone giving p'ace to malticolou-
red spectrum of poliics. This should be
taken as a dangerous signal apd the powers
and" functions of the Governors should be
defined as early or possible. T do not know
what the Law Minister will say. Under Art
160, certain rules can be made to deal with
urgent problems stated to powers and funct-
ions of Governors. Some of the anoma-
lies can be cleared if the President frames
certain rules as to the functions and powers
of the Governors.

sit wy femd (47) : werw Wiy,
Ty oz & syt gaer Qgadr #
aurd ¥ wgar g R IR ag gETE
HEA_ ¥ WA TH T OF AgeIqW &4 o1
fre @O Y 5T T A w7 ST
=T &

78 I 7 ¢ f5 e & wfesd
I FFT FR A geEl ¥ et F
g Fzar A @ vf ar AfFr @
qAq gAR 3 ¥ HiAY A A9 q-
Afe® gwen ot § AR A wod T
¢ fe admra dfaars § wgelt ofcada
F& T awETH F GETEE @ AG
qriAT | safey oW gg 9 g Tav @
fir forst Iw 18 719 a1 Iad wfew
¥y at Arfedt 1 w1 §9C uF §fa-
9 FA4H At Sfeey #1 T K
gy | OF AT whwEET 1T
T ART W T 2@ A AN
TEag w2t § R A v fr
g o Ot ¥ o 77 ST qarn
wifge 1 AfwT s oF ag & AT &,
FHE €T 7Y | &Y gwar § fr ag w5
I F T W ARy WA fF
gfaam & ofada 7 el faar oft A1
gzl ¥ oF @g%d www gq af| v
wFd § W T & o ¥ gy fdw
2ETa g |

Powers and functions CHAITRA 21,

1891 (SAKA)  of Governors (Res.) 326

weTw HERa, 9% fe & o ofond
TEEr g & gT g & e s e
W oFaw N agaw gfew T @ &
TAHT Y G99 q2F IF AT W AR K
A & ger HAt 8 @ow A sifee
ag ge1 #A fagm gt & amA 9,
guet fif o wgww & q i faaw
AT F[ GG AT FL G Igh A%
whrwies a7 | TereaTT # W gwn
w9 9 § 7 N 4 awd @ mr
) frgft o oage # W\ A,
o R a1 6 weew S
geqig & oF SHEEY & T wvv fear
ag g gfors sosTig ¥ uw AW O
gl

gad ofnd ag gt Tfgn 5
qamETd 39 ¥ AqE ¥ 9T F1€ qfc-
TWT v §, A¥ - wer wqq F
guT, o TEEAI ST aeFe A Ao
g wifed, i ¥ woy fadway wie-
TN FT AT TG FET q00LA

dtat a2z f& fasw qwr &
sfage arz & faar fodr st q@c w1
are-fagea dfanes ¥ aata 7@ s
Fifgd, ag W frds =9 s@@ # @
wfgd

N4y T g 5 agE< A, Awfr-
qftrg g St wivww daz fea
i gad famr ofada fer et
w1 § gdwfaw Tg@ & T qgar
arfad

ghrai frdw a7 g ifigy fis w-
Tk ¥l g, Wk oW
T ¥ & gL Uy Y 7g g QY wigh
frz ddTaw FEFaw A ok
FTIA QAT A XY A, faad
wor Wit AT ¥ fAv § N wgar
o R g ag A
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g ofcnd & @z W § %
nrt wor wfed ¥ fedt 0 @z
) AR T HL | WT AN § o owmH
W AT §F ® T AETE H wHw 5
wielt 7 foar g & fag @ =Y
AT FY 3T a0 ™| 99
a9 St TomarETy T ar fra oft-
¥ FXE q WR A fawm war ®
azew @, g wiey ofoeg 7t 9 aax
Y gomg A & fad g fe st St T
aMqreraTd # ot st ¥ faar afeg
F1 wxeq AR At 5w @ s w1

& g wfegr

madt ofend Fag g g 5
TEHLEF @Y W FZ-AR § FA w0
T W fesEadt #1 Qw1 97

e wa & o wfes awg @ @
zafad wredY ama #gF & s W
quTeg wE AT gL wfawT ¥ $g @7
R we § foad maAd & s faww
forederd a1 zifaea &1 I W oaw
AT F1 ATHAT AA @ 371 9T A
74T & 9 favry rfaer 1 &few o=
Y o Y fag {auamz W ¥ @ I
=g gEare gl & gAY w5y R o
AT & arg fawas wre of f Sfad
FEu AN AT I A ardE ®
T WY WET 9T R M ST -
WA, At sWF fag @
AT 74T § 1 AT ACFHRAT TR et
ot 99 @I 1A Jedqd gar at
F0 faftga g ¢ & =T g S
foenifafafeeY & aw o aga &= &
¥ 99, affT IfF wEE § g
-whig FTPR @, 39 FHE FER I
tfodasr wdT 1 IeET QAT @I
wafad AT ¥ v foevifafafat s
e i fpar gm A & sgE R
fF Qo FRA & wwATAY B FEQEAT
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™R g 371 F wmaw o) Sfadae
TE AT fFarg wad 1w oA A Are
fas @ f& madx & ag fardard ¢ fo
qoae FH2T F FFaTal T THT T4 |
afsa w7 gor, et WA A
W AR & sriard adf 8 wWifF are §
gaar FHE g W gu-fee v
gfrmdy @ a1 a1 @ F 99 qF -
F 0% FT @A Stig 9T we
T & figgl & o &6 @M Twaw
AT ® 9T I 9% wfaw & aw
faanz &1 fawa @

gafad a0 77wy g—wifegzoe
wEFAHY &4 gl ar @ g, § A
sar g - % Tar ey g fF ared
sty ¥ & 9 o= dgw swE
T gAT WX A g ofa fear
9 s @t T I TEEH oY
fide @ 3% WA FH FIA | ¥W@E
Fram & zafag sz g F o
Awg & g fag gt § fr a@
fada dw Agt &, @1 9w ofada =+t
YO § A gW W@ 9gAT ¥ 99
frdal Y afafas 57 &%, g2 aw &fa-
o ¥ afqda & *1 a§@ T 9F |

TH 57 ®Fa § o § w7

18 hoars.
STATEMENT RE-TELENGANA

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): Mr. Speaker; Sir, during the
last few weeks, I bave conferred wilth my
colleagues in Government and Party the
Leaders of the Opposition in Parliament, the
Chief Minister of Andhra Pradesh, political
leaders of some parties from Telengana and
other parts of Andhra Pradesh as well as
others, on the prevailing situation in Andhra
Pradesh.
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2. These talks have been held in a
spirit of free and frank exchange of views
and with the object of evolving constructive
steps to meet the genuine problems of the
people inhabiting Telengana. We had to
keep in mind the importance of finding
urgent and positive solutions which would
further the objective of providing immediate
as well as long-term answers to the needs
of the people in the Telengana region and,
at the same time, of maintaining and
strengthening the unity and integrity of
Andhra Pradesh. The overall aim is to
ensure that the pace of development and
the expansion of employment opportunities
in Telengana is accelerated, and conditions
are created for the balanced development
of all parts of Andhra Pradesh through
cooperative and shared efforts on the prople
living there.

3. With this objective a number of
specific measures have been decided upon,
as follows:—

(i) A high-powered Committee will be
appointed by the Central Govern-
ment with & retired or serving
Supreme Court Ju-ge as Chairman
and an eminent Economist with
knowledge of State finances to-
gother with a senior representative
of the Comptroller and Auditor
General as Members,

The Committee will go into
the varying estimates and represen-
tations and determining the surplus
relatable to Telengana which was
expected to have bz2en spent on the
development of the Telengana
region. The Commmittee shall report
to the Union Government by
the end of the next month.

(ii) Discussions will take place immediate-
ly between representatives of the
Union Finance and Home Minis-
tries, the Planning Commission and
the State Government regarding the
manner in which the requisite
financial resources could be found
to take good the surpluses relatable
to Telengana.

(iii) At the suggestion of the Chief Minis-
ter, it has been agreed :hat a high-
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powered Telengana Development
Committee shall be constituted
immediately, composed of the Chief
Minister, Andhra, as its Chairman,
and a M:mber of the Planning
Commission, the Ministers of the
Andhra Cabinet belonging to the
Telengana region and the Chairman
of the Regional Committee for
Teleng as its Members.

The main functions of the
Commmittee will be to identify
within the overall framework of
the Five Year Plans, the program-
mes and schemes relatable to the
Telengana region with reference to
the physical as well as financial
targets to be achicved: to review
from time to time the actual imple-
mentation and working of these
programmes and schemes; and to
advise the State Govermment on
appropriate decisions that may bz
considered necessary.

- (iv) There will also be a Plan Imple-
mentation Committes at official
level, presided over by an Adviser
of the Planning Commission, and
composed of representatives of the
Union Finance and Home Miois-
tries and the State Government,
with the object of detailed periodic

_ review of the actual implementation
of Plan programmes and schemes _
relating to the accelerated develop-
ment of the Telengana region.

This Committee will meet
every quarter and make its report
to the Chief Minister and to the
Prime Minister.

(v) In order to ensure adequate coordi-
nation as well as effective and
speedy implementation of decisins
the Chief Minister will consider
what further delegation of powers,
if any, need be made in favour
of the authorities specially entrust-
ed with the task of the dealing with
the problens of the Telengana
region.

{vi) The possibility of providing for
appropriate constitutional safeguards
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in the matter of public employment
in favour of people belonging to
the Telengana region will be
examined by the Government of
India in consulation with a Com-
mittee of Jurists.

(vii) At the suggestion of the Chief Minis-
ter, it has also been agreed that
the high powered Central Advisory
Committee which was set up under
the State Reorganisation Act of
1956 (which is headed by the
Chairman of the WU.PS.C. and
composed of a retired High Court
Judge and a retired Law Secretary
of the Uniin Govt.) will undertake
a very early visit to Hyderabad, in
order to exdmine expeditiously
the grievances of the public servants
of various categories and make
appropria ¢ recommendations to
the Union Home Ministry.

The Union Home Ministry
will also devise an wurgent pro-
gramme within a definite time
schedule, with the object of decid-
ing any outs'anding cases relating
to the integration of the Services.

The Chief Minister has assured
that the State Government shall
implement promptly any decisions
that the Govcroment of India may
give in the light of the advice
tend=red by the Central Advisory
Committee or ths State Advisory
Committee.

(viii) In order to ensure the continuous
attention of the Central Govern-
ment towards the problems of the
Telengana region. at the suggestion
of the Chief Minister it has been
agreed that the Prime Minister will
hold review meetings, every six
months, with the Chief Minister
and his other colle gues in the
high-powered Telen ana Develop-
ment Committee refsrred to earlier.
The Deputy Prime Minister, the
Union Home Minister, such other

. Union Ministers whose presence
may be found necessary, and the
Deputy Chairman of the Planning
Commission Will alo be associated
with these mectings.
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4.-The acceloralod development of the
Tnhnma re:ion, and the balanced
lop of the State as a
wholl:. uld obpcu\fns which can be secured
in an atmosphere mot only of peace and
tranquility but also of amity, understanding
and cooperation bztween people inhabiting
different parts of the State. In the course
of his talks with me, the Chief Minister
indicated his desire to make, in consultation
with me, appropriate political arrangements
which would promote these objectives,

‘Telengana (5¢.)

5. There was recogaition in the course
of various discussions, of the importance of
restoring an atmosphere of complete peace
and barmony in Andhra Pradesh. May I
take this opportunity of app:aling the
people of Telengna 1o end the present
agitation, and of inviting them to extend
their  wholchearted cooperation in  the
fulfilment of various positive measures
evolved as a result of these discussions, and
any other measures that may be devised
hereafter. Towards this end, I propose to
continue further, the process of discussions
with the widest possible seciion of public
opinion in Andhra Pradesh,

6. I should like to assure the pzople of
Telengana as well as those of other parts of
Andhra Pradesh, that their genuine problems
will receive the continuons and sympathetic
attention of the Central Government.

MR. SPEAKER: The Home Minister.

i oy fowd (%it<) : woTe TR
¥ AR # gy wEy AT F-uE
fire |

SHRI NATH PAI (Rajapur): You will
allow us to e:preea our views on this slate-
meat.

MR. SPEAKER: No, no

SHRI NATH PAIL: Are we to be sub-
jected to statements unilaterally? This is
a vital issue. This Is Parliamcot. We
should have our say in and express our views
on this solution.

MR. SPEAKER: Not immediately.

BHRI NATH PAI: This is not a private
mstter,
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MR. SPBAKER: We will discuss it,
if yon want a discussion, later.

Sirike in

SHRI NATH PAI: We totally reject
the solution which has been propounded.

it wy fowg : arr & WO
ferge o gwa fear &+ (eweram)

MR. SPEAKER: I am prepared to allow
a discussion later.

st vy fowy : Asgw WEEw, OF:
o¥ firre wga fifem

MR. SPEAKER: Where will itend 7 -

SHRI NATH PAL: I do Dot know.
What is this method? Are we to be sub-
jected to this kind of thing?

MR. SPEAKER: I am preparcd, as 1
said, to allow a discussion. Afier all, [ am

not preventing a discussion.

SHRI HEM BARUA (Mangaldai):
There was a gentlemen's agreement in 1956.
When you were the Chief Minister there,
.you eliminated the Deputy Chicl Minister
from Telengana.

18.08 hoars.

STATEMENT RE: STRIKE IN WEST
BENGAL ON 10TH APRIL, 1969

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Mr. Speaker, Sir,
according to information available with

SHRI S.M. BANERIEE (Kanpur): On
a point of order. It was put upon the
notice board outside that the Home Minis-
ter would make a stalement ‘on Bengal® at
6.15 P.M. today. ‘On B'ngal’. It was not
put on the order paper of the day. We do
not know what it is about.

MR. SPEAKER: What is the point of
SHRI 8.M. BANERJEE: After all, the

Hon, Home Minister is making a statement
on B:ngal. We did not khow about it at
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all. In West Bengal, there is now an
elected, people’s government functioning;
they bave their autonomy as other States
have. I am surprised that the Home Mini-
ster has chosen this opportunity to make a
statement on Bengal as a whole, Is there
a fl~od in Bengal? We know there was a
firlng incident on which the Defence Minister
made a statement. This is going toboa
dangerous thing.

SHRI JYOTIRMOY BASU (Diamond
Harbour): It is going to lead to a lot of
misunderstanding. It is a State subject; the
Centre cannot interfere.

SHRI S.M. , BANERJEE: That day
immediately after the Statement of the hon.
Defence Minister, we demanded a discussion.
Wo followed it up with a request to you in
your chamber, We had tabled adjoumment
motions, but you in your wisdom said that
this is such a serious matter which coutd
not be tackled that way.

The Defence Minister also said some-
thing and we did not put him any awkward
questions Now, the Home Minister has
come out with a statement on Bengal, That
is dangerous. When there was Calcutta
bandh we wanted to raise it at the time of
Dr. B.C. Rry and it was not allowed; simi-
larly with regard to U.P. bandh also, it was
not allowed. I am surprised this time it is
allowed. What mischief will be done if
the Government were allowed to make a
statement?

MR. SPEAKER: After all yougave a
motion for adjournment—some of you, in-
cluding Mr. Banerjee, about three days ago.
I discussed with them,

SHRI JYOTIRMOY BASU: That was
on Cossipore...(Interruptions.)

MR. SPEAKER: All sides must bear
with me. What am [ to do? What do
you expect me to do? I argued with the
hon. M:mbers and the Minister said he
wou'ld make a statement. Then Prof. Ranga
came to me yesterday and I argued with
him also. This is & question which is going
to create some excitement; I know that,
Shri Nath Pai wrote to me; the Congress
Members wrote to me. I kept them all
pendng and immediatwely after the statement
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we are going to meet in my Chamber. I
have asked the hon. Momber to meet me...
(Interruptions.) 1 must do what is fair to
‘all the parties and I must also be allowed to
‘do that I am going to talk to all of you who
had given notice of aijournment motions and
had written to me and sece what best can be
done without excitement. Iam trying to
do the best in the cricumstances; [ am not
‘going to take the stand of this party or that
party. I am expecting to meet you...

AN HON., MEMBER: The meeting
should precede the statement. '

MR. SPEAKER: 1 do not know what
statement he is going to make and hon.
Members cannot expect me to dictate to the
Minister to say this or that. Afier all I am
presiding over here to assist in the working
1 have called a meeting to discuss this with
all of you. I am tryingto do my best to
see that excitement is not there,  What else
do they except me to do now?

SHRI JYOTIRMOY BASU: 1 request
you not to allow this House to be used as a
forum for making publicity against the
peoples’ clected Government there...(Inter-
ruptions.)

MR. SPEAKER: May I appeal to Mr.
Basu to resume his seat? We shall discuss it:
it is to be discussed. I request him to per-
mit the Minister to make his statement on
the floor of the House.

SHRI JYOTIRMOY BASU; Rule 31(2)
" says...

MR. SPEAKER:..that the Minister
shall not make a statement? Let us hear
what he has to say and then we shall dis-
cuss.

SHRI JYOTIRMOY BASU: The rule
says:

“Save as otherwise provided in
these rules, mo business not included in
the list of business for the day shall be
transacted at amy sitting without the
permission of the Spzaker.”

What are the special circumstences in
the case to violate this rule?

MR. SPEAKER: Yesterday I announced
on the floor of this House. When Prof.
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Ranga wanted that a statement should be
made immediately, I said: not today. After.
the information comes, let wus sce; the
adjournment motion is there.
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SHRI HEM BARUA (Mangaldai): On
a point of order. W= shou'd like to know
what has happened to the adjournment
motion? If a statement is to be made by the
Home Minfster, how does it fit into the
picture?...(Interruptions.)

SHRI S.M. BANERIJEE: People were
murdered and killed: th=y were not cats and

dogs. What has happened to our nd)ourn
ment motion?

SHRI HEM BARUA: About the
Adjournment Motion, I just wanted to know
from you whether you have allowed the
Adjournment Motion or not. (I[nterruptions)
About th: statemsnt to be made on West
B:ngal, it is not the Home Minister who
should make the statemsnt but the Prim:
Minister shou'd make the statement,

MR. SPEAKER: The Prime Minister
has authorised him,

SHRI INDRAJIT GUPTA: (Alipore)
Is it an omnibus statement?

MR. SPEAKER: 1 do not know; let
us hear.

SHRI INDRAJIT GUPTA; What is the
issue to which it relates ? "
MR. SPEAKER: Woest Bengal.

SHRI MADHU LIMAYE (Mon;h;w)
East Bengal or West Bengal?

MR. SPE.AIER Let us hur the state-

. meat.

SHRI MADHU LIMAYE
(Interruption)

rose—

MR. SPEAKER: Mr. Madhu Limaye,
you have bad your say. You gave notice
of a motion and the Midister has replied.
If you do not want others to have their say,
which you are having every day, it is not
fair to the House, What can 1 do? Now,
the Home Minister, :
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SHRI Y. B. CHAVAN: Sir, according
to information available with Government,
the United Front, the Rashtriya Sangram
Samiti and some other organisations gave a
call for a strike on April 10, 1969, to pro-
test against the firing on April 8, 1969, at
the Gun and Shell Factory,
Calcutta. The main transport services, the
buses and the trams were withdrawn by the
State authorities, The officials of the State
Government had also made it clear to
railway authorities at Calcutta that they
would not be able to afford protection to
trains during the period of the strike but
assistance would be given for guarding vital
installations. The local railway administra-
tions had, therefore, to cancel suburban
trains in Calcutta area and also to cancel
or suitably regulate long distance passenger
trains. This resulted in serious dislocation
of passenger and goods traffic. Reports
have also” been received of demonstrations,
picketing and hold-up of trains by demons-
trators squatting on the track, placing
obstructions on the lines and interfering with
the signalling system. In a number of
cases the working of the railway offices was
also interfered with.

SHRI VASUDEVAN NAIR (Peerwade):
They wanted to shoot and kill the people.

SHRI Y.B. CHAVAN: The Indian
Airlines Corporation had to cancel their
flights to and from Calcutta on April 10,
1969, because the regional office had been
given to understand by the local authori-
ties that it might not be possible for them
o provide protection (Some hon, Members:
shame, shame) to ensure the free movement
of the air crew and passengers to and from
the Dum Dum Airport. The post and
telegraph services functioned on a very
restricted scale and attended only to priority
business. The functioning of other Central
Government offices was also seriously affec-
ted. According to the State Government,
the strike was more or less peacefully obser-
ved throughout the State, except at Kanchra-
para in 24-Parganas district where there was
a clash between some workers of the railway
workshop and picketers.

This House is aware of the incident on
April 8, 1969, at the Gun and Shell Factory,
Cossipore, The Minister of Defence
Production had made a statement in the
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House on April 9, 1969. As the Central
Government had already anmounced their
intention of setting up of 2 Commission of
Inquiry to inquire into the matter, there
was hardly any occasion to paralyse oormal
life in the State and to put to serious incon-
venience all those who had to attend to
their business in West Bengal. (Interruptions).
There is no justification for this deliberate
effort to bring the functioning of the econo-
mic system to a standstill. Such dispro-
portionate and harmful methods of protest
bave to be eschewed in the larger interest
of the State of West Bengal and of the
country as a whole.

I would also like to take this occasion
to draw attention to the constitutional
obligations of the State Governments. The
Central Government had in November, 1967,
requested all State Governments to take
effective measures to prevent and to deal
with any interference with the working of
various Central agencies on the occasions of
‘Bandhs’ and other such agitations involving
general stoppage of work. It had been
pointed out that if they refused 1o take, or
abstained from taking, effective measures to
prevent and deal with such interference, they
would be failing inthe discharge of their
obligations under articles 256 and 257 of the
Constitution, The whole basis of the
administrative structure envisaged by the
Constitution would be seriously undermined
if the State Governments did not take action
under the law to prevent any obstructions
to the functioning of Ceniral Government
agencies, such as the railways, the posts
and telegraphs and the aviation services.

It is unfortunate that in spite of our
advice given as carly as November, 1967, the
West Bengal Government did not undertake
to afford the necessary protection for the
running of trains and for the uninterrupted
operation of internal flights. They also did
not take steps to ensure that other Central
Government offices and agencies functioned
smoothly. This raises serious issues which
we propose to discuss with the West Bengal
Government at the highest level at a very
carly date. ([nterruptions.)

MR. SPEAKER: I am calling a8 meet-
ing now. (Interruptions).
SHRI RANGA  (Srikakulam): 1Is

Parliament to be paralysed in this manner
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by half a dozen or even by 50 or 60 people?
(Interruptions).

MR. SPEAKER: May I appeal to all
of you to sit down?

SHRI S. K. TAPURIAH (Pali):
did not hear the last
Minister’s statement.
it. (Imterruptions).

We
portion of the Home
We want to listen to

SHRI S. A. DANGE (Bombay Central
South): I want a clarification om two
points,

SHRI S.K. TAPURIAH:
allow him to speak.

We will not
-It we could not listen

to the Home Minister’s statement, nobody
can speak. (Interruptions).
SHRI JYOTIRMOQY BASU: You are

allowing this House to be used as a forum
for vilifying the oppesition.  (Inferrup-
tions).

MR. SPEAKER: 1 appeal to both

sides. 1 would request Shri Dange also to
sit down.

SHRI S. A. DANGE: If you are not
going to allow me to speak, Sir, I am not
going to sit down. (Interruptions).

MR. SPEAKER: Allow me to appeal
fo them to hear you, Shri Dange,

SHRI S. A. DANGE: Unless you allow
me to speak I am not going to sit down.

MNobody can stop anybody now. (Imterrup-
tions).
SHRI RANDHIR SINGH (Rohtak):

We want to hear the Home Minister.

MR. SPEAKER: He has read his

statement, I would appeal to all bon.
Members (o sit down now.

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, Shri Dange is defying the

Chair.
SHRI KARTIK ORAON (Lohardaga):
else.

SHRI S. A, DANGE:
me first,

You will hear
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SOME HON. MEMBERS: We will
not hear you,

SHRI S. A. DANGE: Sir, 1 got up

after the Home Minister sat down. (Inter-
ruptions).
SHRI RANDHIR SINGH: We want

to hear the Home Minister.

MR. SPEAKER: May be you did not
hear him. I cam understand that. But he
has completed it....(intérruptions). The
Home Minister says that he bhas completed
it....(imterruptions).

SHRI 5. A. DANGE: He sat down and
I got up. Now, you are trying to obstruct
me...(interruptions).

BHRI 5. K. TAPURIAH: Why do you
deny us our right to hear the Home Minis-
ter? We have our rightto hear him....
(interruptions).

MR. SPEAKER: When the Home
Minister says he has finished his statement,
what can I do? WNow, Shri Dange....(inter-

rruptions). The Home Minister says he has
finished it.

SHRI S. K. TAPURIAH: But we did
not hear the last portion....(Interruptions).

MR. SPEAKER: Now I will ask the
Home Minister, Shri Chavan, the question.
Have you completed the statement?

SHRI Y. B. CHAVAN: I have.

MR. SPEAKER: He says he has com-
pleted it. You must take it. It is there on
record.

SHRI S. K. TAPURIAH:
heard it....(interruptions).

MR. SPEAKER: He says he has com-
pleted it. It is a recorded speech. Any one
who has not heard it can read it tomorrow.
...(interruptions).

‘We have not

st §o Aio AW : BN ¥ Higw
AT 1

st aW 3w Al (FaET) ; aw gw
fafreer &1 awem g Aagfaw &1 g
ITFT TFE=q gAT faqn «mg
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oAt T qHAT § WL g9 &Y 7

MR. SPEAKER: The Minister says he
has completed it.

SHRI KANWAR LAL GUPTA:

on a point of order.

Sir,

MR. SPEAKER: No point of order
now. Do you want the House to be con-

tinued or not?  (inferruprions).  Order,
order. Nobody is hearing anything now.
...(interruptions). If you do mot want the

House to continue, I will adjourn it at the
proper time....(interruptions). Now, will
you all kindly sit down? The Home
Minister has already completed his state-
‘ment.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: What is the meaning

of this “No"?...(interruptions). Anybody
can shout now.
SHRI S. K. TAPURIAH: We are not

questioning that he has not concluded. We
have not heard his statesment. We only
want to hear and understand what he said.
...(Interruption).

SHRI M. L. SONDHI: There must be
a compromize....(Interruption). Let the
Home Minister read the last sentence again.
After that we will hear Shri Dange....(Inter-
rqpffou}: .

SHRI KANWAR LAL GUPTA: We
want to abide by your ruling....(/nter-
ruption).
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MR. SPEAKER: It looks so simple to
me. The Home Minister says that he has
finished his statement. 1 agree that you
have not heard it, but the speech is record-
ed—it is there in black and white—and any-
body can take it and read it.......(Inrerrup-
tion). First of all, you must obey me and
sit down. The Home Minister says he has
completed it and I have asked Shri Dange to
say a few words.

SHRI RANDHIR SINGH: They did
not hear us; we will not hear them.

SHRI §. M. BANERJEE: We will not
hear Shri Chavan....(Interruption).

SHR1 S. K.-TAPURIAH: Sir, you
regulate our speaking and they regulate our
listening. What do we do?

MR. SPEAKER: If you want to hear,
sit down first. i

SHRI J. B, KRIPALANI: Sir, I want
to know whether we have any rights
or not.

MR. SPEAKER: Yes, you have a
right.
SHRI J.B. KRIPALANI: Then you

must
all.
fact

rcgulate them; you must regulate
We want to hear everybody. Itisa
that the Home Minister’s speech
was not heard by us, We want to hear
Shri Dange also, but we cannot hear when
they are shouting.

MR. SPEAKER: The House stands
adjourned to meet again at 11 AM. on
Monday.

18.40 hrs.

The Lok Sabha then adjourned fll
Eleven of the Clock on Monday, April
14, 1969 Chaitra 24, 1891 (Saka).



